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RAJYA SABHA
Friday, the 10" February, 2023 / 21 Magha, 1944 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Papers to be laid on the Table.

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of Shri Ashwini Kumar Choubey, | lay on the
Table—

0]

(i)

(i)

A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Consumer Affairs) Notification No. G.S.R.
704 (E), dated the 15™ September, 2022, publishing the Consumer Protection
(Qualifioation for appointment, method of recruitment, procedure of
appointment, term of office, resignation and removal of the President and
members of the State Commission and District Commission) (Amendment)
Rules, 2022, under sub-section (1) of Section 105 of the Consumer Protection

Act, 2019.
[Placed in Library. See No. L.T. 9487/17/23]

A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Consumer Affairs) Notification No. G.S.R.
892 (E), dated the 21°' December, 2022, publishing the Consumer Protection
(Consumer Disputes Redressal Commissions) Amendment Rules, 2022,

under sub-section (1) of Section 105 of the Consumer Protection Act, 2019.
[Placed in Library. See No. L.T. 8859/17/23]

A copy each (in English and Hindi) of the following Notifications of the Ministry
of Consumer Affairs, Food and Public Distribution (Department of
Consumer Affairs), under sub-section (4) of Section 52 of the
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Legal Metrology Act, 2009:-

(1) G.S.R. 910 (E), dated the 29" December, 2022, publishing the Legal

Metrology (Packaged Commodities) (Amendment) Rules, 2022.

(2) G.S.R. 60 (E), dated the 27" January, 2023, publishing the Legal

Metrology (Packaged Commodities) Amendment (Amendment) Rules,
2023.

[Placed in Library. See No. L.T. 8851/17/23]

Reports and Accounts (2021-22) of various companies and institutes and related

papers
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(A) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

H)

(b)

(iD(2)

(b)

(ii)(a)

(b)

Fifty-second Annual Report and Accounts of the Engineering Projects
(India) Limited (EPIL), New Delhi, for the year 2021-22, together with the
Auditor’s Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8742/17/23]

Sixty-second Annual Report and Accounts of the Tungabhadra Steel
Products Limited (TSPL), Bengaluru, Karnataka, for the year 2021-22,
together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 8997/17/23]

Seventieth Annual Report and Accounts of the Hindustan Cables Limited
(HCL), Kolkata, the year 2021-22, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor General
of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8998/17/23]



(v)(2)

(b)

V) (2)

(b)

i) (2)

(b)

(vin(a)

(b)

(viih) ()

(b)

(x) (2)
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Fortieth Annual Report and Accounts of the Rajasthan Electronics and
Instruments Limited (REIL), Jaipur, Rajasthan, for the year 2021-22,
together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 9002/17/23]

Sixty-ninth Annual Report and Accounts of the HMT Limited, Bengaluru,
along with its subsidiaries for the year 2021-22, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8999/17/23]

Fifty-eighth Annual Report and Accounts of the Instrumentation Limited,
Jaipur, Rajasthan for the year 2021-22 together with the Auditor's Report
on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8999A/17/23]

Forty-first Annual Report and Accounts of the National Bicycle
Corporation of India Limited (NBCIL), Mumbai, Maharashtra, for the
year 2021-22, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8747/17/23]

Fiftisth Annual Report and Accounts of the Scooters India Limited (SIL),
Lucknow, Uttar Pradesh, for the year 2021-22, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8748/17/23]

Annual Report and Accounts of the Heavy Engineering Corporation
Limited (HECL), Ranchi, Jharkhand, for the year 2021-22, together with
the Auditor's Report on the Accounts and the comments of the



(b)

QIC)

(b)

(xi)(2)

(b)

(xi)(a)

(b)

(xii)(a)

(b)

(xiv)(a)

(b)
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Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8746/17/23]

Seventy-fifth Annual Report and Accounts of the NEPA Limited,
Nepanagar, Madhya Pradesh, for the year 2021-22, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 8745/17/23]

Fifty-eighth Annual Report and Accounts of the Cement Corporation of
India Limited (CCl), New Delhi, for the year 2021-22, together with the
Auditor’s Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 8741/17/23]

Sixty-third Annual Report and Accounts of the M/s. Hindustan Salts
Limited (HSL), Jaipur, for the year 2021-22, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8744/17/23]

Fifty-seventh Annual Report and Accounts of the M/s. Sambhar Salts
Limited (SSL), Jaipur, for the year 2021-22, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8743/17/23]

Forty-ninth Annual Report and Accounts of the Richardson & Cruddas
(1972) Limited (R&CL), Mumbai, for the year 2021-22, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Statement by Government accepting the above Report.

(2) Statements in (English and Hindi) giving reasons for delay in laying the
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papers mentioned at (1) (ix) (a) to (xiv) (a) above.
[Placed in Library. See No. L.T. 8740/17/23]

(B) A copy each (in English and Hindi) of the following papers:—

(i) (@) Annual Report and Accounts of the Fluid Control Research Institute
(FCRI), Palakkad, Kerala, for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 9003/17/23]

(iN(a) Annual Report and Accounts of the Central Manufacturing Technology
Institute (CMTI), Bengaluru, Karnataka, for the year 2021-22, together with
the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8749/17/23]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution
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(i) A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Food and Public Distribution)) Notification No.
S.0. 6010 (E), dated the 22" December, 2022, issued under Section 7 of the
Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits and
Services) Act, 2016, amending the Principal Notification No. S.0. 371 (E),

dated the 8™ February, 2017, by substituting certain entries in that Notification.
[Placed in Library. See No. L.T. 9005/17/23]

(i) A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Food and Public Distribution) Notification No.
S.0. 6148 (E), dated the 30" December, 2022, regarding the decision of the
Government that the rice, wheat and coarse grains shall be provided free of cost
for all eligible households, under sub-section (2) of Section 37 of the National

Food Security Act, 2013.
[Placed in Library. See No. L.T. 8878/17/23]
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Reports and Accounts (2021-22) of various organisations and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRIMATI ANUPRIYA SINGH PATEL): Sir, | lay on the Table-

(A) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013.

(a)  Forty-fifth Annual Report and Accounts of the India Trade Promotion
Organisation (ITPO), New Delhi, for the year 2021-22, together with the
Auditor’s Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Organisation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 8901/17/23]

(B) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 21 and sub-section (4) of Section 18 of the Agricultural and
Processed Food Products Export Development Authority Act, 1985:—

(a) Annual Administrative Report of the Agricultural and Processed Food
Products Export Development Authority (APEDA), New Delhi, for the year
2021-22.

(b)  Annual Accounts of the Agricultural and Processed Food Products Export
Development Authority (APEDA), New Delhi, for the year 2021-22, and the
Audit Report thereon.

(c) Review by Government on the working of the above Authority.

(2) Statements (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) (a) and (b) above.
[Placed in Library. See No. L.T. 8899/17/23]

(C) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 37 and sub-section (3) of Section 39 of the Special
Economic Zones Act, 2005:—



(2)

(b)

(©)
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Annual Report and Accounts of the Falta Special Economic Zone Authority
(FSEZ), West Bengal, for the year 2021-22, together with the Auditor’s
Report on the Accounts.

Annual Report and Accounts of the Madras Special Economic Zone
Authority (MEPZ), Tamil Nadu, for the year 2021-20, together with the
Auditor’s Report on the Accounts.

Statement by Government accepting the above Reports.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) and (b) above.

®)
® @
(b)

(©)
(d)

(iN(2)

(b)
(©)

(iii)(2)

(b)
(©)

[Placed in Library. See No. L.T. 8885/17/23]
A copy each (in English and Hindi) of the following papers:—

Annual Report of the Export Inspection Council (EIC) including its Export
Inspection Agencies (EIAs), New Delhi, for the year 2021-22.
Annual Accounts of the Export Inspection Council (EIC) including its
Export Inspection Agencies (EIAs), New Delhi, for the year 2021-22, and
the Audit Report thereon.
Review by Government on the working of the above Council.
Statement giving reasons for the delay in laying the papers, mentioned at
(a) and (b) above.

[Placed in Library. See No. L.T. 8902/17/23]

Sixty-fourth  Annual Report and Accounts of the CAPEXIL EPC
(Chemicals and Allied Products Export Promotion Council), Kolkata for
the year 2021 -22, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 8898/17/23]

Fifty-sixth  Annual Report and Accounts of the Indian Institute of
Packaging (IIP), Mumbai, for the year 2021-22, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
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at (a) above.
[Placed in Library. See No. L.T. 8900/17/23]

Reports and Accounts (2021-22) of various Institute, Centre and society and related

papers

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI RAJEEV CHANDRASEKHAR): Sir, | lay on
the Table, a copy each (in English and Hindi) of the following papers:—

0IC)

(b)
(©)

(i) (=)

(b)
(©)

(ii)(a)

(b)

(©)

(v) (2)

Twenty-seventh Annual Report and Accounts of the National Institute of
Electronics and Information Technology (NIELIT), New Delhi, for the year
2021-22, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 8908/17/23]

Annual Report and Accounts of the Centre for Development of Advanced
Computing (C-DAC), Pune, for the year 2021-22, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 8911/17/23]

Thirty-second Annual Report and Accounts of the Centre for Materials for
Electronics Technology (C-MET), Pune, for the year 2021-22, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 8909/17/23]

Annual Report and Accounts of the Semi-Conductor Laboratory (SCL),
SAS Nagar, Punjab, for the year 2021-22, together with the Auditor's
Report on the Accounts.



(b)
(©)

V) (@)

(b)
(©)

(vi) (2)

(b)
(©)

(vii) (a)

(b)
(©)

[ 10 February, 2023 ]

Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 8904/17/23]

Annual Report and Accounts of the Software Technology Parks of India
(STPI), New Delhi, for the year 2021-22, together with the Auditor's
Report on the Accounts.
Review by Government on the working of the above Centre.
Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 8906/17/23]

Annual Report and Accounts of the Society for Applied Microwave
Electronics Engineering and Research (SAI\/IEER), Mumbai, for the year
2021-22, together with the Auditor’s Report on the Accounts.
Review by Government on the working of the above Society.
Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 8905/17/23]

Annual Report and Accounts of the ERNET India, Delhi, for the year
2021-22, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Society.
Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 9488/17/23]

I. Reports and Accounts (2019-20 and 2020-21) of various Corporations and

Boards and related papers

II. Memorandum of Understanding (2022-2023) between the Government of India
and NSC Limited
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I. (A) (1) A copy each (in English and Hindi) of the following papers, under sub-
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section (1) (b) of Section 394 of the Companies Act, 2013:—

()(a) Annual Report and Accounts of the Haryana Agro Industries Corporation

(b)

(i) (=)

(b)

(i (a)

(b)

Limited, Panchkula, Haryana for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L.T. 8769/17/23]

Fifty-fourth Annual Report and Accounts of the Maharashtra Agro
Industries Development Corporation Ltd., Mumbai, Maharashtra for the
year 2019-20, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L.T. 8770/17/23]

Forty-sixth Annual Report and Accounts of the Gujarat State Seeds
Corporation Limited (GSSC), Gandhinagar, for the year 2021-22,
together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (i) (a) to (iii) (a) above.

[Placed in Library. See No. L.T. 8767/17/23]

(B) A copy each (in English and Hindi) of the following papers, under sub-

section (4) of Section 15 and sub section (4) of Section 17 of the Coconut

Development Board Act, 1979:—

(2)
(b)

(©)
(d)

Annual Report of the Coconut Development Board, Kochi, Kerala, for the
year 2021-22.
Annual Accounts of the Coconut Development Board, Kochi, Kerala, for
the year 2021-22, and the Audit Report thereon.
Review by Government on the working the above Board.
Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above.

[Placed in Library. See No. L.T. 8764/17/23]
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(C) A copy each (in English and Hindi) of the following papers:—

(a)  Annual Report and Accounts of the National Horticulture Board (NHB),
Gurugram, Haryana, for the year 2021-22, together with the Auditor's
Report on the Accounts.

(b)  Review by Government on the working of the above Board.

(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 8762/17/23]

Il. A copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of Agriculture and Farmers Welfare) and the

National Seeds Corporation (NSC) Limited, for the year 2022-23.
[Placed in Library. SeeNo. L.T. 8771/17/23]

I. Reports and Accounts (2021-22) of CCIC, New Delhi; KMRCL, Kolkata; NIFT,
New Delhi; and ISEPC, New Delhi and related papers

Il. Report (2021-22) on the Progress made in the intake of Scheduled Castes and
Scheduled Tribes in Railways

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES; AND THE MINISTER OF
STATE IN THE MINISTRY OF RAILWAYS (SHRII\/IATI DARSHANA VIKRAM
JARDOSH): Sir, | lay on the Table—

l. (A) (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(i)(a) Annual Report and Accounts of the Central Cottage Industries Corporation
of India Ltd. (CCIC), New Delhi, for the year 2021-22, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b)  Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L.T. 8926/17/23]

(iN(a) Annual Report and Accounts of the Kolkata Metro Rail Corporation Limited
(KMRCL), Kolkata, for the year 2021-22, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
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General of India thereon.
Review by Government on the working of the above Corporation.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (i) (a) and (i) (a) above.

[Placed in Library. See No. L.T. 8927/17/23]

(B) A copy each (in English and Hindi) of the following papers :—

HE)

(b)

(©)

(iD(2)

(b)

(©)

II. (a)

(b)

Thirty-sixth Annual Report and Accounts of the National Institute of Fashion
Technology (NIFT), New Delhi, for the year 2021-22, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 8928/17/23]

Thirty-ninth  Annual Report and Accounts of the Indian Silk Export
Promotion Council (ISEPC), New Delhi, for the year 2021-22, together with
the Auditor's Report on the Accounts

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 8917/17/23]

Report on the Progress made in the intake of Scheduled Castes and
Scheduled Tribes against vacancies reserved for them in recruitment and
promotion categories on the Railways, for the year 2021-22 (for the year
ending 31% March, 2022).

Statement giving reasons for the delay in laying the paper mentioned at (a)

above.
[Placed in Library. See No. L.T. 8930/17/23]

Reports and Accounts (2019-20 and 2021-22) of CGPDTM, Mumbai; Alappuzha Coir
Cluster Development Society, Alappuzha, Kerala and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
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(SHRI SOM PARKASH): Sir, | lay on the Table—

() (1) A copy each (in English and Hindi) of the following papers, under
Section 155 of the Patents Act, 1970:—

(a)  Annual Report of the Office of the Controller General of Patents, Designs,
Trademarks and Geographical Indications (CGPDTM), Mumbai, for the
year 2021-22.

(b)  Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. SeeNo. L.T. 8931/17/23]

(i) A copy (in English and Hindi) of the following papers:—

(a) Annual Report of the Alappuzha Coir Cluster Development Society,
Alappuzha, Kerala, for the year 2019 -20, together with the Auditor's
Report on the Accounts.

(b)  Review by Government on the working of the above Society.

(c)  Statement giving reasons for delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 9489/17/23]

I. Accounts (2020-21) of RPCAU, Pusa, Samastipur, Bihar and related papers
Il. Report and Accounts (2021-22) of CCS NIAM, Jaipur and related papers
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I. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 31 of the Dr. Rajendra Prasad Central Agricultural University
Act, 2016:-

(a)  Annual Accounts of the Dr. Rajendra Prasad Central Agricultural University
(RPCAU), Pusa, Samastipur, Bihar, for the year 2020-21.

(b)  Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
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papers mentioned at (1) (a) above.
[Placed in Library. SeeNo. L.T. 8773/17/23]

Il. A copy each (in English and Hindi) of the following papers:-

(a)  Annual Report and Accounts of the Chaudhary Charan Singh National
Institute of Agricultural Marketing (CCS NIAM), Jaipur, Rajasthan, for the
year 2021-22, together with the Auditor's Report on the Accounts.

(b) Performance Review of the above Institute, for the year 2021-22.

(C) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L.T. 8772/17/23]

Notifications of the Ministry of Communications

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS (SHRI
DEVUSINH CHAUHAN): Sir, | lay on the Table-

(i) A copy (in English and Hindi) of the Ministry of Communications (Department
of Posts) Notification No. G.S.R. 912 (E), dated the 29" December, 2022,
publishing the Indian Post Office (Third Amendment) Rules, 2022, under sub-

section (4) of Section 74 of the Indian Post Office Act, 1898.
[Placed in Library. See No. L.T. 8937/17/23]

(i) A copy (in English and Hindi) of the Ministry of Communications (Department
of Telecommunications) Notification No. G.S.R. 06 (E), dated the 3™ January,
2023, publishing the Indian Telegraph (Infrastructure Safety) Rules, 2022, under

sub-section (5) of Section 7 of the Indian Telegraph Act, 1885.
[Placed in Library. See No. L.T. 8935/17/23]

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON WATER RESOURCES

SHRI ANEEL PRASAD HEGDE (Bihar): Sir, | lay on the Table, a copy (in English and
Hindi) of the Nineteenth Report of the Department-related Parliamentary Standing
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Committee on Water Resources (2022-23) on the action taken by the Government on
the observations/recommendations of the Committee contained in its Sixteenth
Report on ‘Demands for Grants (2022-23)’ of the Ministry of Jal Shakti (Department
of Drinking Water and Sanitation).

REGARDING NOTICES UNDER RULE 267

MR. CHAIRMAN: Hon. Members, five notices received under Rule 267 are held by me
as to be not in order. ... (Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, we are making a demand under Rule 267.
...(Interruptions)... You did not allow the LoP to speak vyesterday.
...(Interruptions )...

DR. K. KESHAVA RAO (Telangana): Yesterday, | said something, but | should know
which part of my speech has been expunged. ... (Interruptions)...

MR. CHAIRMAN: Please take your seats. ...(Interruptions)... Dr. Keshava Rao,
please take your seat. All of you, please take your seats. It is for the House to decide
whether it wishes to function in disorder or order, or in accordance with the rules. To
reiterate the same thing... (Interruptions)...

SHRI BINOY VISWAM (Kerala): Sir... (Interruptions)...
MR. CHAIRMAN: Can you please observe some decorum? ... (Interruptions)...
SHRI BINOY VISWAM: Allow me to speak for one minute.

MR. CHAIRMAN: No, please sit down. ...(Interruptions)... | will not allow this.
There are available mechanisms to raise all the issues. ... (Interruptions)...

SHRI JAIRAM RAMESH: You are not allowing the LoP to speak; not allowing him to
raise a point of order. ... (Interruptions)...

DR. K. KESHAVA RAQ: Sir, if you have raised a question which is related to me, then
| must reply. ...(Interruptions)... Or, at least, you must give a chance to reply.
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...(Interruptions )... Or, at least, you must give a chance to reply. If you think that |
should look into the book, let me tell you | have not found anywhere in the book as to
how | can speak to you.

MR. CHAIRMAN: Please take your seat. | will respond. If you have a right, that right
has to be exercised in accordance with the procedures laid down. The procedure
which is known to the House at the moment which | have seen in the last...
...(Interruptions )... One second. ...(Interruptions)... just get up and say what you
want.

SHRI JAIRAM RAMESH: Sir, the LoP is following the procedure. ...(/nterrupt/ons)...

MR. CHAIRMAN: Let me tell you, | informed the House also, that every decision
taken by me is after due consideration of the entire record. There was a spectacle
yesterday. A Member came from there to here and asked, "Where are my
amendments?" He does not read the Bulletin. He was not present in the House
when he was required to be there for amendments to be admitted, and then he is
raising the issue. ...(Interruptions)... Please observe silence. Then, another
Member comes with the same thing. s this the way to raise issues?

DR. K. KESHAVA RAO: | have listened to you. ...(Interruptions)... Having heard
you, let me say that there is not a single rule --the book is with you -- which says
how | should go and talk to the Chairman. ...(Interruptions)... s there anything in
the book? | challenge any Member here to show me how an adjournment motion
should be brought. ...(Interruptions)...

MR. CHAIRMAN: Why challenge? ... (Interruptions)...

DR. K. KESHAVA RAOQO: | challenge any Member here. | would ask even Mr.
Jethmalani to tell me this. ...(Interruptions)... You have put all...
...(Interruptions ...

MR. CHAIRMAN: | do not think that the House is in a mood to get with the Business.
...(Interruptions)...

SHRI MUKUL BALKRISHNA WASNIK (Rajasthan): We are absolutely interested in
doing the Business. ...(Interruptions)...
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DR. K. KESHAVA RAO: | have just raised the issue, Sir. ...(Interruptions)...

MR. CHAIRMAN: No. ...(Interruptions)... | do not allow this. ...(Interruptions)...

37t <ot g (RIS ot &, faeetl): ¥R, § SRR 99 914 &1 STl 311 El §,
AT IRPR 59 TR Bls...(ILH). .

MR. CHAIRMAN: Mr. Sanjay Singh... ...(/nterrupt/ons)... Mr. Sanjay Singh...
...(Interruptions )... Your conduct is under scanner.

S} Hor g : I8 3119 B Adhd 8, MIBT ATTHR B ...(FILT)...

MR. CHAIRMAN: The kind of conduct that you have shown.. ... (Interruptions)...
Take your seat. ...(Interruptions)...

o} Horg g : 98 3MUhT SIfYHR 8, 31T B Adhd Bl ...(FaLT). .

MR. CHAIRMAN: Take vyour seat. ...(Interruptions)... Take vyour seat.
...(Interruptions )... Let me tell you, if | have to take an action at my level, | would
seek to avoid it to an extreme degree because, ultimately, | am one amongst you all.
Whatever authority | wield must get support from you. If there is anything which is
happening in the House, | will have to share the responsibility that | have not been
able to draw on the experience and talent of the House. | have interacted with the
leaders yesterday. | do not appreciate disorder. | do not appreciate disorder being
responded by disorder. | seek your guidance. Can we justify every unwholesome
activity because it happened in the past? ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, Parliament runs on precedents. ...(/nterrupt/ons)...

DR. K. KESHAVA RAO: Sir, you seek our guidance. ...(Interruptions)... You are not
giving us the opportunity. ...(Interruptions)...

MR. CHAIRMAN: Yes, Dr. K. Keshava Rao. ... (Interruptions)...

DR. K. KESHAVA RAQO: Sir, we are thankful to you. With all the smile...
...(Interruptions )...
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MR. CHAIRMAN: Please. Let Dr. K. Keshava Rao speak. ...(Interruptions )...
DR. K. KESHAVA RAQ: But you please hear us. ...(Interruptions)...

MR. CHAIRMAN: One second. ...(Interruptions)... | have given the floor to Dr. K.
Keshava Rao. ...(Interruptions)... Do me a favour with two things -~ spell out what
you have to indicate, and the premise of it.

DR. K. KESHAVA RAO: When we have a doubt, we ask you the same thing. Nothing
else. ...(Interruptions)... For example, today, the proceedings of the House came to
me. It mentions, "Expunged as ordered by the Chair." | totally respect that because
the Chairman has the right to expunge anything which is not good enough to be part
of the records but | must know which part of my speech has been expunged. The
practice earlier was to give that and put it in the bracket and give an asterisk mark at
the end saying that the portion has been expunged. At least, | must know which part
of my speech has been expunged.

MR. CHAIRMAN: One second. Let me respond. ...(Interruptions)...

SHRI SYED NASIR HUSSAIN (Karnataka): Sir, hear this side also.
...(Interruptions ...

MR. CHAIRMAN: Mr. Nasir, you will get enough attention. ...(Interruptions)... Let
me respond to the hon. Member. ... (Interruptions)...

SHRI K.C. VENUGOPAL (Rajasthan): Sir, please hear the LoP also.
...(Interruptions)...

MR. CHAIRMAN: My response to the hon. Member is, subject to the wisdom of the
House, rules are explicit. Even then, | have communicated to the Members on more
than one occasion, | am available for guidance of the Members -- not to guide them
but to seek their guidance -- in my Chamber any time, and, | am open to correction.
And | am open to correction. Also, | can put it to the House that if there is a
mechanism in place which is required to be revised, which makes Members express
more freely, | am prepared to do it. But to raise it in the House, suddenly, without
taking recourse to a rule, | think, is avoidable. If there is an issue, ...(/m‘errupz‘/ons)...
AR, H 3MMYD! D8 Foball g, H TSI BIRM BT § fob TR & 3fax e =91y U4s o,
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S I fUars SY, S Biw! oie 8, S BIw! fUdrs STy a7 sid &1 fUersg <y, o
P SISANIHTs B I ..(gaEm).... Uh Adhs BfhA| Long back, when | started
my political career, a very senior Chief Minister in Rajasthan from Congress Party,
SR Il U 91 Dl of, T9 H TSI AThIRT H 37T IT7 T, | was a young man. I-ai-
FEl fh IOIRT 93 09 | B B A 8, $HH 3AMhIY BT BIg WA Tal 8, oAfd
JET 3 ATl & 1S JAHIR & ATl I3 $B @S &1 7 8T § 3R Afyawien
3ITShTeT N FHS | 21 M BT B, AN SR Fl 81 &7 87 ...(;aem)... H 7 geR o)
G g IR R DI FAAT g, H Al BiRS YL G E| ..(GEM). .

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, my humble appeal is,
..(Interruptions)...

MR. CHAIRMAN: One second. ...(Interruptions)... Mr. Bikash, | will come to you.
Yes, Mr. Binoy Viswam, articulate your point. ...(/m‘errupz‘/'ons)...

SHRI BINOY VISWAM: Sir, we all honour you. ...(Interruptions)...
MR. CHAIRMAN : We will come to you, Sir, after Members have given their inputs.

SHRI BINOY VISWAM: Sir, we all honour you. We know the greatness of that Chair.
We respect it.

MR. CHAIRMAN: One second. | did not hear you. ...(Interruptions)... | think you
were saying something very pleasant.

SHRI BINOY VISWAM: Sir, | was saying that we all respect you. We know the
greatness of that Chair and we want to honour it again and again. Our request is that
please try to help us, cooperate with us to cooperate with you. Many a time we see
that we have to express ourselves. This is the Parliament, not a primary class. When
some of us, including the LoP, want to raise a serious issue, kindly allow him or
anybody to express themselves. Don’t make it a place where we are not supposed to
open our mouth. ...(Interruptions)... Sir, my last point ...(Interruptions)... | regard
you as a referee here. This is the Parliament where debates are going on. Naturally,
emotions may spring up. So, we want you to be a referee, not a player. *

: Expunged as ordered by the Chair.
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SHRI PRAMOD TIWARI (Rajasthan): Sir, | have a point of order. ...(Interruptions)...

SHRI BIKASH RANJAN BHATTACHARYYA: Sir, my humble appeal to the Chair is
that the purpose of the House is discussion. Don’t get yourself swayed with the finer
technicalities of the rules. Rules are for the purpose of running the House and give
the floor to the Opposition. We have seen how the telecast has been made
yesterday. It was not expected from this House that 50 per cent of the telecast would
be made to give someone credit without reflecting the essence of others.

SHRI PRAMOD TIWARI: Sir, my point of order is under Rules 261 and 262.

MR. CHAIRMAN: You are raising a point of order. ...(Interruptions)... You raise it a
little later, Sir. ...(/nterrupt/ons)... Pramod ji is raising a point of order.

it wmie foary: wv, "gfe wyrgla @1 98 9T &1 & aig-1aare F B4 09 v a7
v7eq] Bl GYTh 134T 7T &, 7l AITET-HIND AT TP T SIAdeId g1 TRARIET & I
g T g8, Wqlad® d, T8 TG & AHT & U I1e5 AT ITea] B THT B1 Bridarst &
faeeor 7 & faerer far sirgr”

Read Rule 262 with this.
TS TYT BT PrIaTEl § W 39 avE [Hbrot T 39T Bl TINIP SINT S9T1IT ST
3iIv BrRIarel 9 [Fafeiflad @ra® qIeicwor THIfAY fd37 STy

"GHUTYIS P TG ITTIR [HepTer 37"

AR, W1 Ryt U (779 S R1 21 511 $© =il [aRIe &l <1 BT, 98 7 ol ATl bR
o1, 7 gdfced ol

MR. CHAIRMAN: What is your point of order?

it yg foart: 9, 98 98 2 {5 SRiaR! | gasidl &1 il $© Wi Marar T 8, a8
wA 261-262 BT AL &l ...(FGUF)... IR, B I &Y, d9 Al S T
..(TAYT).... IR I8 U] AW I Bl ST, T g8 Yeb Teld TSR & ST W,
BR-IAT-IRRY AT B IR-AGET A Bl 8, SAAY IHD! &I [T ST Hepell
3R TR fepTer @l UishdT I8 & fob g8 I8 3R dal SIgn fob I8 fepret fam
2l
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S Tt 937 AT § 21 o1 ¥ET & & IR-3N-IRR) WUR-Higswd 9 8l § IT IR~
ATEeTd B! aofg A IR-MN-TIRT BIeHl Bl .. (TIHH)....

it i oA W), U6 96 S| ... ([IUF)... T Adbs| TR, MM fhal IR =R
g 2, I 3y g2 91 R ... (FIF).... FR FEl H BIS WR AIH! IS
ST, T IHH QTR A1 7Y 317 & ST 8 3R AIH Jd IR B &, $AIQ Geasid!
B IR ¥ TR B TR .. (FGE)... IR 3 dl U7 &1 81T 2

it |uTafar: &SI TIRR g4
21 gHie e R, ARR g8 S & gl ART I8 el ¢ b driars! | Si f+dre

AT &, 98 T gl ...(AEM).... T 89 & -1 Frabres o 3 Tead gl
TR, AT T &1 o 1M, T T8l =11 81 =01 81fl1 ¥R, ! 9el HR STy

SNt uTafer: & U ST IMUBT IS, TS g I Bl 910 8T BT 21 | am happy to

inform the House that | have one of the best, committed and informed officials. It is
absolutely a pride. ...(Interruptions)..

SHRI PRAMOD TIWARI: We have the best and committed Chairman. H{X, 39 i
WEe ST BN AT, AT T BT HIF DR BRIS DR ST . (SIEH). ..

MR. CHAIRMAN: | am making this observation in the august presence of former
Prime Minister, Dr. Manmohan Singh ji. He realises it. And he is absolutely a guiding
factor in this. The people who work under you, they are as good as you make them
to be. But my situation is a little different. They are performing in an exemplified
manner. | work in a manner, so that | don't run them down. Point taken.

7 g foram: AR, IR 3MER & Wi, TR & A1 AR FgH SITGT G & q1 §
BT ATBT g [ el 261 3R 262 BT ST 1AL Tl 2, I IYFT PR & 3R I |
I BIIATE] BT [B3:91 §91 <, T T TSR 7 941 ... (FFeH).....

DR. K. KESHAVA RAQ: Sir, that was my point. ...(/Interruptions)...

MR. CHAIRMAN: One second. On all issues connected with Rule 267 and all issues
connected with the expunction of observations made here, the Members who feel
aggrieved or have a point of view or wish to make an input or suggest modifications or
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give us a way-forward approach may see me in spare time. | invite all of them in my
Chamber in the afternoon today. ...(/nterruptions)... Shri Syed Nasir Hussain.

7 wHTE oAt : W), ARTRIT I8 2 1 ... (agm ). ..
it quTafar: &GI8 AIRR gA41...(FagM). ..

& e AR W), PR ¥ @ gon, ...(aU™)... IR I8 T I,
..(FALF)... IR, 31T Al B4 8] B ...(FAIM).... 3T T g 7D 3MSH] B
..(FAU)... 3MYD] [ &l Al ...(FAUH)... * SAIY I8 TSR 9 T
..(AY)... § R W &8 BT g [ 3MIe] A1 781 AT

it Uiy e S, O 2 6 S o ome 3R forg o't 7, 931 718 T & omud
A S8 Ul 6 B ...(FEH).... &1 338 AIRR g4

SHRI SYED NASIR HUSSAIN (Karnataka): Sir, | thank you for giving me this
opportunity. BH AT %¢] 267 & A8 IR Udh $3g WX ANSH TR AIfCH X2 2

it g fcr: SRR g4 S, 98 91 1 81 gl o

it Iae ARR §A: IR, b e | 3179 Yo e A-1 a1 el a1 41 3rg 89 |
CAREKI ﬂﬁrﬂ{’ &b this issue doesn't have any merit. You are not even allowing the
discussion. Either you tell us that this issue doesn't have any merit or tell us that our
notice is not in conformity with the rules. If it is not in conformity with the rules, then
please explain to us how we should give notice. If it doesn't merit any attention, that
we can understand is the Government's position. | request you to please give us an
opportunity to discuss that issue because that involves crores and crores of money of
people that has been invested in the SBI, the LIC and other financial institutions.

MR. CHAIRMAN: You have made your point. ...(Interruptions)...
SHRI SYED NASIR HUSSAIN: Sir, please allow us discussion on that.

MR. CHAIRMAN: Don't use it as a platform. ...(Interruptions)...

* Expunged as ordered by the Chair.
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SHRI SYED NASIR HUSSAIN: Sir, please allow us discussion on that.

...(Interruptions)... | am giving notices. ...(Interruptions)... X, X fas1 11, 12, 15
AN A < I8 & ...(FIIH)...

MR. CHAIRMAN: Nasir ji, take your seat. EIGRIE] AR, L..(IdETH)... EIERIE
AR, take your seats. ...(/m‘erru,oz‘/ons)... EIGRIE] AR, 34 Y 91 QjI}NI
..(TdYT ). ..

Y Vg TRR g89: IR, ...(au™)....

MR. CHAIRMAN: You have made your point, Nasir ji. Take your seat now.
...(Interruptions)... Nothing else will go on record. ...(Interruptions)... WA=
HERAY, Uh A S| ...(RA). ... AT FaIVI, ol $8 Gl 9 ..(Fae™). .

21 I ARR A2 TR, AR YRT 781 G311 B ... (TILTH)..

MR. CHAIRMAN: But, let me say. ...(Interruptions)... You had your point.
...(Interruptions).... AT TGRATY, fUBd $© ] F 1R A <1 TR 118 2
Two issues have come up very promptly before me. T g Al § Ig A Y
AT g b AT FERIAVN 1 BT 991U &, ST A HGRATT Bl Ul &
I BT DI FIT HAeTd & 3R IH DI & dad (b AP F B Bl &l 9gd 4
ST A 37Tt H&T 3R Ugel 9l wal & o 31y 59 forv Uah e -1 <oy f
AP [T RIT-FAT THIRE 81| ATY SRV, J§ BRAT TS &1 81, Yl
¥ 31U 991¢ 2, galely |l § GUR BRA1 UD] B 281 el 267 DI MU
gRUTRT fHaT 81 31MUH ST 267 & 37X I 91 Hal 1 MY gl d1d Ig Hal & fh
you will seek permission to move a motion. dg U H o} 7 g3l 21 Number two is
that you will spell out in detail, 3T BIF-I Tl BT T ATET & I8 B &b 918
fTIPT B9 e 267 & T8 NS BRAT ATE &, DI DI fhald H IHDI S B &
foTv 3R ®IS uraeam™ T8l 81 #9 oMU &% Afed &l @1 8, d 99 7 UT9 81 919 31
SART I3 TS ST, T9 31 Aaah! JMMYS A G| 314 4 foet | o gqa! gfd
TEl DI TS B

39 faapd Ig o 7S b dgq & IRt wew, Sl 3l I8 78! 8, S
YT FH31 St & d1eft fafsie & IR & ve AifSa o o1 SuanT fhar ik s difsan
feFeld T SUIRT R §Y ST Sl <1 TS &, d SId el &l H D] HET AR HihT
foar fo you place it on the Table of the House. J IR IFfea<hT Tl B MU BlAS
& a1 o1 oft, I 981 9 U U W &1 I8 U1 Te] (Tl HY D] §6d (ol AR
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3IMTTE fhgT, U Sai VAT i fhaT| SRt IR JAMIE HR & d1g d AR ¥R H AT
Y 3R I8 Hal b A oI Yearss BIYI 59 Hee H ¥R H g5 d1d A 3iR”
Sd 1 B 91 oY, <Ifh S| 39 919 &1 fugl # forg fean s I8 91d fug) 4
forg S o | sought advice of the hon. Chairman. | am not here to give advice. | am
here to follow the rules. The rules are your product. 34 3@(’, TR AT _g’?ﬂT! ERsl

S H BrAR U1sd fAfReR, wRd I orcd 98 aotu:ft St & s axhad &l e
fop T AT by very responsible senior Members, by hon. Leader of the Opposition, by

the hon. Finance Minister. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, it is an authentic quote. It is a video. There is a video.
There is a video of that. There is a video of that.

MR. CHAIRMAN: Would you take your seat now? ...(/nterrupz‘/ons)... Would you
take your seat? ...(Interruptions)... No. ...(Interruptions)... 1, on...
...(Interruptions)...  Take your seats. ...(Interruptions)... Take your seats.
...(Interruptions )... Hon. Members, you would re-collect that | did not comment. |
said, two very distinguished speakers, one is a Minister and another is the Leader of
the Opposition, have said something which was articulated according to them by the
former Prime Minister, Shri Atal Bihari Vajpayeeji and they were referring to a video. |
said, 'Authenticate it." Hon. Finance Minister complied the same day. | would still
urge the Leader of the Opposition... ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, you don't allow him to speak. ...(Interruptions)... You
don't allow him to speak. ...(Interruptions)... He tried for 90 minutes to speak, to
raise a point of order. ...(Interruptions)... You didn't allow him to speak.
...(Interruptions )... You didn't allow him to speak. ...(Interruptions)...

SHRI SYED NASIR HUSSAIN: Sir,... ... (Interruptions)...

MR. CHAIRMAN: | think, somebody in the party will advise Jairam Rameshjito give a
little look to the rule book. Listen to the Chairman when he is on his feet and then
understand what is being said. | urge, request and plead with everyone in the House
whom | have in discharge of my duty given a direction to put a document on the Table
of the House. Those who have not.... ...(Interruptions)... Hon. Members,
...(Interruptions )... Hon. Members, it is... ... (Interruptions)...

SHRI SYED NASIR HUSSAIN: Sir, yesterday, the Prime Minister... (Interruptions)...
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SHRI JAIRAM RAMESH : Sir, the Prime Minister has made ...(Interruptions)... *
...(Interruptions )...

MR. CHAIRMAN: It is my prime duty...(/nterrupt/ons)... Mr. Nasir, please take your

seat. ...(Interruptions)... No, take your seat. You are forcing me.
...(Interruptions )...
SHRI  SYED NASIR HUSSAIN: Sir, | am not...(Interruptions)...you
...(Interruptions )...

MR. CHAIRMAN: No; | will have to name you. ...(/m‘erru,oz‘/ons)...Take your seat.
...(/nterrupt/ons)... | am in the Chair. Take your seat. Hon. Members, let me share
it with you. | am not making an issue of it. | bear a lot without sharing it with you. |
had decided that once the proceedings of the House would be adjourned for the next
remaining part of it, | will invite all of you. What | see every day? A communication
sent to me, in two minutes, it is on Twitter. A communication sent to me--I am here
to take a call on it--becomes the frontline heading, hitting the headlines. An
observation so crude, "expunction has been taken by me and we know who are the
people who issue orders" . | sidestep these things. These are very serious matters.
These matters can lead to great consequences. Hon. Members, yesterday, against a
directive that was imparted earlier, there was video recording in the House. Members
recorded it. That is on Twitter. Imagine what the consequences of it are! And still, |
wish to settle these issues not in the House, in my Chamber. So please cooperate
with me. ...(Interruptions)... One second. ...(Interruptions)... T4 §3 SISV
..(FAYT)... Please listen to the hon. Leader of Opposition. ...(Interruptions)...
Please. ...(Interruptions)... No. ...(Interruptions)...

fraer & a1 (sft wfgrmTo]a @) : W=, 9 S 1w ....(TAH)...

MR. CHAIRMAN: Please. ...(Interruptions)... Now, ...(Interruptions)... One
second. ...(Interruptions)... | think... ...(Interruptions)... Hon. Members,
...(Interruptions )... One second. ...(Interruptions)... Please lend me your ears.
...(/nterrupt/ons)... Hon. Members, those of you, who carry an impression that | do
not act in an even-handed manner, please see the proceedings. | do not approve
disorder or counter disorder. | have said so yesterday and | tried my utmost

* Expunged as ordered by the Chair.
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yesterday so that we can initiate our discussion on the Budget and people of the
country can be enlightened by both sides. And, therefore, if | suffer every time that |
am treating this side differently, then, ask that side what they feel.
...(Interruptions )... | neither look at this side nor that side nor in the middle, I look at
the Constitution. ...(Interruptions)... One second. ...(Interruptions)... Leader of
the House, persuade your Members to listen to what the LoP says so that we can go
ahead. ...(/nterrupt/ons)... Request your Members to take their seats...
...(Interruptions)... | am controlling the House. ...(Interruptions)... | request the
Leader of the House to prevail upon his Members to ensure this from everyone in the
House; so also the Leader of the Opposition and the floor leaders because what | had
seen yesterday from all of you was something... ... (Interruptions)... Dr. John
Brittas, | greatly admire and respect your energy. ...(/m‘errupz‘/ons)... It should not be
unregulated.  Even a nuclear power has to be regulated to be effective.
...(Interruptions)... So, if | have called upon the Leader of the House, the same
applies to the Leader of the Opposition, every floor leader and every Member of this
House. ...(Interruptions)... | am calling... ... (Interruptions)...

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Hon. Chairman, Sir,
...(Interruptions )...

MR. CHAIRMAN:  One second. ...(Interruptions)... You don’t allow your
Members,... ... (Interruptions)... What is this? ...(Interruptions)... No Member in
the House can have a document to be shown to me in the manner they seek to, be it
placard or... ... (Interruptions)... All will be treated... ... (Interruptions)... § 4
8IS Bl U d1d S aredl § 3R dg 9RI 49 9 §a1 aredl gl Every
transgression on both sides will not go without my deep reflection. H 3Ud! g g
HHAT g, I 3R IH Bhaied 21 [ed & G4 T1 Tl & e H AT g1 H ols i
HEH IO GAY I8 T8l e % I8 fha=1 719k 2, § I8 S0 6 91 98 HId B
IR R @eT18? 39 fog #71 &RT 1 &3 A1 fQy &1 9 A1 A1 Dl Jolrl
g, J8I SRREN QU &, i1 @ ¥, IR 39 TR & U e Afaem™ ¥ fag €11

appeal to all of you to listen in rapt attention to the Leader of the Opposition and the

Leader of the House and if, thereafter, | find... ... (Interruptions)... | would urge both
the Leaders, the Leader of the House and the Leader of the Opposition not to get into
political mode, not to get into the past baggage. They must enlighten me, they must
guide me as to how | move ahead today. Now, the Leader of the House.
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SHRI PIYUSH GOYAL: Hon. Chairman, Sir, yesterday, we saw the greatest
contempt of this House and the people of India with the abject behaviour of many of
our colleagues... ... (Interruptions)... And, we saw the Chair being disrespected.
Despite your earnest appeals, on more than one occasion, we saw that very senior
leaders of various political parties behaved in utter contempt of the Chair. They
behaved in a manner which was derogatory and, possibly, they may have their
viewpoint.

MR. CHAIRMAN: Your suggestion ?

SHRI PIYUSH GOYAL: In our viewpoint we were talking about our leader; maybe,
they are talking about their leader, whoever is their leader; they were taking slogans of
their leader. Our people were taking the slogans of our leader. ...(/m‘errupz‘/ons)...
But, in the process, the hon. Prime Minister was heckled with misbehaviour of the
highest order by the Members from the Opposition side. Obviously, tempers ran high.
The Members of the ruling party were requesting for an apology which was not
forthcoming from any of the leaders of the Opposition. ...(Interruptions)... Therefore,
Sir, with the behaviour that we have seen yesterday at the Prime Minister, with the
fact that every rule of the House has been a ...(Interruptions)...

MR. CHAIRMAN: Come out with a suggestion. ...(Interruptions)...
SHRI PIYUSH GOYAL: Your own instructions were being totally disobeyed. | don’t

think the Leader of the Opposition should continue with the rest of his comments until
he first gives an apology on behalf of all the Opposition. ...(/Interruptions)...

il AfABIGH G : [, el A O 238 &b A8 AR el 238A P d8d H @IS
31Tt TSR X1 BT DI BIRTL DI, olfh Jgi J3T VST Tal B+ [T T ....(GEH)...
B9 JAMYP] 3o01d B &l BART ST 41 He&T BIAT 8, 98 WRPR &b HUR Bl T, AP
SR &I BT B ...(TILH)..BH Sl B W HEd & STD] ...(FGLH)... MM R 6
Wrged I Yaausl & fegr et gAre foary Sit =1 garan fo U uaRIuS T8l v
A, Rifdh 371 6 Wsed H 9 Yo |l @Egec VAT T8l 8, Sl Fafeariiey gl
..(FAYH)... ST I8 SFUIfTIHSK T8l & a1 SHH! Y TRIuS] B Ahd 87
...(FET)...

MR. CHAIRMAN: What is your point of order? ...(Interruptions)...

27



28

[RAJYA SABHA]

2 AfAPpII WA : WIS, Ygell WSS Bl ...(FAYM)... * 1 3R * g4 B Io78 A
I8 IRFRYfT °e 7% & ...(a8™)...

MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)...
it AferepTol @A - HE ISy, *

MR. CHAIRMAN: Nothing will go on record. ...(/nterrupt/ons)... It is expunged.
Nothing will go on record. ...(/m‘errupz‘/ons)...

st ARrBT T - *

MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)... | wish because |
would have seen your reaction yesterday. ...(/Interruptions)... | very much wish and
desire that you would have been in the same mode yesterday also. | did not see you
rise for a single time ! You are a senior advocate, very distinguished person with a long
track record of public life. We will have to be even-handed. ...(/nterruptions)... We
have to be even-handed. ...(Interruptions)... If the House decides that it doesn’t
wish to function, you can say so. ...(Interruptions)... Why | rose?
...(Interruptions)... Please take your seats. ...(Interruptions)... Please take your
seats. ...(Interruptions)...  All of you take your seats. ...(Interruptions)... One
second, please. Hon. Members, | gave floor to the Leader of the Opposition. He
raised an issue, but Sir, | need your guidance. You started reading what | had
expunged. ...(Interruptions)... Hon. Members, the Leader of the Opposition has
sent a communication to me. He has made reference to the rules in the
communication also. Anything coming from the Leader of the House and the Leader
of the Opposition merits immediate attention, consideration and all inputs are
secured. So, | have had the benefit of going through the rules and the Leader of the
Opposition read them within his domain. What | object and to use the word 'object’
for the Leader of the Opposition within the House is very different. The Leader of the
Opposition started reading the portion which | had expunged. Would you approve of
it? Would you approve of it? ...(/nterrupt/ons)... Nothing will go on record.
...(Interruptions)... | cannot countenance such an outrage of the rules. No...
...(Interruptions)... Nothing will go on record except what the Chair says at the
moment.

*Not recorded
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SHRI JAIRAM RAMESH: Sir, *
SHRI K. C. VENUGOPAL: Sir,

MR. CHAIRMAN: We will now take up Zero Hour. Dr. V. Sivadasan.

MATTERS RAISED WITH PERMISSION
Need to improve employment opportunities for youth

DR. V. SIVADASAN (Kerala): Sir, there is an urgent need to address the issue of
unemployment. Here, the Government is saying that they will provide jobs, but the
thing is, lakhs of vacancies are existing in the country. So, it should be addressed. In
Railways, military and everywhere, posts are lying vacant. | have asked the question
to the hon. Prime Minister about the vacancies and | got a reply. There are 9,79,327
posts lying vacant in various Ministries and departments. This Government is not
creating jobs. They are destroying even the existing jobs. | have a data given by the
Government. Sir, you please look at the data. In 2016-17, there were 11.5 lakh regular
employees in Central Public Sector units, but what is the existing situation now? The
data by the Government says that it has come down to 8.6 lakh. The Labour Ministry
has given this data to me in this House. It means that three lakh jobs have been
destroyed by this Government. Not only in the public sector companies, even in the
Central services also, proper recruitment is not happening here. Look at the condition
of Indian Forest Service. There are 1006 vacancies. One-third of the posts are lying
vacant. We are discussing increasing problems of man-animal conflict, but it is a fact
that there are not enough officers to manage our forests. Look at the condition of
Indian Economic Service. There are 105 vacancies lying vacant. One-fifth of the
posts are lying vacant. Again, the recruitment is coming down year by year. This
shows the lack of seriousness about the economic policy of the Government. More
than that, it seems that this Government is planning to kill some services. Look at the
condition of the Indian Information Service. In 2017, there were 111 recruitments, but
still the number of vacancies is 356. Even when there are vacancies, the Government

* Not recorded.
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is not ready to fill them up. Sir, in the Indian Economic Service, in the Indian Forest
Service and in the Indian Information Service, vacancies are there. So, you please
look into this matter. Thank you.

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the submission
made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the submission
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the submission made
by the hon. Member.

SHRI' M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI' A. A. RAHIM (Kerala): Sir, | also associate myself with the submission made
by the hon. Member.

SHRI JAVED ALl KHAN (Uttar Pradesh): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the submission made
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.
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it dioex e ga1 @RI AR, H IR @1 B oRIR & Aee § e *1fy Aecayof
HET I3 &b [Ty el BT =1EdT AT, Sl SRV ARBR F ATS AR W GC[IHR BT
oIRGB AT 8, oifhT SPR g9 *

MR. CHAIRMAN: Nothing will go on record. ...(/nz‘errupt/ons)... Take your seat.
...(Interruptions )...

2 s RE ger: W), ...(Faum)...

MR. CHAIRMAN: No, no. You are not availing it. ...(Interruptions )... Nothing will go
on record.

Need for expansion of air strip at Meerut

it fIorg e R AR (STR U]90) © AW U S, o IRGR T 'S
AT & i <2 b A= R 2ERT Bl BN BaTs WdT A Sire &l (eady fha
gl ...(AgH)... A3 YTl IR IS &1 = R &, [oTDh1 3T T VI
e 1 IST H 1857 H JMTSIGT Bl hifcl B BT g8 o, oId! A18 4 LIS WRE
Ud WSTH 991 & AT I NEeY HieR uhed bg b Wy H ST S
gl...(Saem ). ..

AT, HETHRT Plel I IS ERAATYR A6 H R 8 3R yiedl & 99a
H gROME, fagR P, WIferaTe, YEhdiel 319 -urd fRrd 2

RS el P AT H <2 bl G-I aR 89 & 77 fagg wR ¥ fhepe & forg #xa
faffa 9 iR e &1 yanT fhar Srar 21 .. .(aes)... fava & srfdaier Raars!
HHM @RI I8l A &1 WS STl § &1 7d 99 YRR WR & ea—< Wiey
It o1 Reur A= e #31 Sft gRT fovan T 1. (aem)....

ARG W IR T B A TG-S duId 550 fhelldiey i)} 81 ke 9
SATETETE BTS Bic deidg 750 fholiiier 8, SR YS9 & d16] fa9a=1er &1 |iey 850
freiriiex § 3R TR &1 B9 800 fharex Bl.. .(FaL)... AIaR, JT1
BT ARG A S H 12 F 20 G BT FHY 9 & swmﬁﬁﬁa@@wﬁrmw
BT TSl B

H=IdR, BR3 ¥ 4TS Ul &, 19 987 IR I1es Wi 3R gellhiex Savd

gl WS foTel A I & A= 28l &1 ga1s I3 Y6 R I (ool gals g iR 4l
QIR ¢fthep 7R TTAT BT a1 B4 BT, ..(FGETH)....

* Not recorded.
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AR, § 3ATYh ATEGH W ARDR - AU HRA1 TG [ ARG Bl 8als Ui
D1 fIRRIBRY R 'S AT & ATl <2 & [~ 2 & [y A3 | '],

gdTg IS YRs B STyl

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the submission made by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the submission
made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

Revenue sharing of advertising between tech giants and news publishers

A} eitel $AR At ([98R) @ QUi q8led, didbd=l Bl AT & Sl IRuRET
fiic 3fik setagie Hifsar 2, fefiea HIfsar 8, <ol 9-ed 8, d HHe & R F oIk
2Bl ...(aHM)... ST IR Fhold dY-, IAB! T=dTs BT Idl o, dec
ERAl P TG B ISl &l ...(FAUF)... §TbI M Bl - A
T 2, Wg T & g H TH AIed o BAgd, T, IS b
35T & 9% [T &1 I31 AT <P IR E & U™ gl ol 981 gl fie 3R
feRrea Mfear, A 9 a3 tied wewi=l 7, 3 o dce @l fiamn € ik 393
=TI & A1e09 9 UF1 A1 B .. (FFE). ... $7 199 S Dl =Sl Do e TAR B
& oTg U1 T A8 HRAT Uedl 8, IRy IR P Dl d G A [S@Td &l e 4
TS SISAT BT §THH 2021-22 H 24,927 RIS BUYY TAT BAID B 16,189 RIS HUYY
oY, S fUsel qu &1 g1 H 75 URAC SATRT 2l ...(TALM)... MaTIdHT & [ 3 [
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<o I qrey fhaT S e fA=masT & Y=g &1 MRSl =Gl e g1 drali F AR
BN

JUMRT [EIGY, 2021 H SRS 4 gl HSIT IR DIS qATHR
TeaicsTe Xd=] IR & fofg q1ed (5Tl ...(@ag™)... RSTorT, Brs], Hid,
g 7 B IR 21 Goilets I BTIA g1 &I U8d $R I8 o

JHTNRT HEIGY, H 9Rd ARBR ¥ ANE dRal § 16 fSRiea $fear vae o
YRT ARBR M ST I8! &, STH SHBT UG- b 3R BT HHINH 9d
BIEY B ..(AUM)... H TRBR Y 3MUE B § (b ST, Bi¥, §, HTS]
& AT B IIY, TP T R BHD DI YSdICHE DI 3T & Xdg AIRIT &
oY qreg T oI e 3R WIRA & e iR =Y Sl el D 3MMfEd Habe I Fam
SIKED

JHTIIT HEIGY, MAMHY AR 1ed JAAMHR ST §SIET| ST A [eTT b
3&R RIST U PBIS 3T ...(FAI DI °e).... Al BAgd AR A - ITh! gHD &l
fh BH IPIMIC PR Q| IAD! HEMI qb RADIMNIC PR DI GHB! &I, offh
T b BRUT DT ol 3R IAT <ol HITSIT IR Dle DI g1l
.(FFI)... 3T A AT & HIFSAT BT 3RET BT Bl 37 I=Y AR & §IRT 8l
el Bl

SHRI DEEPAK PRAKASH (Jharkhand): Sir, | associate myself with the matter raised
by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, | also associate myself with
the matter raised by the hon. Member.

MS. INDU BALA GOSWAMI (Himachal Pradesh): Sir, | also associate myself with the
matter raised by the hon. Member.
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SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

St M1 SH FHHT (STR U= : 7816, § I 910 e gRT ISR T fawy
H R Bl TG Bl gl

g Ffaat adleR (A9 UQ9D) : HEIGY, H Al AT ISR g1 SoR T f4vg 9

I Bl FRIg bRl gl

ST YR AID (AL UQeD) ¢ JBIed, § W A1 e §RT 3R T f4wg |

I Bl ARG bRl gl

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

lllegal possession of uncultivated land in Jharkhand

2 e JHE (IRTE) : ARV AU HBlgd, H IRES I F AT gl
SIRGS XTog <), dTell, UgTe 3R gdd arell X5 2l ...(Fde™)... e 19 9uf 4
ARES IS H S BT TR JGAABR @RIG [9eh] BT A [BAT ST BT 81 AT
3,62,867 U@ STHIF UR 3[dY heoll STATEG! b1 1T & ...(GHM)... 39 PR b
PG 1,75,000 ART 19T H AT B ...(FELTH)... T 5T H 59 TBR BT SHIA BT
GICTel Id 8T 81 § STel & 91d &%, Al AdRI RTel | 3Tdel 96,150 TS STHIA B
ST 50,622 AN & §1F H &I T8 2l ...(FAEM)... 981 TR SHIF 1 g 79! §8 ©,
ag1 UR IR-HS1R37 STHIF B e TS ST JET 2l ..(FHM)... ST 9 ARbRT AISH1Y
SRS H STl &, J31 I © o I /T H ARBIR] ATSTIRAT bl RIS IR SR H
RSB Bl BB BISATSAT BT ATHAT BRAT TS ... (SHGLTH)...

HUTAT HBIGY, ThTEl 1980 I 1982 B ARG - I8l U= il el & Je1
g H GRS TRaRI Bl G Al Tbs STHIF 3fTdfed B+ Bl B [T 2T, oifdp
ST BT AIDHR B HREV H FAT $ Y IR IS T AN P FAR W By ART STHIA BT
37AY PRIGR DR & ...(AGH)... I T IR S YA ST IR Welargl o g,
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3TUHT STARIYTSTT BT BT B PR I8 &, ST TRAR & Ta] Bl Al S 31K
TBTT BT HTH PR T2 8 3R I 39 IR Y WTelt B & fofg g9 Sa1d 917 6T B
PR T &l .(FFUF)... I qHEH IRIR $ GG BB S 3R FEH gU Bl
..(TAYT)... A FHYRT F816d, § 39S AW TR W UT HRAT AT
e ST ST ST T 3198 BRIGR AT &b HREVT H I3 Y AN & GaTd H $HRdl 3B o,
I AN ! e Yord! A i dal &Y, S1d RIelh HRATS B B FHUT DI S|
..(TIYH)... T YDHR B 38 HRITR FRES I H g ol ¥ 9 81 &, 95d-
984 ggaTS|

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the matter raised by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI DEEPAK PRAKASH (Jharkhand): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

Need for revision of the new population criteria for
Eklavya Model Residential Schools

SHRI SUJEET KUMAR (Odisha): Mr. Chairman, Sir, my concern is
about the new population criteria for the establishment of Eklavya Model Residential
Schools (EMRS), and the non-operation of several EMRSs across the country.

As per the revised guidelines released by the Ministry of Tribal Affairs, in
2020, the criteria for setting up an EMRS in a sub-district is that the ST population of
that sub-district should be fifty per cent and the tribal population should, at least, be
20,000 in that sub-district.

Sir, the Standing Committee on Social Justice and Empowerment, in its 31°
Report, submitted in April 2020, entitled as ‘Review of the Functioning of the EMRS’,
highlighted that the above population criteria is very unfair and discriminatory because
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we know that there are several tribal pockets in this country, in several sub-districts,
which have substantive tribal population -- which may not be 50 per cent, may be 45
per cent, 40 per cent, or 35 per cent — have been deprived of EMR Schools because
of this new population criteria. Even the 471% Report of the said Committee, given in
December 2020, has also flagged this issue and has expressed its concern on the
same. Let me give you an example, Sir, in the State of Odisha, in the Pallahara Block
of Angul district of Odisha, the ST population is 39.21 per cent; in Kankadahad block
of Dhenkanal district, the ST population is 42.6 per cent; in Paikmal block of Bargarh
district of Odisha, the ST population is 35.6 per cent; in Barkote block of Deogarh
district the ST population is 31.7 per cent. Now, what is the fault of these blocks?
Just because the ST population is not 50 per cent, they are deprived of good
education. s it fair? | don’t think it is fair. It is a very, very good scheme. It is an
excellent scheme. But because of this arbitrary population criterion, the poor tribal
children are being punished and deprived of their economic and education
empowerment.

Sir, the other issue, which | wish to flag here is that it is disheartening to see
on the website of the Ministry of Tribal Affairs that out of 104 EMR Schools sanctioned
for Odisha, only 32 are functional. And, 72 are non-functional. The hon. Finance
Minister during her Budget speech highlighted that in the next three years, the Centre
will recruit 38,800 teachers and support staff for the 740 EMRSs, serving 3.5 lakh
tribal children, which is highly commendable. But, how is this lofty goal going to be
fulfilled when the schools are non-functional and when the school buildings are yet to
be completed? ...(Interruptions).. So, Sir, through you, | would like to request the
Government to revise this new population criterion and complete all the schools and
make them functional. Thank you. ...(Interruptions)..

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the issue raised
by the hon. Member.
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DR. PRASHANTA NANDA (Odisha): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

Need for investigation over the alleged misuse of funds of the District Mineral
Foundation Trust

it ©ie wEdl (([98R) : 99IiT #e8iey, SITHUHST (Ser Wiis BIeeeH gwe) Bl
foraTor emeRei gom w3t A AR AT Si A @ gHifad e | Ugetd, e,
Tsh, TR, ASHIR T 31 fIdr Aot of fhanfd ox- & S ¥ fhan g,
s e &1 a1, BIIAT FaAT I 30 9T UiT S Helkdl F H IRt Bl
(T RS TR & IAIG Tl H G TH1 & Aig, [RIaRyR, YaRTq i
&, ol 59 F¥Tel W, $9 B BT [STeTl AHTERUITET ¥ 1.5 BRI, [ qal H 4 H_Ts,
SIS BT 919 H 2 BRIS, BIaR H 8 BRIS, UTh H 2.75 BRIS, TISR W (SIT H 7.5
PRI ..(FGY). OR dis H wefegq fafor vd 2.32 HRIs Il SRAT AieATHRo
AT BRIST BU HER YA § AT Dl MY DR H & (b TQ & ..(EaLTH)..
rel 5 HHaTRAT Ud SR & 98Te fhU T .. (Fae). . HHaRAl & dd9 st
B W o P Fal f ORI IR B .(HIHH).. SR 9 B SITHTHS] S & AFH
el T2 I /91 | WP oy TR @ gifad & &t ST et 85 | fhg e
2, ..(FAY)..STd P G- 9T & B 711 P BTSN ATS W bl ¥l SToTR dh
STH 4 fhARIER, S8l 3T BR 3faRYT 8 Ud ..(Fae™).. 40 99 Y4 I A1arsis

AN o C AN . N N\ o
bl YRIISHAT hIlY Bld gU dAREs YIRY[OIH] A AUl YIRYISTAT dh, ITHIT 8
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. 3. UaD! ASh BB SToR &, [TGH 20 Tral & Y- drT ywrfad g1 g9
TRT WRBHR F SURIH IS BT g9 g el I STTHUHS e & 59 YR A
GO 81 &1 SI1d BRI DI AT B B

SHRI DEEPAK PRAKASH (Jharkhand): Sir, | associate myself with the issue raised
by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the submission made
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

Leasing of Railway land near Kannur Railway Station for commercial purposes

SHRI SANDOSH KUMAR P (Kerala): Sir, | demand a detailed probe into the dealings
and transactions of the Railway Land Development Authority. | also demand the
cancellation of a recently executed deed by the Indian Railways to hand over seven
acres of land of Kannur Railway Station for 45 years to a private company.
..(Interruptions).. ~ Since the House is not in order, | don’t want to continue with my
speech. | urge the hon. Minister concerned, through you, Sir, to take necessary
steps and initiate a probe into the allegations against the Railway Land Development
Authority. ...(Interruptions )..

Th A 9 : U 9815y, ..(FaYUM).. S S8 SOl 2,..(FdY)..d8

AT (FEHT).. 411 IRE 9..(TagT™)..
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SHRI A.A. RAHIM (Kerala): Sir, | associate myself with the issue raised by the hon.
Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

Hardship faced by disabled people in getting their Aadhaar Card issued

S1. R e Aididl (A= YS9 - 97ga1s A1 GHTIMT A8IGd, T 87!

A AT 7S, § 39T Ud Fe Bl & U Hedqul daa-eiiel
o BT AR MBI HRAT ATEAT § | 7L U2 D [FHTS &5 &b 1 -1 HYul HRAqy
& A= el 7 ua fdae RAfT it g3 21 fe=aivr ARt & g1eii & 3ie, Swferdl
oI TGl & T B & BRI AR DTS 81 99 U8 o, [oIh BRI 7@ VPR §I]
ST ST & G, S g™ TS, AldSd BRI, I, UM SN BRI
SIS, FTH SMER DTS DI AR R &1 ITg &, ST HYUI A1 a1 el T 8T
Bl

AT ARG, I H, TR S & $B FeTRI H 81 By JfST & AregH
I YR BTs g9 B UfhAT FaTferd 8, ..(FaYU ). SN fh 8ARI AR BT Uh
RIS HEH &, UG S & BI-HIF H a4 d3-1 d1el [T S+1 &t ugd 34
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HEIRI b o] o l..(AH B Gel).. SAMTY GR-SRTST &5 H I8 arel (i 51 i1t
A1 319 3R BTS &1 97a1 4T e 2| AlS P8 [T HIg-g81 & YR brs g9 Hi
ST 2, a1 S8 W 3D YbR bl THRIT3N BT AT BT Tdl &1 2011 B STI0HET
P ATAR, HRATY H TTH 2 BRI, 10 ARG AR (BT 7 {5l gpR 1 feegivra o
O § 3T B ..(FILT)..

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the issue raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

i s TSI (BRATN) : HEley, § i @ a1 39 fAvy & A1 Heg Bl gl
St ST A1eg (STR U<¥) : Aeiey, § i W &l 39 [9ug & are1 Hag ol
et g oA g (SR U=9D) : HeEled, § W W 91 39 vy & |1 Aag Bl gl

St M Ib Fgudn (SR Yo¥) : iy, § i W@ $I 59 {997 & A1 dag
Bl gl

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

12.00 Noon
APPEAL TO RESTORE ORDER IN THE HOUSE AND OTHER ISSUES

MR. CHAIRMAN: Question Hour. ...(Interruptions)... Question  Hour.
...(Interruptions )... Question No. 91, Shri Niranjan Bishi. ... (Interruptions)...
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SHRI NIRANJAN BISHI (Odisha): Will the Minister conduct an independent review-
cum-impact assessment of the addictive betting-violent gambling and adult websites
which are still operating under an alternative domain and to ban those websites with
immediate effect? ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, everyone in the Well, you are forcing me to name
you. ..(Interruptions)... You are forcing me to name you, hon. Members.
...(Interruptions ).... You are forcing me to name you. ...(Interruptions)... | hope
you go back to your seats. Don't force me to name you. ...(Interruptions)... Please,
please. ...(Interruptions)... No, no. ...(Interruptions)... Mr. Randeep Surjewala,
you are in the Well. ...(Interruptions)... All right. ...(Interruptions)... All right.
...(Interruptions )...

Hon. Members, | would like to avoid it. | again appeal to you to go to your
seats. If | name ... ... (Interruptions)... | appreciate Jairamji that you have chosen
not to be in the Well. | appreciate that. ...(Interruptions).. No, | don't.
...(Interruptions )... | want everyone to be on his seat. ...(Interruptions)...

Shri Nasir Hussain, Shri Imran Pratapgarhi, Ketkarji, Madam Hisham,
Shrimati Ranjeet Ranjan, Madam Vandana, Shri Randeep Surjewala, Shri Jairam
Ramesh, Shri Tulsi, Shri Venugopal, Shri Pradeep Bhattacharya. ...(Interruptions)...
| think, Mr. Jairam Ramesh, you will have to be permanently stationed in Harvard to

understand rationality of what | do. ...(/m‘errupt/ons)... | name all these persons,
Madam Yajnik, Shri Neeraj Dangi, Shri Deepender Hooda. ...(/nterrupt/ons)... I
request you to go to your seats. ...(Interruptions)... | would not like that you
continue with your disorder. ...(/m‘errupz‘/ons)... It will be appropriate. All right.
...(Interruptions)... | name all these people to withdraw from the House.
...(Interruptions )...

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Hon. Chairman, Sir, with a
heavy heart, | would like to move a motion. ...(Interruptions)... In view of the
disorderly behaviour and ... ... (Interruptions)...

Hon. Chairman, Sir, since it seems that they do have some regret,
maybe, instead of taking action right away, | would urge you to call the
leaders for discussion in your Chamber and then, we will see if they, at
all, are interested in maintaining order. ... (Interruptions ...

MR. CHAIRMAN : Hon. Members, the last thing | would ever like
to do is ...(Interruptions)... Mr. Nasir Hussain, you are in
the Well and speaking at atime when | am on my legs. Keep quiet, please.

41



42

[RAJYA SABHA]

...(Interruptions )...The Leader of the Opposition is here. Hon. Members, the last
thing | would want is to direct that a Member does not participate in the proceedings
of the House, because the moment a Member does that, the Member outrages the
confidence of the electorate. The Member is taken as not to be doing what the
electorate expects of him. Those who got him or her elected... ... (Interruptions)...

fuer & Ja1 ht wfgrpem @@= - W, * AfET MY TS A TE wR W@ gl
..(qYT)... You are not allowing us. You are not allowing me to raise a point of
order. ...(Interruptions)...

MR. CHAIRMAN: Hon. Leader of the Opposition... ... (Interruptions)...

SHRI MALLIKARJUN KHARGE: ~ and telling us that we are not following the Rule
Book... ... (Interruptions)... You are not allowing us to speak and they are shouting.
You can suspend me, expel me or cancel my membership. | don't care.
...(Interruptions)...  If you want to expel me, you may do so.
...(Interruptions)...  You allowed the Leader of the House to speak, but when
| rise to speak, my mike is off. Is this the way? ...(Interruptions)...

MR. CHAIRMAN: Let me put the record straight. ...(Interruptions)... Hon.
Members, please. ...(Interruptions)... Mr. Jairam Ramesh, at least, when the
Leader of Opposition is speaking, you can observe some silence; at least during that
time. | know it has become a chronic habit. ...(Interruptions)... It has been
diagnosed by this House; treatment has to be done elsewhere. ... (Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, spare us your lectures, please. Don't
lecture us. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: The way in which they are treating us...
...(/nterrupt/ons)... They are trying to suppress us. We are being treated as if we
are not Members. ...(/m‘errupz‘/ons)... Never in my life have | seen anything like this.
| have completed 51 years in the Legislature. | have not seen anything like this.
...(Interruptions ...

: Expunged as ordered by the Chair.
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#t [UTIRT : § I Yo STRIY B0 ? AT 37U+ FGRATT Bl 3fq1 I IR S
QI ...(TFIH).... U8l 3119 3791 HIS R S| ...(FGEH)... T[T Sil, Ugel
31T 39T HIT IR SI1SY ...(ALT)... H Fle[i, R S 319 319+ Hie 1R S8yl
I 3T Hie IR SV ...(AdHTH)... Take your seats. | am, at least, grateful that
you have saved me from taking the most unpalatable decision. Now, the hon. Leader
of the Opposition has raised an important issue, that after | called the Leader of the
House, | called him to speak and then | rose. Hon. Members need to know why | so
conducted myself. If the Leader of the Opposition was speaking with my permission,
why did | get up? | got up because the Leader of the Opposition started reading the
portions that | had expunged. Now, can that ever be allowed? No.
...(/nterrupt/ons)... | will give floor to the Leader of the Opposition, but if they act in a
manner, whether this side or that side, which is in offence, in outrageous disregard of
my direction, and in respect of which | had already, this morning, indicated that if
Members have another perception, we will find a way out, and time has been
scheduled in the afternoon for that interaction in the Chamber.... Now, | think | am
on a firm ground. If any Member, Leader of the House or Leader of the Opposition,
seeks leave of the Chair to take floor and then reads the portions that have been
expunged, no. Secondly, all of us get agitated sometimes. We get emotive also,
perhaps on account of disagreement or perhaps we consider that the other side is not
reasonable. Does it look nice? The Leader of the Opposition, by body language and
words followed by his very senior colleagues, levels all kinds of allegations against the
Chair, day in and day out. ... (Interruptions)...

SHRI K.C. VENUGOPAL (Rajasthan): It is an allegation. ... (Interruptions ...

MR. CHAIRMAN: The respect, which the Leader of the Opposition has, in my
estimate, will never go down. He has earned it over decades. But | am entitled to
reflect and reveal my feelings. Many people tell me how come this is happening. |
can't equate the Leader of the House and the Leader of the Opposition; all Members
are equal because they belong to the august House. | don't want to use the word
'shout’, but that is what | face every day. Please think about it. May | make an
appeal to both sides? Please don't find justification for every wholesome wrong
activity from the past; let us not. | requested all of you, let us leave the baggage of
yesterday behind. | know what happened yesterday. The world knows it. The Prime
Minister of the largest democracy was on his legs and | had the occasion of people
coming so close to me. | could have taken recourse. Even today, | am thankful to
wiser counsel that | have been saved. ...(Interruptions)... May | please request all of
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you to permit me at the moment to take up the listed Business? | invite floor leaders,
only the floor leaders, for a near brain-storming session so that in that group we can
deliberate, discuss and come out with a formulation. | will be open to anything
including immediate directions by me. And | can assure this House, when | reacted to
"That | can be enlisted", | said, "l can't be enlisted by them or this side and | can
never be enlisted by anyone from doing a job." May | now request all of you to take
up the Listed Business? ... (Interruptions)..

SHRI JAIRAM RAMESH: Please allow the Leader of the Opposition.
...(Interruptions ...

SHRI SYED NASIR HUSSAIN (Kamataka): Sir, you promised that the LoP will be
allowed. ... (Interruptions)...

SHRI K.C. VENUGOPAL: You promised it. ...(Interruptions )...

MR. CHAIRMAN: Let me tell you, hon. Members, |, sometimes, find that by series of
actions, we are normally in aggression. ...(Interruptions)... But Venugopalji is
beating me hands down. ... (Interruptions)...

SHRI K.C. VENUGOPAL : Sir, what is that? ... (Interruptions)...

MR. CHAIRMAN: Please don't do it. ...(Interruptions)... Don't be that aggressive.
...(Interruptions )... Let me tell you, Venogupalji, whatever you say is heard keeping
in view that you are a Member of this august House and a senior Member of the Party.
So, if you raise your lung power, it is not good. Whatever you will say silently, | put
this on. ...(Interruptions)... May | start with the Listed Business?
...(Interruptions )...

SHRI JAIRAM RAMESH: Sir, the Leader of the Opposition is raising his hands.
...(Interruptions )...

MR. CHAIRMAN: Now, supplementary ...(Interruptions)... Question No. 91, Shri
Niranjan Bishi.

SHRI NIRANJAN BISHI: Will the hon. Minister conduct an independent review-cum-
impact assessment of the addictive betting, violent gambling and adult audience
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websites ...(Interruptions)... which are still operating under an alternative domain
and ban those websites with immediate effect? ... (Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP; AND THE MINISTER OF STATE IN THE MINISTRY OF
ELECTRONICS ~ AND  INFORMATION  TECHNOLOGY  (SHRI  RAJEEV
CHANDRASEKHAR): Sir, | thank the hon. Member for raising this question.
...(Interruptions)...

SHRI MALLIKARJUN KHARGE: Sir, | want to say something. ... (Interruptions)...
MR. CHAIRMAN: One second, the hon. LoP wants to say something.
SHRI MALLIKARJUN KHARGE: Sir... (Interruptions)...

MR. CHAIRMAN: Please listen to the hon. LoP, and | would appreciate if the House
does it with rapt attention. ... (Interruptions)...

SHRI MALLIKARJUN KHARGE: If you don't want to listen, then don't...
...(Interruptions )...

MR. CHAIRMAN: Please; the Leader of the Opposition, the Leader of the House and
every Member of the House should be heard with rapt attention. And, if that does not
happen, both sides are forcing me to act. ...(Interruptions)... Now, the Leader of
the Opposition.

SHRI MALLIKARJUN KHARGE: Sir, | raised certain points as per rules only, and why
it is prejudiced towards me, | don't know. Sir, you can expunge my words, you can
expel, you can dismiss me from membership, but | want to tell my feeling.
...(Interruptions)...

MR. CHAIRMAN: Sorry; take your seat. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: If | am not allowed to speak, there is no point in
staying here. We walk out. ...(Interruptions)...

(At this stage, some hon. Members left the Chamber)
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ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Question No. 91, Shri Niranjan Bishi.
Ban on Chinese Apps

*91. SHRI NIRANJAN BISHI: Will the Minister of ELECTRONICS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the number of Chinese applications currently under usage and download in India
after the ban of a total 54 Chinese apps, the impact assessment report of the
aforementioned ban;

(b) whether Government is aware that multiple Chinese applications are currently
under usage and are already more popular than multiple Indian applications;

(c) whether some Chinese applications currently functioning have the same parent
company as their sister applications, which have been banned;

(d) the reasons for not banning Chinese technology companies and merely
prohibiting/banning Chinese applications; and

(e) whether the continuity of aforementioned functioning Chinese applications pose
no threat to data protection ?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND INFORMATION
TECHNOLOGY (SHRI RAJEEV CHANDRASEKHAR): (a) 1o (e) A Statement is laid
on the Table of the House.

Statement

(a) to (&) The Ministry of Electronics and Information Technology (MeitY) does not
maintain database relating to applications including Chinese applications that are
under usage in India. MeitY is empowered to issue directions for blocking for access
of information by public under provision of section 69A of the Information Technology
(IT) Act, 2000 and the rules thereby, namely, the Information Technology (Procedure
and Safeguards for Blocking for Access of Information for Public) Rules, 2009. The
section 69A provides power to government to issue directions for blocking if it is
necessary or expedient to do so in the interest of sovereignty and integrity, defence of
India, security of the State, friendly relations with foreign States or public order or for
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inciting cognizable offence relating to above. In line with the objective of the
Government to ensure an Open, Safe & Trusted and Accountable Internet for all its
citizens, such directions are issued after receiving the request from the nodal officer of
Ministry of Home Affairs (MHA) and Law Enforcement Agencies who send such
request to MeitY after analyzing suspicious applications based on the complaints they
received from various sources.

SHRI NIRANJAN BISHI: Will the hon. Minister conduct an independent review-cum-
impact assessment of the addictive betting, violent gambling and adult audience
websites ...(Interruptions)... which are still operating under an alternative domain
and ban those websites with immediate effect? ... (Interruptions)...

SHRI RAJEEV CHANDRASEKHAR: Sir, | thank the hon. Member for raising this
question. ...(Interruptions)...

MR. CHAIRMAN: Now, the hon. Minister.

SHRI RAJEEV CHANDRASEKHAR: Sir, | thank the hon. Member for asking this very
important question, but | would like to clarify certain things before | get to the
supplementary.

MR. CHAIRMAN: No; get to the supplementary only.

SHRI RAJEEV CHANDRASEKHAR: | respect your point, but the question is a little bit
erroneously framed because he talks...

MR. CHAIRMAN: Hon. Minister, | try to take as many questions as possible.
Therefore, you have had the opportunity to give your response in writing. The hon.
Member is expecting response only to the supplementary.

SHRI RAJEEV CHANDRASEKHAR: The hon. Member has asked some questions
about online gaming apps and other apps that are addictive, and | would just like to
clarify that the Government of India's policies are to make sure that the Internet
remains open, safe, trusted and accountable for all digital nagriks. The apps that he
refers to are onboarded by the operating environments like I0OS and Android which are
outside the Government domain. But whenever a nodal officer reports an application
that causes harm or is illegal or causes any other criminal impact, under Section 69,
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the Committee takes an action to block those applications immediately. As far as
online gaming is concerned, he is aware that there are rules that are going to be
prescribed for online gaming shortly and those will address the issue of illegal betting
that is available on the Internet.

SHRI NIRANJAN BISHI: Sir, | would like to know whether the hon. Minister is planning
to introduce a Standard Operating Procedure for the online loan applications to
protect the privacy concerns of their customers.

SHRI RAJEEV CHANDRASEKHAR: The online loan applications that the hon.
Member has referred to are regulated by the Reserve Bank of India, and as far as the
Government of India is concerned, as | said, our objective, through rules and the law,
is to ensure that if there is any instance of safety and trust or reciprocally user harm or
criminality, then the Committee takes actions, identifies the apps and blocks those
apps under Section 69.

it gOTCATe : TRIREA R, ST A1g-ol WU &g by T, gfcdfSd f6d 1, 9 iy |
FAIT HYb THN B9 4 ATe] 8l S 3

§ AR HAT ST W ST I B S @l U ©, S FIRTHT & oy,
ITp] A& R &b T o SUTy b TRy 872

SHRI RAJEEV CHANDRASEKHAR: Sir, this is the point | was referring to in terms of
the context. We do not ban apps or block apps based on their jurisdiction. There is
no attempt by the Government of India to selectively block any app based on the
origin of the app.The apps are blocked on the basis of illegalities, user harm or
criminalities that the apps demonstrate.

MR. CHAIRMAN: Dr. M. Thambidurai.

DR. M. THAMBIDURAI: Sir, the hon. Minister spoke regarding the online gaming.

MR. CHAIRMAN: Ask your question. You are a senior Member. Put a direct
question.

DR. M. THAMBIDURAI: | am putting a direct question, Sir. In Tamil Nadu, because
of online gaming, many people have committed suicide. That is why, we are raising
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this issue. My question is: will the Government come forward to ban these kinds of
activities to save the innocent people?

MR. CHAIRMAN: Hon. Minister.

SHRI RAJEEV CHANDRASEKHAR?: Sir, without getting into an explicit assurance, |
can assure the hon. Member that we are seized of the issue and the menace of online
gaming, and, we are committed to make sure that the internet is safe and trusted for
all digital nagrik including those in Tamil Nadu.

MR. CHAIRMAN:: Shri Sujeet Kumar.

SHRI SUJEET KUMAR: Sir, recently, the Government issued an order for banning 138
betting apps and 94 loan lending apps. | do understand from the reply of the hon.
Minister that the Government is not in the business of banning apps and only under
Section 69A of the I.T. Act, it can be done. Now, all these apps which have been
banned have Chinese links. How come that so many apps, 138 plus 94, it is a huge
number, have Chinese links and why ban them only when...

MR. CHAIRMAN: Hon. Minister.

SHRI RAJEEV CHANDRASEKHAR: Sir, first of all, it is incorrect to say that all the
apps have Chinese origin. We have detected that certainly amongst the apps
banned, a number of apps are of Chinese origin. But like as | said, the apps are on-
boarded not by the Government, it is on-boarded by the operating system, IOS in the
case of Apple, and, Android in the case of other phones. So, the apps in Play Store
and the App Store are the ones that are on-board apps. It is the Government,
through its nodal officer and the review committee, which ensures that when apps are
reported to be violative of Indian law or cause harm or criminality or illegality, an action
is taken under Section 69 to block those apps and access to those apps to save the
digital nagrik.

MR. CHAIRMAN : Question No. 92, Shri K.C. Venugopal; absent. Hon. Minister. Any
supplementary ?

*92. [The questioner was absent. |
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Seizure of Toys lacking BIS Mark

*92. SHRI K.C. VENUGOPAL: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has taken serious note of large numbers of toys seized at
malls, airports and other places in India for lacking quality mark of Bureau of Indian
Standards (BIS) and the use of fake license by the retails stores;

(b) if so, the details thereof;

(c) whether Government has taken steps to mitigate this issue, which is a health
hazard for children; and

(d) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SADHVI NIRANJAN JYOTI): (a) to (d) A Statement is laid
on the Table of the House.

Statement

(a) and (b) In order to curb the sale of non-ISI certified Toys and to ensure
implementation of Toys Quality Control Order, 2020, 100 Search and Seizure
operations was carried out in the 2021-22 and 2022-23. During the search and seizure
operations conducted by BIS, a quantity of 9,565 and 30,229 was seized during the
year 2021-22 and 2022-23 (upto 25th January, 2023) respectively.

(c) and (d) Safety of Toys is under compulsory Bureau of Indian Standards (BIS)
certification from 1% January 2021 as per the Toys (Quality Control) Order, 2020
issued by the Department for Promotion of Industry and Internal Trade (DPIIT) under
Section 16 of the BIS Act, 2016. Accordingly, it has been compulsory for toys to
conform to the corresponding Indian Standards for Safety of Toys and to bear Bureau
of Indian Standard (BIS) Standard Mark under a licence from BIS as per Scheme-| of
Schedule —Il of BIS (Conformity Assessment) Regulations, 2018.

As per this Quality Control Order, read with Section 17 of the BIS Act, 2016,
no person shall manufacture, import, distribute, sell, hire, lease, store or exhibit for
sale any toys without the ISI mark. Under the BIS Product Certification scheme i.e.
Scheme-| of Schedule —II of the BIS (Conformity Assessment) Regulations, 2018,
Licence is granted to manufacturing units to use the Standard Mark on the product as
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per the relevant Indian Standards. Accordingly,toy manufacturing units including
foreign manufacturing units exporting toys to India are required to obtain BIS licence
for safety of toys.

BIS has granted 1037 licences to domestic units and 30 licences to foreign
toy manufacturing units. As part its product certification, BIS also conducts factory
and market surveillance under which samples of ISI marked toys are drawn from the
factories and market and tested in labs according to the Indian Standard, to ensure
that ISI marked toys available to consumer are safe and conforming to prescribed
standards.

MR. CHAIRMAN: Shri Mohamed Abdulla.

SHRI M. MOHAMED ABDULLA: Sir, | thank you for giving me the opportunity to put
supplementary question. My question is: Is it a fact that the Union Government has
not yet issued mandatory quality certificate to more than 150 Chinese companies for
selling toys in India, and, if so, how many of them have been issued notice to apply
for it, and, will the import of Chinese toys without quality certificate be banned ?

A1t R ST - A Il e Ied, § AR 9e Bl il |aredl § o
2014 &b g8 W, STd I AFHIY T 301 off 4 < B qIreR FHiTell 8, 39 99 49
EEIESIPISINCREISE R

MR. CHAIRMAN: Madam, directly respond to the issue.

a1t e R : W), § SRvae RWls &R W&l gl ...(Fag). .. 1 ST9as], 2021
&1 GRfard RaaiHl & oy va s o 131, R d8d a=di 1 JHa T8 8l
SR, A AR 7 Sl geT 2 & w1 59 forq i fam 721 & - Si &1, faa
AT 81 S RIS 91 dTel &, ITH H '] BRIl Bl 1,037 AR faqel sl
B! % 30 AU U T 2, T4 =181 31 U Al Bl 81 2

MR. CHAIRMAN: Shri V. Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY : Will the Government conduct an assessment of the toys
that have been captured without BIS mark to find out how they can be hazardous to
the health of the children to create more awareness amongst the public ?
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aredt RS SAfa - A qurait Jgied, oot 100 B TS, S $d 39,794
Racii= STed o I IUIR RT 894 U8l < foar g1 9181 9t Radie i fvd 9l
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MR. CHAIRMAN: Q. No. 93; Shri Birendra Prasad Baishya; not present. Hon.
Minister.

SHRI BIRENDRA PRASAD BAISHYA: | am present, Sir.
MR. CHAIRMAN: Oh. You are such a pleasant human being, how | missed you?
SHRI BIRENDRA PRASAD BAISHYA: | do not know, Sir.
MR. CHAIRMAN:: | will seriously reflect on it. Please.
New Railway Projects for NER

*93. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of RAILWAYS be pleased
to state:

(a) the details of the ongoing projects in Assam and North Eastern Region (NER),
State-wise;

(b) the funds allocated for these projects during each of the last three years; and
(c) the progress made so far on these projects?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRIMATI DARSHANA
VIKRAM JARDOSH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Railway projects are sanctioned Zonal Railway-wise and not State-wise,
as Indian Railways’ projects may span across State boundaries. However, as on
01.04.2022, total 19 railway infrastructure projects of total length 1,909 km costing
077,930 crore, falling fully/ partly in North Eastern Region including Assam are in
different stages of planning/ approval/ execution, out of which 409 km length has
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been commissioned and an expenditure of 030,312 crore has been incurred upto
March, 2022. These include-

(i) 14 New Line Projects covering total length of 1,181 km at a cost of 361,520
crore, out of which 361 km length has been commissioned and an
expenditure of 27,458 crore has been incurred upto March, 2022.

(ii) 5 Doubling/Multitracking Projects covering total length of 728 km at a cost of
16,410 crore, out of which 48 km length has been commissioned and an
expenditure of 32,854 crore has been incurred upto March, 2022.

The details of ongoing projects falling fully/ partly in North Eastern Region
including Assam along with the funds allocated for these projects during last three
years and current year with present status are appended.

Since 2014, there has been substantial increase in fund allocation for
infrastructure and safety work Projects and commensurate commissioning of Projects
in Indian Railways. Average annual Budget allocation for infrastructure projects and
safety works, falling fully/ partly in the North Eastern Region, during 2014-19 has been
enhanced to 35,531 crore per year from 22,122 crore per year during 2009-14, which
is 161% more than average annual Budget allocation during 2009-14. These
allocations have been increased to 4,909 crore in Financial Year 2019-20 (131%
more than the average annual Budget allocation of 2009-14), 4,669 crore in Financial
Year 2020-21 (120% more than the average annual Budget allocation of 2009-14)
and 7,542 crore in Financial Year 2021-22 (255% more than the average annual
Budget allocation of 2009-14). For Financial Year 2022-23, highest ever budget
allocation of *9,970 crore has been provided for these projects, which is 370% more
than the average annual Budget allocation of 2009-14 (%2,122 crore per year).

During 2014-22, 1544 km sections (377 km of New Line, 972 km of Gauge
Conversion and 195 km of Doubling), falling fully/ partly in North Eastern Region have
been commissioned at an average rate of 193 km per year, which is 190% more than
commissioning during 2009-14 (66.6 km per year ).
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Appendix
S. | Name of Project with Plan Funds allocation (Budget Present Status
No. | length (km) Head Outlay)
(Rin crore)
2019- | 2020- | 2021- | 2022-
20 21 22 23
1 | Jirlbam-Imphal (111 New 850 800 1000 | 1000 | Jiribbam-Vangaichingpao (12 km) and
km) Line Vangaichungpao-Khongsang (43 km) sections have
been commissioned.
Work has been taken up in remaining length.
2 | Dimapur (Dhansiri)- New | 500 | 300 | 800 | 1000 |Dhansiri-Sukhovi (16.5km) has been commissioned.
Zubza (Kohima) (82 Line Work has been taken up on this project.
km)
3 | Bhairabi-Sairang (51 New 750 475 1000 | 1005 | Work on entire project has been taken up.
km) Line
4 | Sivok-Rangpo New 200 607 1100 | 2500 | The project got delayed due to delay in forestry clearance
(44 km) Line for diversion of forest land in West Bengal.
83% of alignment in West Bengal passes through forest
land. Working permission in forest area of West Bengal
was received from Government of West Bengal in Feb,
2019. Agencies finalized for all 14 Tunnels (around 39 km)




[ 10 February, 2023 ]

S. | Name of Project with Plan Funds allocation (Budget Present Status
No. | length (km) Head Outlay)
(Rin crore)
2019- | 2020- | 2021- | 2022-
20 21 22 23
and major bridges (12) and work has been taken up.
5 | Teteliya-Byrnihat (22 New | 125 | 100 | 100 | 100 | Tetelia-Kamalajari (10 km) section has been completed
km) Line and commissioned.
Work taken up in balance section in Assam State. Work in
Meghalaya State is stopped due to law and order
problem.
6 | New Moynaguri- New 100 100 | 0.000 52 New Moynaguri-Jogighopa new line has been
Jogighopa New Line Line 1 commissioned.
with Gauge conversion
of new Mal-Moynaguri
Road and New
Changrabanda-
Changrabanda (285
km)
7 | New Bongaigaon - Doubli 50 200 650 1000 | New Bongaigaon-Bijni (17.53 Km) section has been
Agthori via Rangiya (143 ng commissioned.
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S. | Name of Project with Plan Funds allocation (Budget Present Status
No. | length (km) Head Outlay)
(Rin crore)
2019- | 2020- | 2021- | 2022-
20 21 22 23
km)
Work taken up in remaining section.
8 | New Bongaigaon- Doubli | 225 450 310 500 | 104 km doubling has been commissioned.
Kamakhya via Goalpara ng
(176 km) Azara-Kamakhya (13 km) involves shifting of alignment
outside forest area.
Work taken up in remaining section.
@ | Murkongselek-Pasighat New 2 200 | 0.000 | 100 | Land acquisition of balance 128 hectare land has been
(27 km) Line 1 taken up in Arunachal Pradesh and Assam.
10 | Agartala-Akhaura (5.46 | New 100 100 300 1 Entire land has been acquired. Works have been taken
km) Line (PPP | up on this project.
)
11 | Saraighat Bridge Doubli 0.1 1 5 16 | The work has been included in Budget 2017-18 subject to
(doubling) (7 km) ng requisite approvals.
12 | Mahisasan (India) — New - - 0.000 | 25 | The project has been sanctioned in 2020-21. Work has
Zero Point Line 1 been taken up.
(Bangladesh)
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S. | Name of Project with Plan Funds allocation (Budget Present Status
No. | length (km) Head Outlay)
(Rin crore)
2019- | 2020- | 2021- | 2022-
20 21 22 23
(2.7 km)
13 | Lumding-Tinsukia Jn. Doubli - 0.000 5 1 The work has been included in Budget 2020-21 subject to
Doubling ng 1 requisite approvals.
(381km)
14 | Byrnihat-Shillong (108 New | 0.1 | 0.000 | 0.000 | 0.000 | Khasi Hills Development Autonomous Council (KHDAC)
km) Line 1 1 1 has to issue NOC for land to be acquired. There is acute
Law and Order problem created by Khasi Students Union
(KSU). Final Location Survey (FLS) has not been
allowed (by local people) to be conducted in around 5
km length. All activities including land acquisition are held
up on this account.
15 | Dimapur-Tizit (257 km) New 0.1 0.000 | 0.000 | 0.000 | The work has been included in Budget 2013-14 subject to
Line 1 1 1 requisite approvals.
16 | Salona-Khumtai (99 New 0.1 0.000 | 0.000 | 0.000 | The work has been included in Budget 2017-18 subject to
km) Line 1 1 1 requisite approvals.
17 | Sibsagar-Jorhat New 0.1 0.000 | 0.000 | 0.000 | The work has been included in Budget 2017-18 subject to

57



58

[RAJYA SABHA]

S. | Name of Project with Plan Funds allocation (Budget Present Status
No. | length (km) Head Outlay)
(Rin crore)
2019- | 2020- | 2021- | 2022-
20 21 22 23
(62 km) Line 1 1 1 requisite approvals.
18 | Tezpur-Silghat New 0.1 | 0.000 | 0.000 | 0.000 | The work has been included in Budget 2017-18 subject to
(25 km) Line 1 1 1 requisite approvals.
19 | Kamakhya-New Doubli 0.1 1 0.000 | 0.000 | The work has been included in Budget 2017-18 subject to
Guwahati Quadrupling ng 1 1 requisite approvals.
(21km)
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SHRI BIRENDRA PRASAD BAISHYA: Sir, | am very proud to say that the Union
Government under the leadership of hon. Prime Minister sanctioned
...(Interruptions)...

MR. CHAIRMAN: Ask your question.

SHRI BIRENDRA PRASAD BAISHYA: Sir, an amount of Rs.77,930 crore has been
allocated for the development of 19 railway infrastructure projects in the North-
Eastern Region. This is the highest allocation.

MR. CHAIRMAN: What is your question, hon. Member ?

SHRI BIRENDRA PRASAD BAISHYA: This is related to the question, Sir. This is the
highest allocation by the Modi Government in the North-Eastern Region since
independence. Sir, my question is very simple. It is known to everyone that due to
the disaster in between Lumding-Badarpur broad gauge railway line
...(Interruptions )...

MR. CHAIRMAN: Hon. Member, | call upon you to focus on your question.
SHRI BIRENDRA PRASAD BAISHYA: Sir, this is the question.

MR. CHAIRMAN: Because other Members also have to take up their questions. And
| want the hon. Minister to pointedly respond. That can happen when you pointedly
ask. Ask your question.

SHRI BIRENDRA PRASAD BAISHYA: Sir, my question is straight. The Lumding-
Badarpur broad gauge railway line has Haflong Railway Station. Due to the disaster,
for many months railway was not connected. It was not running due to the disaster.
It may be due to the poor quality of track or due to not utilizing modern technology. |
want to know from the hon. Minister if the Modi Government can take an initiative to
utilize modern technique to protect the railway line in the hilly area.

ST S2IAT fIshd SIREIeT : IR, 37 BT’ B Sl goIc AT B, ...(TILTH)...

ot gyt él@Q, hon. Minister, what a situation! You two are together virtually.
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et oo farspw SIReler : S El, W)
MR. CHAIRMAN: But it is through me.

STIeT GO ™ SIRGTET < IR, 37 BTl BT Sl goIc 31T, SH Xerd &b o7y 3171e]
dH BT FAIIH goic & AR T8 2,460,200 BRIS YU BT 2| 3T HFI T F241
A - IR BT 3R g §U 5 dbild & A &l AR ‘98 ARA' o= Bl
SINRYA &R Sl I8 &1 A1 Aad B FdTel 984 0T &l IBI+ [SSIRER dTe]
SATH § TS Th11d & SR & IR | aren § 9 Wdy § g8 qar ared § f&
TRGR - T B AT & 3R Yeld ¥ 77 G B o1 B1 319 S 8 b Yo ey
ST UINgE & 3R I8 a9 YR 81 'HRd SISl A1 63 dTell 7 A -3%¢ &1 o 41
Tl fhar, 981 T@ Yol Bl T2 Ugar T, oifdT A gere w31 Sft 9 vead & forg
JATST I BT FATSd gole AT Bl IT8 SIpRCFaR &l HIoide gl AT 3R his Jrolde
81, T8I g dPb-11d b A1 BT &l X861 5l I8 BT (& [SHRER & I9T H ARDBR
SI-RICH & A Y B B! ol 59 FIL § § I8 I 18! g 1 U 4 89 &l-
T HATIAT & A1 A B B B 8, NIIH 89 cRIersd Jared & foren
CHICTSA BT Yol HR 2l STE1 W oS Fsferd TiRE Bl &, Sl R o185+ &,
R folq 1= 13T 8, ST8l f$SIReR §al 8, J81 R &H Al SHdT Iol b g1b]

T B §Y MF 9¢ 32 B

SHRI BIRENDRA PRASAD BAISHYA: Sir, my second supplementary question is very
straight. The Government allocated Rs.77,000 crore for the infrastructure
development in the North-Eastern Region. Already the Railway Ministry has spent
Rs.30,000 crore. The target is to finish 1,909 kms length of the railway track in the
North-Eastern Region. But out of that, only 30 kms. have completed.

MR. CHAIRMAN: Your question?
SHRI BIRENDRA PRASAD BAISHYA: Sir, my question is this. Till 2022, 409 km

length was constructed. By when will the remaining stretch of railway line be fully
constructed and by when will the full budget be utilized ?

ST ST forshe SIREIeT @ R, ST [ I8l 9 b 409 fhaHier &1 i qR1
Bl gl & IR THH 30,312 HRIS BUYY W &l b ol WX, 2014 F IS 4.16 fhellHIex
frfes @t TIRT | S g o1, Saf 3rs I9@! 1 7 fhardter ufafes g gat @
3R I8 2023-24 H 9¢ DR 12 fheAlHIey ufcifas 81 Syl 2009 I 2014 Tb BT T
#H 190 UTRId SITGT AT~ b BTH Y 8l b &, ST HHILH 8l bl 5l I A1-
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ST & T 19 HIoTded & IR | 91T, S99 3 12 Uolacd 3T9H I Jeafed Bl
o9 g9y H ITh) RId1 98l 2 b gzl A7f-3%¢ B IR® Dls el @dl AT, A
3TTST BHN T H3lT St & ~1Jcd H 981 IR 3a+1 IR Ulolaed 9 38 &

SHRIMATI S. PHANGNON KONYAK: Sir, while expressing my gratitude to the hon.
Prime Minister and the hon. Railway Minister for commissioning new lines in the
North-Eastern Region, | would like to know from the hon. Minister as to when the
requisite approvals for the new lines would be completed, especially the Dimapur-
Tizit line given at serial number 15 in the answer.

st 9T fashd SREIeT : 9R, ST fob A9 9o | 99T 8 fb gaq A1e-sve
& AR, ANMCAS 3R HSIRA | ST Y6 Bl 8, § 3MUh AT | U d1d AR
AT ATE g1 USel & Y W o TRATS 4 Sl ¥l Aed =t i, 31d I daal
Tl & HTETH I Vol Bl of ST BT BT e} dgdRH g o dRe I I8 SIRiEs,
STRY-HHIR DI ARDR P [T 19 ISR B Tl B, I IRE A Sl Ha+ e g,
Jal Hl SWREFAR & Uioided Id ¥g &l Aeied, 99 fael YRATST H &1 BT 81 &,
Al 95 AIAYT | BHRAT BIA] 81 THRT BT 72! M | ol I81 21 314} &1 B o
G 91 &, U1 ARE Bl U ST g8l WY g9 ST X&l g1 H I© ARArd <l g &
IBI Sl U YD1 8, Sl Aloide =el X8l 8, 98 Wel 99 R YRT 1|

1 HIfchd T : FUTURT Feled, H AR 931 St | I8 a1l BRA1 18l § (b
Yld Pl HOR MAUSIE oAl & d8d 3 dd  [dhd UIed Yeld IEl Bl
e fham a1 872 3¢ AT B, I THY § 39 JIoAT § gRIT0M & fohds Xetd
LI B et foham ST yRTfad 82

S 9T fsh SIRETe @ TR, UE U SO W el §, ) ol § 91 | §
o5 ST '3Md IR WA AT 8, IHH WRER 7 73 {6 g 16 1,275 oAl & 731
B T, I U (99119 e B ave 913 AR SH1 OB A YA <911 Station is
the heart of the city. I8 J&T H3T ST & H9 & Aolald gl ¥old H HI d¥% I TR
gl ST, g o dex 41 81 91U, S99 Ufeets Mt fied, 39¢ forv g9m
'S R I AT §78, ST T8d I8 B |l Y 8l S|

DR. SANTANU SEN: Respected Chairman, Sir, | thank you for allowing me to raise
the supplementary question. As per record, from 2018 to 2022, nearly 92,000 posts
of Indian Railways have been abolished. Despite this abolition, still the vacancies are
around 2.98 lakh. My humble question to the hon. Minister is: What is the stand of
the Ministry regarding the same?
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a9 faIhy SREI9 : IR, I8 S99 GfSd U9 A8l 1 I8 U Ir9H Yold
TroTde 9 Heferd Bl

MR. CHAIRMAN: In any case, the hon. Member may get in touch with the hon.
Minister for the needful. Q. No. 94.

Agriculture Infrastructure Fund

"*94, MS. INDU BALA GOSWAMI: Wil the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has approved Agriculture Infrastructure Fund (AIF) for
farmers for setting up small scale industries in Himachal Pradesh;

(b) the amount of money proposed to be allocated to Himachal Pradesh for the said
infrastructure; and

(c) the names of the projects approved under the said scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (c) A statement is laid on the
Table of the House.

Statement

(a) Government of India has approved Agriculture Infrastructure Fund for farmers,
agri-entrepreneurs, farmer groups and other agriculture related agencies for setting
up of agriculture infrastructures and mobilize investment in agriculture infrastructure.
AlF was introduced with a vision to transform the agriculture infrastructure landscape
of the country.The Agriculture Infrastructure Fund is a medium - long term debt
financing facility for investment in viable projects for post-harvest management
infrastructure and community farming assets through interest subvention and credit
guarantee support.

Under the scheme, Rs. 1 Lakh Crore will be provided by banks and financial
institutions as loans with interest subvention of 3% per annum and credit guarantee
coverage under CGTMSE for loans up to Rs. 2 Crores. Further, each entity is eligible
to get the benefit of the scheme for up to 25 projects located in different LGD codes.

T Original notice of the question was received in Hindi.
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Eligible beneficiaries include Farmers, Agri-entrepreneurs, Start-ups, Primary
Agricultural Credit Societies (PACS), Marketing Cooperative Societies, Farmer
Producers Organizations(FPOs), Self Help Group (SHG), Joint Liability Groups
(JLG), Multipurpose Cooperative Societies, Central/State agency or Local Body
sponsored Public Private Partnership Projects, State Agencies, Agricultural Produce
Market Committees (Mandis), National & State Federations of Cooperatives,
Federations of FPOs (Farmer Produce Organizations) and Federations of Self Help
Groups (SHGs).

Eligible Projects
The scheme will facilitate setting up and modernization of key elements of the value
chain including

(A) Post Harvest Management Projects like:

Supply chain services including e-marketing platforms, Warehouses, Silos, Pack
houses, Assaying units, sorting & grading units, Cold chains, Logistics facilities,
Primary processing centers, Ripening Chambers

(B) Viable projects for building community farming assets including —
(i)  Organic inputs production

(i)  Bio stimulant production units

(i) Infrastructure for smart and precision agriculture.

(1)  For individual beneficiaries as well as Farmers ‘Communities such as
FPOs, PACS, SHGs, JLGs, Cooperatives, National and State Level
Federation of Co-operatives, FPOs federations, Federations of SHGs,
National and State Level Agencies etc.
a. Farm/Harvest Automation
b. Purchase of drones, putting up specialized sensors on field,
blockchain and Al in agriculture etc.
c. Remote sensing and Internet of Things (I0T) such as automatic
weather station, Farm advisory services through GIS applications

(I) Only for FPOs, PACS, SHGs, JLGs, Cooperatives, National and State
Level Federation of Co-operatives, FPOs federations, Federations of SHGs,
National and State Level Agencies etc. as they qualify as community farming
assets.
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Hydroponic Farming
Mushroom farming

1
2
3. Vertical farming
4 Aeroponic farming
5

Poly house/ Greenhouse

(iv) Projects identified for providing supply chain infrastructure for clusters of
crops including export clusters.

(v) Projects promoted by Central/State/Local Governments or their agencies
under PPP for building community farming assets or post-harvest management
projects.

(b) Out of the total fund of Rs. 1 lakh crores under AlF, tentative allocation for the
State of Himachal Pradesh is Rs. 925 crores, which will be disbursed in the form of
loan to eligible borrowers through lending institutions.

(c) As on 03" February 2023, the details of projects sanctioned in the state of
Himachal Pradesh are given in the tables below.

1. District wise sanctioned applications in Himachal Pradesh.
(Amount in Rs. Crores)

S.N District Total
Nos. Amount

1| Shimla 30 9.3
2 | Solan 10 6.7
3 | Sirmaur 13 6.0
4 | Kangra 9 4.7
5 | Mandi 3 3.2
6 | Una 5 3.2
/ | Bilaspur 7 2.7
8 | Hamirpur 4 2.2
9 | Kullu 12 1.4
10 | Chamba 3 1.1
11 | Kinnaur 3 0.9
Grand Total 99 41

Data includes inprinciple sanction by NABARD.
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2. Beneficiary Type wise sanctioned applications.
(Amount in Rs. Crores)

S.N Beneficiary Type No. Amount
1| Agri-Entrepreneur 30 22.60
2 | Farmer 44 10.24
3 | Primary Agricultural Cooperative Society 20 6.08
4 | Multipurpose Cooperative Society 2 0.45
5 | Start-up 2 1.75
6 | Farmer Producers Organization 1 0.12
Grand Total 99 41

Data includes inprinciple sanction by NABARD.

3. Infrastructure type wise sanctioned applications in Himachal Pradesh.
(Amount in Rs. Crores)

S.N District Total
Nos. Amount
1| Cold Stores and Cold Chain 12 13.0
2 | Primary processing Centre 9 7.8
3 | Warehouse 1 5.4
4 | Sorting & Grading Unit 30 2.9
5 | Infrastructure for smart and precision agriculture 4 1.5
6 | Packaging units / 1.3
7 | Organic inputs production 2 0.8
8 | Composite Project - Packaging units 1 0.7
@ | Bio stimulant production units 1 0.6
10 | Custom Hiring Centre 3 0.2
11 | Others 19 6.9
Total 99 41

Data includes inprinciple sanction by NABARD.

gsft §g a1e MRAr - HIRT 7RISy, | UG AEgH | A JAT S F ST
e b BN SHRGFER He & T8d oy Seil RNfId & 1R feam o e i)
fepar mifcrera ge < Sy ?
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21 BT TERY : ARG FHKT HBIGT, AT Gaw | 984 AT Jard B 2l
A T w3l Sft oY forar & Uiy Sl a7, Y |7 3776 9o &1 o 9 8,
TP foru forami & foIv Tiieeay ShRedR s &1 Urgu fear Tar 7, e
AT 3791 g DI WIS, UST JI1TH MR, Y& I YIS BHReh o9 bl 39
£fte 9 2020 H THih ey SHRC TR B Bl AT TRY B s 3R 59 ATSTT &6 3
U oIRG BRIS B9 BT YTgeT fHar 71, RTTH 1 BRI BT TP B hfSe TRST BT
A 9Ty {1 TRl 359G A1 B, TS g B yraer H fhar i g, R JE
R TS Bl G 2l 3R AT M & oY |Id-3118 IRAT Bl ATl &R 2, ol
¥ AN uRdT e o ge et 8 Il 7 g9H e giReied &R foram Bl
I ST SR W off &ret  ge & 7, et aote § 315 W Uil gfte @
iféT, ST e oM g, A1 B Sel IR I8 Fleic SRl IRAS &IoT TR 91 ol
Tl 81 I8 AT 331 €fte | URY Bt 778 o

MR. CHAIRMAN: Hon. Member, your second supplementary please !

=it S5 aren TRArh - {uTafc S, # A HE ST | S gt 6 e e
P g SN WU R IR BN [GHNT gRT AfHS] 31 &b JTae &7

it Frerrer Ae : AR FUTART S, BN YR & gRT W AfeEt @1 wrae fea
T 81 WY 8, By U ey §, fE i oIl 8, A1 S9d [l B W
AR & gIRT ) A< &1 wraem fhar 11 81 Fifeed Wy 4, § &8 ddhdr g (6
3R PIg JTC T &, A1 SHb oy I FfHe! 71 3R DI AIfTT, AT & gfie
ST &, A1 s TR Rt 1 ol wpid &, R 'gar=e=i b duar whiH'
g1 3R DI IS AT T B, Tl IUD foll TF BRI IP B AleAs! BT GG Bl
XD W &, 3R BIs BIC] e oIdl 8, O BIC fhari & fg vgr=E fear
e ¥he' & SIfaR<h "diudens ' fYf 81 94 i 35 Ui d@ & afeirs! &1
TTaen= fohar 7 B 5% A1 B, 3R Ig -3¢ & &9 § &, 1 981 50 T2 d
P! TS BT WU BT AT Bl 3R His fhA™ THUIeh §91aT & O Thylel &
3iex W foramt & forw afSr<t &1 vrae fear w2, i 5 o ara 9 4
TTdl & 3fER TR Ugd 3iR Tilal & 3fex g Ve oy fha Aifér-ufsa o
e T Hep, AT IHD! STDHH 9¢ Ab| ...(TALH). ..

MR. CHAIRMAN: Shri G.V.L. Narasimha Rao.

SHRI G.V.L. NARASIMHA RAO: Sir, Rs.1 lakh crore Agriculture Infrastructure Fund
is a revolutionary announcement of the Government and | compliment the
Government and the hon. Prime Minister for it.
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MR. CHAIRMAN: And mind you, the compliment is.....(Interruptions ).. One second.
The compliment is coming from one, T8I ORUd ¥ W¥Ie <! 81 Go ahead.

SHRI G.V.L. NARASIMHA RAO: Sir, the utilization of the Fund in respect of some
States is, however, low. So, | would like to know from the hon. Minister: What is
being done to increase credit-off take and whether a review has been done in this
regard? Specifically, for the State of Andhra Pradesh, | would like to know from the
hon. Minister: What is the total allotment and how much has been utilized by the
State of Andhra Pradesh out of this Infrastructure Fund?

st Ferer AR : I FUUIT q8I8d, TidhoaR $3hRTFIR s & folU S Udh
AR HRIQ BUY BT UGG [haT AT 8, IWD IAGR S W o 3G ST 22,000
qIoTaes T by Y &1 D oY T 16,000 HRIS B WIhd [HT Y & 3%
I UISTaed =1 3T -3MY WA UR HTH HIAT H TRY B 37 81 39d 3R &
TS1 D1 37T A S BT TAIBIA (BT 8l IS ARBN HI U1 3R | HIoTded il
Aol ol Sfefasierer fadr a1 gar Aeft W SRR I Uieide o1 98dl § ol a8
T T 81 ISP fol UIee &l FaRAT §, a8 Uled & J1edH | g dfeic
PR Fhdl &l 39 vE, BH [T WY A G4 1T bl VAIhe (bl 5l

ST o AT R =1 3fi Yael & N H Y81 & ol H I o1 I18l g (b
31T < o 3fax 41 1,900 HloTaed Wihd U &1 I 2,000 BRIG BYY ddb Bl hs
Al gellehe fohar T 81 ST o AT Ay = 3MiT U el /19y o oIy el g, <l 3fie
T2 P 3SR Pl 6,440 BRIS BYY BT IoTC 81 I o7 I8 1Y UeAThe fobam 1
21 99 T, 3R S9d SifalR<h WY 59 @1 IR I DIs TaisTol 37dT & AT 9Rd
ARHR I 31 | B3 & folg TR B

ot gUTafa : 2f faor urer g aeR|

it oo arer g AR - AFE 9ETiT JEIGY, SV Y 98 & [y Ud o
PRIS B SIRCFIR B (AT AT 81 IRT-BRARSI A1 BRI 15 TRAC BT & 3R
YSRUT & YT | BIG 25 TRAC ST TSP JHR B ST &1 ART TP HIETH A
AR 231 S O U8 FaTd & b 59 %S & 37 & 918 R HRATs Bl TS 8 AR 8RN
AT fohd Hie ase gue?

s} ATt FERY : AT FUUT HEISY, AT IS H $3pRC R & 3R ol
@1 Sl 91 Bl 7, 98 el 81 S I R Jla] Sft & IRER g1 8, 9 9 59d foly
HRA ABR 1 by YA [bU &, T I8 Wibedy g9hReadR e W 98d g9l
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ANTE 2 BT 81 39 B BT STINT 9T TR W B Thall & IR 594 Bl forfie
A1 181 21 3R By SIS 25 UIoTaes ¥ 2, A1 98 25 HIolded ol Aebdl o
3R BIs 394 |l 31fdd Urotaed ST =T8dl 2, 1 I8 WRBR & (oY $699 Be 2
3R THURNS & 25 | |l 1fdd Uioiaed S1-81 HRIS BUI & & ol d S o1 Al
gl

AT e o HSRUT 3R S3pRedaR &l 919 91 del g1 o fob 89
22,000 JTolded &I 91d B &, dl 39d AR UH 4,780 WIOIISH & S 921 WY & 3ia%
Rth HERYT 3R MEM & o7y 39 Qiidhedr SHREFR BS & A1e9¥ H Wighd (6T
U B S TIH 8,226 HRIS BUY e (Y 1T 21 3T ARE, THEHRUT & forg Y
4,296 TIoTaey HaRT [y Y 8 3R IHD 3a% 4T 2,900 BRIS T WY gY ol
dRE, ST fob {1 319! I o YRT Sl HIotae 8, S 3faR 22,131 Urotae s Haer
fpu U B AT ©U I sUP 3iEX WRAR B 3R I 9 I 8 3R IR Bl
FATTAR A DR b (oY &1 39 TIhedr SIHREFAR B BT Ha4r [HaT T Bl
SAH TS WXDHRIT b AT I 3R TS & ATEIH A AT il 3719+ o= & R
TR HH PIIT B

MR. CHAIRMAN: Dr. Ashok Bajpai.
(ST 7BIST FIaT417 §V1)

S1. 31%Ieh JTSTU! : FEIG Y, | 31U HAIEH A A HAT S I IS ST <R
IR TSI Y g8 I § THhea] SHhRTHFR Bhe J BIh] 3UETTT & 3R BTk IR
roige Aiere fhy ¢ 21 § I8 ST arsdl § o SR U9l H Uh g RIS 30
BT 51 THidHedR SHREFAR B 9491 8, 398 S U el H fhd= =1 & droiaesd
Wd fhT 77 & 3R 9T e H Bles o7 g9 & forg Wl BIS Woiaed MY 872

sft Ferrer TR | ST FRIed, SN o A AEwT 9 B8T 8, Uh oIRg RIS
ST H Y IR TS & oIV Y B &1 UeAlh e fam 1 &, sfeh 9w} st & forg
T T B1 SR U9 & FIU 12,831 BRIS BUY BT UTALTH fhAT AT & 3R TP A1
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Al YR TRBR DI 3R A I s Bl AR ITAT ST Fhll B
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fhg 7T &, AT IRIBRU & foIg 1 Wi fBY MY & 3R gER roiaed & forg ol
wWied fhy 77 81 § 399 Hafdd woide fece A1 9w &1 9g1 S, olfdh
e Y §9 ygot wa1 fh mafie IRIHRoT & folt 15T &1 Werd Sl §, 98 31M9d T
UgdT g SIQT, Wifdh ST <9 WR BT &, ISP 3aX 4,296 Urotaesd Hae by g,
o 19 2,900 FRIS T Wdhd [y 1T &l
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MR. DEPUTY CHAIRMAN: Now, Question No. 95. T3 =T 95 31X U9 Tw&T 100
U &l TR %5%\;, s'ﬂi?le we are taking them together. Now, Question No. 95.

Vaccine for Lumpy Skin Disease

#%95. LT.GEN. (DR.) D.P. VATS (RETD.):Will the Minister OF FISHERIES,
ANIMAL HUSBANDRY AND DAIRYING be pleased to state:

(a) whether the Lumpy Skin Disease (LSD) spreading among livestock in India is
under control;

(b) whether the quantity of 'Made in India’ vaccine is sufficient for the country; and
(c) the details of the demand for this vaccine in other countries?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL HUSBANDRY
AND DAIRYING (DR. SANJEEV KUMAR BALYAN): (a) to (C) A Statement is laid on
the Table of the House.

Statement

(a) Lumpy Skin disease among cattle in India is presently under control.
Department of Animal Husbandry and Dairying has issued advisories /guidelines /
protocolsfor containment of LSD as well as for isolation of infected animals,
vaccination, hygiene and treatment. Control Room at the centre has been set up,
which coordinates efforts of the States in controlling LSD.Central teams have been
deputed for investigation and monitoring. Advisories were also issued to unaffected
States for appropriate awareness and preparedness. Funds have also been provided
to affected States as per their demand. Recovery rate has improved thereafter.
Vaccination with the available domestically manufactured Goat Pox vaccine is
continuing and around 8.49 crore animals have been vaccinated, so far.

(b) YesSir.

(c) There is no information regarding the demand for this vaccine in other countries.

#Q.No. 95 & Q. No.100 were taken up together.
T Original notice of the question was received in Hindi.
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Animals affected by LSD

#1%100. SHRI HARNATH SINGH YADAV: Will the Minister of Fisheries, Animal
Husbandry and Dairying be pleased to state:

(a) whether a large number of cows and other animals have been affected by
Lumpy SkinDisease (LSD) during the year 2022-23;

(b) if so, the details thereof, State-wise;

(c) whether any State-wise census has been carried out regarding the number of
cows andother animals that died due to LSD;

(d) if so, the details thereof;

(e) whether Government has taken any measures for permanent cure of LSD; and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL HUSBANDRY
AND DAIRYING (DR. SANJEEV KUMAR BALYAN): (a) to (f) A Statement is laid on
the Table of the House.

Statement

(a) to (d) During 2022-23, reports have been received in regard to cattle affected by
Lumpy Skin Disease (LSD). The details of cattle affected and died are given in
Annexure 1.

(e)and (f) Department of Animal Husbandry and Dairying has issued advisories /
guidelines / protocols for containment of LSD as well as for isolation of infected
animals, vaccination, hygiene and treatment. Control Room at the centre, which
coordinates efforts of the States in controlling LSD, has been set up. Central teams
have been deputed for investigation and monitoring. Advisories were issued to
unaffected States for appropriate awareness and preparedness. Funds have also
been provided to affected States as per their demand. Recovery rate has improved
thereafter.

#Q.No. 95 & Q. No.100 were taken up together.
T Original notice of the question was received in Hindi.
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As no permanent cure for LSD is known till date, vaccination appears as an
effective option for prevention of LSD. The details of vaccination against Lumpy Skin
Disease (LSD) during 2022-23 are also given in Annexure 1.

Annexure 1
State-wise details of cattle affected by Lumpy Skin disease (LSD) in the country
during 2022-23
Sl. | Name of State/UT Number of Number of animals Number of
No. animals died animals
affected vaccinated
against LSD
1 | Gujarat 176094 6193 6319005
2 | Himachal Pradesh 139960 11233 752270
3 | Punjab 174927 17932 921615
4 | Rajasthan 1567217 76030 10849626
5 | Uttarakhand 36323 921 696811
6 | Madhya Pradesh 32580 696 3704903
7 | Jammu &
Kashmir 71377 2698 1964241
8 | Uttar Pradesh 112201 655 15787400
Haryana 114844 2938 1736348
10 | Maharashtra 454516 34711 14231372
11 | Goa 28 1 21895
12 | West Bengal 60 0 2600
13 | Andhra Pradesh 1473 276 134840
14 | Delhi 828 0 25067
15 | Bihar 1513 4 9805255
16 | Tamil Nadu 204 1 121700
17 | Jharkhand 169 0 176274
18 | Karnataka 323532 29900 10103236
19 | Telangana 2030 70 3206369
20 | Kerala 11165 281 201481
21 | Chhattisgarh 10 0 2474
22 | Odisha 38972 1M1 4202000
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23 | Sikkim 32 2 290
TOTAL 3267055 184653 84967072

. SR (S1) S 4. a9 (Ren) : 9=y 520 SN, 319 Tavgs! § ®Riq 9lg 313
PRIS JHRATEA § b &1 BRI 1,85,000 hed URTS §U 3R ATg TR AT & PRI
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£ g1 R 916 A=A, AT & AEi-RIS] Siidl | T UhHTS U o9 g,
TTeT 81 <1 319 AT BIAT 81 2, dfeth ST J3 AAT Al 4T 0N B! W Bl B...

1t STFUTIR : 3T FITT YW |

it g R a1ed : S o TR M A Bed R el g1 A HAT S A
SR e I b IR H Ol SR {8

MR. DEPUTY CHAIRMAN: Mananiya Harnath Singh Yadavji, | will proceed. Please.
Please. ...(Interruptions)...

it gt Rig area : S M-A1ar B M Uy forar € Y 98 smuRieie B

MR. DEPUTY CHAIRMAN: Please.

it g3 e area : | /g w3l Sft 9 1R B fob uaT g9 St by |

SN ST : g=IaTE | AT §3) ST 1 ST
s} g1 g I1eg : 9R, AT 9ara 2

MR. DEPUTY CHAIRMAN: No. No; please. ...(Interruptions)...

i} g1 RiIE I1eq : 9Tar, )T Ud fi9e &1 JaTd &

MR. DEPUTY CHAIRMAN: No; no. ...(Interruptions)... e f8=ic =T&l, A= H3i1
il TSt STeTd <1 Please. Please. ...(Interruptions )...
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ST © 3R T J1T BT ST B .... (T ). .

ot g1 R area ;. OR, AT U HdTol...(SaHT). .
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TR 81, &1 WX TR U BIg S G914, ST Td-T1g | 9d &6 JUR TR U
ugLail I 2 &, AT 3R I8 JHRT A 817

1 SUHHTTRT : IS 3MUDBT YoITd 2| A FAT Sl

S1. ol PAR FIferam : I8 ATerRS! &1 AR I8T I b5 WRBR H HATTT B Ok
I dHeld wF 911 AT 81 8H AR 99 Ue9 IRGRI & AUh H I8 ©, TS
BRI H T WK 3MR &elTeh TR IR S 41 & 31R S8l del A QAT a1 YT gl
g, Ha1d S W 981 IR ug ! o

2t STGUTIFY : R TR 95 3R FIIT 6% 100 W 3R Bls Feifes! 71 2,
SITIT T HaR 96. 81t 79T Rl

Amrit Bharat Stations
*96. SHRI RAKESH SINHA: Will the Minister of RAILWAYS be pleased to state:

(a) the number of stations selected under the scheme of Amrit Bharat Stations;

(b) the details thereof, State/UT-wise;

(c) the number of stations selected under Sonpur and Samastipur railway
Divisions;

(d) whether Government is considering to select Danauli Phulwaria station (Sonpur
Division) which caters to very poor and marginalised people as Amrit Bharat Station;
and

(e) in what manner Amrit Bharat Stations would be different from other
stations?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRIMATI DARSHANA
VIKRAM JARDOSH): (a) to (e) A Statement is laid on the Table of the House.

Statement

(a) to (c) The Amrit Bharat Station Scheme has recently been launched for
development of Railway stations on Indian Railways. Presently, the scheme
envisages to take-up 1275 stations for upgradation/modernisation over Indian
Railway. Under this scheme, 18 stations of Sonpur Division and 20 stations of
Samastipur Division have been identified. The list of 1275 stations identified to
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be taken up under the Amrit Bharat Station Scheme including from Sonpur and
Samastipur Divisions is appended.

(d) At present, Danauli Phulwaria station has not been identified for
development under the Amrit Bharat station scheme.

(e) Amrit Bharat Station scheme envisages development of stations on a
continuous basis with a long-term approach. It involves preparation of Master
Plans and their implementation in phases to improve the amenities at the
stations like improvement of station access, circulating areas, waiting halls,
toilets, lift/escalators as necessary, cleanliness, free Wi-Fi, kiosks for local
products through schemes like ‘One Station One Product’, better passenger
information systems, Executive Lounges, nominated spaces for business
meetings, landscaping etc. keeping in view the necessity at each station.

The scheme also envisages improvement of building, integrating the
station with both sides of the city, multimodal integration, amenities for
Divyangjans, sustainable and environment friendly solutions, provision of
ballastless tracks, ‘Roof Plazas’ as per necessity, phasing and feasibility and
creation of city centres at the station in the long term.

Appendix
The list of stations identified to be taken up under the Amrit Bharat Station

Scheme including from Sonpur and Samastipur Divisions of East Central
Railway is as under :-

SNo | State Count | Name of Stations

Adoni, Anakapalle, Anantapur, Anaparthi , Araku,
Bapatla , Bhimavaram Town , Bobbili Jn,
Chipurupalli, Chirala, Chittoor, Cuddapah, Cumbum,
Dharmavaram, Dhone, Donakonda, Duvvada,
Andhra Elamanchili , Eluru, Giddalur, Gooty, Gudivada .,
Pradesh Gudur, Gunadala , Guntur, Hindupur, Ichchpuram,
Kadiri, Kakinada Town , Kottavalasa, Kuppam,
Kurnool city , Macherla, Machilipatnam , Madanapalli
Road, Mangalagiri, Markapuram Road, Matralayam

Road, Nadikude Jn, Nandyal, Narasaraopet,
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SNo

State

Count

Name of Stations

Narsapur , Naupada Jn, Nellore, Nidadavolu,
Ongole, Pakala, Palasa, Parvatipuram, Piduguralla,
Piler, Rajampet, Rajamundry, Rayanapadu .,
Renigunta, Repalle, Samalkot , Sattenapalle,
Simhachalam,  Singaraykonda, Sri  Kalahasti,
Srikakulam  Road, Sullurpeta, Tadepalligudem,
Tadipatri, Tenali , Tirupati, Tuni , Vijayawada,
Vinukonda, Vishakhapatnam, Vizianagaram Jn

Arunachal
Pradesh

Naharalagun (Itanagar)

Assam

49

Amguri, Arunachal, Chaparmukh, Dhemaji, Dhubri,
Dibrugarh, Diphu, Duligjan, Fakiragram Jn.,
Gauripur, Gohpur, Golaghat, Gosai gaon hat,
Haibargaon, Harmuti, Hojai, Jagiroad, Jorhat Town,
Kamakhya, Kokrajhar, Lanka, Ledo, Lumding,
Majbat, Makum Jn, Margherita, Mariani,
Murkeongselek, Naharkatiya, Nalbari, Namrup,
Narangi, New Bongaigaon, New Haflong, New
Karimganj, New  Tinsukia, North Lakhimpur,
Pathsala, Rangapara North, Rangiya Jn, Sarupathar,
Sibsagar Town,
Silapathar, Silchar, Simaluguri, Tangla, Tinsukia,
Udalguri, Viswanath Chariali

Bihar

86

Anugraha Narayan Road, Ara, Bakhtiyarpur, Banka,
Banmankhi, Bapudham Motihari, Barauni, Barh,
Barsoi Jn, Begusarai, Bettiah, Bhabua Road,
Bhagalpur, Bhagwanpur, Bihar Sharif, Bihiya,
Bikramganj, Buxar, Chausa, Chhapra, Dalsingh
Sarai, Darbhanga, Dauram Madhepura, Dehri On
Sone, Dholi, Dighwara, Dumraon, Durgauti, Fatuha,
Gaya, Ghorasahan, Guraru, Hajipur Jn, Jamalpur,
Jamui, Janakpur Road, Jaynagar, Jehanabad,
Kahalgaon, Karhagola Road, Khagaria Jn,
Kishanganj, Kudra, Labha, Laheria Sarai, Lakhisarai,
Lakhminia, Madhubani, Maheshkhunt, Mairwa, Mansi
Jn, Munger, Muzaffarpur, Nabinagar Road,
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SNo

State

Count

Name of Stations

Narkatiaganj, Naugachia, Paharpur, Piro, Pirpainti,
Rafiganj, Raghunathpur, Rajendra Nagar, Rajgir,
Ram Dayalu Nagar, Raxaul, Sabaur, Sagauli,
Saharsa, Sahibpur Kamal, Sakri, Salauna, Salmari,
Samastipur, Sasaram, Shahpur Patoree,
Shivanarayanpur, Simri Bakhtiyarpur, Simultala,
Sitamarhi, Siwan, Sonpur Jn., Sultanganj, Supaul,
Taregna, Thakurganj, Thawe

Chattisgarh

32

Akaltara, Ambikapur, Baikunthpur Road, Balod,
Baradwar, Belha, Bhanupratappur, Bhatapara,
Bhilai, Bhilai Nagar, Bhilai Power House, Bilaspur,
Champa, Dallirajhara, Dongargarh, Durg,
Hathbandh, Jagdalpur, Janjgir Naila, Korba,
Mahasamund, Mandir Hasaud, Marauda, Nipania,
Pendra Road, Raigarh, Raipur, Rajnandgaon,
Sarona, Tilda-Neora, Urkura, Uslapur

Delhi

13

Adarshnagar Delhi, Anand Vihar, Bijwasan, Delhi,
Delhi Cantt., Delhi Sarai Rohilla, Delhi Shahadra,
Hazrat Nizamuddin, Narela, New Delhi, Sabzi Mandi,
Safdarjung, Tilak Bridge

Goa

Sanvordem, Vasco-da-gama

Gujarat

87

Ahmedabad, Anand, Ankleshwar, Asarva, Bardoli,
Bhachau, Bhaktinagar, Bhanvad, Bharuch, Bhatiya,
Bhavnagar, Bhestan, Bhildi, Bilimora (NG), Bilimora
Jn, Botad Jn., Chandlodia, Chorvad Road, Dabhoi
Jn, Dahod, Dakor, Derol, Dhrangadhra, Dwarka,
Gandhidham, Godhra  Jn, Gondal, Hapa,
Himmatnagar, Jam Jodhpur, Jamnagar,
Jamwanthali, Junagadh, Kalol, Kanalus Jn.,
Karamsad, Keshod, Khambhaliya, Kim, Kosamba
Jn., Lakhtar, Limbdi, Limkheda, Mahemadabad &
Kheda road, Mahesana, Mahuva, Maninagar,
Mithapur, Miyagam Karjan, Morbi, Nadiad, Navsari,
New Bhuj, Okha, Padadhari, Palanpur, Palitana,
Patan, Porbandar, Pratapnagar, Rajkot, Rajula Jn.,
Sabarmati (BG & MG), Sachin, Samakhiyali,




[ 10 February, 2023 ]

SNo

State

Count

Name of Stations

Sanjan, Savarkundla, Sayan, Siddhpur, Sihor Jn.,
Somnath, Songadh, Surat, Surendranagar, Than,
Udhna, Udvada, Umargaon Road, Unjha, Utran,
Vadodara, Vapi, Vatva, Veraval, Viramgam,
Vishvamitri Jn., Wankaner

Haryana

29

Ambala Cantt., Ambala City, Bahadurgarh,
Ballabhgarh, Bhiwani Jn, Charkhi Dadri, Faridabad,
Faridabad NT, Gohana, Gurugram, Hisar, Hodal,
Jind, Kalka, Karnal, Kosli, Kurukshetra,
Mahendragarh, Mandi Dabwali, Narnaul, Narwana,
Palwal, Panipat, Pataudi Road, Rewari, Rohtak,
Sirsa, Sonipat, Yamunanagar Jagadhari

10

Himachal
Pradesh

Amb Andaura, Baijnath Paprola, Palampur

1

Jharkhand

57

Balsiring, Bano, Barajamda Jn, Barkakana,
Basukinath, Bhaga , Bokaro Steel City , Chaibasa,
Chakradharpur, Chandil, Chandrapura, Daltonganj,
Dangoaposi, Deoghar, Dhanbad, Dumka, Gamharia,
Gangaghat, Garhwa Road, Garhwa Town, Ghatsila,
Giridih, Godda, Govindpur Road, Haidarnagar, Hatia,
Hazaribagh Road, Jamtara, Japla, Jasidih,
Katrasgarh, Koderma, Kumardhubi, Latehar,
Lohardaga, Madhupur, Manoharpur,
Muhammadganj, Muri, N.S.C.B. Gomoh,
Nagaruntari, Namkom, Orga, Pakur, Parasnath,
Piska, Rajkharswan, Rajmahal, Ramgarh Cant,
Ranchi, Sahibganj, Sankarpur, Silli, Sini, Tatanagar,
Tatisilwai, Vidyasagar

12

Karnataka

55

Almatti, Alnavar, Arsikere Junction, Badami,
Bagalkot, Ballary, Bangalore Cantt., Bangarpet,
Bantawala, Belagavi, Bidar, Bijapur, Chamaraja
Nagar, Channapatna, Channasandra,
Chikkamagaluru, Chitradurga, Davangere, Dharwad,
Dodballapur, Gadag, Gangapur Road, Ghataprabha,
Gokak Road, Harihar, Hassan, Hosapete,
Kalaburagi, Kengeri, Kopal, Krantivira Sangolli
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SNo

State

Count

Name of Stations

Rayanna (Bengaluru Station), Krishnarajapuram,
Malleswaram, Malur, Mandya, Mangalore Central,
Mangalore Jn., Munirabad, Mysore, Raichur,
Ramanagaram, Ranibennur, Sagar Jambagaru,
Sakleshpur, Shahabad, Shivamogga Town, Shree
Siddharoodha Swamiji Hubballi Jn, Subramanya
Road, Talguppa, Tiptur, Tumakuru, Wadi, Whitefield,
Yadgir, Yesvantpur

13

Kerala

34

Alappuzha, Angadippuram, Angamali For Kaladi,
Chalakudi, Changanassery, Chengannur, Chirayinikil,
Ernakulam, Ernakulam Town, Ettumanur, Ferok,
Guruvayur , Kasargod, Kayankulam , Kollam,
Kozhikode, Kuttippuram, Mavelikara, Neyyatinkara ,
Nilambur Road, Ottappalam, Parappanangadi,
Payyanur, Punalur, Shoranur Jn., Thalassery,
Thiruvananthapuram,  Thrisur,  Tirur,  Tiruvalla,
Tripunithura, Vadakara, Varkala, WWadakancheri

14

Madhya
Pradesh

80

Akodia, Amla, Anuppur, Ashoknagar, Balaghat,
Banapura, Bargawan, Beohari, Berchha, Betul,
Bhind, Bhopal, Bijuri, Bina, Biyavra Rajgarh,
Chhindwara, Dabra,
Damoh, Datia, Dewas, Gadarwara, Ganjbasoda,
Ghoradongri, Guna, Gwalior, Harda, Harpalpur,
Hoshangabad, Indore, lItarsi Jdn., Jabalpur, Junnor
Deo, Kareli, Katni Jn, Katni Murwara, Katni South,
Khachrod, Khajuraho, Khandwa, Khirkiya, LaxmiBai
Nagar, Maihar, Maksi, Mandlafort, Mandsaur, MCS
Chhatarpur, Meghnagar, Morena, Multai, Nagda,
Nainpur, Narsinghpur, Neemuch, Nepanagar,
Orchha, Pandhurna, Pipariya, Ratlam, Rewa,
Ruthiyai, Sanchi, Sant Hirdaram Nagar, Satna,
Saugor, Sehore, Seoni, Shahdol, Shajapur,
Shamgarh, Sheopur Kalan, Shivpuri, Shridham,
Shujalpur, Sihora Road, Singrauli, Tikamgarh, Ujjain,
Umaria, Vidisha, Vikramgarh Alot
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15

Maharashtra

123

Ahmednagar, Ajni (Nagpur), Akola, Akurdi, Amalner,
Amgaon, Amravati, Andheri, Aurangabad, Badnera,
Balharshah, Bandra Terminus, Baramati, Belapur,
Bhandara Road, Bhokar , Bhusawal, Borivali,
Byculla, Chalisgaon, Chanda Fort, Chandrapur,
Charni Road, Chhatrapati Shivaji Maharaj Terminus,
Chinchpokli, Chinchwad, Dadar, Daund, Dehu Road,
Devlali, Dhamangaon, Dharangaon, Dharmabad ,
Dhule, Diva, Dudhani, Gangakher , Godhani, Gondia,
Grant Road, Hadapsar,
Hatkanangale, Hazur Sahib Nanded, Himayatnagar ,
Hinganghat, Hingoli Deccan, lgatpuri, ltwari, Jalna,
Jeur, Jogeshwari, Kalyan, Kamptee, Kanjur Marg,
Karad, Katol, Kedgaon, Kinwat , Kolhapur,
Kopargaon, Kurduwadi, Kurla, Lasalgaon, Latur,
Lokmanya Tilak Terminus, Lonand, Lonavla, Lower
Parel, Malad, Malkapur, Manmad, Manwath Road ,
Marine Lines, Matunga, Miraj, Mudkhed , Mumbai
Central, Mumbra, Murtajapur, Nagarsol , Nagpur,
Nandgaon, Nandura, Narkher, Nasik Road,
Osmanabad, Pachora, Pandharpur, Parbhani , Parel,
Parli Vaijnath, Partur , Prabhadevi, Pulgaon, Pune
Jn., Purna , Raver, Rotegaon , Sainagar Shirdi,
Sandhurst Road, Sangli, Satara, Savda, Selu ,
Sewagram, Shahad, Shegaon, Shivaji Nagar Pune,
Solapur, Talegaon, Thakurli, Thane, Titvala, Tumsar
Road, Umri, Uruli, Vadala Road, Vidyavihar, Vikhroli,
Wadsa, Wardha, Washim, Wathar

16

Manipur

Imphal

17

Meghalaya

Mehendipathar

18

Mizoram

Sairang (Aizawl)

19

Nagaland

_ L L

Dimapur

20

Odisha

57

Angul, Badampahar, Balangir, Balasore, Balugaon,
Barbil, Bargarh Road, Baripada, Barpali, Belpahar,
Betnoti, Bhadrak, Bhawanipatna, Bhubaneswar,
Bimlagarh, Brahmapur, Brajrajnagar, Chatrapur,
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Cuttack, Damanjodi, Dhenkanal, Gunupur,
Harishanker Road, Hirakud, Jajpur-Keonjhar road,
Jaleswar, Jaroli, Jeypore, Jharsuguda, Jharsuguda
Road, Kantabanji, Kendujhargarh, Kesinga, Khariar
Road, Khurda road, Koraput, Lingaraj Temple Road,
Mancheswar, Meramandali, Muniguda, New
Bhubaneswar, Panposh, Paradeep, Parlakhemundi,
Puri, Raghunathpur, Rairakhol, Rairangpur,
Rajgangpur, Rayagada, Rourkela, Sakhi Gopal,
Sambalpur, Sambalpur city, Talcher, Talcher Road,
Titlagarh Jn.

21

Punjab

30

Abohar, Amritsar, Anandpur Sahib, Beas, Bhatinda
Jn, Dhandari Kalan, Dhuri, Fazilka, Firozpur Cantt,
Gurdaspur, Hoshiarpur, Jalandhar Cantt., Jalandhar
City, Kapurthala, Kotkapura, Ludhiana, Malerkotla,
Mansa, Moga, Muktsar, Nangal Dam, Pathankot
Cantt., Pathankot City, Patiala, Phagwara, Phillaur,
Rup Nagar, Sangrur, SASN Mohali, Sirhind

22

Rajasthan

82

Abu Road, Ajmer, Alwar, Asalpur Jobner, Balotra,
Bandikui, Baran, Barmer, Bayana, Beawar,
Bharatpur, Bhawani Mandi, Bhilwara, Bijainagar,
Bikaner, Bundi, Chanderiya, Chhabra Gugor,
Chittorgarh Jn., Churu, Dakaniya Talav, Dausa,
Deeg, Degana, Deshnoke, Dholpur, Didwana,
Dungarpur, Falna, Fatehnagar, Fatehpur Shekhawati,
Gandhinagar Jaipur, Gangapur City, Gogameri,
Gotan, Govind Garh, Hanumangarh, Hindaun City,
Jaipur, Jaisalmer, Jalor, Jawai Bandh, Jhalawar City,
Jhunjhunu, Jodhpur, Kapasan, Khairthal, Kherli,
Kota, Lalgarh, Mandal Garh, Mandawar Mahwa
Road, Marwar Bhinmal, Marwar Jn., Mavli Jn., Merta
Road, Nagaur, Naraina, Nim ka Thana, Nokha, Pali
Marwar, Phalodi, Phulera, Pindwara, Rajgarh,
Ramdevra, Ramganj Mandi, Rana Pratapnagar, Rani,
Ratangarh, Ren, Ringas, Sadulpur, Sawai Madhopur,
Shri Mahaveerji, Sikar, Sojat Road, Somesar, Sri
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ganganagar, Sujangarh, Suratgarh, Udaipur City

23

Sikkim

Rangpo

24

Tamil Nadu

/3

Ambasamudram, Ambattur, Arakkonam Jn, Ariyalur,
Avadi, Bommidi, Chengalpattu Jn, Chennai Beach,
Chennai Egmore, Chennai Park, Chidambaram,
Chinna Salem, Coimbatore Jn, Coimbatore North,
Coonoor, Dharmapuri, Dr. M.G. Ramachandran
Central, Erode Jn., Guduvancheri, Guindy,
Gummidipundi, Hosur, Jolarpettai Jn,
Kanniyakumari, Karaikkudi, Karur Jn., Katpadi,
Kovilpatti, Kulitturai, Kumbakonam, Lalgudi, Madurai
Jn, Mambalam, Manaparai, Mannargudi,
Mayiladuturai  Jn.,  Mettupalayam,  Morappur,
Nagercoil Jdn., Namakkal, Palani, Paramakkudi,
Perambur, Podanur Jn., Pollachi, Polur, Pudukkottai,
Rajapalayam,

Ramanathapuram, Rameswaram, Salem, Samalpatti,
Sholavandan, Srirangam, Srivilliputtur, St.Thomas
Mount, Tambaram, Tenkasi, Thanjavur Jn, Thiruvarur
Jn., Tiruchendur, Tirunelveli Jn, Tirupadripulyur,
Tirupattur, Tiruppur, Tiruttani, Tiruvallur,
Tiruvannamalai, Udagamandalam, Vellore Cantt.,
Villupuram Jn., Virudhunagar, Vriddhachalam Jdn.

25

Telangana

39

Adilabad, Basar, Begumpet, Bhadrachalam Road,
Gadwal, Hafizpeta, Hi-tech city, Huppuguda,
Hyderabad, Jadcherla, Jangaon, Kacheguda,
Kamareddi, Karimnagar, Kazipet Jn, Khammam,
Lingampalli, Madhira, Mahabubabad, Mahbubnagar,
Malakpet, Malkajqiri, Manchiryal, Medchal,
Miryalaguda, Nalgonda, Nizamabad, Peddapalli,
Ramagundam, Secunderabad, Shadnagar, Sri Bala
Brahmeswara Jogulamba, Tandur, Umdanagar,
Vikarabad, Warangal, Yadadri, Yakutpura, Zahirabad

26

Tripura

Agartala, Dharmanagar, Kumarghat, Udaipur
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27

UT of
Chandigarh

Chandigarh

28

UT of Jammu
& kashmir

Budgam, Jammu Tawi, Shri Mata Vaishno Devi
Katra, Udhampur

29

UT of
Puducherry

Karaikal, Mahe, Puducherry

30

Uttar Pradesh

149

Achnera, Agra Cantt., Agra Fort, Aishbagh, Akbarpur
Jn, Aligarh, Amethi, Amroha, Ayodhya, Azamgarh,
Babatpur, Bachhrawan, Badaun, Badshahnagar,
Badshahpur, Baheri, Bahraich, Ballia, Balrampur,
Banaras, Banda, Barabanki Jn, Bareilly, Bareilly City,
Barhni, Basti, Belthara Road, Bhadohi, Bharatkund,
Bhatni, Bhuteshwar, Bulandsahar,  Chandauli
Majhwar, Chandausi, Chilbila, Chitrakut dham karwi,
Chopan, Chunar Jn., Daliganj, Darshannagar, Deoria
Sadar, Dildarnagar, Etawah Jn., Farrukhabad,
Fatehabad, Fatehpur, Fatehpur Sikri, Firozabad,
Gajraula, Garhmukteshwar, Gauriganj, Ghatampur,
Ghaziabad, Ghazipur City, Gola Gokarnath,
Gomtinagar, Gonda, Gorakhpur, Govardhan,
Govindpuri,  Gursahaiganj, Haidergarh, Hapur,
Hardoi, Hathras City, Idgah, Izzathagar, Janghai Jn,
Jaunpur City, Jaunpur Jn, Kannauj, Kanpur
Anwarganj, Kanpur Bridge Left bank, Kanpur Central,
Kaptanganj, Kasganj, Kashi, Khalilabad, Khurja Jn.,
Kosi Kalan, Kunda Harnamganj, Lakhimpur, Lalganj,
Lalitour, Lambhua, Lohta, Lucknow (Charbagh),
Lucknow city, Maghar, Mahoba, Mailani, Mainpuri
Jn., Malhaur Jn, Manaknagar Jn, Manikpur Jn.,
Mariahu, Mathura, Mau, Meerut City, Mirzapur, Modi
Nagar, Mohanlalganj, Moradabad, Nagina, Najibabad
Jn., Nihalgarh, Orai, Panki Dham, Phaphamau Jn,
Phulpur, Pilibhit, Pokhrayan, Pratapgarh Jn, Prayag
Jn, Prayagraj, Pt. Deen Dayal Upadhyay , Raebareli
Jn, Raja Ki Mandi, Ramghat Halt, Rampur,
Renukoot, Saharanpur, Saharanpur Jn., Salempur,
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Seohara, Shahganj Jn, Shahjahanpur, Shamli,
Shikohabad Jn., Shivpur, Siddharth nagar, Sitapur
Jn., Sonbhadra, Sri Krishna Nagar, Sultanpur Jn,
Suraimanpur, Swaminarayan  Chappia, Takia,
Tulsipur, Tundla Jn., Unchahar, Unnao Jn, Utraitia
Jn, Varanasi Cantt., Varanasi City, Vindhyachal,
Virangana Lakshmibai, Vyasnagar, Zafarabad

31

Uttarakhand

1

Dehradun, Haridwar Jn., Harrawala, Kashipur,
Kathgodam, Kichha, Kotdwar, Lalkuan Jn.,
Ramnagar, Roorkee, Tanakpur

32

West Bengal

94

Adra , Alipur duar Jn., Aluabari Road, Ambika kalna,
Anara, Andal Jn., Andul, Asansol Jn., Azimganj,
Bagnan, Bally, Bandel Jn., Bangaon Jn., Bankura ,
Barabhum, Barddhaman, Barrackpore, Belda,
Berhampore court, Bethuadahari, Bhaluka Road,
Binnaguri, Bishnupur, Bolpur Shantiniketan, Burnpur,
Canning, Chandan nagar, Chandpara, Chandrakona
Road, Dalgaon, Dalkhola, Dankuni, Dhulian Ganga,
Dhupguri, Digha, Dinhata, DumDum Jn., Falakata,
Garbeta, Gede, Haldia, Haldibari, Harishchandrapur,
Hasimara, Hijli, Howrah, Jalpaiguri, Jalpaiguri Road,
Jangipur Road, Jhalida, Jhargram, Joychandi pahar,
Kaliyaganj, Kalyani Ghoshpara, Kalyani
Jn, Kamakhyaguri, Katwa Jn., Khagraghat Road,
Kharagpur, Kolkata, Krishnanagar City Jn,
Kumedpur, Madhukunda, Malda Court, Malda Town,
Mecheda, Midnapore, Nabadwip Dham, Naihati Jn.,
New Alipurduar, New Cooch Behar, New Farakka,
New Jalpaiguri, New Mal Jn., Panagarh,
Pandabeswar, Panskura, Purulia Jn., Rampurhat,
Sainthia Jn, Salboni, Samsi, Sealdah, Shalimar,
Shantipur, Sheoraphuli Jn., Sitarampur, Siuri,
Sonarpur Jn., Suisa, Tamluk, Tarakeswar, Tulin,
Uluberia

1275
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i TR R8T : IUFHIRT HEIey, | dd A1ewH | HA Sl | S 18 g (h
1 TR 99T T2 St 7 fSRIAAIgoIT & 91d del 2, SADT JHd g9 <9 &
TS R faRl W) us T 81 W 9 e ¥, R 9m ffew amreg 1
R & YT Peie & BIROT AT AT, [T A Ueh e [98R & AR fSdior H
TR Tl T 81 I8 SR Tl ¥ 19 $frT X1 7347 27 {h AT T O4.....(GET)...

7t TR : AT AT HTe Yf3q|

oY P91 RI=T : T AT 19 T, 1 S Tl & A1 Ioil H AT Sf I ST
TTEdl § [ I 59 WA B A1 JedAdHR 59 '3FId BT’ H g bid MLRT {8
"feHR' & ATH IR AT SR UTH & A9 IR QT ST 2

STl ST fash IRaTeT : IR, A JeIrd el 3R T Ta=iHe Bl AR F Juisiel
ST, <1 89 9 dR H |

21 FUFHTRT : BT S, U1 AehS AiHe| gfy|

it e et @ STl A8iGY, B U I 8 €, ST gef e o g,
ifep=1 3Ty TR & WU 4 [ RAd gU 8, T U SRR e &, R g
31 Sif & giRNfeT 9....(aagm)...

it STHTTRT : 3ATY YT Tt |

Y <Teher Rieer : RTas T iR 3R BN &) It gt offt &1 V0 g

BT FETFRI A SIS ATATTD &, IIAT ATR....(FILT)...
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3RS TR & ®U H @ §Y WD YIS HXfl?




[ 10 February, 2023 ]

SN TEHT fIhH SIRGINT : R, 37 M & IR § U9 JuT 1 &1 37 ST 1,275
3 ¥ Y Y Y &, ST P BRI g4 Sl GIGeT 811 A1y, 98 99 &4 Sy
PRI 3R HfFefae] B S 91 ©, S99 ol HaTord o U7 9t © fob e & fog
SITET Yol 81 Y, T8 el Jed &, 981 e b1 A&l Iol 81, $9d [Ty SaferT
BT, SHDT BT BT BT BIFT, TATF b2 BT BTH BIFT 21 AT ST & fb I
[T8R ¥ g AR 9 s SHRTA By, dAfhT SWREFR &1 B T8 gall ol
SPRTFIR P IR TTHT Iole AT, SAD B9 W B fd I el V8T © IR 3
qTel T H U8 Frifaefac! Ht firet S

SHRI MAHARAJA SANAJAOBA LEISHEMBA: Sir, | express my thanks and gratitude
to hon. Prime Minister, Shri Narendra Modi and the Minister of Railways for including
Imphal, Manipur under Amrit Bharat Station Scheme.

MR. DEPUTY CHAIRMAN: Please ask your question.

SHRI MAHARAJA SANAJAOBA LEISHEMBA: Sir, my question is: Has the said
project been taken up or not and will when it be completed.

Sl <911 faeh SiREIel : OR, H Fdvas 99l A8] UTs|
MR. DEPUTY CHAIRMAN: Repeat your question.
SHRI MAHARAJA SANAJAOBA LEISHEMBA: Sir, | would like to know whether the

said project - Imphal, Manipur under Amrit Bharat Station is taken up or not and
when it will be completed.

STl 9T fshd SIREIT : WX, 1,275 TR B ' HRd W T H Al
TAT B XeAd ¥ Sl g qh 7,337 I &, I7H 3 1,275 I P [T 3R AR
ST 1S 718 Bl 39 13,355 BRIe U BT 3fde Al 8l &l 81 &R 1 H I8
BT FieT T 8 AR {1 ugel |l 91N © 1 3Fd T | 1 8l Aohdl &l ¥ER &
Sl TG I IGH! Sile], SB[y ARGl TaITHE theell AlegeM I,
oMl & Ty Glaer, e ) RSl Wex & ave FEiT fhar ST, 39 94
gfaesii A e I8 Saerd febar Sg|

STl gt R . SR ST, 39+ 31 3TURS U3 U8+ BT AqER ST, $9h
fTQ ayept g=rare| § J9d A1egw I ARG JAl S I S st § g
AR A ST & T8 IR U2l H Hod fha T BT 9g+ (g1 a1 5?2
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el gt e SReter ;. W), S99 forve wnfie @t 18 B, <ifd S8 <t oo
U8 2, $9¢ HeH § H a1 91 Gl § % 1,275 I 9 ¥ IR IS & Bs I
T DI 2 fham T Bl

ot STUTFY : I G301 8ISy, 3R $9dT AT MU URT Sud«] T8l §, dI

3T 37! 1S | 9T bl ol

SN ST fashH SRR ;. ¥R, ORT W U S 21 S oIl Y8BT 7, I9d
ddy # § g FrEd g {6 'orfa WRd IE Ao 6 e 99 $ I 8, S d

TEI=T I 2nfiet 2

MR. DEPUTY CHAIRMAN: Now, Q. No. 97; hon. Member not present. Any
supplementary ?

*97. [The questioner was absent. ]
Closing down of MNCs in the country

*97. SHRIMATI JEBI MATHER HISHAM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) how many Multinational Companies (MNCs) with registered offices or
subsidiaries inIndia have closed down their operations in the country in the past three
years, the company-wise details thereof;

(b) the circumstances under which the MNCs decided to close down their
operations in thecountry;

(c) whether Government has compiled the data on the loss incurred due to the
closing down of MNCs in the country, if so, the details thereof; and

(d)  the measures taken to tackle the closing down of MNCs, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
SOM PRAKASH): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) The Companies Act, 2013 does not define “Multinational Companies”. However,
there are two types of foreign entities registered in India,
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(i)  Companies which have registered a liaison/branch office/ Project Office in
India but incorporated outside India

(i) Subsidiaries of foreign companies incorporated in India. These subsidiary
companies are registered in India under the provisions of Companies Act, 2013.

1,330 foreign companies and subsidiaries of foreign companies have closed
during the past three years. In the same period, 4,994 new foreign companies and
subsidiaries of foreign companies have registered in India. There are 17,432 active
foreign companies and subsidiaries of foreign companies operating in the country.

(b)  The closing of operations is a matter of private commercial business decision.
It depends on a host of factors such as viability of operations, availability of
resources, market size, infrastructure, political and macroeconomic climate as well as
the decision of a particular business entity to operate in the country.

Common reasons for closure:

i. Completion of business objectives for which liaison office/branch
office/project office was opened in India.

i. After seeing the prospects / business opportunity in India, Management’s
decision to incorporate it as a private company

iil. Completion of project in India

iv. Restructuring by the Parent company level

v. Parent Company discontinued the Business hence decided to close the
Liaison Office in India.

vi.  Non-renewal of RBI License.

vii.  On account of closure of principal business activities by Parent company in
all other countries.

viii. No business activities carried out by branch offices. Company has applied
for strike off action u/s.248 (2) of Companies Act 2013, as no business
activity is carried out for the last two years.

ix. Suo moto closure of Companies by ROC u/s. 248(1) of Companies Act
2013, if the companies are not carrying on any business activities and
defaulted in filing its statutory returns with ROC.

x. Company would have got “Amalgamated” with other company in India.

xi. Company would have got “Converted into LLP”
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(c)  The data on the loss incurred due to closing down of foreign companies and
their subsidiaries in the country is not maintained.

(d)  The Government has always intended to make India an investor friendly
destination for which it has put in place its FDI policy, wherein most sectors except
certain strategically important sectors, are open for 100% FDI under the automatic
route. Almost 98% of FDI equity inflow is coming under automatic route during the
current financial year 2022-23 (up to September, 2022). FDI policy is reviewed on an
ongoing basis, to ensure that India remains attractive and an investor friendly
destination. Changes are made in the policy after detailed consultations with
stakeholders including apex industry chambers, associations, representatives of
industries/groups and other organizations. In recent past, several reforms in FDI
policy have been undertaken in sectors such as Defence, Petroleum & Natural Gas,
Telecom, Insurance etc.

The reforms taken by Government have resulted in increased Foreign Direct
Investment (FDI) inflows in the country. FDI inflow in India stood at USD 45.15 billion
in 2014-15 and has continuously increased since then. India registered its highest ever
annual FDI inflow of USD 84.84 billion (provisional figure) in the FY 2021-22.

The UNCTAD World Investment Report (WIR) 2022, in its analysis of the global trends
in Foreign Direct Investment (FDI) inflows, has ranked India at 7" position in top 20
host economies for 2021.

Along with foreign investment, Government of India has undertaken various steps to
boost domestic investments in India. These include introduction of Goods and
Services Tax, rationalization in Corporate tax, interventions to improve Ease of Doing
Business, measures for reduction in compliance burden, measures to boost domestic
manufacturing through public procurement orders, Phased Manufacturing
Programme (PMP), to name a few.

Government has taken various measures to improve the economic situation and
convert the disruption caused by COVID 19 into an opportunity for growth. These
include Atmanirbhar packages, introduction of Production Linked Incentive (PLI)
Scheme in 14 sectors, investment opportunities under National Infrastructure Pipeline
(NIP) and National Monetisation Pipeline (NMP), India Industrial Land Bank (lILB),
Industrial Park Rating System (IPRS), launch of the National Single Window System
(NSWS), etc. An institutional mechanism to fast-track investments has been put in
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place, through Project Development Cells (PDCs) in all concerned Ministries of
Government of India. With the announcement of PLI Schemes, significant creation of
production, skills, employment, economic growth and exports is expected over the
next five years and more.

The details of some of the major initiatives /schemes are at Annexure.

Annexure

Details of some of the major initiatives /schemes

1. Make in India initiative: ‘Make in India’ initiative was launched on 25th
September 2014 to facilitate investment, foster innovation, build best in class
infrastructure and make India a hub for manufacturing, design and innovation. It was
one of the unique single, vocal for local initiative that promoted India’s manufacturing
domain to the world. ‘Make in India’ initiative is not the state/district/city/area specific
initiative, rather it is being implemented all over the country.

2. Production Linked Incentive scheme: Keeping in view India’s vision of
becoming ‘Atmanirbhar’, Production Linked Incentive (PLI) Schemes for 14 key
sectors is under implementation with an outlay of Rs. 1.97 lakh crore to enhance
India’s Manufacturing capabilities and Exports. These schemes have potential for
creation of high production, economic growth, exports and significant employment
over the next five years and more. Under this scheme, 717 applications have been
approved till date. Total investment amounting to nearly Rs. 50,000 crores has been
received till date. It has led to production having worth of more than Rs. 4 lakh crore.
It has also led to employment to nearly 3 lakh people.

3. Industrial Corridor Development Programme: In order to accelerate growth
in manufacturing, Government of India (Gol) has adopted the strategy of developing
Industrial Corridors in partnership with State Governments. The objective of this
programme is to develop Greenfield Industrial regions/areas/nodes with sustainable
infrastructure & make available Plug and Play Infrastructure at the plot level. As part
of National Industrial Corridor Program, 11 Industrial Corridors are being developed in
4 phases.

4, Ease of Doing Business: The objective is to improve Ease of Doing Business
and Ease of Living by Simplifying, Rationalizing, Digitizing and Decriminalizing
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Government to Business and Citizen Interfaces across Ministries/States/UTs. The
key focus areas of the initiative are simplification of procedures, rationalization of legal
provisions, digitization of government processes, and decriminalization of minor,
technical or procedural defaults.

3. National Single Window System: The setting up of National Single Window
System (NSWS) was announced in the Budget 2020-21 with the objective to provide
‘end to end” facilitation and support to investors, including pre-investment advisory,
provide information related to land banks and facilitate clearances at Centre and State
level. Envisioned as a one-stop shop for investor related approvals and services in the
country, the National Single Window System (NSWS) was soft-launched on 22nd
September, 2021 by Hon’ble Commerce & Industry Minister. Large number of
States/UTs Single Window Systems have been linked with the NSWS Portal thereby
providing access to approvals of these States/UTs to be applied through NSWS.

6. PM Gati Shakti National Master Plan (NMP): PM Gati Shakti National Master
Plan (NMP), a GIS based platform with portals of various Ministries/Departments of
Government, was launched in October, 2021. It is a transformative approach to
facilitate data-based decisions related to integrated planning of multimodal
infrastructure, thereby reducing logistics cost. Empowered Group of Secretaries
(EGoS) and Network Planning Group (NPG) have been created as institutional
arrangement. For enhanced capital expenditure by states for infrastructure
development, the Ministry of Finance, Department of Expenditure through the
“Scheme for Special Assistance to States for Capital Investment for 2022-23” on 6th
April 2022 has made a additional provision of Rs. 1,00,000 crore for disbursement
among the states as long term loans at a zero interest rate. Out of this, under Part I
of the scheme Rs 5,000 crore are specifically provided for PM GatiShakti related
expenditure.

7. National Logistics Policy: National Logistics Policy (NLP) was launched on
17th September 2022, that aims to lower the cost of logistics at-par with other
developed countries. It is a comprehensive effort to address cost inefficiency by laying
down an interdisciplinary, cross-sectoral, and multi-jurisdictional framework for
developing entire logistics ecosystem. This would boost economic growth, provide
employment opportunities, and make Indian products more competitive in the global
market.
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8. Indian Footwear and Leather Development Programme (IFLDP): The
Central Government has approved the Central Sector Scheme ‘Indian Footwear and
Leather Development Programme (IFLDP)’ in January, 2022 with an allocation of
Rs.1700 crore till 31.03.2026 or till further review, whichever is earlier. The expenditure
of last three years made under previous scheme of Indian Footwear, Leather and
Accessories Development Programme (IFLADP) is as under:

(Rs. in crore)

Year 2019-20 2020-21 2021-22
Expenditure under IFLADP 382.79 153.38 228.48
9. Special regional Initiatives: To promote manufacturing and entrepreneurship

in the North East and hilly areas of India, the schemes namely North East Industrial
and Investment Promotion Policy (NEIIPP), 2007; North East Industrial Development
Scheme (NEIDS), 2017; other industrial schemes in the State/UTs of J&K, Ladakh,
Himachal Pradesh and Uttarakhand are being run by the Department. Under these
schemes a sum of Rs. 1390.09 crores has been spent during the last,three financial
years.

Schemes undertaken by other Ministries/ Departments to promote manufacturing
sector

10. Schemes to encourage domestic manufacturing of Pharmaceutical drugs
including bulk drugs and medical devices are as follows;

The Scheme for Promotion of Bulk Drug Parks, with a financial outlay of
Rs. 3,000 crores and the tenure from FY 2020-2021 to FY 2024-25, provides
for financial assistance to three States for establishing Bulk Drug Parks.

i« The scheme for Strengthening of Pharmaceutical Industry (SPI), was
launched with a financial outlay of Rs. 500 crores and the tenure from FY
2021-2022 to FY 2025-26, to provide infrastructure support for pharma
MSMEs in clusters and to address the issues of technology upgradation of
individual pharma MSMEs.

iii.. Under the scheme “Promotion of Medical Devices Parks”, final approval
for financial assistance of Rs. 100 crore each, has been given to the States of
Uttar Pradesh, Tamil Nadu, Madhya Pradesh and Himachal Pradesh for
establishment of common facilities in their Medical Device Parks.
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11. Modified Programme for Semiconductors and Display Manufacturing
Ecosystem: In furtherance of the vision of Aatmanirbhar Bharat and positioning India
as the global hub for Electronics System Design and Manufacturing, a comprehensive
program for the development of semiconductors and display manufacturing
ecosystem in India was approved by Government of India with an outlay of 76,000
crore (>10 billion USD). The programme contained various schemes to attract
investments in the field of semiconductors and display manufacturing.

12. FAME-India Scheme (Faster Adoption and Manufacturing of (Hybrid &)
Electric Vehicles): In order to promote manufacturing of electric and hybrid vehicle
technology and to ensure sustainable growth of the same, FAME-India Scheme-
Phase-| [Faster Adoption and Manufacturing of (Hybrid &) Electric Vehicles in
India] was implemented from 1% April 2015 for a period of two years which was
subsequently extended upto 31% March, 2019. Total outlay of Phase-I of the FAME-

India Scheme has been enhanced from Rs. 795 Crore to Rs. 895 Crore.

The Phase-Il of FAME-India scheme proposes to give a push to electric vehicles
(EVs) in public transport and seeks to encourage adoption of EVs by way of market
creation and demand aggregation.

13. PM Mega Integrated Textile Region and Apparel (PM MITRA)

In order to have world-class industrial infrastructure which would attract cutting age
technology and boost FDI and local investment in the textiles sector, Ministry of
Textiles issued notification to set up 7 Mega Integrated Textile Region and Apparel
(PM MITRA) Parks with a total outlay of Rs. 4,445 crore. These parks will offer an
opportunity to create an integrated textiles value chain right from spinning, weaving,
processing/dyeing and printing to garment manufacturing at one location.PM MITRA
scheme aspires to position India strongly on the Global textiles map.

14. Udyami Bharat Scheme: ‘Udyami Bharat’ is reflective of the continuous
commitment of the government, right from day one, to work towards the
empowerment of Micro Small and Medium Enterprises (MSMEs). The government
has launched several initiatives from time to time like MUDRA Yojana, Emergency
Credit Line Guarantee Scheme, Scheme of Fund for Regeneration of Traditional
Industries (SFURTI) etc. to provide necessary and timely support to the MSME
sector, which has helped benefit crores of people across the country. ‘Raising and
Accelerating MSME Performance’ (RAI\/IP) scheme with an outlay of around Rs 6000
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crore, aims to scale up the implementation capacity and coverage of MSMEs in the
States, with impact enhancement of existing MSME schemes.

S1. el GEQaRE dis @ SY[HUT S, # FF Sl | A1 @rEdr § 6 S
TGS 95 §8 ©, SHP HRUIISHR & HUR FIT 3R 31T & 1R TG YAYTRIS Bl
AP ISR G&T & foTT AT Bl R=IT JIST 82

it W UBIeT : TR, FYIT & AR H W a1 AT & fF there are number of
reasons, I8 AMHc HihAT 8 fh & THTTRIS &8 BId © 3R $© Yo &l cIcd Sl
T U T, 91,330 &, STH ¥ 313 BINT BUIS & 3R 1,017 ! AleAISIS &1 o
T qAd gY G2 B [ SHP Jdb1del 4,994 T8 HU-ol Gell &1 TE 376 URMC gebIol
gl 9gd A TGRS Goll §, SO TRAE &I MgMcs] saral felift ok
TRArIHe i SaTaT e

MR. DEPUTY CHAIRMAN: Now, Q. No. 98; Shri Ajay Pratap Singh.
One District One Product

"*98. SHRI AJAY PRATAP SINGH: Wil the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the products identified under the scheme 'One District One Product’ (ODOP) in
Rewa and Shahdol division of Madhya Pradesh, the details thereofll and

(b) the number of industries that have come up till date and likely to come up for
processing of these products, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI PRAHLAD SINGH PATEL): (a) to (b) A statement is laid on the Table of the
House.

Statement

(a) The details of products identified as 'One District One Product’ (ODOP) in Rewa
and Shahdol division of Madhya Pradesh under Centrally Sponsored' Pradhan Mantri

T Original notice of the question was received in Hindi.
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Formalisation of Micro Food Processing Enterprises (PMFME) Scheme are at
Annexure.

(b) Till date there have been 245 applicants for setting up/ up-gradation micro food
processing enterprises based on One District One Product (ODOP) in the 7districts
under Rewa and Shahdol divisions of Madhya Pradesh.The scheme is demand driven
and prospective entrepreneurs may submit their applications online for availing
benefits as per prescribed guidelines of the scheme.

Annexure

Details of products identified as 'One District One Product’' (ODOP) in Rewa and
Shahdol division of Madhya Pradesh under Centrally Sponsored- PMFME Scheme

SI.No. Division Name of districts ODOP

1 Rewa Rewa Turmeric

2 Satna Tomato

3 Sidhi Mango

4 Singrauli Tomato

5 Shahdol Shahdol Turmeric

6 Umaria Mango

7 Anuppur Tomato

1l STAUTIRT : ST ST, 7YAT U8 el WIS s Hardl ey

7t 31T yard ¥ : IuHIIRT Aeled, § AR @3 S | ST 9redn § 6 bs
YrRARTT GIUHUHUHS AISHT & I e U9 &I 19 foxig a9 9 foha=r mded
T 71T 27 31R I A1 ¥ fhel=1 THwh ol Jfew 1T g8 572

it ggelre Rig uea : - ST A2y, I8 9gd AecdTdiel A g1 Jer
H3] ST 9 579 go7c | 99O Bf off, I 85 e a8 § <97 § 10,000 HRIS ST W HIA
| Jg TIERT aY Tl Va1 & 3R g9H AR, g, AiRTsel 3R ymdisl $is i
IS B FHdT 8, fbd TP fOaiRd Jio=r § i9-aR disl |9Ee 1<l 8, S
AT Aa < Y81 81 SHH $-agdR Wex bl a1d Wl &, Sl Heth 5ed 9 & A=
g, 0! T4 I 371 &1 BN 5T & Ay H BT 8, A1 § a1 g {5 113 wRie
Y 15T B AT Y B 31 T X1o¥ 7 S W fhU &, 9 13 BRI UV | A
TSR 7 37T HHIT & IR H ST BT T, A1 #3719 SR H T o7 {33 Wiiad &
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MR d BHA SRR Bl SHeRI redl, dl H SHer! < gl ‘94 fefgae, a7
grede’ Sl foTal & foly 1f¥rpd 2, 96 3MeR W I8 fSAis 9% § & 318 o, i
WRER o7 P 0 IR 1 H 971 gredi g b qaied 1 9 I | 81 e
RIS ARBR Gd B Fhdll 8, Ia-T TRIE URT WRBR 9 b folv TR B

1l STAUTIRT : TS| TART AAHCR] UL, AT ST YTy {8 S|

it 3o waTg g ¢ T STaYTaia S, § U H1eH | g 53T Sft W dEAl
TredT § b g8l a1 3R wEsidl 9N & U T, U TG AT & e
I fhY Y 1 SeU1RT &1 ST &1 8, H 971 a18dl § b §77d HSIRUl & oy
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31 3o FaTd {12 : 1 WRBR 71 ITQ1 Bl WRIG b [Ty T Jod "IN Hdb,
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(AHTIfT wEIed JIoT+IT gV 1)
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o gl ‘T4 fefRgae, a9 Misde’ & g9RT & g9 <41 81 89 dh-ld! Geridl od &
3R U1 ol ©, SRy § A9 e &l |ats 71 o (Miead ®u | S97a! g4R)
TSI BT G ATRY IR YSRUT I oIdhx MR I 9™ Ao §, NiedT
T4 BIg Alh, THE, AT 3R THYISH of Feball &1 Gl &Il & b 3T TTeb bl Sl
b Sl &, S IGTERVT b oIy el &, I8 IR B4 69 ATda el U, ST 4 5 Wi
gU T, &I 3l fAaRd 81 M &, ofh 8RR U e f¥T 2, 98 oW Q18 dhRie Tud
g1 89 RETRTel 3 103 3Tde firel &1, IHH 4 23 TIghd gY 31R 18 AN &l fIdRa =
T & 3R I8 9l AT BRI BUYY &b 3MH-UTH 2| 84 d¥ 2017 H 127 37dEH U< g,
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aTdt &, TS HIRTATER & AN IAH] A0 B &1 H ST 18l g o a1 TRBR
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Pl VAT IIRAT BT o pIeffoRfed & A1eq9q | U Tr8ad &3] § IRRAT sS¢
T BT ST Hb ?

Mt vgerre Rig ued : JreRoiy 9y eied, I8 Ao R S+ o & forv &,
Sl fdegpet &9 3 a¥1 & @I &1 SAfTY #1 Ugel 81 JNIH dal 7 f 91e <afh 1, 9
U T U 81, T8 98 AIRITIC] 81 AT YHUISH 81, T lth Bl AGq el 81 3R
HHE BT DIs A=K T, A1 IU Yl BT o4 [HeTI H AT BT 3fidhST AT a1l
o 92 aTdEl H 9.

MR. CHAIRMAN: Pointed response, please.
21 wgelte 8 IS : 25 3MTda Widhd §U & 31X 18 ATl Bl ST 4T 1 et 77 2

MR. CHAIRMAN: Q. No. 99, Shri Masthan Rao Beeda; the hon. Member is absent.
3 EgdH YTl

*99. [The questioner was absent. |

Credit accessibility to food processing MSMEs

*99. SHRI MASTHAN RAO BEEDA: Wil the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government is taking measures for easing access to credit for food
processing based MSMEs given that access of MSMEs to finance is a perennial
problem due to lack of proper credit history mechanism for MSMEs;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the details of other measures being taken for promotion of food processing based
MSMEs ?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI PRAHLAD SINGH PATEL): (a) to (d) A statement is laid on the Table of the
House.

Statement

(a) to (d) The Government of India has taken several measures to ensure credit
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availability to food processing based MSMEs. The major initiatives include:

(i) Food Processing Sector has been included under Priority Sector Lending (PSL)
norms under the ‘agriculture’ category by Reserve Bank of India (RBI). As per
extant PSL guidelines, loans for food and agro-processing up to an aggregate
sanctioned limit of Rs.100 crore per borrower are eligible for classification under
the priority sector lending.

(i) A Special Fund for food processing sector was set in 2014-15 at NABARD with a
corpus of Rs 2000 crore for providing direct term loans at affordable rates of
interest to the designated food parks and food processing units in such parks.

(iii) Ministry of Micro, Small and Medium Enterprises is implementing Credit
Guarantee Scheme for Micro & Small Enterprises through Credit Guarantee
Fund Trust for Micro & Small Enterprises (CGTMSE). Under this scheme, credit
guarantee coverage ranges from 75% (others) to 85% (for micro units) for
making available collateral free loans. Both term loans and/ or working capital
loan is covered for micro & small enterprises.

(iv) Emergency Credit Line Guarantee Scheme (ECLGS) was announced, as part of
the Aatma Nirbhar Bharat package, in May, 2020 to provide collateral free
automatic loans for businesses, including MSMEs. The ECLGS is extended up to
March 2023 with guarantee coverage of Rs. 5 lakh crore.

(v) Scheduled Commercial Banks have been mandated by RBI not to accept
collateral security in case of loans up to Rs 10 lakh extended to units in the micro
and small sector.

(vi) For improving flow of working capital requirements of micro & small units,
minimum 20% of projected annual turnover of the unit up to borrowing limit of Rs
5 crore has been allowed.

The Ministry of Food Processing Industries (MoFPI) is implementing a
centrally sponsored scheme - PM Formalisation of Micro Food Processing Enterprises
(PI\/I-FI\/IE)- for providing financial, technical and capacity building support for
formalization/ upgradation of unorganized micro food processing units in the country.
The scheme is being implemented on a One District One Product (ODOP) basis.
Under the PMFME, credit linked capital subsidy, seed capital, capacity building
support, branding & marketing support is provided to the eligible entities. The
scheme is being implemented from 2020-21.

The Ministry also implements a Production Linked Incentive Scheme for
Food Products from year 2021-22 onward to promote manufacturing competitiveness,
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promote investment, exports and employment in the sector. The second component
of the scheme provides incentives for production of Innovative/ Organic products by
SMEs.

£t dueh BT : AR, H AYS AEH A ALY G S F A A8 § b @re
YRRBROT METRT S THUUHS §FR B, 9707 8, S9d! e I a1 oo @rer
TYRRBROT H S ST B 8 Aebell 8 3R 599 fhami ol & oy ferm, <9
BT B 1Y FHeITT, T IMUP UTH $HH! BIg Ao 82

s QU : JF EE Sl

M ygee R ued : smexviiy guafy veiey, § A9 9 Bl 396 ol g=gare
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QI IAD 918 W A 1 DI LT 2015 H Y6 83 AT IHD 915 H ATETS D AR
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I foTT I8 o1 8 3R SHH TS B © I 1T 399 6.75 191 &% 8, Al ATFHR
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hfec RS s oI ATgH] AR T TS IS & folU B, MR $TH BIg Al ol
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MR. CHAIRMAN: Q. No. 101, Dr. Santanu Sen; the hon. Member is absent.
*101. [The questioner was absent. ]
Doubling of income of farmers by doubling production

*101. DR. SANTANU SEN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government intends to double the income of farmers by doubling
agricultural production and whether Government is successful in doing soll

(b) if not, the reasons thereforl]

(c) whether production is increasing, if so, number of new storage houses built in last
three years for food security, vyear-wise, State-wise and district-
wise for West Bengalﬂ

(d) whether Government provides assistance for storage of grains to small farmers w
ho are financially weak, if so, the details thereofl]
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(e) if not, the reasons thereforll and
(f) whether there is no increase in farmers' income, by when Government plans to do
uble it, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (f) a statement is laid on the Table
of the House.

Statement

(a), (b) and (f) Agriculture is a state subject. However, Government of India
supports State Governments through its various initiatives / schemes / programmes
for promotion of agriculture and welfare of farmers.Government had constituted an
Inter-Ministerial Committee in April, 2016 to examine issues relating to DDouinng of
Farmers Income (DFI)D and recommended strategies to achieve the same. The
Committee submitted its final report to the Government in September, 2018
containing the strategy for doubling of farmers’ income through various policies,
reforms & programmes. In line with the strategy, Government has
adopted/implemented several developmental programmes, schems, reforms and
policies for achieving higher incomes for the farmers. These include:

1. Unprecedented enhancement in budget allocation

In the year 2013-14 the budget allocation of Ministry of Agriculture (including DARE)
and Ministry of Fisheries, Animal Husbandry & Dairying was only 30223.88 crore.
This has increased by more than 4.59 time to Rs. 138920.93 crore in 2022-23.The
Finance Minister in the Budget Speech for 2023-24 has announced the budgetary
allocation of Rs. 125035 crore for Ministry of Agriculture (including DARE).

2. Income support to farmers through PM KISAN

Launch of PM-KISAN in 2019 -an income support scheme providing Rs. 6000 per
year in 3 equal installments. More than Rs. 2.24 lakh crore has been released so far to
more than 11 crore farmers as of now.

3. Pradhan Mantri FasalBimaYojana (PMFBY)

Six year - PMFBY was launched in 2016 addressing problems of high premium rates
for farmers and reduction in sum insured due to capping. In past 6 Years of
implementation — 38 crore farmer applications has been enrolled and over 12.37 crore
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(Provisional) farmer applicants have received claims. During this period nearly Rs.

25,252 crore were paid by farmers as their share of premium against which claims of

over Rs. 1,30,015 crore (Provisional) have been paid to them. Thus for every 100

rupees of premium paid by farmers, they have received about Rs. 514 as claims.

5.

Institutional credit for agriculture sector

Increased from Rs. 7.3 lakh crore in 2013-14 with a target to reach Rs.
18.5 lakh crore in 2022-23. The Finance Minister in the Budget Speech 2023~
24 has announced Institutional Credit of Rs. 20 Lakh crore.

Benefit of concessional institutional credit through KCC at 4% interest
per annum has also now been extended to Animal Husbandry and Fisheries
farmers for meeting their short-term working capital needs.

A special drive has been undertaken since February 2020 to provide
concessional institutional credit with focus on covering all PM-KISAN
beneficiaries through Kisan Credit Cards (KCC). As on 23.12.2022, 387.87
lakh new KCC applications have been sanctioned with a sanctioned credit
limit of Rs. 4,49,443 crore as part of the drive.

Fixing of Minimum Support Price (MSP) at one-and-a half times the cost of

production —

Government has increased the MSP for all mandated Kharif, Rabi and other
commercial crops with a return of at least 50 per cent over all India weighted
average cost of production from 2018-19.

MSP for Paddy (common) has increased to Rs. 2040 per quintal in 2022-23
from Rs. 1310 per quintal in 2013-14.

MSP for Wheat increased from Rs. 1400 per quintal in 2013-14 to Rs. 2125 per
quintal in 2022-23.

Promotion of organic farming in the country

Paramparagat Krishi Vikas Yojana (PKVY) was initiated in 2015-16 to promote
organic farming in the country. 32384 clusters have been formed and an area
of 6.53 lakh hectare has been covered benefitting 16.19 lakh farmers. In
addition, Under NamamiGangeProgramme123620 hectare area covered and
under natural farming 4.09 lakh hectare area covered. Farmers in Uttar
Pradesh, Uttarakhand, Bihar and Jharkhand have taken-up organic farming
on either side of the river Ganga to control river water pollution as well as to
fetch additional income to farmers.
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i. Government also proposes to promote sustainable natural farming systems
through the scheme Bhartiya Prakratik Krishi Padhati (BPKP). The proposed
scheme aims at cutting down cost of cultivation, enhancing farmer’s income
and ensuring resource conservation and, safe and healthy soils, environment
and food.

ii. Mission Organic Value Chain Development in North East Region
(MOVCDNER) has been launched. 379 Farmer Producer Companies have
been formed comprising of 189039 farmers and covering 172966 hectare area.

7. Per Drop More Crop

Per Drop More Crop (PDMC) scheme was launched in the year 2015-16 which aims
to increase water use efficiency, reducing cost of inputs and increasing productivity at
the farm level through Micro Irrigation technologies i.e. drip and sprinkler irrigation
systems. So far, an area of 69.55 lakh hectare has been covered under Micro
irrigation through the PDMC scheme from the year 2015-16.

8. Micro Irrigation Fund
A Micro Irrigation Fund of initial corpus Rs 5000 crore has been created with
NABARD. In the Budget Announcement for 2021-22, the corpus of the fund is to be
increased to Rs.10000 crores. Projects worth Rs 4710.96 crore covering 17.09 lakh
hectares have been approved.

9. Promotion of Farmer Producer Organisations (FPOs)

i. A new Central Sector Scheme for Formation & Promotion of new 10,000
FPOs launched by Hon’ble Prime Minister on 29" February, 2020 with
budget outlay of Rs 6865 Crore till 2027-28.

i. As on 31.12.2022, 4280 FPOs have been registered under new FPO
scheme.

ii.  Equity Grant of Rs. 563.4 Crore has been released to 1415 FPOs as on
30.11.2022.

iv. As on 12.12.2022, Credit Guarantee Cover worth Rs. 78 Cr. Issued to 447
FPOs.

10. A National Beekeeping and Honey Mission (NBHM) has been launched in
2020 as part of the AtmaNirbhar Bharat Abhiyan to increase productivity of crops
through pollination and increase in honey production as an additional source of
income. Rs. 500 crore for the period 2020-2021 to 2022-2023 has been allocated for
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beekeeping sector. 114 projects for assistance of about Rs. 139.23 crores, approved/
sanctioned for funding under NBHM during 2020-21 & 2021-22 till date.

11. Agricultural Mechanization

Agricultural mechanization is an extremely vital to modernize agriculture and reduce
drudgery of farming operations. During the period from 2014-15 to March, 2022 an
amount of Rs.5490.82 crore have been allocated for agricultural mechanization.
13,88,314 numbers of machines and equipments have been provided to farmers on
subsidy basis. 18,824 custom hiring centers, 403 high-tech hubs and 16,791 farm
machinery banks have been established to make available agricultural machines and
equipments to the farmers on rental basis. During the current year i.e. 2022-23, so far
an amount of Rs. 504.43 crores have been released for distribution of around 65302
machines on subsidy, establishment of 2804 CHCs, 12 Hi-tech hubs and 1260 Village
Level Farm Machinery Banks.

12. Providing Soil Health Cards to farmers
Soil Health Card Scheme was introduced in the year 2014-15 to optimize usage of
nutrients. The following numbers of cards have been issued to farmers;
i. Cycle-l (2015 to 2017) — 10.74 crore
i. Cycle-ll (2017 to 2019)- 12.19 crore
ii. Model Village Programme (2019-20)- 23.71 lakh
iv. Inthe year 2020-21- 11.52 lakh

13.  Setting up of National Agriculture Market ( e-NAM) extension Platform

i. 1260 mandis of 22 States and 03 UTs have been integrated to e-NAM
platform.

i. Ason 29.11.2022, more than 1.74 Crore Farmers & 2.37 Lakh traders have
been registered on e-NAM portal.

i. Total volume of 6.8 Crore MT & 20.05 Crore numbers (bamboo, betel
leaves, coconut, lemon & sweet Corn) collectively worth approximately Rs.

2.33 lakh crore of trade has been recorded on e-NAM platform as on
29.11.2022.
Launch of the National Mission for Edible Oils — Oil Palm - NMEO has been
approved with a total outlay of Rs 11,040 crore. As on 01.12.2022, 203
Agriculture and allied products Tradable Parameter have been formulated for

=

Assaying on e-NAM platform.
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14. This  will bring an additional area of 6.5 lakh hectare under Oil Palm
plantation with 3.28 lakh hectare in the north-eastern states and 3.22 lakh hectare in
the rest of India in the next 5 years. The major focus of the Mission is to provide
Viability Prices of fresh fruit bunches (FFBs) to the farmers linked with assured
procurement by industry with a simpler price fixing formula.

15. Agri Infrastructure Fund (AIF)

Since inception of AIF in the year 2020, the scheme has sanctioned an amount of
Rs.14170 crore worth agriculture infrastructure in the country for 19191 projects. With
the support of the scheme, various agriculture infrastructures were created and some
of the infrastructure are at the final stage of completion. These infrastructures include
8215 warehouses, 3076 primary processing units, 2123 custom hiring centres, 992
sorting & grading units, 728 cold store projects, 163 assaying units and around 3632
other kinds of post-harvest management projects and community farming assets.

16. Improvement in farm produce logistics, Introduction of Kisan Rail.

Kisan Rail has been launched by Ministry of Railways to exclusively cater to
movement of perishable agrihorti commodities. First Kisan Rail was started in July
2020. Till 31%' December, 2022, 2359 services on 167 routes have been operated.

17. MIDH - Cluster Development Programme:

The Cluster Development Programme (CDP) is designed to leverage geographical
specialisation of horticulture clusters and promote integrated and market-led
development of pre-production, production, post-harvest, logistics, branding, and
marketing activities. DA&FW has identified 55 horticulture clusters, of which 12 have
been selected for the pilot phase of the CDP.

18. Creation of a Start-up Eco system in agriculture and allied sector

So far, 1102 Startups during FY 2019-20 to 2022-23 have been finally selected by
different knowledge partners and agribusiness incubators of DA&FW. A total of Rs.
66.83 crore grants-in-aidhas been released for funding to these Startups to the
respective Knowledge Partners (KPS) & RKVY RAFTAAR Agri Business Incubator
(R-ABIs) as grants-in-aid support by DA&FW.

19. Achievement in Export of Agri and Allied Agri- Commodities
The country has withessed emphatic growth in export of agri and allied
commodities. As compared to previous year 2020-21, the Agri and allied export has
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increased from 41.86 billion USD in 2020-21 to 50.24 billion USD in 2021-22 i.e. an
increase of 19.99%.

The efforts of Government at positive implementation of these schemes have
yielded remarkable results towards augmenting the income of the farmers. As part of
the ‘Azadi ka Amrit Mahotsav’, Indian Council of Agricultural Research (ICAR) has
released a book, which contains compilation of success stories of 75,000 farmers out
of innumerable successful farmers who have increased their income more than two
times.

(c)to (e) During the agricultural year 2014-15 the foodgrain production and
horticulture productionwas 252.02 million tonnesand 280.98million tonesrespectively
which has increased to 315.72 million tones and 342.32 million tonnes during 2021-
22 (as per current available estimates).

As regards storage houses, West Bengal is a Decentralised Procurement State
(DCP). The State Government procure, store and distribute food grains as per their
requirement. Food Corporation of India (FCI) continuously assesses and monitors
the storage capacity and based on the storage gap assessment, storage capacities
are created/hired through the following schemes:

1. Construction of Silo’s under PPP mode

2. Private Entrepreneurs Guarantee (PEG) Scheme

3. Central Sector Scheme (CSS)

4. Hiring of godown form CWCs/SWCs/State Agencies
5. Private Warehousing Scheme (PWS)

No new storage godown has been created in West Bengal under PEG Scheme
of FCI in last three years.However, as per the norms, West Bengal state does not
have any storage gap with the present capacity of 19.26 LMT as on 01.01.2023.

For creation of agricultural marketing infrastructure including scientific storage
and to reduce post-harvest and handling losses, the Ministry of Agriculture &
Farmers Welfare implements a sub-scheme DAgricuIturaI Marketing Infrastructure
(AI\/II)D of Integrated Scheme for Agricultural Marketing (ISAM) across the country. It
is a demand driven, credit linked scheme wherein back ended capital subsidy @
25% and 33.33% is available based on the eligible category of beneficiary.
Assistance is available to Individuals, Farmers, Group of farmers/growers, Agri-
preneurs, Registered Farmer Produce Organizations (FPOs), Cooperatives, and
state agencies etc.Under the AMI Sub-scheme, since inception i.e. from 01.04.2001
and up to 30.12.2022, a total of 42,164 storage infrastructure projects (Godowns)
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with capacity of 740.43 Lakh MT have been assisted and a subsidy of Rs. 3436.82
crore has been released. Under the scheme, during the last three years since 2019~
20, a total number of 13 storage infrastructure projects have been sanctioned in the
State of West Bengal. The Ministry also implements‘Sub-Mission on Seeds &
Planting Materials’ under which financial assistance is provided to the Implementing
Agencies for strengthening/establishment of seed infrastructure across the
country.For the State of West Bengal, an amount of Rs. 180 lakh was released in FY
2019-20 for creation of 3 Seed Processing cum Storage Godowns (each of 500 MT)
@ Rs.60.00 lakh each at Gram Panchayat level under the special intervention namely
"Establishment of Seed Processing-cum-Seed Storage Godowns at Gram
Panchayat Level ".

Further, under the Agri Infrastructure Fund (AIF), various agriculture
infrastructures have been sanctioned / created including 8215 warehouses and 728
cold store projects. In the State of West Bengal, 40 Cold Storage and Cold Chain, 4
Sillos and 106 Warehouses have been sanctioned since the inception of the scheme
during 2019-20.

MR. CHAIRMAN: Hon. Members, the discussion on the Union Budget, 2023-24 has
already commenced yesterday. It is proposed to continue the discussion today from
5p.m. to 8 p.m with the leave of the House. Do | have the leave of the House?

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: So, we will continue the discussion on the Union Budget, 2023-24
from 5.00 p.m. to 8.00 p.m. Question Hour is over. The House is adjourned to meet
at 2.30 p.m.

[Answers to Starred and Unstarred Questions (Both in English and Hindi) are
available as Part-I to this Debate, published electronically on the Rajya Sabha
website under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at thirty minutes past two of the clock,
MR. CHAIRMAN in the Chair.
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PRIVATE MEMBERS’ RESOLUTION

MR. CHAIRMAN: | was wondering for a long time fob @ &1 I 1, SHHT §+1 8ed
feam 1 was thinking how to draw the attention.

Now, we shall take up Private Member’s Resolution. Shri Abdul Wahab to move a
Resolution urging the Government, inter alia, to implement the recommendations of
the Sachar Committee Report, help Madrassas to modernize and form a Commission
to improve higher education of Muslims and enact legislation for prevention of
atrocities against Minorities. Shri Abdul Wahab.

Need to implement the recommendations of Sachar Committee report and other
reports and take various measures to remove social and educational backwardness
of Muslims

SHRI ABDUL WAHAB (Kerala): Sir, | move:

"Having regard to the fact that:-
(i) Sachar Committee Report, 2006 and Ranganath Mishra Commission Report,
2007 reveals that the condition of Muslims in India is worse than SCs and STs;
(i)  according to the "'Sachar Committee Report'" one-fourth of Muslim children in
the age group of 6-14 years have either never attended school or are drop-outs;
(i) for children above the age of 17 years, the educational attainment of Muslims at
higher education is 17%, as against national average at 26% and only 50% of
muslim children who complete middle school education are likely to complete
secondary education, compared to national average of 62%;
(iv) Muslim population comprises of 14% of national population but their
representation in Higher Education is very low;
(v) in All India Survey on Higher Education (AISHE) 2019-20, a total of 1019
universities including central, state, open and other types of universities in India
participated and it was found in the Survey that only 5.5% Muslims are in Higher
education;
(vi) the number of Muslim women in higher education is 13 out of 100 which is too
low as per All India level National Sample Survey Organisation (NSSO), 2018 report;
(vii) as per National Sample Survey Organisation (NSSO), 2018 Muslims were the
lowest represented in salaried-class employment and the share of Muslims in
government jobs is less than half of their proportion of the population.
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(viii) Muslims account for a mere 2.67 per cent of directors and senior executives
among Bombay Stock Exchange (BSE) 500 companies;

(ix) as per NSSO, 2013 nearly 46 per cent of Muslims are self-employed in urban
India, the largest as compared with any other community,

this house urges upon the government to:-

(a) implement the recommendation of Sachar Committee Report and other reports
that have discussed the educational and social backwardness of Muslims;

(b) reinstate and enhance all those scholarship and educational upliftment program
that aimed to improve the higher education participation of Muslims;

(c) help Madrassas to modernise with special infrastructural fund;

(d) develop and implement special affirmative actions for Muslim women to improve
their Higher education in central universities, Institutes of National Importance and
work participation of Muslim women;

(e) form a commission to study the representation of Muslims in University spaces
including higher education and in the private and public jobs; and

(f) enact a legislation for prevention of atrocities against minorities of the country so
as to build confidence amongst Muslims who are vulnerable."

Sir, | would like to begin and summarize my speech with a couplet from the
famous Urdu poet, Altaf Hussain Hali, on Muslims in free independent India and |
quote:

“We are not trusted by the Government nor we are among the prominent
courteous of the ruler, neither are we among the educated elite, we have no share in
trade or in industry, nor do you find us in Civil Services or in the business.”

Sir, the Sachar Committee Report and the Ranganath Mishra Commission
Report reveal that the condition of Muslims in India is worse than SCs and STs.
Educational condition of Muslims in India is bad. According to the Sachar Committee
Report, one-fourth of Muslim children, in the age group of 6-14 years, have either
never attended schools or are dropouts. For children above the age of 17 years, the
educational attainment of Muslim at higher education is 1/ per cent, as against the
national average of 26 per cent. Sir, only 50 per cent of Muslim children who complete
middle school are likely to complete secondary schools education, compared to 62
per cent at the national level. Muslims comprise 14 per cent of the population, but
their representation in higher education is very low. Only 5.5 per cent of Muslims are
in higher education. The number of Muslim women in higher education is 13 out of
100, while it is 23 for 100 at all India level as per NSSO 2018. As per NSSO 2018,
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Muslims are the lowest represented in salaried-class employment. Muslims account
for a mere 2.67 per cent of directors and senior executives among BSE 500
companies. Sir, in 2022, only 21 Muslim students i.e., 5 per cent of total students
selected for the Civil Services Examination, such as IAS, IPS, IFS, etc. It was 4.07
per cent in 2021. It was 5.8 per cent in 2020. In 2019, it was 4 per cent. And, it was
2.64 per cent in 2018. Nearly 46 per cent of Muslims are self-employed in urban
India, the largest as compared to any other community as per the data of the
Government’s National Sample Service Organisation in 2013. The Human Rights
Watch Report and many other similar Reports reveal that there has been a constant
increase in the attacks on lower class Muslims in India in recent times.

(MR. DEPUTY CHAIRMAN in the Chair.)

In the last few months, a new pattern has emerged to evict and bulldoze properties in
Haldwani in the State of Uttarakhand, Dima Hasao district of Assam that belong
mostly minority community, particularly Muslim of lower class. In June, three United
Nation’s special representatives wrote to the Indian Government, expressing their
concern that some of these victims have been subject to, as a form of, collective and
arbitrative punishment against the Muslim community and the low-income
communities.

Therefore, | propose that this House may urge upon the Government to:-
(a) Implement the recommendations of Sachar Committee Report and other reports
that have discussed the educational and social backwardness of Muslims; (b)
reinstate and enhance all those scholarship and educational upliftment programmes
that aimed to improve the higher education participation of Muslims; (c) help
Madrassas to modernise with special infrastructural fund; (d) develop and implement
special affirmative actions for Muslim women to improve their Higher education in
Central universities, Institutes of National Importance and work participation of Muslim
women; (e) form a Commission to study the representation of Muslims in University
spaces including higher education and in the private and public jobs and their
representation in higher education; (f) form a Joint Parliamentary Committee or a
Judicial Commission, headed by a retired Supreme Court Judge, to study evictions,
carried out as a form of collective and arbitrative punishment against the Muslim
community and low-income communities; and (f) enact a legislation for prevention
of atrocities against minorities of the country so as to build confidence amongst
Muslims who are vulnerable to mob attacks and other hate crimes.

Thank you, Sir.
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The question was proposed.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | support the Resolution moved by the
hon. Member. But, | feel, he has been a little defensive. | don’t know why all of a
sudden, over the last few years, there is a feeling of being pushed back.

In West Bengal, the State | represent, and in many other parts of India,
Muslims have always had their head high and still do so. And, Mr. Wahab had to
come and plead for certain due concessions. This year, the Budget of the Minority
Welfare Department has been slashed by forty per cent. And, there is not a single
word about it. Their scholarships are being taken off. | will only recall the contribution
of Muslims during the Freedom Struggle, starting from 1857, what you call the First
War of Indian Independence. You can give a term but what exactly you have done. |
can place a demand before the Government to list out all the shahids of that era and
to list out all of those who were sent to the Andaman Islands, when they were
considered to be penal islands, not a jail. They were just kept there. If you go
through the list, you will see the contribution of the Muslim community to the Indian
Freedom Struggle. Peer Ali Khan is only one name. There are hundreds of others
who have sacrificed lives because they, at least a large section, had never considered
themselves to be different from anybody else.There are certain nawabs and some
others who had compromised with the British. But, that does not speak for the whole
community, as such. | would like to recall the contribution of the community to the
Freedom Struggle and fully support the Resolution of Mr. Wahab that their due
concessions must be given within a time bound frame.

At this, | take this opportunity to recall certain facts. In Indian history
records, we do not have any letter -- other than from compromising nawabs and we
will also have to leave Jinnah out of argument, | am talking of the nationalist Muslims
who account for a vast majority — from anybody who had offered his cooperation to
the British. Here, | would like to read out an extract from a letter of 26 July, 1942,
where Shyama Prasad Mukherjee wrote to the Governor Herbert of Bengal, "l offer
you my wholehearted cooperation.”

Today, this community is being put on defensive. But, they did not ever ask
for such pleas. We can quote the mercy plea of Mr. Savarkar. But only in the context
of saying that there have been people in both communities who have thought
differently. But the fact is, the entire community cannot be accused and cannot be
put on the defensive. In Bengal and many other secular States of India like in Kerala,
Tamil Nadu, we have offered them full rights and we consider them to be a part of our
national and regional traditions. So, there are such States, but in the country as a
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whole, no one can deny that there is overall a pall of fear and terror against the
Muslim community. They are our brothers and you cannot go on splitting a nation into
14 per cent versus the rest. You just cannot do it.

You are playing a very dangerous game. If only a small part of it decides,
very small fraction of this 14 per cent of Indian population, to behave differently, we
will all be in a difficult position. | have worked in the administration. We have
handled terrorism, we have handled regional agitations. We know how difficult it is.
Do not invite it. Embrace them. Give them the re-assurance that your leader has
given recently. Make a firm promise that we shall fulfil all your demands to the extent
of your percentage of population, and /insha Allah it you can do better, so, we do
better. | fully support the Resolution.

MR. DEPUTY CHAIRMAN: Thank you, Jawhar Sircarji. Now, Shri Rakesh Sinha;
not present. Dr. John Brittas.

DR. JOHN BRITTAS (Kerala): Thank you very much, Sir.

It is a very important issue that has come up in the form of a Resolution. |
am glad that Mr. Abdul Wahab took the initiative of moving this Resolution, though he
was not very emphatic regarding the reasons why there has been a backwardness in
the Muslim community as a whole in this country. Further, | echo the words of my
friend, esteemed colleague, Jawhar Sircarji, that he would have expected much more
clarity in the words of Mr. Abdul Wahab. We all expected Mr. Abdul Wahab to ensure
that the example, the egalitarian example of Kerala is being quoted here to make sure
that the people who are sitting there understand the real issues plaguing the Muslim
community. | would never expect Mr. Abdul Wahab to play such parochial politics.
And, earlier, on a couple of occasions, he had even complimented Mr.
Muraleedharan and Mr. Rajeev Chandrasekhar being the ambassadors of Kerala. It is
absolutely not the fact. In any case, | would appreciate the spirit behind this
Resolution and would come to the pertinent aspects of this Resolution. The quality
of the democracy in any society can be understood by the cardinal aspect of
representation for different sections of the people. There lies the quality of
democracy. When we talk about the Indian democracy, the gross deficiency that is
being demonstrated in a humongous way is the lack of representation of minorities in
the discourse of this country. This is where | wanted Mr. Abdul Wahab to emphasize.
He should have cited the example of Kerala, where the minorities get ample
representation in every vertical of the administration. He talked about the educational
backwardness of the Muslim community. Certain figures and facts were cited here. |
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am so saddened to invite the attention of this august House to a particular incident
with regard to 'Hijab' that was actually played in the politics of the nation. The
students in Mangalore or Karnataka were prevented from wearing hijab in the name of
ensuring secular-dress code. Sir, this Government has always been harping on the
fact that they want to ensure that the minorities become part of the mainstream.
What is the effect of it, Sir, | would just tell you. What was the effect of such a hijab-
ban? More than a lakh Muslim girls backed out of Government colleges in Karnataka
alone, and if you look at the statistics of enrolment of Muslim girls especially, it has
come down drastically. It should have been the other way. If at all you want to
empower the Muslim society, if at all you want to bring them to the mainstream, their
number should have gone up. But by creating such a controversy, what has actually
happened in this country is that the number of Muslim girls getting enrolled for higher
education is depleting, coming down, whereas, the participation of Muslim
community, Muslim students in Kerala is going up. Mr. Abdul Wahab, don't you think
it appropriate that you have cited the example of Kerala where we hold your hands
together, where we want to hold your hands together? ...(Interruptions)... He
should have been proud of Kerala. We would have appreciated or moved for more
initiatives. ...(Interruptions)... Yes. ...(Interruptions)... And, further, Sir,
...(Interruptions)... Yes, because of CPM. ...(Interruptions)... We are in the
forefront of protecting the minorities. ...(Interruptions)... We are in the forefront.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. Please. ...(Interruptions)...

DR. JOHN BRITTAS: We are in the front. They should understand that, and he
makes people, on the other side, Ambassadors of Kerala, without even
understanding the nuances of Kerala politics and national politics. | know, he got an
admonishment from his leader. He should never utter that. Otherwise, | am
challenging him. Can he repeat his Ambassadorship given to the others?
...(Interruptions )...

SHRI ABDUL WAHAB: | want to answer that. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please. Abdul Wahabiji. ...(/nterrupt/ons)...

DR. JOHN BRITTAS: Yes, if he can repeat that two Ministers ...(/nterrupt/ons)...
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MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Dr. John Brittas, no Kerala
politics. ...(Interruptions)...

DR. JOHN BRITTAS: | am challenging him, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... You address the Chair.
...(Interruptions )... Please. ...(Interruptions)...

DR. JOHN BRITTAS: Sir, | am challenging him. ...(Interruptions)... He will not do
this. ...(Interruptions)...

Sir, recently, there was the Union Budget. | will tell you. You should
appreciate the fact that | am digging out statistics to show that
...(Interruptions)... Yes, he wil go to Bengal always. | know that.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Abdul Wahabji, please.
DR. JOHN BRITTAS: He will not go to Kerala. ...(Interruptions ...
MR. DEPUTY CHAIRMAN : Abdul Wahabiji, you will get opportunity to speak again.

DR. JOHN BRITTAS: Sir, | am someone who has stood up to support his Resolution.
The only criticism | had was that he should have had crystal clear clarity on what he
was moving. That is all my grouse, Sir. ...(Interruptions)...

Sir, Jawhar Sircarji said, there is a deep reduction of 38 per cent in the
Budget allocation for the minorities affairs. Sir, | would tell you. You want to
modernize the madrassas. Sir, in U.P, so much of talk has been whipped-up in the
name of modernizing the madrassas. Niranjanji, you also must have read that. You
are busy in practicing in Supreme Court. But in the meantime, you would also be
looking at the newspapers. Sir, what has happened? There is a reduction of 93 per
cent. Ninety-three per cent cut in the allocation of madrassas! It was Rs. 160 crores.
You know, it came down to Rs. 10 crores. What has happened to this country?

Sir, one more thing. ...(Interruptions)... Yeh bahut hai. Dekho. That is the
style.

MR. DEPUTY CHAIRMAN: Please.
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DR. JOHN BRITTAS: That is the attitude of this Government.

MR. DEPUTY CHAIRMAN: You have two more speakers from your Party.

DR. JOHN BRITTAS: Sir, this is an important issue. | am talking for the minorities.
MR. DEPUTY CHAIRMAN: Of course, it is important. But the time ...

DR. JOHN BRITTAS: No issue, Sir. There are a very few Members to speak on this.
We are all concerned about this.

MR. DEPUTY CHAIRMAN: Please continue.

DR. JOHN BRITTAS: Sir, let me tell you this. The allocation for research schemes for
minorities, including Muslims, Christians, Sikhs, Jains, Buddhists and Parsis, was
reduced by 50 per cent in this Budget. It is down from Rs. 41 crore to Rs. 20 crore.
Please understand, the pre-matric scholarship for minorities is down from Rs. 1,425
crore last year to Rs. 433 crore. Abdul Wahabiji, please note, the allocation for pre-
matric scholarship for minorities has come down from Rs. 1,425 crore to Rs. 433
crore. Madam, you are from Uttar Pradesh. You know about the hapless condition
of the minorities there. Why are you keeping mum? You should have stood up and

told... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. John Brittas, please conclude now.
...(Interruptions )... Please... ... (Interruptions)...

DR. JOHN BRITTAS: Sir, the allocation for PMJVK has come down from Rs. 1,650
crore to Rs. 600 crore this year. More than Rs. 1,000 crore have been cut.
...(Interruptions)... What is the slogan, Sir? TR ST 3 &1 ATST f$el 81 =1 &I
He should have spoken. Let me tell you, Sir. The slogan is 'dddT AT, AdDT
famrl" fhdd! faadrd, 972 ...(FagH)... fhda! [Tara? ..(caaem)...

MR. DEPUTY CHAIRMAN: No cross-talking, please. ...(Interruptions)... Hon.
Members, no cross-talking, please. ...(/nterrupt/ons)... Dr. John Brittas, please
conclude. ...(Interruptions)... Please conclude. ...(Interruptions)...
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DR. JOHN BRITTAS: Sir, please give me two minutes more. Anupriyaji is saying
that... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak on the subject. No cross-talking, please.

DR. JOHN BRITTAS: Sir, Anupriyaji is trying to explain here that Adani also belongs
to the minority community. That is what she is trying to say. ...(/m‘errupz‘/ons)...

it JuqUfy : AR S e S, g St A Rale ©) $o Wt 781 diel 2
Please, do not have any cross-talk between yourselves. Please, address the Chair.
...(Interruptions )...

DR. JOHN BRITTAS: Sir, please check with anybody from Kerala. They would tell
you that | am a mind-reader. | was reading her mind, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please... ... (Interruptions)...

DR. JOHN BRITTAS: Sir, one more thing. In the Supreme Court, the Karnataka
Government filed an affidavit on the hjjab case. The Karnataka Government said in its
affidavit that they are not allowing hijjab to ensure a secular dress code for the college
students. Fair enough. They have their own view. Sir, in a country like India, in the
largest State, Uttar Pradesh * No issue. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. No comment on the Chief Minister....
...(Interruptions )... It will not go on record. ...(Interruptions)... No, no. Dr. John
Brittas, it will not go on record. ...(Interruptions)...

7 RS IR (STR IS : W, ...(TAGH)....

ft ITURT : AT ARS S, @Sl (AL A S e S, e
ST & T A At ffe 3R fd) 3= & IR # 310 BIg HHT o] B ddbdl
g1 It will not go on record as per rules. Please, withdraw your comments. [t is not
going on record. ...(Interruptions)...

* Not recorded.
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S RS AR W), L (FAYT). ..

DR. JOHN BRITTAS: Sir, | seek your protection. 'Chief Minister' is not an
unparliamentary word. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No cross-talking, please. ...(Interruptions)...

DR. JOHN BRITTAS: Is 'Chief Minister' an unparliamentary word? No. | stand by
what | said. How can they say that? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please, it will not go on record. Please conclude your
speech now.

DR. JOHN BRITTAS: Sir, I am concluding. ...(Interruptions)...

St RS 9ER ; Y TARAT {6 T HUS TS 87 ... (FAHH).... IR, ...(FIHH)...
1. 14 faer : 9feu, sfeul ...(aaum)...

MR. DEPUTY CHAIRMAN: Please. ...(/nterrupt/ons)... Dr. John Brittas, please, let
me clear Rule 238 and read out the Explanation, which says, 'The words "'persons in
high authority" mean persons whose conduct can only be discussed on a substantive
motion drawn in proper terms under the Constitution or such other persons whose
conduct, in the opinion of the Chairman, should be discussed on a substantive
motion drawn in terms to be approved by him.' It is clear. So, do not make such
comments. Please conclude now. Speak on the subject. ...(Interruptions)...

DR. JOHN BRITTAS: Sir, you know one thing. | always go by the wisdom of the
Chair. I, § 310 U7 781 ?i’fﬂl | will go by your wisdom. ...(Interruptions)...

$ Igqumafad : AR SE f9er Sff, o0 g9 e o §Wd o gd
gl...(TagM). ..

DR. JOHN BRITTAS: Sir, | am giving a chance to Anupriyaji to demonstrate her loyalty
towards the leader there. ...(Interruptions)... The most important
...(Interruptions )...
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SYFHUTIRT : HUIT Y 3MIF H 1l T B S [T S, HUIT MY HearelS DIy

You have already taken thirteen minutes. ... (Interruptions)...
DR. JOHN BRITTAS: Sir, | am concluding. ...(Interruptions)...

2 ITQUTRT : 39 &1 A7 B S8 TRE e aidd gob 21 ...(agm)...

DR. JOHN BRITTAS: * ...(Interruptions)... I8 Sil, HUAT ATT 4fSY...(TqEM)...

1t STAUTIRT : HYJT AT AT IATYF H q1f 7 B |...(FET)...

S1. 59 fier @ # 81 Sk #R qicT JeT g & 3mv 9feul #9 amust arkie ol
g...(FqeT)..

MR. DEPUTY CHAIRMAN: Dr. John Brittas, please take vyour seat.
...(Interruptions )... Dr. John Brittas, you know the rules very well. MY+ fpedY AvaR
‘Dl {dMH ?*I?JI, then she has the right to speak.

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRIMATI ANUPRIYA SINGH PATEL): Sir, | have a very humble submission to you.
The hon. Member is a very good friend. He talks a lot in the House. We all have this
privilege of listening to his views. He said two things. First of all, the word "47T" is
unparliamentary and it should be expunged from the proceedings of the House.

MR. DEPUTY CHAIRMAN: It will be examined.

SHRIMATI ANUPRIYA SINGH PATEL: Secondly, he said, "Anupriyaji must prove her
loyalty to the leader."| have to correct him and tell him that | am leading my own Party
and the name of my Party is Apna Dal (Soneylal).

MR. DEPUTY CHAIRMAN: Now, he will be updated on this.

DR. JOHN BRITTAS: Sir, | am very glad that she got an opportunity to demonstrate
her identity here. The most important aspect in a democracy is representation. Our
founding fathers were very clear about it. You would have read the debates of the
Constituent Assembly. What has happened to this country? Just look at the

* Expunged as ordered by the Chair.
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representation of certain sections. It is a very important matter. This may not be very
soothing to your ears; | know that. What representation have twenty crore people of
this country got in Executive, Legislature, Judiciary, media and bureaucracy ? Twenty
crore population!

MR. DEPUTY CHAIRMAN:: It is fifteen minutes now. | am calling the other speaker.

DR. JOHN BRITTAS: Sir, please give me two more minutes. If, at all, you look at the
population of the Muslims, at least, they should have got 74 seats in Lok Sabha.
What is their number? It is 27. Has India single Muslim Chief Minister amongst 28
States? No, Sir. s there any Muslim Minister?

MR. DEPUTY CHAIRMAN: | am calling Shri Javed Ali Khan. ...(Interruptions)... You
have taken fifteen minutes. ...(/m‘errupz‘/ons)... | have given you fifteen minutes
instead of two minutes. ... (Interruptions)..

DR. JOHN BRITTAS: | am concluding. ...(Interruptions)... | would call upon
everybody in this House irrespective of their political affiliations, this side or that side,
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri Javed Ali Khan. ...(Interruptions)... Nothing
will go on record.

41 SIS 3Tl @ (SR US9) : AT IUFHIITT HBIGY, 39 31 $9 UKId W
greT B 3TaR 3T, $9b foTv 31Ut =arg|

IS, BAN A2, TGl 9814 Sil 1 Sl RelTeyee @1 8, § 396 qAi A
drer & oIy Tt g €1 9%, {31 98 37T of¥ Tl T, 519 2014 ¥ A1 Ferr #3ft Sff
< AART &1 21, a1 A1, FIh b’ 3R SHH SIS 37T ad o, Sid 2019 H
AT 9 /AT S 9 59 S b AIA D], fARTBR FHHHl &b IR H Hal b
I Ueh 81 H PRI 31X Ueh 81 H HRICR BIHT A1

3.00 P.M.

9 B MU d FHTST &b fIdhr 3R SeIF &l 91d BRd ©, a9 SR e Tg
BT 8 fh S 3fex Rer &7 TR -U9R 81, Sv2 ISR & AR fired, Pivre faar
F &7 H, S Udh IRE A IHM B WRIRET ATl I8 8, I I g
T & 12T 31X 3T ¢ 3R IADT WINT AR FRPiel BT H HReE01 811 &H A1 & (D

119



120

[RAJYA SABHA]

A |9 I FelR fhdl ST 1 (G 811, <fdhe AR ARBR DI il a1 2872
371 Bl ARG H H I8 B8 Aehell § b UL HIS[QT TRBR YA D] DI TTHIR SUETT
PR VBl Bl W, Y BRIHA 8, S U SHM § dgd AgR o1, IFHT M 8 -
'SATAEID] P BT P [oTg Tl AT BT 15 AT BRIBA' | TS I BTIHH BT Hel
foTep WY FTET 21 BTeTifeh, ST AT W&l 931 &, T8 SIb] BRIHH o] AT, S YR dref
T HAT SI A G917 AT AR g2 vl 5 gl Wl 781 fharm 8, @ i 721 fohan 2
RIS, ITCUERH BT HATAT B S AT ©, STdh] THIET BT UTdeT= 21 2014 6
IR H, S9 89 XoT YT & G I 3T, 9 & I d BTl §3] bl
TP A Uh T A fob 319 gd-1 Tl § 310qvi=d BTl & foTT Sl g ARBRN Bl
IS €, S9! R afafa & aew g1 F a1a el srdfed fau v o1 gratife,
dD: el FAN YR 81 MY, SAfhT gab AT FfET fndt o f37et | 781 g8 3R 7 & i o1
AT 37T A1 I8 9T Wl 81 & b ARBR 7 ATHE S HeT0T JISTI3H B AHIET
TSI UG8 B IET AT, 98 STRI & W I 11 FR, § 3TIh] Teb AR I1 qrell g
T Affa & - e, S R Wk R W Bl § 3R drg WRGR B i off
TSN &, "o’ &) Sob ST iorrell & wHern sia) 3139 'faen 9fify &) Sob
HH-T-HH AT § TP AT S IR BT 21 AT faerg d3rery "9’ & dea &1
AT HRAT B, 3 AT oTd BT 81 SHP 3iEX hvg ARBR B 41 IS0 <1 718 8,
! |HIeT B1TT AT ITFHTIRT S, § 99 §9 & A1 I8 Hedl g b IqD
3iER TIAI DRI & HeITI | Faferd U WY Ao Te1 ©, orad! e "o o
Jod | T WR IR Bl 811 H A1 F201 St & IE 38 B30T b 319 STcui i
& B & [TY B B T F B, Afh HH-H-HH IAD! JISTI3I DI FHIET B g
H Il B HeH I8 IR, JUHEID HATT BT Ul g4 BT il goic T, T8 5,020
PRI BUY BT AT

SN SUUTAF : AT TSR], Wil |

# SaE 37t WM : IR, 39 IR §AR J8[ Sl goic YR Y21 g7l 2, SHH S A8 Bl
HeThR 3,097 BRIS BUI B (ST AT &, AT IR D B0 HATAT H JT-J1e
1,923 HRIS TG T faT 10 €1 IR, I f3 fhd-foo ve & gcrs 187 reuddi
¥ fR1e1 & ARIRHDBRT & ol &H |G AT (e 81 519 89 HRIER 3R PRI DI 1
P 8, Ol IADT Ao I8 & T rcudegdt § et &1 weiihedor 81491 a1feyl i
el 99 BT goic AT, IFH 2,515 BRI UY 3fdfed gU U, Sdih 59 q¥ 1,689 BIIS
SUY IEfed gY T, M AH-HY 826 BRIS YU WH PR [&d Y| S BUIciied
TSI I 8, ITH I folq DI &} cqa=er &1 St 81 Ieu™ieg s FHarg & gdi
BT PIFT 1 &b oIy N fUSell R BT g97C o1, T8 79 BRIS BT AT, Sdfh 39 IR S
49 RIS TCTHR ATH 30 RIS PR (AT AT 81 VR, UTYC AR GRS -UGUT ThIARIRTq
321 BRI TTT A1 81 I 365 BRIS W TSTHN 44 BRIS TR of IV & ol Saueie &l
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9gd 914 BRIt B, A & foIg wlerel faawr ot a1d 8l g1 I8 A1 Sl © {6
BT [IHE TR T AP J A SRIBRI B ATl 2 3R I $9 B &l SHP]
goc fU@ell IR 100 BRI B9 AT, Saih 59 IR IoIc SlagHc H gdd oY d13 10
AT B TordT 11 81 e, 10 g 39 H Al 319 39 YR GHH Bl FHE |l T8
qIEE| STl Ugol fRRhol Sdofqfic & folv 100 BRIe W aid I, I8l 319 % 10 I
RRR AR

31d H HEET USRI WX Il gl WX, A& BT H FAdR AR $B
AT & TA-I&9 H AR oW SRl 2, SIdidh A& BT Adeld s8Il - US|
'ITSITAT' f2=i] T 2Teq & 3R "HERAT' I Pl ¥ 81 I9 R [Uwel ay 160 PRI
amdfed g o, foIa! geIdH 39 dR 10 BRI &) &A1 14971 81 A Jicd 98l
ATSTUT Sl Bl ARBR &b SR AGRAI &b Y TDIDHRIT BT ST ATUTH 6 AT AT, IFH
AT JAYTHIBRYT R1eDB] DI 55 HE W I Te! [T &, FiTdh SId s 1 AT
3eraTe T8l fam A1 SR Yo H 19y WRPR o |l U1 AReM el g1 sdd
HRT, T 187 55 HEIH A G- ! SIdhN W §U g B &

AR, M9 G A T, 59 oy g=are, oifh=1 § MRea] a1 I8 Hel
el § f e & &= § M-Hgd ThIeRRY Ugd ygell Flrd | SHdl Folrd dd &
Sl DI, S AGAIRCIST & o, ATAEID TSI & U, I el Tl redl Fard
dP & g2a] B W-Afed ThIeRRT 3ad dv Hx ol TRY 3R g97¢ 3 | U8l 975
B ST IR HIATT SMTSTE el Baltiy, NSad dad e i &, JTAEID] &
e R aed &, Noes) axd 2, e Rrg 9 €, $975 W &, 59 IR § a4l g
TEI Ul B Tl 81 11 9 goic AT A1 721 o1, b1 I9Y Ugel 81 98 971 IR
S TS| R, 39 < P e T G 7, Fo 1Y favafqermery g - vh, shfaan ffeaan
SATT 3R R, 3eiliTe R faafdererdl S ffesar STt o1 St
PNGCY B, I8 BHITAE b RI AIGAINC] Baex ST AT § 3R Aeiie R
foreafaenera &1 S BaeY 7, 98 DI H doivs 2l ge3ald, I W fvafdeney €,
T TRTT 50 HTRT BT STeud®@Id WG & U o, 9741 W IR I JHAAI
&I AfHdr 21 fUreet Arat Stha ffesrar seenfian & forg Joif &1 i uie off, 98
68.72 BRIS BH PHY Gl T3 3R 3felg R fAaiqenery &1 Sl e o, a8
305.37 BRIS BU HH B [T 11 AR, AT I fARafqenerdl &l sTeld I8 8l 6l &
{3 3R 981 Rasa! Wi g Sl § I IHD! AXFAA BT U1 181 &, I1d-U1 dl BITSy,
Sl TRRI A BT g1 98l vl RURY 2 8k AIRT a1 991 § - '9adt |1, A9t
AT, Ih! A1 TBR el TRBR B I8 YT Ai1fd 975 81+ A13T|

§ 21 91l & A1, 3G JBId AIed 7 Sl I8l W Ahed IR b 2,
BT X1 FHLT HRAT E| 3MMIDT 9§ -98d g=arg|
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st ST : I b R8T Si|

it Tl RivgT (AMMGRIG) : IUFHMRT A81ed, H 319 3 il sfegdl 989 &
IRTd 1 U1 SR &I A YTl 3T &1 b del T HAT SIl b HIYUT & 918 3R 3R
HT & Y IoIc & 91<, T IRA1T BT IBIH 399 Ugel {331 o, IHST GAleon
BN Ffb 3Tegel T8Td ATEd Udh NI o, ST G SIS oY, <ifeh=T 31Tt 31 2ATS!
FRTRT g5 S7_iM ol YARIEr T8l 81 fohar, oifh= fauer & wmefl, @rges Araara!
HHYEE 9ISt & AR A AR R 91 - 38, S S99d 8 figia & afiad &l
SHF ygdl & H A1 141 D1 &g, H O Gax Al bl Jorst o1 aadl gl

S fSIeT A8 - HUICH BT Ik HRh Udh e Dl SSMIT, H 37 q&l IR
ST &1 TS ATI A1 [T I8 DI &1 81, 1957 H 54 Bl H HRYRE UTe T
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BI Il g8 WHR T AR $.04.0H. Fgfediure &7 30l g4 A1 489 ARPR 3R
FERTUTE BT FIBR & 419 919 3 D e T AT| HHE & HIaR Igell IR Yo Q9!
Rren vgfa A, YR SEEE & el 7 W o 39 e Hfifa & afa e
FETgYfe fears, e Su R i H1 ey Bl H U AaGeR USJbeM bl Al
AT AP I bR TG dh b ATehall - SHHT faR1e T, H31 ST [T A18d Bl
I8 AT DI ] el o) WG B fede & g=11 A d G4T 91 Sfedad =1 Rtk 39
e T & Rl & RO - H ATRIGET WRBR Bl, IF Iwh Bl Agfaxiurg b
ARBR Bl &1 oall § b Teb HRJeR SATH B R1en A o forg, o1 forg duries
ARBR - UBdl Bl fob R0 TRATSAT H WSHIG 7 8, I Ag[avIuTg & ARBR DI ay
1959 H IWTS PR theb fadm 7T
SUFHTINT HBIS, I TS, Sl TR ...(aLmH)...

MR. DEPUTY CHAIRMAN: Dr. John Brittas, please don't interrupt him.

21 ITeheT RI=gT : ST ISR Tet 3R ST a1 39+ gfame 3R faRTAT Bl YTy
Ha¥ &b TP AU AP oIl 8, I (IR, I G164, IH o, 39 o9 AR
S AR BT 31 BT 81 89 o faaR & €, 1 died & €, S9d far § 99y
T 21 & TR~ Il S 7 Bl 39l AeH | hel, Il 91, AdhT [A3ar, Jadh]
TR, AT faar |’ I8 a1, faar, fagars &R v /1 872 579 MR &1 |faem=
91T 3R EHA 379 3! o= Tivd fhar, 39 |laa™ § 87 9Rd & o A, 89
YR & AN bl AfAe Fafia fBar o, =T 'One Nation, One People' Tdh I 3R
Teh T Dl Sl AR B, [Tep! FlAe FHT & Suteds €l. Uq. 41, g@oil, Sl
3T ¥ $9Ts o - I8 AX To1y v 1 RN 2 1o 31rot U ATehi & &+ 3R 31
&1 919 faaet § o1 U R8T 8, fauer a8 Ry de1 ox v81 8, 59 Tl &1 89 S+
Haed 3R ARhcd I S A, 39 TG BT §H IARAT 3R g9 J 9 I 1 TH.1.
ﬂ@lﬁﬁ ST 5 et o1, "if we want to create 'One Nation, One People', division of the
people in the name of religion is detrimental and disastrous for a nation."

SHRIMATI JEBI MATHER HISHAM (Kerala): Who is doing it ?
DR. JOHN BRITTAS: Who is doing it ?

MR. DEPUTY CHAIRMAN: No comments, please. ...(Interruptions)... No
comments, please.

31t I1p e Ri=gT : R T 98 R & 3eget, Tomel g4 Aiagr JHT & 9aw
oI el U AfAer |HT § ST g1 $E1, the term and concept of 'minority' is a
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British creation. Britishers have gone. With them, the term and concept of 'minority’
has gone. Please throw out this term from your dictionary. Because we worship
some religion from a different perspective, that does not make me a minority.

ST 7RIS, Teme H23 IR Al S & S TN iR S efedhio i)
31T ¥ UBel 39 Q2 & Ydb dIRTSC 3MR Yo Hiad Dl H I a18dl gl Sfd 9 1885 H
BT T T 7 b WY H G711, IHD Ugcl ede] Se. 41, o1 gY, H Ia!
3T &1 I AR §, olfh HHI-HH ST Hhcll IS STeh 7, SHIY I gl
2, d 39T 1 SN el JIGTHTS ARISH 2, d URH! I RN 37eTe] GG dadoil
J, d YR I A1 e el gol o, Uied 3fedel fAferi deved gU, 918 H
fUhRISTRITE HEdl BT 9gAd & o2 H (Bl 7 T8I HeT [ TART 3fegel Te] &l HSAIRe!
3R ATSATRET B GRS 7 Bl 7, TN IETERVT Bl SHR H 31F FHbTer RRART IR
3T ATE g1 Y 1885 H 72 Sforled 3y 2, IH 59 fowg 2, 2 fbfzaa o, a1 giRem
qTs & 3R 0 IR A1 39 < H IY 1931 P AT H URRIAT Bt AT 1,09,742 | o=
ATl BT HRAT 0047 TRIC A, ITHT RYUSICA 9 o1 § I8 sG] HE VBT §
fb 59 9 H, 39 < B! fOR19d H, 59 < & sfaer ¥ 3N 59 <9 &I IR H
WSHIE g9P AT ¥, 3! [T 4, 396 g fis # 81 &1 781 8, 39! aREd &l
SIHR YU HAl $ft R HId! Sft I 32 B...(AGLH)... SUFHIAN J8ied, d o d
Tl U B Sgd (a1, § Ue1 H ST OR WISl -1 A1l d 981 781 o, d
3TNTeRT fR10e 1 b A1 H I et Arear o1 e H14-41 fth & 1 I8 wel fd
31U IR A 3 e Bl B ST, oifdh foger & o ¥ S 316 Bl G 1T
BT IS 3R 3 3eg I9THR g7 19 39 < H dY 2014 H Uh IRPBR 41, 3HH
JhR b BIcATEel, ST AN Bl 8l DI ST 3R SHIA IES 18, ITe a8 =Ib g+
H1 RSCIRTS I1S o1 AT fRgIM & olue fofaRed o, U diclled UaT fharl yar
HH e "Gl St R IRl @) B $i, SH T8l 'S g drer o
BRI g[Sl &I AT 1l $9 92 & IRIG AN, S Ei 4, HIai 4, -
SIUS! # YEd 2, 6 &1 91s s <@d o, Il I9d! I8 91T A7 foh I8 < I &)
STIE B 37T 40 PRI A SIS AT, ST 47 RIS DI AT 81 bl & 31R 1 H A
dIet RBT g, Al ATS! SR 918 T H d 3fihs Iadl S, Ffh IS BIgRIU Srahe[oT
B TfhaT FRAR = &1 81 919 47 BIs T §fh Rived &1 e 991, @l 9 &9
ARTE! 1 FeaR BT o Bl (3 Afdehier dar TR & U W G &l ©, df
TTHTD W9 A I 47 BRI AR H ST g AT H J Ug |
SYFHTIRT HEIGT, S <31 H A1 D] B IRIT JaRAT H g TRId] &1 Bl
U1 U Af3ree 9471 forar 21| faell uTae! g Udh i fooiiol & w0 § 39 Q9T H
ST of s ot o el giact = & Bl €2 7o a1 I 3 dieid o fo faen
Q] AT .1 IRYC SHWR g, .1 IRYC A1 T51 $H S H AN &1 S TS &b {947
TR S A1 R < | Tia) 7 oot i f9ars 8, S el § <@ § - Su|yraf
ABIGY, MY T FATSTATG] [aRERT 4 31 & - IRId! AR Y@ b 7 ST 8l 8, 7
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AYSTT BIAT 8, 7 &5 BT 2 3R 7 & Wiy Bt 81 519 81 HRIS AN Bl Y AT
I AR S A S G H, Sl A9-ISRAIE BT YT &, Td-IQRAG Pl G2 HEdl §
fo AfeSt 98 &R &1, I T 4 T9-IqRATE Aldss & RIars o W8T 8, T
SR ¥ 99-ISRATE T2 FRIBT &, ARG IerT 8l A1 By f[adwraelia <e 8l, 74-
IERAIE BT Rigid dadr g T MY kIR I 1d 1T, AR 6l 99Tk § Bls
SRTQI e 2 TR AIG) St 7 99 T9-IeRAE § Q1 g § R dftefosH
3R BRI & 49 oS 9 [Tl & 3R YR a1 &l Ush Aied o &, ufcd fe=
g T S <% &1 X9, 39 < BT [BAM, 9 S BT AOIGR 3R Td] Areddra]
JdERT Bhad &, ST4 ¥ U ) Ifh Isg & AUy & {997 721 W1 W), 81 hlS
SART B ST TS UEd I&T 7, I8 3TTST T &, ST, HIVT, & SWdHR Ugd 8187
3T QX fE=g&I Bl $9 d1d BT T4 HRAT 13T [ 89 AR & AN I &I drehaiar
veg, FOTRIP! 9147 I1Rd SRS HR « AL FHT 6T BT g9, I e T 8l,
HIE ©| I8 Aiblcdh w7 H 721, gioth 31 1Y H SHIF IR IR bl ol SHDI IRT
S WIRA b YT {3 AT A% A& Sl bl ST 8
IUFHTALT HBIGd, § TR 91 TRey 3R Rfhcdr & a3 & [y § w1
el g1 B9 S & fb 7 <2 & g4RT a1 o1 97d 8, I8] 91 < AfSehd
TRSH & oIy YR 31T &1 I8 WRA & JgelR 320191 $I 3@l 31 WRey 3R
RIfheaT & &3 H S 'SP 4R o1 IH Bl TT5 3R T N9 g I [y
Y, T 9,000 AT 10,000 A 3Hf&eh ST N bal TR T fbedl I gor e & fob 3
o1 U fewTsy b oy fovg e A €7 S Sufe el § Uep 81 st et STl & b
TP g SHR® AFSRIT B SMaeIHT 7, I8 AfSRIA 89 ¢ X2 21 I HaAl <
AT ST 99 TRl dF I9 Ta1 DI, S KAl dPb I9 9IS DI, I WAl dP §h
3IPIIC DI UEAT 3T &l I8 "GP I, FIP] [AdbM, Fad! [I9ard, qga] a4’
&1 2, Il 91 8, g fque gd g <
SUGHTALT HEIGY, H 3MMUeh! Teb 3R F1< Dl 3R SHT AT Fedl g1 T4
AR BHST DI RUIC 315, WX fag™ el €, 2 I ugl B8R, 8% AAIRId
RIFSTIA ATSSRT H IHP 25,000 IS I Y| H IHD! Y1 ATl AT AR H I8 91 §
o SRRECR 7 H8T b URTR 81 g3l 3iR H ®al fob ufSTierd § a1 gl S8
T FEAnT T, e 4 et &l Steal ol H S5 el & |1l ufSrer |
ST |l BAR [IaR &1 781 oY, IH1 T/ Ggar gaoil A1 § ITd A1 & oy
Ih] FIaTE ool €1 HY I RUIC & I gs3i &l U@, ol H I Hd9 H Yp-al a1l
S B IAMT A8l gl 39 USl H Y A< YUl a1 35| iU UIST 4 §9 HH! Bl
70T fohaT, I faRTHT a1 21?1871 W EEX HHC! BT T34 (b1 AT ATl Al
AT 7T el H Ao f[Iede gex & wigcd H eI & R S+ & fog U
gCX BHCI g5 9 HHS! o Ol RUl qF 3R e ey 4 396 3MgR W)
BT 3R FSATRET-ATGANRCT b (SIS Bl §RESIReASS [T, IH AT
wy f&a 39 RUIE & 918 IR R Ry 35| R ol 5 URYR BHST B RIS
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1939 H &I, INI® HHST DI RUIC 3ATg, Bolgel 8 HHCT DI RUIC gl 1 4l
ROTe¥ d Usp 81 S &1 GIRYR Rarc | w1 711 o1 fob HeTeAT et 1 s o
3R AT SiST ST 9gHTarg, &1 HSlIRCRIIH 8 3R 9 & SRV ¥ I8 f8g
HIRISH 311 STd WAYT §91 79 89 SHie B I8 J & 99 R4 & <31 3l 89
3T BN| 1974 | DR 2014 Tb Bl Sl WTg UST gy, I Wg DI IR HRA P ofQ
T HAT NS ARGl S A R i SR BRI BT @1, H I7H I &1 Aacayul qrdl
D1 3T BRAT ATBAT E 1 STd TS Dl BHedTUIBIRT AT AN Bl @, Al 1S Bl AT
Il B 3IR I BT HRIHH BT 51 I I IR HRIHHA & q8d 97 - U Y&l Dl
&9 | YW1, S 96T TNIE &, S fUser 7, e vfaeiie R 8, 89 RI9 3R
freei 1 Sl e =1izg 91, 98 Swex el fOF SRl & fofg 91d @l S &1 8,
Id g SNIAT BHIer ®l FagTive wu o 31 1711 Ases R 3R AYcs
2139 TP UfT8TRIe RO 81 89 99 39 VT8I BRI SIHd 81 396! 39
HHETTED, AMMTH AT A, FTHH A 3R Tolad A e & oy RBR 7 34
HRIHH BT G BT | U es HRTH AR IeYce gIged & golc ¥ il gig §s o, AV
ST & o oie # 511 gfg 8 8, ISP bR HRIHHA! 4 Sl IiG §s 8, Il e
BT5d &1 FFH107 81 X1 51 8% &R | oIy Ugd I8T 2, ford 8- § odf 4gd &8l &, ford
eR H SETer Ugd a1 8, 9 OR H IcuHdd, Ig6Hedd &I aIs ol g7l el 2|
..(TIYTH). .

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...

st TR RiegT : N 9IS B offe 331 9 dls doid | o, 579 e Bl TN
ST T8 Ioid X8, T HAl 7R~ Al S9 41 Dl o & foIU TR 81 &, 3MTh!
ST HEAT 8, 98 B8 AU AR IRBR "FIHT AT, b1 f[IhT, AgHT [avar iR
TP JITT' & SR TR FoA|

geT HAT S 7 ga 3R Aeayut iy foran 2, 98 I8 7 f <91 9t fovmaa
P SYRAT 1 STAYTfT AEIGd, 99 < $ fORTNIT B SURT ST 8, O S9H
ST HIH BT U 991 SR8 8T 81 919 W& #H31 Sff 3 $a1 f fokm aran
repTell, 1 H JMYDT STTART ¥ Tab T DT [S7eh HRAT ATST §1 Y STHT FHIST AT
&1 faenedi I TRISSIRE & fhdd & SR # &1 g7 X8 ST 81 § I8 S
B3 MR ST I Y8l I U 28l &1 1?7 H 400 I W B b, 3id 4,
q1 991 4 T, 3R(ds ATl Ael, [STa! 99 81 91e ofl, 19 fafesr SReR 7 1942 4
fRRR ¥ qeRargel Mell Iars, a1 396 WA fUdr Mfds Ared eei 81 - 99 Sl
IRfdT AT & forg o, STIfa, $97 3R o Iret &1 Pis A i ATl W& H3l
g AT St Bt I8 HouqT oY fb YRT & FORIId BT SURT ST |H9ad: 20 ATe 3R

(al

I ST, Al IRfdg AT I, Mfde AT Bl Bl ATH- T8l 31 gl ... (SAILH)...
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[ 3T US & A1Y A, H IHD] b T&T BT, SHDB! MY fordm A
DINTYI g H Y T8 FTAT SIARTI =T, AT H g8l IR i =il A1 b1 TR B
ET AT SN A ST, €F Bl ) odT, I fhg Uil & o, I8 78] < T, SHhI FH
feBaml #9111 AR BT G a1, 91 SHH Y Alth WEIe PAR AT, I IRIR A
H qoT o 3TueT 9M TEE AR HH US| ...(FaLT)... I8 YGT 31 il B 8l URoT
& o 5 SiTeTd &1 ot SiET & $UR 4@, 39 IR Bl &1 |9 7 93 - &9, S,
&3 1| TEIG AR - BT, ST9 IHD [Udl Bl TR ¥ fafeer AfTer) 9R 2 9,
3T ST Ih I78i+ g W UBel, BTG | Ugel Bal [ SI3l, EIG AR AT &
g1 91 &1 U A el Mifds 91 & O3 S1. eRfdg A1ed, aei # fiel ok weie $9R
AR H firet, [ fUaT wEle §Y IR U3 &1 57 a1 | galll 59 <2 &I I8
oI 21 39 ATl foRTaa ! Jreqied 3R 986 & M W) Ad difey| TR
DI, IRISHIRT B, BT AR GRAT Bl ATHEID 3R TGP b A1 IR A qifey|

He ST Blelst & HHF 271 He SIfagd IR ORI 9T & H4d H ATh
AR TR Hdled <RI Bl 9 99 & S o dal o7 b fcha 29 3R 30 Bl
TS & Trer TRIYI 314 Srde 37efl W Sil d1dl ¥ 2, d 3! I8] IR 78] ¢
ISP 15 AT WIH Dlciol Bl B AT, [ uid STl &l & = oy e, <=
F g7 (0T {311 e W =g Blelst & Hde H GUTH BIc B &9 Sl i faar, a8
g8 Bl Hecayul 81 WIRd BI Sl 4 AR &1 4o fUs &, S9 9 Us &l god g
qaTed AT Hedl & b Rieror TRl § AR, Reflsr & smgr w) dfne
HAT, gH B AR TR AN BT Fich TSI, I§ R[N $2AT BT Uiefaaa g1 smg
o dey fRer <ot 1 ity e =med 2. Gﬁ@ﬁﬂﬂﬂ?éﬂﬁﬁaﬂmaﬁﬁ%
I ARIR AT H FR1eT T 95 Heed 811 2| | < AR T 9 oidl § - AR
HAR, AST THR AR C.C.Y. Bolll T.0.T. il T & IR 9| gaR HaR
BT EH T ST 21 59 A1 A I el 31 ) Sdy g9 aRYRT 9 781 51 3 94
HreRgarel faaReRT & eafth A1 g M1 H o1 HeT? A1+ A IR R 98 91 $el,
Y 98T F3) R Ala !SIl AT 3Tl FR1eTor Hwermail H, doha” ATSTI3I H 1] $R
T ¢ & o9 & MR R ufedgl S AagaRSH $I U1 BT el 2lanl T.U.T.
thoft 1 dET fh gART WiaeT iR g faxTad, 31 84 39 a1d @t STgAfd 81 ool 8
o B9 I BT G| B9 I T AT ST I S, SAfTU Sl STcTER D TXAT3T Bl
a1 R © - H ST 3TelTe G feafdernery o a1d bRl o1, H §7 qrdl Bl g1
TE TS AT, A $9 S BT FIH TRIG TGP, Sl 2SS DR/ USYeS LIged B
I A A1 I feafdernerdi #, 7 e isl H 3iR 7 81 8131 § RS9 61 AfThR Bl
I8l R e FHTe 81 S &, <fie 81 ST 21 981 U a1 |fdee 3% giar @
fp 89 ST dlS"I, G| TMI\;*I I We will administer according to our own wishes and
will. T Ao <21 § Afs 91 g, I qwt STifcrat, |t wrrslt & @, a4t &l &
SANT JYH-IT TTAR YT HLRATRA DI T YH BT Al bl RN I 7]
TG, I8 TAT DI ATSTGT &, I YT 17U, U Fpel, U YRURT B &N HRA
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& foTU Q9= axE 1 e <, <ifhT S oI & foru Rre7or TH=erai} &1 gvars ¢ Fal
B, S I S/ STl & AR 8, Si Ui w9 9 fUss = €
3ITST 89 B ARE 9 YITH PR T © [$ 59 [UeSUT Bl g% HR & oY - 98 918
3T P MR B, =8 WXPHIT BT AR &, A2 HeAIUBRT AT &I, ITH ST
1T DIS WSHIG 7 Bl SAAY A DT b STg g F3l = Al Sif 7 2014 $ d1Q
T HIY0T B o §H JEHRUN Bl A1t Bl TSI U &, $HDBT Aael [hal g | T8
g, I BT &b AR R, HIUTT & Jraer=l & YR 4R, Al & LR TWR S
T 3R 9 b o H &4 g Pl dIer § 1 AT | ..(aLT)..

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...

37t IR RIET : SURHIUIT HE 15, § HeaRk HHC UR AT b2l STe G| 5id 84 1<,
3T § g8l dedar g1 99 db AiveTRiedr AHIid &5 § YEdl 8, d 9uy 8 §,
R i g9 & & 4 Bl 8, dl bedl dgdl &, olfd g 3D & 4
eTRIGT &1 Y2l BIAT §, ol <31 d¢ ST 81 Heled, 319 1947 &1 3faer o9
SIRTTI I8 <97 SAfolv g7 o1, Fifdh B S8 Udh FHATR 9o JFaR §+ 137 27,
BY S8 g9 & YR TR FAOIGRI Bl FHAMIR o€ 1T a9 s Af| S-S AN
3D YR W g oW &, Ubh-Gax W el BI1 o &, d9-d9 92 & g &
o A wr Rith v drg Wil Bkl 81 89 fEg &l 1947 & 918 &l 39 ATHa]
H, I AT H [OIRAT 8] aT8d 7, SHIAY a1 v /241 it =1 'favrer [T wfa
feaa' & wu § e o7 & 79 1 S o foran 8, S9h v RO R 87 39 91
EAl Ts‘ Tﬁ%?ﬁ, should the posterity of India, not know as to what was the reason of
partition of the country? 5T <91 &Y T a1 71T, IRal AT eRfAg 81 79, ey
g=a! 3R Al & A S ARl g8, NT®! ded 1 d& T8l &I S Fadl 8,
w1 B9 39 (G Bl ST 81?1 89 S [Jah3 & b Ifa S <, dr 84
I fAHIeT | g: TeIeT R ST ? HEIGY, IS &l a1l b [T ST STl 81 B oAl
I 3AfTT ST A8 &, Hifh Sdh! ARG dT Ber 8T 8, fh 89 o
ST ST T8 ©, Rifh &9 I AiveTedl & Ay &l Fq1 HRA1 dared ol
SIfIT Uerme T2t AR5 AIel Sit 7 98 o fora, ST 1947 § Sa1erdlTel 98w Bl o ]
IR AT, S 918 & 9g JEa1 BI o1 A1ty o I iH vt 78t foran, ik yae
HAT AT S A <91 B gara fo oo gie &l 51, 19 faRTad &t S|

I8, § O Fear HHST &l 91d B 8T AT, ITSD Al g dedl IRIH
J| 5 T DI [$hy AR A AR AR 37 ATl 71 U0 q@oil I9 FHY
S e A1 Tueh! ATea> 81, 9 HfT H AR SIRHCH TS §Y ol § 91 8
T, H9 S9®T BT el i oY, 59 MHT BT IR 12 95 T, Kindly provide me
the statistics of the Hindus and Muslims in the Army. THTRI SR oo, g it
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HTETE 2, 5 IR 2006 Bl... .(FAUH)... HOR SR b.S1.U1. (8 7 3gares IR®
1 U fordn, I=BI Bal fh AR A1 &1 Ud &1 IRA 8, T8 8 aR4Rh| AR |1
DI T &I HaT T ©....(GEH). ..

[T & a1 (37 Ty M) : S A1 dTell 981 Ahd &, IR Bl 941 &1 91d 81 321 Bl

1t h e RiveT : § AT G ST &1 g7gaTs odl § {81+ 9a &l &7 59 AR
fereman 6 U1 e BI &, i1 TSI 9 SR 8Id | AR A1 7 STd1e {7 b 89T
IR S¥ih 2 3R BARI WaT $I od & 1 R qi T AR B Ty 37
JITRTAT BT &I BT, TG AR AR UTH S, &H BT hls ITHD MR el
2137 H HRA Bl AT Bl UHHTH TS &, [ AR HHST &b G4 TbR b AR
3R gRIUEI & qravie wlfefeaq el faan # sl ¥ WRd &1 11 1 AT Bral
g, SU qUTs o1 I18dl § [ S Y Bl R & 9 GIUs DI, A4 H
AT & [q9eH DR DI bl BT B (b1l § o5, g it &1 5dd oy
Igd-9gd SN HRAT AT ... (TALTH)....

o7t SUUTAFY : itSt, 3199 & §1d 7 B

21 Wh el RiveT . g9y i 21§ <1 g1l o1 f7h dHRe I3 aredl §1 Ul 91,
ST ATSIIE AT WIS T o AR STi=ig 1 |1 8ISt ot g1 YTt e o
RISTHIRT & ©IdT urél 814 & BHRUT GeH 211 1 WYl Wy H U, § I IHH-IeR difedn
I T A o1 <T8d gl 9 FH1STaral a1 o, g 918 | IHl Hell e [
RMAHEATER AT Sif 7 fFgdM S8R &l Udh TcHe [T, 28 JdgaR, 1947 DI q4I
INGIRI BT U Teehe SR fhan gear I8 gdt fb aw=s, iR faeell § a1 g4 &
YR R HI3hd g5 AR BHIH [ §RT gg, I SN Bl TSI DI S,
I Py AIGTIST T8l &1 BHR FHTSIATG] A1 Bl ATH 81, 15 fGH=R, 1947
BT FCTHHA 3N U T, 3119 15 fewaR, 1947 BT 218+ 3ifh Sfean ug <ifig, 14
3T I S §C el 2T, UICT 81 bl AT, BRI H AR §aTT, SHH AT o
% 120 FRIFITE TR f3=11 1 ol fora & RgRa @ R <1 & sredel 7ard
AR <7 & 3fegel BT 3R fofarehd UTfhT R < & stedel siT| 1= =1
HE o U IR R TS V&I, YT e STed BRI, HISATT TS H R &1, d d81 I
9T Jax AT, I UIet & faRTId &1 dx B9R gl 9819 HI8d Id 38 &1 39
fRTET @1 thep ST MU STe H, S H ATSTG] & d15...(FFHH). .. 96 T8,

93 SI13Y, A fedigd| Y $© F9 7Te uTd T
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MR. DEPUTY CHAIRMAN: Mr. Jha, please take your seat. ...(/Interruptions)... &I
ATEd, 3 H 914 Ad DIoTY, wilsl|
it x1eper Rt : 317y 9f3, afsul

SNt STUTafa : @iST, MY ST M9 § 91 8] B ...(FIHH)... No cross-talking,

please.

st b9 et ;I8 9ead of Hfew 81 8l ..(HaYUF)... I8 I9< 8, 9eHd &I
AT 7 21 ..(HAg™)... IT FEAT DI HEH L 2l ..(AGHM)... G I8 A2
39T 9T Bl HEd & oIy AWK I ...(FALH)... 3G Igd A1ed Bl § a1
IS

MR. DEPUTY CHAIRMAN: Mr. Abdul Wahab will defend himself. ...(Interruptions)...

SHRI RAKESH SINHA: Yes, he will reply. g &lIoTg, TCCHAT o 98 ol UUH TS
R B, SIS 3% SfeaT 7 B1d! & U SAR I &1 4G F31 B4R S8 &I Uh
gifeifeaet UIST & wigcd O Bl &l $AfoY § He1 18l § o i g™ &l
3T g1 &, <1 71 H1 bl 9T #4311, = el ot 7 a1, g8 ¥5 b g &
fog 1€ &, a8 53 g & 9t qen & forg &, 9 Qe 9 Tearg &, o gen 4
THE B, TS 2, N I90 4 e U @Tse fSdIoM 21"'qdadT a1el, daa]
", I8 b 4R &1 43 781 &1 $9 dl*dd HH BT goleR HRb R o, S
U H3AT S 1 AT BT ST T ugardT, e &l g1 ddb ugardl, 9 WRd &
9T peRdd " I el 59 [aReRT o1 g &1 f3aml I8 vem w31 Sit & gRT
ST ! & 171 Ueh weedqul INTET B

SYFHMRT #EIed, H i1 91 ®He1 aedl g, 98 I8 © b I8 9ad adld
IS Bl 78 ] il &l

MR. DEPUTY CHAIRMAN: Mr. John Brittas, no please. Nothing will go on record.

...(Interruptions)... 34 T §SRIHIR B I8 g7

7Y 311 Rt : H T dufRUear o a1d &% 81 g, § 9 U Ruerdr &l gRyid
PP Fed) AT DI W 1 Bl U IR e F ST I18dl gl FedR et
0 WA U IU-FiAfT 99915 21 S fag™ 8, 9 ST Ug 3R 9Udh B 39 SU-
ity 9 w1 RedseE <f ot 39 Sy-afafa = dgl, ‘Constituencies reserved for

Scheduled Castes and Scheduled Tribes are detrimental for Muslim representation.’

I I W HET b U A4l &1 Bl el B Ul pIRE U] & 169 ST a1y,
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T R RUSICYM ¢ 96| 6T T FeaR B! & e U, d EATES
Hotie & 7R 91 S8 U forar 3R &1, “The division of work in Sachar
Committee is lop-sided. Some members have been given work which is beyond the

terms and conditions. Some members are deprived from work.” SH®] cblé IR A8l

3T IUFHTINT HEIG Y, HeaR BRI B 400 TBI BT SIRJHT Uy, IHb N LR
I U, 98 I ol 8| I8 Pedl & b Rudrell H B @Ry g4 & ANl Bl S8
DI, Ul T Bl FeaR BT TR[d T8l BR UTs, offeh Fear Biic! o fSdier &
ST BT I BT B [HATl S B AR BT 7 a1, TR BT 7 6, siga
thotel HAST 7 fHaT 3R I Ugel g HiAc! 7 &, S &l foRmad &I odax
R HIHC! T I8! Al B9 I [T B RS B &1 BH JcTHTT D -Tg0eID
fIHTST 1 781 AT §1 89 "9 %, 99 Guel” Bl SfGLRUN Bl A &1 qd Ih
TSI UgeT, 9 dF WY Ygoil, Adh YT &l efire fovan Sgem, dad
freara & 1er <21 3R 9T, I 89 "IRA & AT haardl, Il &9 Efed wu |
o S|

3id H, % ToIrgel g4 81 78l o, Afqe™ |91 | Toliee sf8qe 9,
ARG |91 9 7 g off, ST R HET ATl I8 $el [P Uh-gar &l fazard
ST STIAT 81 319 YT w31, FRws /&1 Sfl & 2014 | bR 2022 Tb VA (Bl BRI
& IR H a8 SIS 9T 947 Ve ¥ fh ThToRIRT 6T g9Tc 6 &1 AT &1 STaITIf
HEIGY, 3TUD] AIH & (b T 81 Afth AR ThIARRIE oIdl ATl ATH BT YRS~
DI 93T B Yeb-Udh Ffth bl IR-IR FbloR121eq [Aerd offl 9RT ARBR o
TR AT 1 ST fobaT, < goTe o1 6H &1 &1 ...(GEH)... 4 Il Pl HH -8
feparl ...ccaaem)...

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...

Y X1 eT R - ST HEIey, H $d! UHIOTe 0 I AR Bl 3ifdifedhe &)

o

S ..(aET)...

MR. DEPUTY CHAIRMAN: He will authenticate it. ...(/Interruptions)... He said that he
would authenticate it. ...(/Interruptions)...

Y J1per RieeT : I8 i 9T SR 5T 9T & WA | &Y o7 YT B, Y 984 o8
ST Bl STeXd T8l TS|

St ST ; 31 3ffifedhe R <
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it J1per R8T : f579 AN & &< BIdT 7, fS9a! g d< 81 I8! §, Jer w31, &
R AIS] St B HATITRR TSR A, ST A8 § X8 B qHO1dIE BT A9 oid 9,
forerRaaT &1 Sa= STt B qHTSTdTIE BT ATH ofd o, ST TASNRNST el B 9 <91 §
FHTSTATST 99 &, I Adb! eIl Bl TeT F31, &1 A% Alal il - 8 B (<A1 Bl
I8 d < | 81 T A< | 8Y, S9b Uc &b g< Dl 89 S 8 3R S°d fo1v gar o
IR U9 &, O 9 &1 § 989 4 31dd ST §, I8 d8! 9eA g, [ora- 9191 d1ed
IFATHY b GIIC DIRC A DI HoR fhaT AT S-I 19 Siferd wror 7 dat o fh
S S I GaR] 18R B dIbdl 9 el gl T dTel T H 9 G2 Bl FHHAT Bl
WART J&T & AR SIHRI AR STIa=<1 9 21 U HIR STHRI IR SIaw=<] 9 <97 99, <9
el I IR Fel| 319 YT HAll, 7 TR AlG] it B VA HedrordhRT ARl & el
TS BIgY, S ST H 3MMYHT fIaRy g7 ST 3MMYH! fgaa=arar g1, v 3iTIh]
31T ot st ST <ifep=t foTam 3y faRier w3, eyt e1fded firedr o afe
319 e U 31fKIcd Dl T81 <@ YIS &, A1 994 § P& 81 B Al g1 $4I B A1
¥ 319 el Bl faRTH M, g=gare|

it STHHTRT : AR FERAT, § YH: 3T HGh! B9 & ool 3R HRISTH Bl
& AT =g Bl ) Aeoiae 9R 989 Y6 W ST HeT gl U A 37T
IS 989 Y[ BIF & 18 By M AT, TTD] 891 Svarefe BTl 989 Y& 814 &
ST 3T € 918 AT 40-45 e g1g Y 919 31U 81 31¥ AR ¥ 9R¥RT & f& ursde
A Roflegeia |, urgde WY [ded 9 89 die od ©, SAfAY 89 39! 4l dre
ST, TR AU YT BRN, TR BT TRIY BRT, WiISl, Hed &I Jied dl HiRg 2|
Now, Shrimati Jebi Mather Hisham.

SHRIMATI JEBI MATHER HISHAM: Thank you, Sir, for giving me an opportunity. |
am an Indian first and | am an Indian last. | can keep my hand on my heart and say
that | am Indian first and | am an Indian last. | hope Rakesh Sinhaji would agree with
me that all of us present here can actually say that we are an Indian first and we are an
Indian last. He is agreeing with me. | am deeply obliged. Take the case when we are
an Indian first and we are an Indian last. A minority community -- whether it is
Muslims or Sikhs or Parsis or Jains or any other community -- belongs to a weaker
section. For many years they are undergoing the biggest traumas. They do not get
the best of education, the best of health, the best of livelihood or lifestyle; they do not
have such facilities. After all, they are also Indians. Why don't we have broad-
mindedness to consider that because they are minorities, because they are
backward, if an effort is taken to give them that special benefit, should we not be
happy that being an Indian first and Indian last, we are doing something great? My
hope and my dream is that of an India where if an Indian girl wants to wear a hjab and
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she wants to go the moon, we should all stand for that. If an Indian girl wants to wear
a bindi and dream of going to the moon, then we should all stand by that. If a
Christian girl wants to wear a Cross and dream of going to the moon, we should all
stand by that. Why is that, instead of encouraging everyone, we are always creating
intolerance? Sir, | wanted to, specifically, speak on Maulana Azad National
Fellowship. Many hon. Members have spoken on this. When was it brought? It was
brought in 2009 pursuant to Sachar Commission Report. Who brought it? UPA
brought it. Why did UPA bring it? It was because UPA believed that we should take
everyone along. UPA believed in inclusive India. UPA believed that every step should
be taken to bring all those who are backward to the forefront. Now, the Government,
in December, 2022, came up with a vague reason and stopped the Maulana Azad
National Fellowship! What is the reason? The reason they say is, ‘Oh! There is
overlapping. Same names are repeated. Or, same person may get multiple
scholarships; one scholarship from Maulana Azad Fellowship and one from other
scholarship.” Sir, how can the Union Government come up with such a silly, irrelevant
and vague reason? Are we not degrading ourselves by saying that this Union
Government does not have the systems in place to find out whether one person is
getting benefit repeatedly with different names? Are we living in stone-age? s the
Union Government still following some stone-age Acts or systems? Don’t we have
system to find out if one person is getting multiple benefits? If that is the kind of
reason given, it is not good. | wanted to know whether Maulana Azad National
Fellowship was stopped because of name. Was it stopped because of the name
‘Maulana Azad?’ Here what we generally see is this. Sir, BJP gave a lot of promises
for coming to power. Every day we wake up and suddenly see that the name of this
road is changed, name of this city is changed and name of this town is changed. My
suggestion is: Next time you give in the BJP Manifesto one particular list and say that
when we come to power we will change names every day and every week. Here, the
issue is: When a community is backward, give the benefit what is due to it. Let us all
embrace brotherhood.

Sir, | was listening to the speech of Shri Rakesh Sinhaji. A9 oY 1peT Ryvat
St & 918} Y BT B Now, | wanted to say it in the House. Rakesh Sinhaji, we all
drink tea or coffee in the morning and take breakfast, then we take lunch and then

dinner. oifp=*

* Expunged as ordered by the Chair.
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St STUTafa : IfS MY SFHT A1 <N €T, he has a right to speak again. So, please
speak on the subject.

SHRIMATI JEBI MATHER HISHAM: Sir, | am very broadminded.

MR. DEPUTY CHAIRMAN: | request you to please speak on the subject.
...(Interruptions )...

SHRIMATI JEBI MATHER HISHAM: Sir, this is my subject, because there should not
be any intolerance.

MR. DEPUTY CHAIRMAN: Subject is not Rakesh Sinha. ...(Interruptions)... Please
speak on the subject.

SHRIMATI JEBI MATHER HISHAM: Sir, if you look at, in the morning or in the
afternoon or at night, you will find that out of all benches in the House only one glass
with water and that is on * SAfTT {9 918X HUH WS &, 319 88T H 41, | may be a
junior Member. If you look at the Treasury Benches, | may be the junior-most, when

compared to seniors out there. But, | have taken a solemn promise that * That is my
main thing. The main thing which | always wanted to share is this.

DR. JOHN BRITTAS: Intolerance and...

MR. DEPUTY CHAIRMAN: No-cross talking, please. You always comment on
everybody. | personally request you to stop.

SHRIMATI JEBI MATHER HISHAM: Sir, when the Sachar Commission Report, Report
of the Backward Communities find that there are minority communities which are poor
and not getting the benefits, you give them what they want. Don’t deny them the
benefits. That is my humble submission. Not just to Rakesh Sinhayji, but | want to tell
everyone here that THYT & TSIV H HIGHT b1 GBIT WGoT+] FIaT]

Sir, | would like to conclude by saying just one more thing. Hon. Member,

Rakesh Sinhaji, said something about W.C. Banerjee and the Congress Party. Let
me make it very clear that this lifetime is not enough for him to understand Congress

* Expunged as ordered by the Chair.
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Party’s contributions to this country, to the building of this nation, and to our Freedom
Struggle from late Shri W.C. Banerjee to Shri Mallikarjun Khargeji. So, this lifetime is
not enough for him to understand that. But, this is a forum where we have to speak
for everyone. | represent every Indian and | again want to say that give them the
benefits which are due to them.

Thank you very much, Sir, for having given me this opportunity.

. A1 AR 1 (RER) : A1 SUHTIRy 78ied, madT gfshar § Sidt 712 Sff
®I Ig HEAT AT b B3 WIS 7 ST JB1 diel, 98 &l | T8l JIelll I8 geiond
TIRE BT PIg A Tel &1 § ITdh] B3 Il A ST g

#} SURAHTIR : 311 ST, AT Feolde TR ST

1. 7S AR 311 : R, H Feolge R &1 AT BT g1 59 Feolde $l 9ad g9 fZwqr dl
J I E1 319 A1 3RS dTel BiF # S 32 Y| ...(FIHH)....

AT STYTIfT F8IGY, FTaR HHT! IR 1T H8HT AT S1F1 & dey
¥ 3egcl IBT9 ATE8d b1 Ig RS &1 oI 988 el 81 Roflege el | 37
g1 I8 RO 3151 T8I AT 2 3R 89 99 39 W 4| 4 PR I8 & AN 4,
gN BT 3T T-3TelT & Fdhd ©, ofhs 20 UfIerd 3mErel & Ufd 3R &ART
efepi Sfrd 81 8, TR efehIv § 3R IHIAT ¥ o &I 91d 81 7, I § J9s1ar
g fo5 g9 =g 5 fefora STerd @t g &1 of 1 3fTefier wed @S o o, Ud
o b wU H B T8T A5 Gd B, I8 AT A1 |

gl T8I ATEd STg ReTeg2 & IR H gier & foy s gU, 9 g1 o
% Te fORId Wold R I 37U+ 91d G, oifde #9 ga f3rere <), va dara |
QT I § S T8l Byl - U {3787, U dobid, F iUsil § Reracq ®ad Bl
ReA<E! ...(@ag™)... T, IHIH A1, § 99 B 91 G

AT SYFAHIRT HBIG, FHIS b FaR GAIBRI 2, TAA DIy ShR T8l
PR AT 5| AU |l BIg PR T8l B Ahd & [ I8 GaTDHRIT FHTS b [oTQ <]
TEl 81 I SolaRA & oY 3181 8 Wehdl &, gATd & oY 37T6T Bl DT &, <l
gl HHTS! Dl A7aR &1 7GR & 1HD e ol 81 TSIF-USI o SlIfoiy| FSigd
& I W I oob 94, 37T S FIT BTerd 82 I A1 U |l 781 I8 Y| |19 7oied
R AR TS AT AT BT 51 g3l AN I8! Sl aRTRARAT iR 3121 8, S
RIR oM arell R TR FHest1 HIAT BT, Rifd 31T &Telid I 81 T 8 fob &H
HUS! A USAT &, Al " SIeq-Y-G7-ToI% 7 §3I BIBR I 3IX BINBY T8 FHSIAT
& guerE § 41" U 3R FHIST 9 b A @, A3 A9, WY gRAe &R W
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qRET 3 AT Tg= BN SR P R W el 07 B, Al a8 11 b forg
Sfere =€l g

TR, 59 RS & MR 3§ d S gaquae 3 &, 98 A9 9gd Ascayul
gl H IEPI g IrEd] §°I This Resolution urges the House to enact
...(Interruptions )...

it ITAUTI : T, ol
Y. AT HAR 311 : 3T S, H 1! daooll s g

%ﬂm#ﬂﬁ:ﬁﬁﬁ:ﬂﬁm%%g,wweﬁﬁfa%l Please, we are
having a debate. . I, GTFCIEW%NI

4.00 P.M.

PROF. MANOJ KUMAR JHA: It says,“to enact a legislation for prevention of atrocities
against minorities of the country so as to build confidence amongst Muslims who are
vulnerable.” &Sl Al G1d 2, <2 JATSTE G311, Jh2 Sl 1 Wl 95 IR | I1 I,
I P TS, THH, YIS, (TIHH)...

it STFUTIRT : FHIST 377 S, HUIT 31 el |

1. HAIST HHR ST : R, 3l H 91 I8 & b AR Q¥ &1 AT b9 Sif & U 3f&x Bl
e #RT T8 51 STV AHAR T4 &H dIerd o.....

it STAHTART : HAT 7Y e |

Tl HAIST HHR 12 AR, § SAT9h! BT A1 /14 &1 781 Fobal1l § Rt g8 He1 sl Al
o, TRIT, U TRART A1 g€ 1T &, I8 Sl Y1 BT aeh o7 iR H AHAR ARl A
HEAT § [ 31T AT BIRYFRT B, DIUA I, JIoIUl, T & ANT 8, et Bi, Wi
R B, TR dTeT ST &1 Sl RS BT 2, 919 B =l BT Sl TR bl &, S
UGT ST RIS 1947-48 H IH AR WS Dl T ST DI I+ Siwoxd 8l oY, [
2023-24 ¥ I ARE WSl Bl U ST I ST 21 8 Al JATSIGT BI 3FId a9 AT 32 &
T SIS B Ul ATANRE 1948 H g3 oY1 W, TH I ATAT H ST U {6 89 &e
< Uiq I ATAT R el 7T 1 &1 e a8 & 6 3R 39 U WE &
foTY €% 3R Wit UST A7 & 31R Iec Uld I ATAT IR Tl S &, ol 3icId: I8 ATHh

0T Well Tl dn%clhl, Fifh political power is never permanent. Every political power — |
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have said this in the House -- has an expiry date. fpal DI, faRYRT @ Udh
TRTATIYY $C BId! 81 89 ol 98 SR <%l T, STd I8 el Sidl AT fb dfqad o
S G B T8I BT, <ifh I8 We-Ws 81 T 8 d Al o &, [STTeb IR H <
Fed o 6 g9¢ Io-ule § I W gaAl eI, offbd IAdbT FRS Ul
Sal...(HILT)...

it SUUTIR : ST L...(FGET)...
%1, 79I $AR 312 W), Blg I1l 8|

MR. DEPUTY CHAIRMAN: Prof. Jha, this is the same thing, ST 319 g I BN Vilg
3YTeT R gl i, wlisT|

1. AT G ST : IR, 91 91 51 H U 9Is] g 1 el Sif 7 AT R | g a1
de! oA, FeT fo7p H T8l BT IT8d g1 89 37U <% Bl Bl W1 <27 78] Ped o,
gAN T 3 s ¥8qd 8 b 89 $9®! Rl $ed o, Bl &l FRI]
$ed ol I QR H 1Y 7 Hal AT b F79 FwIar § ArgAIRSIS & forg 5w <7e ! 8,
IGD! Uh A1 efeCHhIv A 8] <@l S 8GRI b Al SIgEl, IHD fav
[CEENEEERI

TR, § goie) YAldheM TR Udh-3l e o, <Ifeh 39 IR qier ¥ 44 U
1 BB TS § (b S 3R WP b $4 Bl § g4 < 4, Sl H 3egdl I81q A1ed
o 31 &) a1d @1, § 98 fEre eod ¥ audl 1 3 e g 9 o €,
fuTS! & foy AX U1 Feolae Id & 3R H q@dl § & 9 9eide $ <91 918 g,
Afh I T fAv 14 &, Sl S o1 A ITh] GRS Dl 901 of | TR, I8 Hl
&1 Y81 87 I 7T&l 8FT1 A12Y 97 X 3R IHh<Ia 20 NUTSIS §8 ©l...(agm)... |
31T BT, S |...(FALH)... WIS, A1 BT SiIe B [ 51 § T8 Igwd |rsh
HR VT Zl...(TIETH)...

it SUAHTRT : WAV, MY FANT AT H 91 7 B 1. 317, HUAT MY dled|

T, HAST HAR T 2 TR, AR 3SR qDhRIa 20 NUFSIS g3 21 H fUwel 7-8 qu H Sl
% & I g BTela 9 311 I &, il 3! 64 v uR digeret =1 2! 3]
S AP DI ShIAAToN TR GTIST BT §1 STd 3T 5 G H 1 Bl g, a1 gl
Tl fh S8 dag & foh R fawg w a8 divast =1 aredn 7, 98 fawy J&81 Aetde
BT AT &1 81T, Sl S I8 [I9g 1 81 ¥R, I8 R N 8? AT R & W
ShI-RReH | ST oT8) W) QAT gl S}l §41 Ugdl Al S9d! JHdH &Rl o,
RTTd ToTT 31T BaT BIS! §, i 8dT I &1 GXES Bl T8l 9! 7, & &l AREg
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HI 1 G B, I8 TTEX 3ER Wl Al AR 377 &1 &l 519 I8 SIe} ATl &, Al 94 B
&g -faerd o <1 21 ot #1971l | <@y, g HAl S 7 Ay sk @, gAR) gue
BIc A 41 2eh @l f I8 39 <2 § 91 81 I8 2 Sllfdo e R o4 ¥ fog-
THHM, SISTT-UIREI IR AR Feicl! 81 T8l SHRT FaTd T BT &, JASHR 6
g1 TET HAY SN S S o 8, T J AN 39 A1 Hel Wi 82 9 Sollfaod
I Bl Hal | 28 e T2 8, S A A s o I0d T goTl B, THI DI JARST
TeTcll X8l 81 W), I8 984 qfXhd 8l I8 H usdl Hl B I $el &l Y3l U 3h
SOIT g 1T &1 H4 dIeid awh ds IR I 91 dhal o) S Aa 9 arex 77 fierd &, 9 41
U HEd 2| d T8I § b I Aol 8] 81 A1yl
R, H U UTST BRIR H_AT ATE1 G ..(TATH). .

it ST : witeT|

1. TS HHAR T : 3R] U IS &, SAD] 1M & AR 5a%, 98 ot 1 5| 14! 8Tl A
39 ST BT b AT Sea <ATTTY b1 Yeh TSI AT AT 3T FhUIIS g1
g B, 918 SR Wifelg 81, Wifee Ul 81, YIRS $9H B, Yfethal 81, Rhr-8v-
REAT 81 AT HRM 28R &1, et #§+1 f7e fram 81 9=, SIS & Sl 3ifesld el 3 32 &
-- HEIGY, IT AR BId1 & [ Ufdaed BIdl & h 3% IR $© a1 AT - 313 |id
gre | ¥R, g1 | g8 fagr go7e 81 g5 © b I9G M6 ay il fay S| 317 U
ST &, Sl YfIed & d1a IR g9 Sicl H BICHR AT I UR blg MR 61 AT &7
B9 IS9P IR IR a0 DR Fh1? Yeb VISl JHAAT Bl Il Blerd ol § 4l 91 I8
HE IBT g [ sAR] A9a A vl W) I8 d1hd B, Sil gl 9819 I8 [I5 ol & 3R 39
R T4l Bl 1 R, AIS! 74 f=d1 817, <ifh I8 89RI dldhdd &f dihd 8, 39
AThd DI FATHR I, AT B AHITT BT AT BRI IR SHD! Soxd 2l

R, § &S Bl obx Del AT8 8T T, oifhd AR Dy A1fl $8 b g,
g4fe # Rdle 7€l Homl X 77 $8 2 9 {6 84 U ToR ¥ <9 @ 8l W,
IR H ST il 7Y FaTd & S § bR 1 Ga YsHe fHar & fd 90
R YIAUISER 81 alTl I8 A Repls 21 G I8 Samq fawwR, 2022 H fiyer 2|
R, TR TR RIS JfCelgsl 781 gUI I8 fSWrar & f $90 WY Bl oTbr BRI IR
BT RT TSTRAT I5 Y S B

TGy, 9gd dRI% Bl © - JoSoR, gasioR, Jafsior | 89 a1 & &
4 D1 W gersoR R 93T &) ..(aagm)... I« a1, &9 ) A gear gl

it ST : witeT|

91, TS PR 2 AR, 57 <21 3 gereioR Afetse fhan S oil, 39 931§ I8 ah

31 T 8 o AT TINRATgd e Hiei| T gereloR fhdl W1 IS 1 el 81 Febell & 72
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MR g, A1 DI B Fl BT Tsdl &2 TAF-IT <RI 7 Bal fob by Il 89 IR a1l
S &, oTSIoR =l 11 fh¥l I gelSIoR a1d1 & A1 § Afofsie fhan ST g1 31
Ul A8 o d 39 19 & 1Y B bthedd ol H Al T8l gl 9%, AR I8 hel § b 99
T ITER BT AT 1S ard & a1 W RuIied S, Srae! W iR R Hem -
A7g foIfemT, g Hrswal TR <9 ¥ 3 a9 I Y AEd i 9¢ =87 I8 T, T8,
3ITSTE, ISR BT ST 81 H ST § [ T80 Bl oI 3MTUh 3iEX dI gfem Tl
21 8% B WcH B Bl U [SAIFIRH WS g1 74 s Ge+ H Pl fh 155 d1id
B YT iR BIIRTSE 981 81 98 39 <3 3 foRmId 81 78w R a1 86 R
BT 8, ST 86 Uh-Udh Rgeat™l &1 81 H ST § o 1 & AR yer #6341 &
foTU 3TUd! AT 8T BT TS, 3T Sv= 3ICH B H HEAd el B ©, AP
e TR BRA B, HifP 8w TaHes] SHIHU! Bl Yicde B & forg o) )
IR §9RR WS &l 99 TP MY 9 <IN Bl a1 FRIE, T9 T MY 91 e
ﬁi’ﬂFﬂSTﬂ el PR tl'lﬁﬁ, whatever ulterior motives you have.

AR, H U a1 3R FATH g1 B9 48R & U |3l &1 § ST 9M el oMl d
3] q8ISY I1d-91d TR Had & b UIfbd™ del STel, Uifhe™ d STelll 7 S
QiR & &% Bl AT B, 7 S= HIRAGI Udl & b 3REl AN Bl
TP B WS | 37TT &[H JSCH YlaclaRe ST STERTR Si &l SId 8111 I3
ITD! T H Yeb WY G b (1Y eI 1T, T {31 /1 bR (<1 127, <fdbT d w31
"EIed Scil BT oIdbx 9ad & b 39 U™ ASil, S gIfeRd Uoll| 3R &H
T YTt WSl ST, 7 |3l SiY, 39 fohd & H31 SN2 3MUBT SATHT WTefl 8
SO 319 I AHHTeel 7T iR $al fh SHad ¥ 9o+ 8 38T 81 S8l & Ul &
S = el {6 I8 oI 919 8, Bl Yoigd A8l 81 I8T &, oifdh 3Muh! JHiad o
PRI ATSH G ATl IR, 37 H Uh] BICT T SHR U] FT WeH BTl

Ueh AIBRA &, 98 Bedl & - "I a7 Y1, Gl 78] & fvovd 78 iyl

WX, STh! b IR H1 A HABI 81 fell &l gAY &- 'We won't remain silent if
somebody wants to kill our mother.! I8 T & IR H g ﬁﬁﬁ:ﬂ%\*ﬁ? 14 ARRG BT
Cow Hug Day &1 &%, § I HIRMET 1, Tefifh I3 < # Thax AR@T! T
forer Sl 81 L. (aE)...

U A 9 : I8 YT &1 91d &l ....(STaL ). ..

. 7S AR 301 : B, I WG Dl a1 §1 "avT 9 ®TE?" W1, § I8 % gial
SSTERYT < XET §, I Aecdqul AT &1 "GRT TH RIT 87 HIEHG TIH 8 avT? 3TN
&1 29g7/" "Hindus who don't vote for me have Miya blood in their veins'. HE?CFIUS[
fth & AR T WAl & Ug &b Bl T 37cl] T qigacd], dael v qofl A W
Hecaqul ARh 81 "5 TR G THRPIY @l 781 417, 9% Wgs 4 99 Tl qievl”
dl 95 93 fth € IR SR T A3 ST & SR 1Y 3MUeh! 7T TR Rieed
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ST IT8d 81§ ITATdT, THIR ShIFIHD diIblc Bl a7d BIdl B, STTAgR eIdl
1 91 Bl 81 AR, faahd I8 81 718 7 {6 SR, A& iR fbforehi= S 98i &1
WY 3g R Tl A SEd B T8 WY, A 8 WS | SRIY, SHH WY A1 &
L0 E1 IBT Al AN & 89X I ATl e, I R 81 9%, 3nRar § § Ry v
e <[ ...(aem). ..

Uh YR I : IR, I A7 BT Wi XG-1 I1ed &l ....(IeH). ..

MR. DEPUTY CHAIRMAN: Please, no cross-talking. ...(Interruptions)... S1d Y]
qIeT &1 Il AT, T4 319 dlef| ...(FEEM). ..

1. TS PR T 2 379 GAT 7611 H91 Del fb 51 el Bl Al R Urel 9 9 94,
| ...(TIgH)....

3l IT[HTART : @IS, 3 H G T BRI WHAR S, 3 Y B[S DVl
oo (TIYTH). ..

9. TS $AR 31 : AR, 98 37ad T8l 81 'Don’t listen to them'. H o1 &HT ST IS
BT IR B %\' f "You listen to us, | will listen to you.' Democracy is all about
speaking and listening and more of listening than speaking.

o} ST : 39 A & I8 G 7T 2l
Y1, TS HHAR 3T 2 ST AR

21 STAUTIRT : HIH TS IAUET 2 3IR SIAT MU Bal, SHIHA! G- AR & A S+
DI IS B ...(TALH). ..

T1. HIS HAR ST 2 8 G 3R AT B Al 21 ...(FGEH)...

1l STAUTIR : I8 B Y&l I G 3R G Bl Aol 2

1. WIS HHAR ST : IR, 3MRER H, T ARGH o7 984 g3 g gU MR S8 '3A1e
Tita' forr, Afeh1 va g waet § S uify gaferg g3 s <dl Age o
HETHRT' B (Ghe fordl o, i1 98 &1 BHA AIRIS g3 AT W=, H 3T STsid
Y ITH! T BICT Hiad] UG ATedl g:-
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"HRT T FHTHT] ST &, FeIb] Bt Bl IX HY Y H ST AT Gl
A Y FHY &I ofel, forad oY gar o vEl &
3iI% 4 forer# gered] &1 ATV’ H ARl #Yp,
PTG & HEGT'  BEAT G, 47T 4] U Ha 9l &

AT T4 AT ST &, JeTh] oot bl 3iI¥ 4R ER H 3777 o777 &1
HY o8 W g&] WX A81ad UN Urapl 3V I I W PE &,
HETCd, 379 $¥7 917 1 G199 o il
JE STeficr gabl & §&7 H TGT 7T oIg 1%~ Glg V&l 51"

TR, H31 S 3R $B el hal gl o1 <!

DR. V. SIVADASAN (Kerala): Sir, a discussion about the backwardness of minorities
is very important. The present situation has compelled this discussion. The
forefathers of our nation upheld the rights of minorities. The Fundamental Rights in
our Constitution give credence to the views of the forefathers of our nation.
Remarkable contribution has been made by Sardar Vallabhbhai Patel, a great leader
of our country. It reflects the basic principle of our nation, which is unity in diversity.
Diversity is the beauty of our nation. Diversity is the strength of our nation. Diversity
is the spirit of our forward march. Existence of this diversity is linked with the
protection and rights of minorities. We all know that India is not built by the bullets
and guns; India is not built by brick and stone. We all know that India is built by the
struggle of people. The struggle represents the unity of people, which was developed
in diversity by the diversity. What is this Government doing? “Look at the data of
education sector. One-fourth of the Muslim children in the age group of 6-14 years
are not in schools. Why is it happening in India”? How is the Government addressing
this burning issue? Here, we look at the matter of backwardness. They are reducing
the financial assistance to the education sector for minorities' development. The
number of fellowships has been reduced. A big number has been reduced! What is
the condition of Maulana Abdul Kalam Azad Fellowship? The Treasury Benches have
spoken about the minorities' rights, but they did not mention a single word on
Maulana Azad Fellowship. In higher education sector, the enrolment ratio of students
belonging to Muslim community is really below the national average. At the same
time, the Government is reducing the fellowships year by year. In health sector, we
are facing the same kind of problem. If the Government has reduced investment in

: Expunged as ordered by the Chair.
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health sector, how will the upliftment of minorities happen? This is the burning
question. It will ruin the entire health sector. We are also seeing the attacks on
minorities in our nation. | do not know why the hon. Member, Shri Abdul Wahab, has
not said a single word on "| think he feels fear about telling the story behind )
Everybody knows which politics is behind the ’ So, | request Shri Abdul Wahab to
...(Interruptions )...

MR. DEPUTY CHAIRMAN: Please speak on the subject. ...(Interruptions)... Please
speak on the subject. ... (Interruptions)..

DR. V. SIVADASAN: What is happening in UP? What happened to Mohammed
Akhlag, a young boy, and his family there? But Shri Abdul Wahab has not said a
single word on Akhlag. Why are they unable to tell the story behind the incidents --
story on the politics of hate? These all are the burning questions in our nation. We
saw the incidents in Delhi. Thousands of people faced attacks from the politics of
hate. In Odisha, a Christian priest, Graham Stains, and his family faced attacks from
the politics of hate; they lost their lives. This is happening continuously in our nation.

MR. DEPUTY CHAIRMAN: | would like to remind you that the subject is, 'Sachar
Committee Report: Help Madrassas to modernise and form a Commission to improve
higher education..." ... (Interruptions ... Please speak on the subject. You know the
rules. If you speak on the subject, it will go on record. It is for every Member.

DR. V. SIVADASAN: So, | am trying to address the fear which is faced by the
minorities in our country. Without addressing the fear of the minorities, we will not be
able to resolve the issues. Here, what is the ruling party doing? They are not
promoting education. They are not ready to promote the health sector in our country.
What they are doing is that they are promoting the 'cow hug'. How will the education
sector or the health sector develop by observing 'Cow Hug Day'? So, they should try
to correct the senseless decisions. They are now doing some senseless things.

India has been built by the united struggle of the people. Everybody
contributed in the struggle across all the communities and religions. We have the
name of a great freedom fighter, Udham Singh. He told his name in the British court

: Expunged as ordered by the Chair.
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as 'Ram Mohammed Singh'. The name, 'Ram Mohammed Singh' represents the
unity of the people. The unity of the people is very important. We should promote
the diversity. We should protect the right of the minorities. | support the Resolution
moved by Shri Abdul Wahab. Thank you, Sir.

SHRI SANDOSH KUMAR P (Kerala): Sir, | stand here to support the Resolution
moved by my esteemed colleague, Shri Abdul Wahab. He is so lucky today to move
such an important Resolution on the plight of Indian Muslims, even though his Party
has nothing serious to do with it.

SHRI ABDUL WAHAB: We are doing everything. ...(Interruptions)...
SHRI SANDOSH KUMAR P: Allow me to speak, please. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please speak on the subject.

SHRI SANDOSH KUMAR P: Yes, Sir, | am going to speak, but they are not allowing.
India is the home of 200 million Muslims. So, what we are talking about is the plight of
a considerable section of our population. The first question is the political
representation of Indian Muslims. Everything begins with it. | would like to ask one
thing to the hon. Members of the Treasury Benches, including Shri Rakesh Sinha,
because he was very much vocal about the concept of 'Sabka Saath, Sabka Vikas'.
They claim to be the largest political party in the world, maybe because of a sizeable
number of memberships through missed calls also. It is their claim. | don't want to
go into the details of that. But, may | know how many Muslim Members of Parliament
are there from their party? Mr. Rakesh Sinha gave a lengthy, vocal and poetic
speech. But reality is reality. How many elected Lok Sabha Muslim Members do they
have? Are they ready to hug the Indian Muslims, instead of the cow? This is a very
important question. Then, take the case of our Legislative Assemblies. What is the
position of Muslim representation from BJP in the U.P. Assembly? Uttar Pradesh has
a Muslim population of 20 per cent, and the number of elected Muslim representatives
is 9 per cent. Out of these 34 MLAs, do you have even a single Member? Take the
case of Gujarat where you have a thumping majority. How many Muslim MLAs your
party is having there? If you carefully analyse all this data in detail, one thing is clear
that you are always talking about Indian Muslims, you are always raising slogans like
'Sabka Saath, Sabka Vikas' but in reality you are not with the Indian Muslims and
Indian minorities.
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Let me now come to the issue of Islamophobia. Islamophobia is a reality in
the modern world. In India also, you can see many areas which are called mini-
Pakistan. Even in Delhi, you can see such places. It is a harsh Indian reality which
we all have to admit. When we are taking part in a discussion in this august House,
there is no point in escaping from the reality. There are some places which are being
called mini-Pakistan in the country. Even Shabana Azmi, daughter of renowned
poet, Kaifi Azmi, once had to complain about the discrimination. Are we going to
tackle and solve this kind of discrimination? | do not think so. In fact, this
Government is a threat not only to the people of the country but its past and its history
also. This Government is purposefully, systematically and continuously promoting the
Islamophobia.

Abdul Wahab ji could have spoken about the CAA, the Citizenship
(Amendment) Act. | do not want to go into the details of the CAA but it was an
attempt to purposefully alienate and create a division among the Indian society. | do
not know why Muslim League is silent on that issue. We, in Kerala, the Left Parties all
over, were campaigning against this draconian amendment. ... (Interruptions)...

SHRIMATI JEBI MATHER HISHAM: The Congress Party... ... (Interruptions)...

SHRI SANDOSH KUMAR P: | do not know. | am not here to talk about the Congress
Party. | am here to speak for my Party. You had your chance but you did not speak
on CAA. ltis not my fault. ...(Interruptions)... It is not my fault. You could have
spoken about the CAA. That was a purposeful attempt. The Government itself is
indulging in promoting Islamophobia.

Sir, Muslims are an Indian reality and the major section of our friends from
the Ruling Party want to do away with this. This is not going to happen. In the 75"
year of India's Independence, | am very sorry to say that there is a purposeful and
continuous attempt to create an India-Pak feeling in each and every village of India.
That is their politics and they harp on that only. Why should we renovate these
Madarsas; why should we implement Sachar Committee Report? Justice Sachar, of
course, | can proudly say here, was part of the Indian Association of Lawyers, one of
the prominent Lawyers' Association of which | myself am a member. There are certain
elements in the Muslim community, who are trying to misuse the Muslim sentiments.
That has to be taken into account very seriously. Some outfits are there, maybe with
the backing of international agencies and others, | do not know and | cannot
corroborate the same with evidence right now because nowadays, everything needs
a kind of corroboration, or say, documentation. There are many outfits, which
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purposefully try to drag the Muslims on the path of terrorism. Terrorism has no
religion at all. For example, if we take the case of Pakistan, at least, 2,000 people are
killed there every year. Obviously, most of them are Muslims. Ninety-nine per cent of
them are Muslims. What does it show? It shows that terrorism has no religion at all.
Now there is a section purposefully trying to drag the Muslims, to misuse their feelings
and to woo them to the path of anti-national activities. So, what | suggest is that this
question is an Indian question, not a minority question.In the 75" year of India's
Independence, we have to take it very seriously. We have to promote their education.
Barring a State like Kerala, it is the sorry state of Affairs in other States' schools and
colleges, and in their representation in higher posts? These are known to all of us. |
support this Resolution. We have to accept realities as realities. Rhetoric will not
replace realities.

Once again, | support Shri Abdul Wahab ji's Resolution. And | request the
Government to take necessary steps to get it implemented. Thank you, Sir.

[THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair. ]

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri G.V.L. Narasimha Rao ji. He is
not present. Shrimati Geeta alias Chandraprabha ji.

el T S ASUHT (STR USTN) : IMERVITY IUFHTEIE FEIGd, H ATIHhT 98-
Ig IR Geh Bl g b 3T 3 39 Fecaqul fdvd W Field &7 TR yar
{931 A1 &7l © fob 99 2005 H Tcblel= UeT H3i1 ST, 748 (98 Sif & gRI
HIRT H Tab a1 [=1Y 1 AT, 39T 3M1R Lferds AT 1 1ede $H-+ =g faeel!
ST AT & Yd G ~ATI1eETen &1 /ISR e Sil & "qcd d U Al &1 To+
e 211 g9 2006 H AR BT RUIS BT HeT &b FHET QT AT AT AR T Gd =Sl
Il & A1 J RUIE & [y 3 Ao & &= | =l 9 gs o

SUHHTE HEIGY, 519 59 RUIC &I =4l g5, I9 H 19 Bl T gl Bl
oAt BRI U UEId 3 |41 ST, &9 3R A& & T 81 o I 6T 94T 814 &
I\ 519 AR ¥ 39 RUIE U= =@ g5, A1 937 129y g3l [ &1 ERbR gRT
<2 H U S eIy a1 gt 1=y & forg afetv & @is QT RAwTRer e Sferd 872
T ARBR BAR WAL & oI 73 Bl WG] b AJAR, 94 gdd ARIRSD &
[T Y I BB TS &, IF ol W1 &b Ui foht faery et a1 iy & faer
T DI DR §U <% DI gic BT D PR Fbhdl 87 H gar1 @rsdl g fb e § A
=TeT oIl 8 3R $9 )8 & gei R Il 8ldil &1 § 8 $9fly &8 el § fb 39 99y
A &9 SN & 919 § 7779 Bl Garad § AN A 59 R 91 $f Y| 31 H 59 9T B 91
Bl gl
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TG, FHI did & A1 39 Rl o RpiiRen w == #f 98 81 718 3iR
3IFT & B Y Bl | H YT Y19 ¥ 59 Iod e &bl Gaxg -1, 39D (ol H 391
qTl T JMUR xh Bl g1 ST THY H 59 U9 o1 v &Y A1 Fad el geors d
off 3fR 3MTST HHE B 59 I ShIs H Mg ol G Tl YH: 5 F&q H SHD! =9l H
URT I T AIdhT T 81 9 g & G AR §RT dal 7T 91di ®l 37T § 39 e+
& HHeT YT T8l gl
TEIGd, I & IAS AFIRSE B [AHR TRBR B WAHEBT ST A1)

HBIGY, 2004 ¥ oIdHR 2014 TH B+ 1 Sl IRBR A, I I DI THR FAKITAT BT
A &1 BRI f5an, e 39 |afify ot RweRe 8 a1 oy affifcral @t Ryl
Bl yd® RwIRe IR Ryt SRTSil U= & BRI {5 11 <21 &1 ST &6 §RT12014 |
3SRV yaT H3i1 &1 =5 AIGl S & Iged H WRAII ST UIe] &l ABR 3.
3R I BT BT BT R el

IS, TAN TG H2A1 Sl 1 'qdh1 Wi, FGD] (b, Fah1 [’ o1 qol
3 foan 3R 3l 9ot 43 R BAR] WRPR HH PR B! &l 98 < &b YA a7 &
I & oY faT-I1 B9 HR TE! 81 AXBR 4 377 & YLl 84 I8 el qrdl fdh
T4 s ST & folg B -1 2 A1 fhdd g & T B &A1 8, Ifesh &9 941 &l
UHHUl H bR, T & [dhTd & foTg BRI BT I [T 8H AF-1G JeT H3il
St & Sigcd W IS P qol HA b W Ufch H @ sifow s b e b IR Ao
| 3R B |

ABIGY, BN YU H3ll Sif, TARI WG R §RT <90 H Afarai & f&di &f e 7g
=T AT & ATEgH I RO BRI Y I8 81 71y, 431 U d1d I1G ATl 51 57
9 39 FeaR HHST Bl NWIRe uel, a1 91 I1e 3 6 a1l fauer & gaw |4
T e} g It 9 Ueh ART "R Sis! AT, "R Sire! I, "MRd Sis)
IJET B 2 Il HBISY, IB URT 'Shel I’ 87 YRd O 9Rd § I8A
qTel. .(FFE). .3 G oIS, 31U & &g ¥ 81 3T JA iy, § U] a1d §9
ST | G g1 I8 AR D T AT? AT AT S :-

& 397 & gt 74 517 0% &,
Y-, 997 Y797 18 377 &1’

Y 399 JMYUR TR B B &l TS, HF-IT YT 31 S &b g§RT oF '§e)
TR YQT3N AISHT H Bl T AT, TG &R TART WRDBR 7 g 8T o7 b 9t
s STy &1 & a1 91 99 STl o1 872 S=iH U8 el <’ S8 <% df 99 dfedi &
S & foIT, ISP M ge™ & foIv U A1 & foar 81 519 wermd w1 St
'Ioogel AToTT" & 3faid 19 & Ricied & @ I, 39 TR ®H B IR U, 79 39d] Udh
I A1 3T &Y fp 59 BHR 7119 B AATY GR-RTST A ADS! HICHR ARl & 3R
gog IR IS §H &, I STa! 1 AR i@l 7 il St 21 9 99 TR Biell 8139
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A IBI Bl ST, ¥ I1 WG I 81 oudl, dicth R Q9T $I ATl &l
GRI&TT g o forg, I SR 71 81 - 39 IR &M [Tl

TEIGd, 519 "G&Ha1 FIfEG AT & ARIH & 92ai & bl § @Il gaRII
ST HRA DI I1d T 8, ST §+1 ATSTI3T bl T 1T, I9 I 84N <97 &6 U= Hal
STt 9 Ig T |t fh ug 91 frd S1fd &1 81 S8 949 &l Thwud! I <9 981y,
Afgarsil & Gel # W B & g T 1 0, 3B S7d foy ff st fam
Tered, § 1 Tla F 377l g1 H st WY g 7 I8! g1 HT I FHI DI 9 ST A1 HA
ggal Wt BET A7 fh 59 "IN’ BT AT ¥l 81 U e AHSIA &I, olfdhd § 39
ST’ &t aRHTT gl aRE | Sl g1 19 g Rt < €1 781 €, afcw S fora
W &1 79 7E1 A A e fhar & forg S off - g9 o 9 2, 89 iUl g6l &
1Y ST 9, T9 &9 9gd G O ol ol S U1 59 84 Pal Py JRIerd I T2l
FAreTT o1, 1 SASTR R 2 e SERT 81, 79 § 2 fohan de | § geTs <<l § o1 Q¥
& G H31 ey s Aidl St & {6 S8 I8 -7e! | {6 a8 e asa! ©
T A 89 8, dicth G491 DI T Y bR 59 axidb 9 HM b1, w=med
g-19TY, 98 qI%<Id H <7 §ied & fo1v &1, 9t <31 e & forv &M fhan @
gHITT <9 S+ ®! 91 HRd B

T, UHI0T &3l | &+ arell §AR) 9811 & 3D (914 H ol B avi
H ST 1 AT T W BT G981 bl TS [hgT a7l I=74 WY fhdt bl Sl e
H T8 gier T | Afgerd, 9 are fedt Y Sfa a1 g9 3 8, S99 B U A
foram 81 09 3l B WRBR gRT AfeeRl & f&al & e & fov ey < = £
AR 9 3l S & g ¥ SR WRGR gRT I 21 Arar off 381§ {6 9 fosdt
STl T G {21y 1 Ay 811 35T 'qah] A1, FID[ [AbT, HeehT [q2ard’ & ol
31 & G < DI AN IS ST X&1 81 A1y, 31 Yol Hol BT IaTeR0T & fb 3741 o
goIC 3T 2, 3T 3! @I B, TR 39 goic H I8 <@+ B! e fh daoe H
AfgeT Ud 91 fAdmrT H3Terd & folU o T4 26 B9IR BRSS9 &l Yraeme foar /=
g1 394 fUwel goic & JdEd 39 goic | 300 HRIS SYY BT Yae IgR-T T Bl
goic | AfZ1sT Bl AN WY F AT B 2 AlSell T AT Alfhdbe B
HIY0T B g 8... [ UR 7.5 BIAE] BT TS (Wl T H31 o 2 b §9 Io7e | S1e]
fopeft iR & Afgerel & fore =&t | =

TIFCATe AT AISHAT & 3T=IId TTHIVT &1 § Afecrell gRT darferd
ST 81 T WETIAT 81 BT g b1 7T, Fs a4t STiferal ot dfga] 81 a8t
W SITfT-er 1 8T STt 111 91 ¥ eIl WYE! & HIgH d WRDR gRT A0
AT H YSHTR & IJaER YT fhU e 599 i fodl STy ot Afgerati &l 9g) SireT
T HBIGY, $9d R foam = A & o= <91 # i &-rs Afgad
R & S §8 €, ITD! 54,000 HRIS UT Al far ST gal 1 Aeled, 4
ISl T8l §, &1 98T 3l S & Aged dTell 89RI ISR gR1 {6 T S 4,
qfasy & forw 9918 TS AR F fohed Sfa a1 o {9y &1 Soorw fhar ar 872
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T B0 I 9 P TAD ARTRD Bl TAD Ao BT oy fFet, 39 S22 I g9
TP B B B! 2

I H, g8IgY, S BT fIHTSTT B & I3 I T s fhadt 9t RIp1ier o7
§ faR1e AT § T Ha 3 90 AT AR SRIY BT § b 20 b g AR D
P fIPrT & ST A T8 s RABIRT Ud JISTH181 BT A9 T9H w9 I JHAT B
BU % DI T URA P B H TSI BR H HARI TRBR BT ASAN B, T IATAT 3R
forearss & |1 G2 oIl € o e § 9l AT Q97 I S 9gM & ol q9T H w8
arel RN & oY, <=7 H I8 d1el YA SHTi-gH-FHaR & AN ! W & fofg
Ared 81 H FdT AR BT 374eT DT AT B gl

Igd-9gd g=IdIg|

3l SR ARG (AERTSY) : SUGHIUT HEIGY, 9gd-98d g=iarg| H 3egel 9819
AT8d §RT AR T 59 Rolege & AHLT H a1 B & (oY W1 ganl g

$1 9 gV G¥T-U-cid ¥ FIId &,
§9 31T STZH] BT AVEH 1 &Y W T &1
gl kg 77T &, 81l & T8st ¥,
§9 379 g% BT 8P 41 3159 F HIIT &1’

I8 Sl RTegRH 2, §9d Sl -Gl Aecaqul [ &, STH Y a1d bel g
¥ gaeErl & Qfars SR AETTe osus U= gl 8, § 39 Igd @R &l &
AT WEC & b BIAGRT 3R ferd BRIGA! DI g8 [HIT SR 3R JoRT S,
T SzarcR Rief 9rieR) § GaR 1| Hax™! & DBl B a1 DI Tgl
R &, 3T J7p T R8T St 919 B I8 9, 311 I I&T 981 &, IS Pal - Tl
T 1 -1 379+ YTV § 23 IR AIPHT ATA-FGHT [THTA DI G Bl 374} Tar St
It X2t off, =9 fY BT fF g A1, FIHT f[IbRT BT goie AT B, dAfeh I8
S Reliege™ 8, 3 596 faRig § 81 foxie 9 ot €, # w97s1 1 1281 071 <21 €1 3R R 31y
HAIHT A1, FIHT fIBRT BT ST B B B, qIDH] A1, FIHT [IBT & TR 1 I8
g I 3R TP ufcpor HHgT, s forg weer wact @t RimiRen # a8 9g &
1 8 fh a8 sferal 9 W) gear AT 4 8, S snfdrs iR amiivre fRufa ot 7,
IR I I & U Bls e IR 919 B 8T 8 dF e 9 faRig § &=j 87
GRINIA IE I AHRIBAT B, Sl AR 6T &R Y&l &, TId T&8d 3d &l # i
ST gt 99T fordm SITaT 8, S8 Sl 3TcUaRedhi Bl goic &, S99 38 URAC Bl Bkl
BT ST © 3R bR 8T I & o 89 AT a1, J9hT [ThRT BT <7d1 B 3B B
IE BIF AT FIBT A1, FIBT [ABRT BT 1T 87 ASXAT & Sl ReTh &, STh! Hs-
P ATl W dd 21 AT 17 81 BYR IRT S BIF M 8, d Pad © fb SART a1d
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e H I318Y, B9 YW AR I8 B, TN BRI H gog Te] ofdl 38 &l B9 o4 39! 91d
Jgi A & d forg fhar Srar g, ofes 9 & 8, gdd A, qddl
ey ... (Fagm)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please, please. ...(Interruptions)..

#fl TR AATTGY : U ART GATS TS 6 qadbl A1, FIhT BN, IJ§ B4l
AIDT A1, FIHT [THT 87 IUGHIEIE FEIGd, H T § I8 Yo I18dl g (% T8l
T T T8T & 3R g1 TS | 78T 800 HIex &1 T IR o) IR 3T g8l Siax-HaR
R G BIHR Udh HRIHH AT BT © AR U h 981 ST BIb? Y 3T
HRATe e

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member ...(Interruptions)...
Hon. Member. ...(Interruptions)...

SNt SR YAMIIS! : I8 Y SEd™ HRAT Bl ... (FIH)... SUAITEeT Hgey, H
HE] T8I g & [Soel Il I WR $Ig BRATS o] BRcdl, Sl Sl HIlSAT IHD!
Q™ BT TITNT BRAT 7, SHD! AT Wl ST 81 STFHTEIE HBled, I8 B 4l
"HqDRT 1, BT [JpTd" g I8 95 TR AN IS §U e, H S=d eI H 931 g, 4
TB[ TS BIBR Dol AISdl § b I8 DI AT "qIHT A1, Fah] [ &
IUAYTETe HEISY, 3! fSeoll § Udh Iivg UTu SI1d €, d ATER) uiel & 9
gl d 37U HRIBAT H AESIh Hal IR G BB Hed © b JHAAT BT 3MMIH
IRSPR BRI T BT I8 & "Gh] A1, JghT fAdrg" | B 8 "I A1,
AgHT [qH", ST AER) gie] & die MfId ieshR B 37didd BNl 3R 396
RIcT® TP AHAT OF &l ol iar! YT H31 St 37T AT H "'AddhT A1, qIdH]
fapra" &Y 910 B B, b IHAT & b 59 oI dR IR fIdhrT -+ &1 91
31T 8, A1 I8 |ERI ol dldh auT H U W feae et gaemm &1 =€ 3ar, og
41 | U Y fehe [l g™ &l el o, [4em |quisl § off g$-9$ yasl &,
I T Al feshe AT &l 781 aarl d Sl A9 1/ & AT ) - AR JETH Tehd]
ATEd, TH.S. Ihax ATEd 3N TIS STHR SlH A18d, S9! 9T fpar onm fear
ST 81 I8 B A1 "HEHT A1, A9HT AR 81 B BT "AEDT A1, AP
" | I8 AR, I8 a1 WRIAT 81 H YT HAT Sfl & HIYU) G &1 SUqHTEge
HEIGd, T4 A dolTd IR fdet 317 8T o1, ol 9erm w31 Sff ded o fob | 3ol g
TE1 Bl & ST TR §, S5 =1 & folg o1 1 8, I8 9 § 37 forg o <@1

*Expunged as ordered by the Chair.
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g1 3Ma W) AT BN 98 AR ...(AYTH)... STFHIIE Agied, § I 9999 9 4
[T T UQT ol B, T8l W¥hd dl Udb Talih GAT Bl AT - "IF T1lvg goo=,
YA T qqar:” H S G SHRAT ATl IUAHIEIE HBIGd, 3ol o H T8l §ad H
T$1 g, Al 4 e &A1 aret fohel 3 werm= w301 Sft &1 ot fovel o Uik | 98 Wiy,
ID! T8 TBR WY Y &1 AT, 59 d B I8 o &b Afeersii o 91 g &y a2
3T 81 98 DT 9 d dTel fdbel b YR I I I dict I8 U, AT 39 AU &
HESl GIg-H He d18 31k 8 XI5, ORI H (41 41 & TR ReT fhy i 38
I I feeT S ATel UgHTs off Jat ofY, SHbT G fha ST ReT o1l I8 B AT
"HGDHT A1, FIHT fahr” B

SUHHIEIE HelGd, § Al ATYH Bl T8l g (b Sl (el IR ygr H1 Sif
BT §EY o, SN I Y& fob 3117 3179 A DR W & b Pl B WK &, I forg ol
VS HRUC 981 8; I AR I8! [aReRT & F94 3 91 HY, F9T J SATE]
3T ¢ PR I B, I1eh o1 oS RIRET 8, <ifch a8 wresd W, Sl q_i g+
H HRA & ORI BT A 91T 8, T BIHT gos HY H AR fhar SIrdm 8, SHD
forw AreTe MfSyT R f5d IR & ¢S IT I B! "8IS, B9 A1 "HIdT A1,
RECANCCIR NS

HEIGY, HRT M AR 81 H I YIS bl Hegd &Rl g, o1 UrsT &1 f5ish

3T HATST 31T 1 R W2 A1 H I9 UIST ¥ [oRal g1 iy H J81 WSl BIdHN 31U
HEd1 ¢ 6 89 8% e ol €, &3 9R w30 €, 9 St yoidl @il o 93 ¥, 91 I
HE © [ 8% [ S99Rh AIfdd BRI, 981 el S13i1| | A1 79 el dred g (&

q ¥ PET & Y¥ITHIT NI G377 &,
377 ST a7 HIV BV [9GeT1d; g &1 79T,
AT 9T Y AT H T gar 81

g9 B o S9®1 9qd el od il U H 7R I8 fdet AR el 2 {6 Jemmi &
ATk 3R I ARG, Sd AMfH I & folU IREBR 9 W & <, af fhe
TPh ol T B, fSdhd FIT-? o7 IAUDT S ART 8, I8 AT 87 T "Adhl A1,
TgHT [ABT" BT ART WG 87 Ioic | al JgT JIfex idl 81 39 oHIaR g9l
HCT ST VS 8, 31T IR el Red S e &1 g <2 H Yer H3i1 Si grar $Rd 9,
"FIBT AT, AT fAHTT" & TR & 1, fh 2022 H 8% h b R )R o el I8
9T H31 Sfl b1 Sgd oham T 947 81 ifh=1 § <l 399 T8 el = g b a1y
IRTH BT T AT, eI T DI o ST, SR TSI Bl < AINIY, Th TATHR
goASISR 2, Sl IRI dR% gH 81 2| [Sd U1 Bd ©, S &l $l 9l 98 B ol
ITEdT B, <lfch=1 T T HA1 St S S T8l 8 7 T YR ST 9T & e
AT 39 <A T8 & % 98 gereioR Rt ARl &1 &) & 781 $ad 871 7, 98 e
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B! Wl A BT 2, T8 dAldaidl Dl Wl A 8T 21 AT aATSIC] 8IS BIC BT TeHe
gAY, MY YeT & Y STo1 A8 BT TeeHe Gyl UH H I[QTadl BT RIT BT I8
ST 82 U H AT A1 -Hadh] [qHE' B A1 Sg?

SUFHTEE HEISY, § AT ATYH Ig D1 dredl g [d g1 i H, Hel 6t 5
DS JIHEID Al Bl o, (¥l I UG UR Ygadl g, Al 84 IR AN, AR TAH
reft o1 B §1 519 R GAS ST JG H31 999 &, T IR | ST A1 STl 2,
T3l el Bl 21 gIFraT & (ol Y QN Q9T 9 3FTR Pl 3Teusiedd A%hdl BIdT 8, o
39 T B &, 318l gicd &, <l oY <1 H eId@ID] & RaeTh fha-fhd
IRE & IR 341 faeell 3R 39% $-F1d oY ST &, 91 89 81 Gd 87 3R
GAd &, Al ...(FIEF)... YT 3ud forg fSarare g, g9R fofg a1 fegwa

fST<TdTe B, WNd foT<rerg 81 ...(deM ). .

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, please.
...(Interruptions )...

2 TR TATITG! : § 99 Y8 el dredl § fb H U™ SI1eT Q9rHeh g, H R
D1 SR g, H WIRA BT gART El...(GHM). .

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, please.
...(Interruptions )...

1t SR UATTEY : HRIGY, S dlei &1 918} WY 781 dier <31 iR It ft 78] e
1, I8 I A ygRI 272 ...(aur)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, please.
...(Interruptions )...

il SR TATOIEY : SUQHIETE J8Ied, H MUY I8 el aredl § b I8 Sl |rsit
fRd 2, ...(aEm)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, please.
...(Interruptions )...

S} SR JATTE : 3T BAN TSROy el &7t /1eper T Sff 91a &= 38 9 {84
ATl faRTId Bl AT H-agadd H giedl 8l gl § I94 Heal dsdl g,
3MER U RA==T Si, MY |iere #Ifear R 984 Ufaed I&d &, sl Il = 4l §3d 2
319 el UR B dTell [SICH BT WX IRIYI T ITd! b & oIy FART TRBR
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T R Wl BIS HEH IO 16! 572 o1 S dTed! ©, dich g8 galdl o<l &l I Sl
STaxiell 91d &R aTel d-Ted &, I1d Sl Rd U &, S| YRETU &SIl &, S|
RIeT Tl STl 81 I8 HI |1 qad] 612, 996 e’ 872 I8 a1 o dist &t aa
B VE] 8, A4l pe el off v I8 o b ygr w31 St 7 $er § - foka A
FrepTier| 91 OR1 fawams 8 1o wermr w3l S 9 $3a & gl Rl & Faed= H o’
AT (BT & oIy S T80 dHal 81T, i fhe Al g8 el ik Iqa! [l =
NEIRIEERERIEKEIMCICIN EEISEIE]

IUGHTETE HEIGY, G4 954 AR &, clldh I Sl RSleged o Y 8, 399
Sit iferes 3R 3MTfres q1el 1 Sgd a1 A1 &, | MUY IR BT fb 572 <l
SIY, ST SITQ 1 31T WIRd Sirs! = 4R i St &g 21 off {5 wRd ge1 #8i 87 9Rd
<cl T8l 8, R Bl By dre W T8l YT HR DI e BT FYAT <@ drell Dl
AR JATGROTAT SR e ST 51 &1 gabsl 3 dle [T o1, qic faam o7l 9IRd 61 By
dre =&l uTQ, JAfh S 4 i dR W), §EIIe dR R Si §eaRT & &I
HIFTRT HIS[ET TRBR AR PR $ WD FI16T HR T2 8, ITh] b & oIy
HRPR FIT PR V&I 27...(qHH)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, please.
...(Interruptions )...

31l SR JATIIG] : SUFHIEE Helqd, 3id H H ST &1 el daredl § 1$ Uiy &
ITAE BT & QIRTE, A Afar 7ieh St & v 9, ©1. 99918+ g argd &
T ¥, ST 3iR JTeYAId gedi & fofg Wi ISTS R JUeddT &1 BifeT g%
Bl s Ml B Tg fhaT, Afehd 3t WRBGR & SRE Th St I9e ° Th U
T, ST AR STqeh] Ul & b a1 @ 11? IFHT T Uivadt frgre’ 3=
AT, T I8 Teq 39 I H G S AP 27 Wl ARBR -1 1 {51, I9db oy
U Ieg YT A1 Il ST AT $9% RIATP STad¥q =I-ATTY U, d9 HH1T Ioadd
AT = 3BT G fordT IR d9 I8 BRIBH T Tl U HRIHH 9917 ST ©
3R RPHR HE B & - IIPHT A1, Adh]1 fJamr’'|

SUAHTETE IS, 3fd H § MY ST &1 BT I8l g b Ig Sl MM iR
AT AR IR I8 g1 WIS 8, SHD! gTes & o I8 S RSlegH ol T 8,
H SHBT FHAT HRAT gl M d R, [T 391 BIST-BICT JISHIR 8, oY
RISETE BT Uil ST, AT BT ATl ST AT R S27 & THM BRI H Sl gAY
JEUNRT &, I9 FIb! dalas] & 1T, IT6! M gg™ & fou, S Ioli- & foIv I8
RSITeGRI 98d BRI I8 2 AR IR AN Dl AN AT o g i I8 Relleg2rT
I8 BIRIR ST § U F<A Y&l b || | b1 dredl g,

391 3% gl 81 al wiel IS ol &1
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g9 W Sl S9 o1 BT 21 89 SU¥ I RY IR © [ 99 Rolleged &l
Tofte N 9 forar S| 89 53¢ FHH § 1Y+ 91d I, g=dIg|

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now Shri G.V.L. Narasimha Rao.

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Mr. Vice-Chairman, Sir, thank you
for the opportunity. This Resolution is about implementation of the Sachar
Committee. We, as a party, had opposed the very idea of the Sachar Committee
Report that was commissioned because it was patently a communal exercise. It
reflected politics of minoritarianism and politics of appeasement. dg it gre §& ®1
RISTHIRT &1 U YT o1 3R I8 RISI- ARJANGH, TATHIIAT G RUET BT b
IVl o 3R fefafsta =i &1 Udh SeTexvr o1l 3949 <9 & AfH® gal @l ff
R, g9 & MR 1R S0 R SR 39 BHST BT Gab afehar off, foget qu q91
= o fhaT 81 /1 97 & A 9@l & R 9 89 99 & IR IR A2 ded
RSTd 31T HIRTST B W §8H &¥ & MR W [l g5 2, gford & Rl 1 g8 7l
IS S99 PR W BF g9 & MR, SIfd & MR IR A A 1, O R I8
fefafsra wromifa, fsfafsta a1 ve Ut 781 992

ABIGY, hadl Je! Tal, Sl SHP < 3iTh YHI H -Ta! AT, I8 9gd MfdhIl
fowg 8, SN <= 3l YBR | ol o1, oifhT 39 BHST 7 U Sffeota 9 fhar fo S
AIc urferarie, fagm |wr 3 gad, gt avf & forg gRIaa &, S97ar Wt Rorder agi
& GH b MR IR R B & d1g DHRAT 1R, dlich Yeb (21 AHSRI Dl U a9y
JTSTIfAd 1Y et T <97 § hael U fa91y &9 &l dgrdT o & foTu 89 319+ T,
THST & A1 3T GIR 3T IR A B Al & 2 YN ST [aR1e T2 5T, {3
9 TR ATS9d BIdT 21 ARBR Bl U T SHH] [RIE BT MY AT 9 TG &
g {1, ST, A1 {8 S 7 el STAUHC BTSNl &b USel IR ! Uaidd
I A & g HAT SN BT I A1, I8 T gHIAYUl &1 §9d 918 Sfd A1
T H3Y, St HIe ST =¥ 219 off, Y SeiH Irsgufel S & U9 R g=Idre IR
TR Ugel IR 9ed H 91 I, O AT YO HA S 7 B8 AT - He said,
'Government should work for the needs of the people’. UREKE %FQ DTH DT ANDR
P TR 8 3IR 918 § S8 fhdl Ioifad Wk ) I8 W) #8l fh ais aifafer
3iTw JdistHe ArgAIRfeSH 718! 81 a1fey|

HBIGY, Sl 3Fd HIel AT 2, I8 9 & 8% ANRS & ol AT &, B I b
foTT 3T 81 919 <2 & ggE HAT S A 1.7 BRIS BISBIeS Sldeied a1, df &l
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g, 220 BRIS BIfds AfeaTei gU €, 48 TRIS O9eH W 961 § Gl T, 39 IR
BT BT T B 991 &b AN 3R B TRI9 d9P B AT &7 Ig & ver= |31, & Al
ST &t -t A1, A9hT f[JhrT, TaaT faeard IR A9 faara & fore 7|
(@Tafcl wgIed Yo7+ §Y)
AT FHTART ST, 91 A1 T8 #5241 Sft @t §9 1 9 G3) aRE 9 ©
IR 39 UHR B ST ffaRaa 51T 8, 396! 89 a1y &-d € 3R 339 IR &1 )
g9 TR ORIy &= B

5.00 P.M.

SHRI A.A. RAHIM (Kerala): Mr. Chairman, Sir, thank you for the opportunity given to
me to speak. | would like to support...

MR. CHAIRMAN: We would continue it; you will be the next speaker.
SHRI A.A. RAHIM: Sir, thank you.

MR. CHAIRMAN: We shall now take up the Union Budget, 2023-24; Shri Shaktisinh
Gonhil.

ot wifep e Mg ;. g=rare, s #aeeal 4.

ot U : U Ahe | The Leader of the House.

SUSPENSION OF MEMBER

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, a very unfortunate
incident has happened yesterday where it has been found that on the social media we
are seeing videos recorded in this august House in a very, very unfortunate manner,
showing senior Members of Parliament in a very poor light. Unauthorisedly recorded,
it clearly shows that it has been recorded in the precincts of this august House and it
has been demonstrated and distributed through the social media. Even though it is
showing the hon. Members from the Opposition in a very poor light, particularly from
the principal Opposition party in a very poor light, | think, any such action done by any
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hon. Member--it is clear that only hon. Members are present in the House--to record
an incident, to record various Members of Parliament in their behaviour and distribute
it in the social media is something which is a very serious concern.

| am given to understand that hon. Members of Parliament have already
complained it to your goodself about this incident. The hon. Member of Parliament
had requested that you may kindly have the matter investigated and examined. The
hon. Member responsible for any such actions--this | would consider as a
misconduct of the House, this | would consider as a blatant and flagrant disregard for
the rules of the House--only bring disrepute to the entire august House and to the
entire Members of the House and to your Chair, Sir; despite several warnings given to
all the MPs by your predecessor, Shri Venkaiah Naiduji, the then Chairman of the
House, who had very categorically, in July of 2022, expressed his serious
unhappiness about such acts in violation of the rules.

| would urge your goodself to kindly name the Member who is involved in this
act. An appropriate action, befitting the disregard for the directions of the Chair,
befitting the breaking of the rules of this House should be taken in this case.

Thank you, Mr. Chairman, Sir.

MR. CHAIRMAN: Hon. Members, in public domain, yesterday on Twitter, there was a
dissemination of a video relating to the proceedings of this House. That was brought
to my notice. | took a serious view of it and did all that was required to be done. As a
matter of policy, as a matter of principle and to keep the sanctity of this august House
and Parliament, no outside agency’s involvement could be sought. But, since the
matter concerned the proceedings of the House, we had the primary material. That
was indeed a very painful situation. | would not name the senior Members with whom
| interacted this morning, but | invited them to my Chamber and sought their guidance
that if such a situation happens, what the way out should be. It is very explicit that if
the proceedings of the House are videographed, that, per se, is misdemeanor. That
itself cannot be sanctified. But if that gets disseminated and if you would see the
particular Twitter account, there has been a massive viewership of that, and it carries
with a message. | am told by the hon. Members and | have gathered it from past
record also that such a conduct is in utter disregard of the directions imparted from
this Chair. We had the occasion a few years back where videography by an hon.
Member in the House of the People became subject-matter of a serious probe and
the Committee then had taken a unanimous stand. Even a distinguished Member of
this House, while he was a Member of Lok Sabha, happened to be a Member of that
Committee. | went through the deliberations of that Committee and the
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recommendations are dictated by a deep sense of sobriety. To visit an action in
respect of one of us is very painful. While the matter was being looked into, | got a
communication also. | will read out the communication. It is from an hon. Member,
Shri G. V. L. Narasimha Rao. | will read the content of it."Notice requesting
Chairman, Rajya Sabha for inquiry of unauthorised publication of Rajya Sabha
proceedings. Sir, | want to draw your attention to a social media tweet which shows
that some Members of the Rajya Sabha has recorded the proceedings of the House
during the period while hon. Prime Minister was replying to the debate on the Motion
of Thanks to the President's Address in the House on 9" February, 2023 and the
Members from the Opposition were disturbing the proceedings. It is clear that the
proceedings of the House have been recorded by some Member of this House and
then have been given for publicity outside without the authority of the House and the
Chairman, Rajya Sabha, who are the custodians of the proceedings of the Council. |t
is a clear case of violation of rules and regulations and procedure of this House, and
particularly, the observations made by the hon. Chairman on 28" July, 2022. It is also
a clear case of contempt and breach of privileges of the House. You are requested to
please get the matter inquired into and take immediate action for protecting the
privileges and esteem of this august House by taking swift action against erring
Members of the House. "

Hon. Members, we take oath here and there is a constitutional prescription
that gives the Members a right which is not available to anyone else. It is available
only to those who are in Legislature, and that constitutional right is under Article 105,
and that is very categorical. What we speak in the House, the way we express in the
House, the contents of that, may have serious consequences for someone outside
the House. It might have huge impact on business, industry, individual reputation, but
then, that category is constitutionally disentitled to take any action. This privilege of
the House is very elevated. With this privilege and immunity comes a heavy obligation
on us. Every Member is required to be conscious of this. | had indicated in this
House that we cannot allow this House to be used as a platform for free fall of
information.

SHRI MUKUL BALKRISHNA WASNIK (Rajasthan): Sir, | have heard with rapt
attention what complaint has been made to the hon. Chairman regarding the alleged
videography. But, | would like to mention here that yesterday the reporting by the
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Rajya Sabha TV on the proceedings in the Rajya Sabha, especially at the time when
the hon. Prime Minister was replying on the Motion of Thanks was completely *

MR. CHAIRMAN: Hon. Member, you are a very senior Member.

SHRI MUKUL BALKRISHNA WASNIK: The proceedings were not correctly reflected in
the *

MR. CHAIRMAN: Hon. Member,
SHRI MUKUL BALKRISHNA WASNIK: Was the Rajya Sabha TV instructed that :

MR. CHAIRMAN: Hon. Member, you are a very senior Member of the House. |
thought you will be reflecting on the issue at hand. If you have any other issue, |
would welcome. You agitate it in accordance with the rules.

SHRI K.C. VENUGOPAL (Rajasthan): Sir, it is connected with the issue.
...(Interruptions )...

MR. CHAIRMAN: | will respond to it. Venugopalji, | will respond to it. Now, hon.
Members, as is emanating from one of the very senior Members of the House that
there can be some justifiable reason to engage into this transgression and if some
Member feels the dissemination of the proceedings of the House, in his or her
subjective opinion, are not upright, they can do it. Hon. Members, | would like to
indicate that two are distinct — one is contempt of the House and the other is breach
of privilege of the House. If any hon. Member, this side or that side, video records
the proceedings that, per se, by itself calls for exemplary action. But, if there is
dissemination, it is aggravated. If the dissemination is with a tagline and very
extensive, | being one of you, | being custodian, to ensure things act in accordance
with law, | have no option. | have to take action. Therefore, what the hon. Member
has said is not connected with the issue | am saying. In such a situation, | have to
communicate with heavy pain.

* Expunged as ordered by the Chair.
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SHRI SHAKTISINH GOHIL (Guijarat): Sir, may | take one minute on this issue. AT
FHIYS Heled, | 3™ Rith Geb JSITReT HRell gl 317 379 g UR I &R %8 &,
TE N R B TR frsdl o 219 & uRfif$T, 9 sriwel 81 a1 UTferdmic, it is
always open for the people. I¥3Y v I I i | %\r, I8 PIpSRI T8l Bl
Committee proceedings are confidential. Whatever is going on in the House is always
open for the people. SATY RIS &1 &< &, UF-HITSAT &1 21 Sl B 4l BISH
H BIBT ®, Wa! 81 Y81 & T TeAd &1 IET 7, SN 9T S| 3R I Pls S V& §...

MR. CHAIRMAN: One second. Shaktisinhji has come out with his stance and he says
that the proceedings of the House should be in public domain and, therefore, every
Member of the House should be in a position or anyone who feels in that way to go
about video recording and disseminating it. So, hon. Members, all | am saying is this.
The issues are different. The case on which | am reflecting at the moment is that an
hon. Member of this House has used an electronic instrument to video record the
proceedings of this House and that recording has found way in public domain by way
of someone holding a Twitter account and that action, hon. Members, is in utter
disregard of the directive issued by the Chairman on 28" July 2022. Limited to the
subject, ...(Interruptions)...

DR. JOHN BRITTAS(Kerala): Sir, | have a suggestion that if at all you feel that it is
grossly offensive to record the proceedings of the House with an electronic
instrument, and if at all you are going to have an inquiry, you should go with
retrospective effect. ...(Interruptions)...

MR. CHAIRMAN: Thank you. ...(Interruptions)...

DR. JOHN BRITTAS: And, | remember that there have been instances
...(Interruptions )...

MR. CHAIRMAN: | would urge you, if | have given you the floor... (Interruptions)...
DR. JOHN BRITTAS: Just one second, Sir.
MR. CHAIRMAN: What is the point that you are making? ...(/m‘errupz‘/ons)...

DR. JOHN BRITTAS: | am coming to the point, Sir. ...(Interruptions)... If at all you
are going to look into this matter, you should go way behind also. All those instances
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of people recording and putting on the twitter or social media have also to be looked
into. ...(Interruptions)... And, second, day-by-day * ...(Interruptions)...

MR. CHAIRMAN: How many times will you say the same thing? You have made
your point. ...(/m‘erru,oz‘/ons)... Hon. Members, | have pleaded with all of you that
when you reiterate a point repeatedly, it loses force. Every human mind is bound to
be tired of it. | have pleaded to all of you that it is time for us not to find a precedent
or an example for sanctifying an unwholesome parliamentary practice. Let us look for
a situation to move ahead. People find an example in what had happened earlier.
Today we find what had happened vyesterday. | have appealed to both
sides... (Interruptions)...

SHRI K.C. VENUGOPAL: That is a part of the history, Sir. ...(Interruptions)...

MR. CHAIRMAN: One second, please. ...(Interruptions)... Yes, Mr. Venugopal.
...(Interruptions)... Mr. Venugopal ...(Interruptions)... | will tell you why | have
called Mr. Venugopal to speak because Mr. Venugopal was a Member of a
Committee that rendered a Report unanimously with respect to a Member of the
House while he was in that House. Now, you will have to be a little more senior. It is
the House of Elders. ...(Interruptions)... Itis the Upper House. Dr. Singhvi will
enlighten you on that. It is a different chamber. So, my situation ...(Interruptions)...
My situation is that howsoever | may find it very painful for me, | cannot but take a call
of my duty. | cannot shirk it. | normally sit in the House much longer. You would
have noticed my absence today. My absence was noticed because | was
...(Interruptions)... On this point, Madam? ... (Interruptions)... But, let me inform
Mr. Nasir that a Member of the House does not need support of another Member to
seek my attention ... (Interruptions)...

SHRI SYED NASIR HUSSAIN (Karnataka):  Sir, she had been asking for five
minutes. ... (Interruptions)...

iieht Ioid I919 (BTIRITY) : |HTUT Sif, ST §Rise gall, faex o St difsar g«
<81 2 3R I Sl USRI GaTl, I8 H SMTd] g1 =Tl g1 H IaI Al T ¥ 37Ts g
Ue 1 84 VAT H2qd 811 § b I8 UferTe 99fa o =€) 7, St e g, i
fe@rd 81 ®El 9 Bl g uIikifergc! 81 X2l 7 {5 fauer o1 a1ai o1 Ta1 faamn Sian gl

* Expunged as ordered by the Chair.
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AR, H ST TR Il 918 Vel § [ S9! S [degrel 9 ool 4 8IHl anay,
T U fauet BT 959 B & folU 59 d)g BT NfSAT IRk fhar a1 81 Thank

you so much for the inquiry.

MR. CHAIRMAN: Hon. Members, ...(/nterrupz‘/ons).. please. | am extremely
cognizant of our privileges. We will not allow an outside agency to make an incursion.
And, certainly not when the primary material is with us. | have spent a lot of time
looking at it. Mind you, my mindset was: can | avoid this call of duty? | immediately
got a copy of the report rendered by the Committee of which our distinguished
Member, Shri K.C. Venugopal, happened to be a Member. That has gone into it.

Hon. Members, what has been indicated so far, an hon. Member, Shrimati
Rajani Ashokrao Patil, engaged into this unwholesome activity. And, what has been
seen is a matter that must engage our attention. | cannot, from this Chair, afford to
be conclusively judgemental about it. Prima facie, it is indicated, and what is
indicated is sequential. That being the situation, a call will have to be taken with
respect to..

AN HON. MEMBR: Sir,..
MR. CHAIRMAN: Please.

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, we are grateful that you
have been seized of the matter and that you have investigated in detail and been able
to identify the concerned Member of Parliament who was indulging in this extremely
unfortunate act of recording the proceedings of the House. Having reflected on what
you have just said, and agreeing with your comments that despite so many warnings
and despite your predecessors also taking note of this and warning all the Members,
despite your own endearments to all of us, to maintain order and not break the rules
of the House, with this background, | think we should take action in the matter, and |
would urge you to kindly name the Member concerned for appropriate action.

MR. CHAIRMAN: | am constrained and in deep anguish and pain. It cannot be more
excruciating than what | feel. Shrimati Rajani Ashokrao Patil is named by me for
having engaged into this. ....(Interruptions)..
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SHRI G.V.L. NARASIMHA RAO (U'I_I'AR PRADESH)t Sir, | had given notice in the
morning requesting you to...(Interruptions)..... | am submitting notice under Rule 256
of Rules of Procedure and Conduct of Business..

MR. CHAIRMAN: Rule 256! Go ahead.

SHRI G.V.L. NARASIMHA RAO (UTTAR PRADESH): | have proposed the following
Motion to be adopted by the House:

“That this House having taken serious note of unparliamentary,
unprofessional, contemptuous, unbecoming of a Member of Parliament, conduct of
Shrimati Rajani Ashokrao Patil regarding recording, slash filming of the proceedings
of the House during his reply to the Motion of Thanks on the President’s Address by
the hon. Prime Minister on 9" February, 2023, and, then, giving it to others,
publishing it on the social media in utter disregard to the authority of the House, and
the Chair condemns the conduct of the Member and resolve that Shrimati Rajani
Ashokrao Patil be suspended from the service of the Council for the remainder of the
Session.”

The question was proposed.

SHRI K.C. VENUGOPAL: Sir, can a Member move a Resolution?
...(Interruptions )... What is the precedent? ... (Interruptions)... You are violating all
the precedents. ...(Interruptions)...

MR. CHAIRMAN: One second. ...(Interruptions)...One second. ... (Interruptions )..
PROF. MANOJ KUMAR JHA (Bihar): Sir, ...
MR. CHAIRMAN:: Prof., would you keep confined to the point in issue?

PROF. MANOJ KUMAR JHA: Sir, | will not take more than forty seconds, and | will
just say this. On the recording, whatever you say, we are with you. It is unfortunate.
But the rule of law also says that the matter should be investigated, as in the Lok
Sabha, there was a Committee. Please form the Committee so that the so-called
accused also gets a chance. Otherwise, it is arbitrary, and it does not follow the spirit
of the rule of law. That's all.
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MR. CHAIRMAN: Dr. Abhishek Singhvi.

DR. ABHISHEK MANU SINGHVI (West Bengal): Sir, | am not going to the other
issues. But the learned Member just mentioned Rule 256.

MR. CHAIRMAN: Yes.

DR. ABHISHEK MANU SINGHVI: Obviously, they are factual matters. There will have
to be some notice, some response. There are no facts, | think, with nobody, and the
facts, maybe, this way or that way, we don't know. But reading 256(1) as it is, the
issue may not arise, it may not apply. | will tell the learned Chair why. "The Chairman
may, if he deems it necessary, name a Member who disregards the authority of the

Chair ..." | don't think there is a direct disregard in that sense, but let us go on.
...(Interruptions )... One second, one second ... ... (Interruptions)... Allow me, Sir.
...(Interruptions )... There is no need to ... ... (Interruptions)...

MR. CHAIRMAN: Hon. Members, it is a very serious matter. It can't be more serious
to me than you think. Hear him in rapt attention. Dr. Singhvi is a distinguished senior
advocate, a jurist. We must lend our ears to him.

DR. ABHISHEK MANU SINGHVI: Sir, | am a humble Member of this House, and | am
only quoting the same rule which my learned friend here relied upon. "... or abuses
the rules of the Council -- now the next words are important, Sir -- by persistently
and willfully obstructing the business thereof.' Even for a minute assuming -- and
nobody is accepting, | am sure -- that there has been some error, | don't think we
have reached the stage in any manner whatsoever of being persistently and willfully
obstructing the business thereof. This requires a course of conduct, a pattern, which
is consistent, persistent, | mean, apart from, you know, to use the loose phrase 'first-
time offender’, it is also something which requires a lot of investigation before you
could consider any further action. That is my humble suggestion.
...(Interruptions )...

MR. CHAIRMAN: Anyone else in the House who seeks to make a submission? Prof.
Ram Gopal Yadav.

1. I MUTA ATET (SR IS : ABIGY, HHI-HH VAT oFIdl 2 {6 39 9= 98 o
Teh g 1 BICT- GATId BT w0 of [721 81 19 918, 9 Hh¥yell B ol & b 3HD!
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S | g7 ST SR SR bR INTY1 QT &1 T IE &1 T &, 1 Big UBTS g
AT Tl QAT Ugel Wl SOl R gaN 21 H M I UIeHT et b g/l S
AR 7 <RTT1 31t 31u= et 21 fh et 27, 31191 ST 81 BT |, T8 dof YR &4
TG | $AITY H daal g§:-

e e R 2, s ) g g

1 Iy TRIed : W), § R I8 ISR B3 [ 3119 I8 Ruelae SifoTy b a8 aga
IR B b1 B, STV T8 311 7 81, 39D (oY BT 7 B 39 TR VR BT aeIDH
gl ...(aEH)...

MR. CHAIRMAN: Bhupenderii. ...(Interruptions)... | will call you. Please. Rule?
...(Interruptions ...

iaRoT, 99 IR STerarg aRacd F31; 3/ 3R AR #34t (3ft U= a1ea) - R, A
Bl FeH 7 gAY &1 § TS F&= F Uh g1 IO A8dT § b Sid dARAT A8d T
B B...(TaeT)...

MR. CHAIRMAN: Bhupenderji, confine to this issue.
SHRI BHUPENDER YADAV: Yes, Sir, confining to this issue. ...(Interruptions )...

MR. CHAIRMAN: Yes, | am asking. ...(Interruptions)...

4 YOS ATET: TR, el 243 BHLAT FIC BIAT 2| AT el 258 H 3R Blg wioTT al,
I Wil @1 k1Y 81 J8T 2, 981 I I 31 FET PR & 8, b I Biefl Bl
fRIer R Y AT ASAT I AR Ufeelds H APpolc HAl, I§ 39 AT Bl
TH & $ IR BRATS DI ST AT ..(TAHH). .

MR. CHAIRMAN: Hon. Leader of the Opposition; on this point.

fuer & e (s Af&rBIojA @=A) : TR, NS WHEH T ST T8 U 331 &, T MU
Ugel Sid, S-RTINT BRA B 1 DIl SRR & 915 PR dls 9 el 7, I
Y P 91 31U STd! 99 B Adhd &, 3R Ugell IR 8, Al ATH B Adhd &, 31
AT el &l MBI SIREH & IR dcd, IG AT &1 MY Rt Sfer arct &
Il TR 3R d dr, df AT MY Bifl W) Il <, VAT o <8l 81 AT
..(TALT).... TAIAY H AU B1Y SIS Al HRAT § [ 59 AH DI SATQT A
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TGISTI 3R AT $9 I Y, <l 39 G+ H 980 $B gl &, IR U 41 §aIT 3fR geR
9 1 91 g1 3T 319 98 Bie ST 319 I8 37Tk AR 31T & 31X 3777 39 TR
1ol ST S gaTa # vl 7 &ifSiy| 31 I8t B8 Bl

MR. CHAIRMAN: One second, please. ...(/m‘errupz‘/ons)... Hon. Members, | will not
appreciate any Member rising without permission. Hon. Members, | will get all shades
of opinion, for a simple reason. This is too serious a matter for me. This is too
serious a matter for the House. Dr. Santanu Sen. Say it briefly, on the point.

DR. SANTANU SEN (West Bengal): Sir, | would definitely be on the point. My
submission is that surely videography should not be done inside the House. | do
agree with you. You may please form a committee and inquire, but, at the same
time, my submission would be, another part of the story is remaining untouched.
Can our learned Chair take any step to see that *

MR. CHAIRMAN: Hon. Parliamentary Affairs Minister.

WS B W3, B 3, T @ w30t (3 U=t Sire) 9%, § g1 8 $HEl
TS g b 54 RS TI8H el | U1 &1 3RS g3l o1, T4 I FHY S dIRH
H-11T debal g ST had given a very strict direction. Very strictly, on that day,
there was a direction that such incidents shall not be repeated; if repeated, there

would be strict action. That was also told in this very same House. As mentioned by
Shri Bhupender Yadav, rules are made by this House. Secondly, | don't understand
what they are saying about partiality and impartiality. This ruckus, standing and
dancing on the Table... ... (Interruptions)...

MR. CHAIRMAN: That is different. On this point... ... (Interruptions)...

SHRI PRALHAD JOSHI: If they feel that all these things should be shown on the
Rajya Sabha TV, then what message are you giving to the people of this country?
This is what | would like to ask them. ... (Interruptions)...

DR. AMEE YAJUNIK (Gujrat): You never show this side. ...(Interruptions)... Be
truthful to your own self. Speak the truth. ...(/m‘errupz‘/ons)...

* Expunged as ordered by the Chair.
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SHRI PRALHAD JOSHI: Sir, whenever they have participated in a discussion,
whenever they have raised a point of order, it has been telecast promptly.
...(Interruptions)... Sir, on 28" July, 2022 this direction was issued. | would like to
read that out. On 28" July, 2022, Chairman observed that some Members, in spite of
clear instructions, are filming the proceedings of the House and giving it to others. He
informed that since such acts are totally prohibited, action shall be taken against
those Members violating the instruction and found in possession of the recorded
proceedings of the House. The Chairman also named the Members who were
displaying placards while standing in the Well of the House. This is what was said on
that day. So, | urge you, Sir, that strict action should be taken and such bad acts
should be totally barred. ...(Interruptions)...

SHRI ELAMARAM KAREEM (Kerala): We are discussing a very serious matter. Any
decision should not be made in a hasty manner. We have an Ethics Committee. That
Ethics Committee may consider and examine the matter and find a solution.

it Tie REmt (IO : R, g=0a1g | 6), I8 <1 99 DI ST B, i 3Tq
qHE &, 954 3R db qAS &1 Ax, H Sl g9 R8T §, 9 3T M+ 39 T g
I8 Sl ATY el 256 D1 (1) 3R (2) Ul &, I, IFH 4% U a1d IR §H SRT-91
95, 98, I8 S]] &, §D (91 Il BTH &1 T8l Felv - 'l 98 I Fevy BT 719 of
T, ST WHTYIS @ JTEHIN Bl 3T BV R, g @l s Ael of fh 3mud
3IDBR BT IUET BN ...(FAHH)... § % Rk B BT § IR qv-a77 IR-9R,
IR-9IR, 54 § IR-IR B8 &1 §, I8 b RITel SRIST &, W, I8 IR-IR el 2!
TP gRI 'IR-IR' T 2 AR 'SIF-gHHR' & 5T U & BRI H I STe7dbv
(AU)... BI-A qUe7 g, IS W AHY § TS AT 75 FH & [T BT
SHUYT Y Al, VR, U A WIS HICThTg B AM2Y| Ugel IR "S-G5 afely
31 &1 'IR-IR', WX, I8 el SRS 81 W), MU U R1Y 8 [ * 3R U aR
31T $IMRT B o, 1 SIRT el ball

it Ty : i, el

3l v ARt : W), S5 A1 FHRIT U 2| 7 I8 SH-g9dh?' 8 AR 7 I8 IR~
IR' 8 3R 99 Tb 'TR-IR' S-HTRINT H 7 37T SU....(HILH)...

: Expunged as ordered by the Chair.
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MR. CHAIRMAN: The observations imparted by the hon. Member fb * These are
disapproved. They will be expunged. | do not want to go further.

#Y YIS 1T : TR, AR 3T I8 P15 [P~ bedl JAUTARCY 2, gD [Salle
forar SITQ1 TR, v e S S S 38T 8, I8 SFuIferies] §, 39 fSaie fean
SITTI ¥R, T8 IR SR RIT B

MR. CHAIRMAN: Bhupenderji, Tiwariji is a very senior Member. | have taken note of
it and | am deleting those observations. They are ex facie defamatory and not
wholesome for the Chair. ...(/m‘errupt/ons)... Please listen to the hon. Member, Shri
Jawhar Sircar. Jawharji, address me.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | would, with total honour to the Chair,
submit that the Chair may not undertake an act that may not be sustainable. | would
submit that there are words 'persistently’ and 'wilfully obstructing'. This does not
make any provision for an ex post facto judgement. Twitter handle is given at a much
later time, outside the House.

How does that mention in the Twitter come in with retrospective effect to
disrupt the House? | am not advocating it, but these are the questions which may be
raised. We do not want the ruling of the Chair to be questioned in any forum of law.
That is my first submission. My second submission is these two elements,
'persistently’ and 'wilfully obstructing with retrospective effect', that | have
mentioned, we beseech upon you to ensure a broad degree of fairness that agitation,
however fair, was not covered at all. *...(Interruptions)...

MR. CHAIRMAN: Hon. Member, you have made your point.
SHRI JAWHAR SIRCAR: Thisis ...(Interruptions)...
MR. CHAIRMAN: Hon. Members, | need to hold out an assurance to the Members.

The hon. Member has indicated that our action should not be such that some other
authority can scrutinise it. | assure the House that there is no authority beyond the

: Expunged as ordered by the Chair.
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Parliament to scrutinise our action. | further assure the House, there is a constitutional
prescription to that level. | indicated so on 7" December, 2022. | reiterate. We are
the ultimate architect of the Constitution. There is no authority, under the
Constitution, that can even look at the issues that are meant for us.
...(/nterrupt/ons)... One second. There was a suggestion that we could immediately
investigate the Twitter handle through agencies. | said, "No; that idea doesn't occur
to me." And, that suggestion came from a distinguished Member. | said, "As the
Chairman, | will vindicate the trust of my electorate. We will deal it in-house and we
will not seek any outside assistance." That is number one. And, number two, the
hon. LoP has made a very significant point. | will react to that once | have heard all of
you. And, with respect to interpretation of the rule, we can't have a better lawyer
than Dr. Abhishek Manu Singhvi. On a lighter note, | can tell you -~ we need to be in
lighter note because we are dealing with a very serious issue -- that this is one case in
which Dr. Abhishek Manu Singhvi has rendered good opinion without fee.
...(Interruptions )...

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Sir, you can offer to pay him
in kind also.

MR. CHAIRMAN: A Chartered Accountant is reacting to a senior advocate. You see,
one person in this House, who is very eminently suited to enlighten me, is observing
reticence, and he is the hon. Member of Parliament, Shri K.C. Venugopal, because
he was a part of the Committee, and | have spent time to read the entire report. And,
that report also takes care of the concern being expressed by the hon. Leader of the
Opposition.

So, hon. Members, taking note of this motion, taking note of the sentiments
of the House, the hon. Member, Shrimati Rajani Ashokrao Patil, and before | do that,
taking note of very significant enlightening response and reference by the hon. Leader
of the Opposition, the entire matter will be probed by the Privileges Committee. And,
till we have the benefit of the recommendation of the Privieges Committee for
consideration of this august House, going by the situation and what | have seen, |
don't wish to be judgmental and none in the House can be at the moment. But, a
strong, prima facie situation has emanated. Shrimati Rajani Ashokrao Patil is
suspended for the current Session till we have the benefit of the Privileges
Committee.
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SHRI MALLIKARJUN KHARGE: Sir, you are not allowing her to speak. At least,
allow her to say something. ... (Interruptions)...

MR. CHAIRMAN: All right. That is fair enough. The hon. Leader of the Opposition
has made a very significant point. Yes, Shrimati Rajani Ashokrao Patil.  Shrimati
Patil, before you take the floor, we can indicate to you one thing. You have heard
me, | am sure, with rapt attention. | have indicated as much factual situation as |
could share. Sharing more of it would have been pre-judging the proceedings of the
Privileges Committee. As guided by the hon. Leader of the Opposition, if you have
anything to say on this point -- which normally is not the pattern but | find it
wholesome -- go ahead.

S o SreNaRRTa wife et (HERTEY) @ R, ford oRE 9 39 9WIE # 91 81 &1 8,
T T 2 o 3R foredl & QIS Tel IS TTeteh! Bl & 3R TR I MY 7T of-
o DR S TS FOIT Q3, Al G AT @ fob Sl S wId =1 A1 $ 6R 4 A 8,
I fth D1 T8I X&+1 Bl DI AfTBR TE1 81 3R AT ATed & ol AT Y31 59 A b
foTg &1 21, o1 arel A4 e & foly WRedhe R Iahd 8, § ST 41 < Febed!
2189 U U4 BR 9 3Md 2, S8l IR BAR U WXBR 6 ©, offh (79 a¥8 4 3Mu
3R WA, dLOLGL & AN T S Slelld BT DI IR DI, S HT DIg
q1...(agmM)...

MR. CHAIRMAN: Shrimati Rajani Ashokrao Patil is suspended for the remaining
period of the current Session until there is a report for consideration of the House from
the Privileges Committee. | put this motion for consideration of this House.
...(Interruptions )...

The motion was adopted.

THE LEADER OF OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, this is unfair.
This punishment is not according to the Rules. ...(Interruptions)... We are walking
out. ...(Interruptions)...

(At this stage, some hon. Members left the Chamber)
MR. CHAIRMAN: Taking note of the sentiments of the House, it is hereby directed

that all steps, which are applicable for a Member who is under suspension, be taken,
and this will be effective during the remaining period of the current Session, subject to
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a Report being made available by the Privileges Committee for consideration of this
august House.

THE UNION BUDGET, 2023-24 *#

MR. CHAIRMAN: Hon. Members, now, let us take up discussion on Union Budget,
2023-24. Shri Shaktisinh Gohil, not present; Shri Arun Singh.

it 3ruT g (STR IS : ¥gdTE, JIRAT AR 3NN § Hv1T golc 2023-24, Sl
AT o w31 St 3 ge #31 Sft & g | @ 2, 96 99 | dle & oy
TSl gl

09I H o W BT E, SN fauer 1 gifiéai, S U9 Uil &, 93 w0 |
3T - 37T FBTAT IAThR HHG H TAR ST DR 3R IR-FFHGRIT TR B
F 918 W9 A dIBIASC BRell ol 9 I8l W el §, Bl Al AR ST AT
..(TAY)...qd H I I H $B AR FdTa1|

I golc FIWIY R qdaard) 41 €, 3iiq a4l &3l & forg 2, =8 Jwrg &
SR-GRTS] & 779 &1, BT T2l b FISR o e I, STR-HIHIR b A1 A SThR
SR-GRIST o 9 Bl, T8 -ATHHART b id 8l, F4T &3 & [ 39 goic 4 $8 1 $B
Bl

(SurHTafer HEISd 15T §V)

a8l al Al & foY 59 9oTc # &I 3@ 11 € SiR S¥Ifely 1T <97 U
e 3 A 9T 31 S B g2 R T 8, A< B e 81 g9 A1 I1a § b
ST 2013-14 BT FOIC IATAT AT, IH FHY JUIY BT AXBR Y 3R IH AR BT IThed 2T,
wwmﬁwﬁ%wﬁw#wwﬁeﬁ IBIM I FHY P Foic Bl
SATHUTT IOIC HET AT, SR IoIC BT AT IR Fel 3TH I ~ToH HEl ATl §H THR
& AT S S ATl IH HY S9 2013-14 HT FoIC AT AT, Al 3Tl AT A &I
ATl AT 3R 39 g 41 1 goic ULl g3l 8, <1 2024 ¥ SAlch [T BT F=1d BI4 arell 8,
IfhsT 39 9oic & IR H fhdl 7 41 I8 Ieg 78] Pal fb I8 TR ol & I
AT HTIAT TIOIC B, diedh AU 7 U 81 d1d bel [ AT il <1 I8 Sl goie a1 5, I8
297 & folu, FHTST & forv &, It APl BT goic & 3R 39 91d B! SR 2T Bl

TS|

# Further discussion continued from 9.02.2023.
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HEIGY, 31 3MSH! UTST & Th Al &, [T 2013-14 & oic & IR H UH
9T Fet &Yl 3T 3 HE-T sAfTY Wl STHNI & fob 7T 31T 3MTeH! UTet Biod & A1
HH U A A BR T I8 8, UH-GER BI 4181 H 918 ST B I I8l 8l B
g | T o 9 ford TR I U A1 fel &x S0 PR X2 &1 <IfhT S 99y 31mH
e et & ofiY AT 9 2013-14 & golc b IR H hal A7 {F a7 92 S, san
YR B 3D IRBR H, MY 5T YR B f§97 U 3T <11 fhedd Sfhikic
g, SUB] HY QR B YT Aed 6 T 37 ATGH] 91ST & a1 7 W B arc
3R UIY BT TRBR FRT ST JoIC AT T AT, SHD HUR U dRIh F YA Tel
fear o, faRTy b o1, oifh a1rst o1 areHl Uil Sy &t ‘&' S 99 g ,
$IFIT I8 I E 1Y heH H HeH el B I Jal 2l fhadr g1 uRad= 31 77!

ST 201314 BT ToTC IATAT AT, AT g8 JUTY BT AR IoTC 211 AT JBT T
S]] 8 b U 4 Toidl, Yisedey ° RAd &-1g ATl I9 gordl 1 511 R a<Tg, Al
IE g1 {6 10 § 9 7 YR ARG 9, Fifdh S 9 AR 3R TSR 2 THR T,
eeTel B TleTar 2T, Uiferdt IRTfIRIT ol I8l a& & g fRufq off fp o9 forgwrw
St SRTFR di~s & foTv faeer T 9 f S9a1 25 fIferaT SieR &1 s9hRTdR
d1-8 SHgI BT AT, Al T8 ST STo)] 81T feb YR ATeha o &b qTG WY STeh! dT8R
41 71 e, d 3.75 faferar Siar 81 1 ury, wifdh= 3irst <Rag, fRIf gaell g5 2
31TST 9T #31, Al St & g 5 IRFRANT [Aepa 951 T8 21 3771 9 31fdd
UHSI3TS TR H 37T 8T 1 37l 2020 | by e, 2022 & §149 BT ATl § R4y,
al STef 3.75 faferas STar Wt F81 fiyer 2, ot 887 faferyd STeR Tweiens wRd #
AT B1 T UL Hall, AT St Bl NI IR IRINT 8, S B1H WX WRINT 281 BRaT
Rerd o) R I8 7 {6 st wRd # 572 fAfera Siok BRe Refd 81 89X :1m4-
URT b ST Q2 8, d BTell | [OR V8 &, d8l HRT WO BRI Refd F 4R1g3M &1

AR, § U 9ISl 3R qar1 g b BRasl, 2013 § A=GHFRT [
159 2.8 o, Aded 2013 H T AYHFRT W o IH FHY ABRAT Al ST
BT T Y| S rfaRRAT Bl T2 P YT HAT St Bl AT 71T, T IHDB! AhR Tl 3R
31T [RAT fdepel gaell g3 4@ B! 2l oiad Bl 'S SMIRRE' ISl 2, I8 A
Y I YR & RIAT® & I8 B, T a8 ot A1t S ol N & IR H 3R 9Rd B1
T & IR ¥ foRgs | U9 3T I AP 8! U5l SIH forar ™7 8, 'The Indian
economy remains a bright spot in South Asia." TS TRTAT § YR &1 rfeder Udh
STgC WIe, AT AHD I 3T W &, I8 a1 'S gopHieRe H3rsfi = fordl

B9 QD] AT © [ 2010 I DR 2014 BT RATY 1 @RT9 21 1, 2014 H AR
sHHM! B fRIfT Ig ot for &9 fava § ed e wR 91 afds ger= w5311, o 7 st
DI AT Y, ITBT S TSI o1, S9! I A1 &, IHDT Aol I8 gl b & faed
3 Iad] ot FFIRRAT 97 T 2| ITHRIDBT BY AN Xl =1 370+ Rad 4 dar & fo
2027 H YR - STHAT 3R SITATE Bl NI BIS &R, TR So! referd=ery g5 S| I8
1 AT el ° dal 81 fauer & T BT, B & AN Bl 99 R J1 ¥R © Fol,
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ITh! GT8Y DI TOIRTYT IR 9RINT &1 G18% P o2 Sl Hed ©, d S9! ardl Bl D
GAd &1 W1 39 196 B 6 1 9 oA 9 ' S HifRe ', AN TCTell 37aT HRd
& IR DI Sl Ao IR DI AT & IR H, R DI SHIFH & IR H TR o
BT 8, BH A B Id! d1dl Bl a1 THST B, 39 IS Bl 961 IRIB BT 1=y,
T D! 9161 IR Ie WRINT &

AR, T g1 § AR @t R - aaerch 11 381 812014 9§ vgal T
g~ § gaRl (R I8 ot fob givram aretedt ot 3R AR e 2T, <l 37Tl HRd
Jrefar 8 IR gIrT Gl 2, g URaci M7 &1 S8 B 3MSTal & 97 H 3R IHD
a1 A AN 3 U U1 S@T AT, Gad 79 H Ig QAT AT {6 IR TG erel &l,
eRRherTell 811 fahid WIRd &1 AU T 79 | &, <ifdh (U6 ©: g¥ahi 4 Uy &
AN ¥, BT & AN A 9GR8 I 26 (61, IHH g8 JU1, QU1 81 I8 7471
3ITST AT ST &b e H I TGl WK, SRHRATSA WIRA P T DI 8H ART U
HHd & WY H B 3IF 9¢ 32 © 3R 2047 IH I8 Adbed Rifg &1 U & ol
2047 T, JATSIGT & A BIA b Sl 25 a4 BN, ITH &9 b FHGTSl WK,
STRherTell YR 3R fAw R HIRA & & I U B <l

ATdR, IoC H AN B 91 $Hal T 519 Foic 4797 141, 79 Tk,
T AT MAHBATST & R H AR TAT| FIh! I8 HATH 8, I8 a1l [pdl J fodl
T8I 8, 9 BT Uh-Tdb fth I8 ST & b ARbR Bl il & bs fdmg H 3R
PTs BITT ®, A1 < BT IRIG BIdT &, I BT T BT B, <90 BT dfId BIT 81 ARBR
&I R & b 95 # nfearfial &1 wearor 8iar 8, Sfodl &1 dednvl 8l o,
fUos! BT AT BIdT 81 U dxId I g 91 T oI ST ©, I8 91d G Ffad &l
gl B, SAMTY 3FR 39 IR H UISTe HIS a1 FHEdl &, af <91 GdT el gl Tl
HRT & {5 S-S gA19 BT €, S Al H A7) S B ArBOadT iR 31w gl
ST 812014 & FAME & 91§ 2019 ¥ S G g, 9 gA1dl H Sroidl Bl 5 HRIS dic
31fdres el 2024 & S gAME BRI, S gA1dI § AIGT ST & M 9 5 HIS dIe AR
3fferes el 59 IR &H Ul 9 4T 3ffdres HIc S &R I, I8 a1 fquer &l JHs]
oI AR A1 TRl & YR R, FHERN 6T & MR IR BRI
Lot bl 91T R T 5 A1, 1 yeare #ai1, i Fv=s Al Sff 7 9l i 8RR
&3 BT JEE BT 1B, $71 A1 MYRT IR &I HY H I goic AT T 5

6.00 P.M.

H g AT AT =R [ 2014 H U & FAHI H ST R BIUST g76H 1, IHD JhIacl
¥ 3ITST S ARt €, <eT H 99 UpTR A RN bl A4 81 R8T 6, ATST 9T H301, gl St
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& Igd H IR BUCT $THH S 81 75 7, I HIUCl ITHH 9gH 1 A, 97 TR &
TS B, T8 2014 & 1ol H ST B

AEISY, goIc Bl ITSSl U8l 30 oTRG HRIS BN W FHUX T8l BIdT T, 379 I8
45 ARG HRIQ BY I T 2| 519 &1 ATl gl goic I 141, 41 I8l gd fad w3, &
feregwRe Sft 7 9gd 9S1-9S! a1 dal off, IBH FET A1 % heha Shiie 6.9 | 7
R B T T, 3T 3H HY dgld HIA? & ANl A IS¢ F9 gU $el fh
faerRE Shl, I8 dIfds-19 &1 99T 7, haeRyT 91 of, a1 g St iR fhvper
SHRIE & 910 B B 817 Afh b Y 981 IS I TR S-81 91 hatl 39
del foh UsATHel RIgURIE &1 a1d 81 BT a2y, difdh Swai I 921 91 Hel|
3T Tciior g & fob srefeyaren qed) R o 8 ®1 2022-23 # fhvwd Sfhlie 6.4
URIIC T, ST 2023-24 H 5.9 UR¥< AR 2025-26 H foxfig €T 4.5 R™AT 8T ST,
T UH3TREITH & &9 HI A Tl &, I8 I i X291 U & FHY HE Bl
I T2 8, TS 6.6 THC, ST WIS & 915 BIelT AT, I 95 AR WIS TE] del
9

AEIGY, SRINGC o ¢ SISl - B9 J81 I aTed {dh S ARIHR ST 2,
SHT URINT 37T JI! S UR 9T 81 2013-14 H < H 3MIBR S1AT 3.6 BRIS | 3R
g9 fhaTHl Bl TSI Bed ©, Al 51l ITIHR ST 81T 8, S BH G1F BRIl BEl
IIfET, Hifdh ISHT AT TR BT & fTT W BT 8, ST STBT THTH 11
IV 3R SW T BRET & WU H ST ST 1V] I8 WRAR & IR MR Bl
THToT B fo T8 2013-14 H 3.6 BRIs Re=d W Sy off, 317 & fI9 Al SRR R,
IHT AR TR RN BT 591 Sa1eT favarg © fh I Re=d 3.6 BIs W 6.5 BIS 8l
TS 8, 399 9Ifed gidr & fb ot &1 fagarg SR WRINT 9id) TRPR W) 97 81 39
3fieh el Pl AT HY P ? IAT BT Teloll § b 2013-14 H Sl STAINGE <o
ST X2 o1, 98 5.6 UR™E AT, ST 379 6 URC 8 AT ©12013-14 H STSRINGT S
4.4 UIT AT, 3 g 5.1 IR 81 T &, AT SRNTE 3R TTSRNTE ST BT NI
Ife SH1 STl | e, 91 I8 oW idR §¢ <81 §, S99 I8 Ydid 8idl © f& <91 4
anfeyen FHfg A 31 TEl 8 3R T Ca W < 3B &

IS, 39 H HEWS &I a1d HRAT g § BT A P S1F DIIS-19 B1
HdHe 3T, AT BIAS-19 F AdhT & AT AR Yebe1 AAT T BT ASTg b FHY 429
TR P S QI Y, STP! rfaRen ST T 3R IfS &9 TSI B d1d BN, I 99
HHY b BT TSI DI §7HA 93 YRUCT AT, STHAT DI 62 URUT AT IR AR BT Bhadt
16 URUT AT| B8 YIS 7N I AHY STHA! b 35 URIT AT, JUH BT 25 URUCT AT
3R HIRT BT 15 URUCT AT| IH FHY FHRB] BT ARl Sl 8.1 UR™T AT, Ib
BT 8 TRV T IR MR BT 6.9 TRACT AT, T4 I8 YR d1 (AT off | R 7 wer= w0
ST ~Jcd H 3 oW dhgldd ¥ @ 3R IR & IS faara iy i o<1 2 51
IR ISt U YD &1 AU UTS, JAANDT T8] FHTS U, H GIATQe AT
AT &1 q1d 81 B K&l §, U Helol dl axdla ol 81 T IR i, IR
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3ffIR] BBl DI HHeAl, Al WIRA DI FHe! 3R AIGT S & -ged H GHelll I8 I
ARSI

HEIGd, JUIT aret a1 ot I81 81 81 76 99g | d1 S9d S sRiee
BIAT ATl 2009-10 § I 13 TRYUC AT IH IJHY AR ST (SRS BT 375l ad]
oAqT| 3MTST dbl 1 AT g1 Yo M & b 9 319 IRT IR & 81 T &, e ol 2,
Gle TR B iy & 97a 8§ w1 fRART &f? 7o TR SET-48 95 81 92 9, SOl TR
Jbl I BT ST AT fh A9 < X8I, TTUIT Bl TR ¥ess 91 Y&l TR |
ST, A ST STST =1 ST 8T &, ol ol 9¢ I8T & 3iR APeled H U B il
TAY IR g 2 ol R TI-7T S¥HeH oy, Sl 99-%Ces dld 8ld ¥, I
Tes fawr ox I8 Rralrar, ©iF (6T & Ries & I 8T a1 SHBT RO R
B3M? ST Y &AM <d &, Al &I, I, IR el § §R-¢R g8 TI9IY 99471 8, U A1
H A1 & g1l I8 QYT G971 I B AT 2013 P hotex H o Al 39 FHY YAYIY
50 UR¥C 9T, AT T8 92,398 BRIS A 1,38,613 BRIS 81 AT SHHT A YUY
B W% JUIY &b FHY A 971 Y g3Ml TTSIY & YH & ATl H, HRifh AT I8
g QT 9, g8 G- T8 Y g3 AR g8 U9 TIUIY 2018 H 3MTHR 11.5 URAC
B3| IS YT HAT Sl bl AT & 3R ST 413 &1 IS, 2016 BTIA 4l of 311,
I ITAET I | FHEl fh @I HIE, IR Al Iy ER-SeR 3T, Al IAD! BIS
8] SITQT| AR ReeH &1 erse fha, uififcde Seithar¥ v gall, |al Al &l
A ST 3% B3l 3R doid 2fie FoflF 81! Y gs| AIER, Y31 I8 il §U
UT=IdT 81 Yol 8 b o1 U1 TUIY 3.9 IR¥C 8 3iR 9 TAUIU 1 TR¥C A &H 0.61
YT B SHH AT ST YR 37T 5

Jgel 8% guic H I AwiHes] goic § I8 31T o1 fh §di Bl dfied <=1 B
T8l DR YRAI| 5 ATl H 9l Dl 2 AT, 10 TR BRIS U BiUcd gHIsT & ©J H
o M < oW 9% o IR R TS €, SIS W2 § 3R 319 §@i Bl Udh U
BT W I Bl SR T2l 81 WRDBR DI 39 I] IUAS $O 8l 8l Fhdll 2
31T 4 hTST BISULT &1 HURIST Y AR Wl 75 IRHT R 21 § HT Fdhdll g &
JEold YRT B IScldl IR a1 sl & fh AR S A e 8, 98 7 WRAS &
3H-TIT © 3R 89 =R 374 1T | 311 9¢ 32 2, 2 1 89 984 Aoigd Rafa
BRI B9 U9 X1 faeard 2

AR, H DI T FIsT I A H S Y B 91d DI, § Haa
SIPREFER DI J1d ATID FHE G AT B ATl I, 6 GBI A §H AN G I8
g {6 WRA &1 39 FR fAvaRasid 81 T1favl @Rl ST S &, STHHAT ST 9,
ST S0 & 3R 3T Hed 3 fob g8f a1 ga=) afear Tsb &1 I8l W) b off €
TE SEPRE IR UR &1 &1 FTa] Qa7 A7 o171 S 9T ' e < ? 2013-14 H
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e BT5d & foU Bhadl 7,300 BRIS ST W T &, 31T Tl 8T5d & oIy < I
G AT &, I8 2 AR, 58 TR BRI BUY &, ST 36 A1 3MMH 51 3HT BT 1ol & 1
JB1 § ARG ST H TSl IMMYDI 3 T oI 2, 319 31T 40 T § ugd S| 4] i
H - T8I Uga | 5 9 6 € o A, T8I 9T HAT ST ST H Udh UaRIvNT B18d Wl 12
TRRG BT IGTCH B oI I &1 (9 3777 Rth S1-3T8 € # 981 ugd SMidll I &
DI-BI H T UBR A SIRGFAR DI STt Bl §AT 2, SEH AN Dl -5 4
H T 1 &1 I8 fham & fog ff e RI 81 919 SHdh! Bl b, Afestal &I,
J ISl BT GIAYIC e e 81 STl § 3R I8 U dxih 9 <21 I Wi & fog 9gd
ST TG B 31T SIPREFIR & oI S Wd B &, a8 <90 & MfTH fadrd & forw
a1 ST &, offh Sd AIA-A1Y AFIaRAT BT Sl =9h 7, 98 W B3 AT gAd B
3R 39 I8 & oIy U1 <4 &, dl 9P oIy HHe WRIGT ST, dbie @RIl
STTQAT, ofaR Dl UHT T ST - $9 X8 ¥ 89 U BT S1-314 AT FPHele BT &l
g REaaN oTas] Y B

AR qe H31 S & §RT 39 |9 dIiSil bl &9 H I9d gY, Ugal
SHRTFIR TN & foTU ST 4.3 IRG HRIS BT, R AT AT g BRI vUv fau
Y 2, 59 goic H AR RbTs Bl died g S 33 URUCT 981 B 10 AR BRIS BUY
39 SIPIRT FIR Waex & fofU G U 81 311 go! A1 fhedl &b a1 81 781 Il g,
ST g F#A1 AIGT St B 51 I8 e Dls A A T8 81 13 ATER, 2021 Bl Sl
"GIH 711 2IfRh TRITeT AICR @' TR0 B3TT &, S8 HIEIH I 3eT-37el YhR &b Sl
e AT UIST YIotaed &, Ih! el 2T H of 37 TAT I7eh! 2fTe YRT HR &1 Al
19 fhT ST Y81 81 U8 ufdfes 12 fhamiiex & i | 99 8Tsd §-d71 1, I8 379
37 fratrdex ufafed 81 a1 81 29 &) ITSIe] & 91 had 97 B9R fholiiiey Iséb
g1 2ff, 379 1,41,000 fHeiifiex Tb 2ol 8TSd Bl s § TS B

TN, Nold T Bl ATSHATST Bl BRISI AT Xl § Feld ol Nl bl YRl BT
A1 fORAR BFT @112, S9G | &1 o 41 glaurse sl a1feyl &5 g1 & g
[ ART i) 71T X@d & 9T < BT SaT W 39 O)E Bl HIT ) 21 2013-14 H
YeTd BT F9IC 28,174 BRIS BUT BT AT, oAfhd 2023-24 & {17 Yefd &1 <11 g1 §, I8
2,41,000 BHRIS BUYY BT 2| $H A8 A Ned &b Joic | A1 AT IeIas] b T8 5l T9-99
vl #3l gU, Bl 9B A w3l 1 Bt Bl SR b HA1 §Y, Rifd T AT el 301 &l
I FTE &, b IBI- Neld o oY $© T8 (BT TS 'da WRA' ¢4 Bl IRI AR
TIrT 81 Vel 1 9l |iE 31u+-3719H &1 & v 'dg URd' ¢ ANT IR B

qBICY, A T 21 Sl gaTs I137 b G989 § dhad & b g8 <o § vl
YIRAT G| BIA] AT b BATS TWT Ug++ dTet ARG At Wl H IR HR Tb |
S H 2014 T HId 74 B QIRUICH | BART TRBR H I8 W1 ¢ B 142 81 T[Q ©
3R 39 goic H %l 1 & & 50 3R 1Y TIRUICH 991¢ ST 399 991 & B -HIA
H QIRUIE 31 gfaem srm|
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TEIey, § A fam @30 S &1 59 91 & forg *ifeae s aredn §
IR < P G T TR fITarT B ep, SAB! A1 H AP ISl b [T FIREFAR
& foIU S Uh oTRg BUT X T o, ST 31 IGT BN Uh AT, I BOIR BRIS HY
f&ar 31 S T Wi @t gfg &1 718, ST 984 91 gfg Bl 1 31dT S REFaR &l
FoIet! fiTel, S99 oy 39 B9IR @RI JUY W ¢ 2| §9¢ A1 & # Td iR
SIRGFR AT & IR § I A8l gl IS, Bid, TWid, BicaAgor, HSi
g1 & oy U g Us U wre & fory e 731 ©, il 59 de g [y Us ¢
AT 100 fhfehd SHPRE R Motdes §91Y ST, RT9H 75 §9TR #RIS 9T &I
SIRCHT BT 59 UhR P ANSTRE R JIR fhT S|

ABISY, 9N dTdh! 9oy 3R fava) uR e, ofhT § g9 S & IR |
TR g 18T gl ST {6 H ®81 b <21 & S I BRard 8, faa! 84 &
HRETT BT AT, Fifh SHT S YT 31T 7, 9 TRl & foIw 761+ 994 &,
THUSTt daR U 9 €, 39l 9 S $RedT 81 SHbT IHE 8T a1fav|
IMTHR R R ITA] B} TAT 3.6 BRIS I 9 PR 6.5 BRIS &1 T8 &l 89 I8 IS ©
o Ugl SHHH THRT & BIRSN | FIT Il AT, STHH ST & AMhAsT | T Il 2T
STq I BRI U] STHH ST IFTHS BRI b [T ST AT, T S 9ART Dl I8!
Hei-gel SaoTR BRAT gsdl ATl S99 I BIRSR ¥ 989 &l S8 el Ao ol I8
AT it BT ATl S/ a1 2019 H BT TRe! s Tg, 2020 H B
31U TS 15, 2021 H B¥reld f¢egel oIl T 3R I8 Gl Y& DI gl AT 3511
100 SIRAIBMSEIST DI HINUN B &, 31d 8F B8 Aebal & fb ANl b BT Dbl TR
Jrdiet Y 2fer-9- 3ty Bl wead 9l & foIU 39 ST JIe®T T 81 JohdT & fb 396
T A1 g BUY 311 b P& Bl =IV0T §g &1 Sve 577 I A1 B Bl B Bl
HINUN §S €, $9d oIy &9 U #3015t 1 S1fieies &1 ared €1 7 Sud! uah &
ISR

GRS K R CE R TE R

TR 2013-14 BT ST =I9 <, Al 70,000 BUY, AT G SGJ BT MY TR
TP ST AT 3R IR AT & o DY A5 ¢ Roiy g, a7 A1d oIRg 0 I Uh
B0 A TRT B! T, T 7EIH 997, RTAh! AT oIRg ¥U $76H &, S9P 70,000
BT A1 59 doic & T1egY A 79 99 P foIU 8X 789 91 893U &) 99 B
HBIG3, 39,000 BTGNS I WS BT & 3R 3,400 BIFAT DT I FHIG [T 1 51 H)
U1 qAY &I HHI 51 THTHTHS Haex H, ISR & &5 H 9gd B g7l

3 ¥, § U 91 HEh 37U IId WA HRAT AT b $9 Joic H f[aaiiaa
YR, 2047 B BIRET G TS 81 94 HRT DI g8l dR DI 3Tefd fa@d) 818
ggT |1, AT S ) F91 ARI% 6R I3 7, il d Mg 19 &, o & gret
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&, AR g T $HD A1 -W1, ATy iR ¥R a7l Scd €, AR 3R qudy
g 21 YT g 10-20 TS H ST T8 ol &, dfed 100 ATdl H U IR ST ol 2,
ST A= AIGT 51 & WY H g3l &1 H 37U+ 91 B Ulthdl &b HIIH A FHIG S| A
dRpal wer WA A S iR 9 ot €, 9 939 g & IR H e g

ISC @l §1 § dAfd, H, #Y 79, B, a9,
TS TIPT, I B ITT- 97T TH1"

MR. CHAIRMAN: Dr. Santanu Sen.

DR. SANTANU SEN (West Bengal): Sir, very good evening to one and all, on behalf
of my party and my party's Chairperson, Madam Mamata Banerjee. Sir, | would like
to open my speech on the Budget by flagging a very serious issue and for which |
need your immediate attention and | seek your protection too. Sir, this is regarding #
in Parliament. When our learned Prime Minister was speaking yesterday, not a single
MP from All India Trinamool Congress or Congress or AAP or BRS or anyone was
shown exercising their basic democratic right; o hope, today, at least, | won't be *
in the same way. Sir, yesterday, to me, it was worse than any * of five decades ago.
Unfortunately, the presentation of this Budget...

MR. CHAIRMAN: Hon. Member, | would urge you to use the words carefully. “and
*, perhaps you have not lived during that period. And, what is W,

DR. SANTANU SEN: That time | was not born, Sir.
MR. CHAIRMAN: Yes. But, let me tell you, don’t compare “with anything.
DR. SANTANU SEN: Okay, Sir.

MR. CHAIRMAN: [t has been the darkest period of Indian history. Darkest period!
And, also *. These words are deleted. Please go ahead.

# Expunged as ordered by the Chair.
* Not recorded.
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DR. SANTANU SEN: Sir, | haven’t seen those days but | am seeing these days at
least.

MR. CHAIRMAN: Dr. Sen, you will make a good point by focussing on your
substance.

DR. SANTANU SEN: Sir, unfortunately, the presentation of this Budget; it has
coincided with an explosion of probably the biggest financial scam ever. And, our
learned Prime Minister while speaking for three hours in both the Houses, he hardly
found any time to speak on this issue. | don’t think only MPs' speeches will take
away the fear from the minds of the people. Our party demanded as before the
Supreme Court monitored investigation; and we have already put forward other
demands.

| was listening to our learned Finance Minister while replying in Lok Sabha on
television. | have heard her talking about West Bengal. | don’t know why she is
bearing so much hatred towards our State of West Bengal. | have seen her showing
some photographs. Yesterday, the Opposition MPs were not allowed to show any
photographs. | don’t know whether there is any exception for the Ministers or not.
She was talking about West Bengal. To me, it was absolutely an anti-Bengali
sentiment. She took the name of Madam Mamata Banerjee as well. She was talking
about GST compensation in Lok Sabha during her reply. Madam must be knowing
very well, much more than me, that GST compensation was payable for the period
from 2017 to 2022. Since the finalisation of accounts is done by AG after the end of
the financial year, initially the GST compensation is calculated on the gross revenue
and not on the net revenue. It is only after the finalisation of accounts that the AG
determines the actual gap between the projected revenue and the actual revenue.
Then only will the Government of India release the due GST compensation on net
basis, if any. For West Bengal, so far, the GST compensation has been paid on the
net basis for only two years--2017-18 and 2018-19. For the rest of the period--2019-
20, 2020-21 and 2021-22--till the period of 1% April, 2022 till 30" June, 2022, GST
compensation has been released based on the gross revenue. If net revenue is
considered, the Government of India owes West Bengal Rs.2,409 crore as the due for
the rest of the period. AG is yet to finalise the accounts for the rest of the period, as
stated.

Sir, to me, the Budget is not at all futuristic, it is absolutely an opportunistic
rhetoric and it has turned a blind eye to the plight of the common people. This Budget
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does not speak about the rising inflation. In top seven cities, housing rentals
increased by 20-25 per cent. There is a fall in global crude oil price but there is rise of
petroleum and diesel prices. Only one exception was there just a few days before the
U.P. elections.

Sir, LPG price is still more than Rs.1,100 per cylinder. The price of a
substance which was Rs.100 during 1960 has become Rs.7,800 in 2022! In
December, 2022, the year on year rate of inflation was 5 per cent. Our learned
Finance Minister was talking about the inclusive development, with a 38 per cent
Budget cut for minorities’ schemes. If we consider pre-metric scholarship for
minorities, it has been slashed down from Rs. 1,425 crore to Rs.433 crore. The
Budget for Madrasas and minorities” education, it has been slashed down to Rs.10
crore from Rs.60 crore.

So far as the youth development is concerned, on higher education, there is
no significant increase in the Budget. On school education, there is a marginal
increase. There is the highest unemployment in the last 45 years in our country but
unemployment rate in December, 2022 was 8.3 per cent, the highest in the last 16
months. Rural unemployment was 7.4 per cent. Four crores of unemployed youth are
there. More than two crore women quit work force in the last five years.

So far as MNREGA is concerned, though it is the largest social welfare
scheme, we can remember the Prime Minister’'s comment about it, ‘Jg ar ﬁ@)f Qe
BT HE ! It was 2.1 per cent of GDP last year. It has come down to 1.3 per cent of
GDP. There has been a slash down by 33 per cent. For the people above 60 years of
age, employment in MNREGA is 134 lakhs. So, this Government has got no concern
about the security of the elderly people. Wages are to be given within 15 days, but
funds are yet to be released for the State of West Bengal. It is nearly Rs.7,000 crore.
Now, we are facing CAG audit, but the PM-CARES fund never faces any CAG audit.
So far as the Labour Ministry is concerned, it was Rs.16,893 crore earlier, which has
come down to Rs. 13,221 crore. How is this Government going to generate new jobs?
So far as the pensioners are concerned, 70 lakh pensioners are still waiting for a
higher pension under EPF scheme. So far as the rural development is concerned, it
has been slashed down from 5.8 per cent to 5.3 per cent. Our learned Finance
Minister was talking about reaching the last mile, but census exercise which was
supposed to be conducted in 2021 has been postponed till September, 2023 without
showing any reason which is leading to devastating effects in the implementation of
the welfare projects. The fund has been slashed down from Rs. 3,676 crores to Rs.
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1,564 crores. As far as food subsidy is concerned, in this case, our learned Prime
Minister is following what he has said, T @I, 7 @ ml *
Sir, | am a doctor and | must say a few words about health. Our Budget has

hardly got any importance as far as health sector is concerned. We did not get any
lesson when we saw the dead bodies floating in the river during Covid. There were
funerals on the banks of the river. We have seen WHO and Lancet criticizing India
for Covid handling, but we got no lesson. Apparently, there seems to be an increase
in the Budget, but if you consider it with inflation, actually it is a decrease in the
Budget. Out of pocket expenditure, highest amongst the BRICS countries, it is more
than 53.2 per cent. There is a slash down by five per cent in the Ayushman Bharat. |
urge upon our Minister to please follow the Swasthya Sathi Project of our State of
West Bengal, which gives 100 per cent free health delivery to the people of Bengal. It
speaks of women empowerment by providing the card in the name of the lady of the
family. The Government has also not announced any measure to help end the 80-85
per cent import in the medical sectors. No importance to the reports is given by the
Standing Committee. The learned Minister was speaking about sickle cell anemia,
but no specific head has been declared. She was talking about opening up of new
nursing colleges, but still India is facing scarcity of doctors. As far as PM Jan Arogya
Yojana is concerned, in 2022-23, the allocation was Rs. 6,412 crores. The utilization
was only Rs. 3,115 crores, less than half of the targeted beneficiaries. As far as
agricultural sector is concerned, our farmers can be run over during their movement,
but the allocation is stagnant at 3.2 per cent. Though there is a rise in the price of
global fertilizer by more than 2000 per cent, the fertilizer subsidy was Rs. 2.25 lakh
crores. It has come down to Rs. 1.75 lakh crores. Allocation for PM Kisan Yojana
has not been increased. Expenditure on agriculture was 3.84 per cent. It has come
down to 3.2 per cent. There is no word about crop insurance. There is no word
about fair price agro products. We don't know when the farmers' incomes are going
to be doubled, whereas in our State of West Bengal, it has been tripled. (Time bell
r/'ngs) Sir, | have a few more minutes only. As far as North-Eastern Region is
concerned, the Budget is only Rs. 5,892 crores. Mr. Adani is the best friend of
someone of our country. He earns in 3.6 days only, an amount of Rs. 5892 crores |
That is the whole allocation for the North-East. Meghalaya is suffering from the
monumental proportion of coal scam. You all know it. So far as taxes and
surcharges are concerned, in 2011-2012 it was 10.4 per cent, in 2014-2015, it was
13.5 per cent. In 2020-21 it has become 19.9 per cent. Coming to the ability of State

# Expunged as ordered by the Chair.
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to finance current expenditure from their own revenue, it was 69 per cent in 1955-56
and it has become 38 per cent in 2020. Now States are unable to levy taxes to
Subjects in the State list under Schedule VII. However, States still spend 60 per cent
of the expenditure in the country, including 85 per cent. As far as education is
concerned, there is huge drop-out. Sir, 3.5 million students are out of their school,
but they have hardly seen any significant increase in the Budget. The Indian Institute
of Management's is only Rs. 300 crores. Why don't you follow the projects of
Kanyashree, Aikyashree and Sabooj Sathi and Student's Credit Card that are being
followed in our State of West Bengal? For Defence, there is a very meager increase;
for Home Affairs, nothing has been mentioned; for Urban employment, they have
slashed down by 30 per cent....

MR. CHAIRMAN: Now, Shri M. Mohamed Abdulla.

DR. SANTANU SEN: Sir, | will take just ten seconds and | will conclude. Please do
not do any financial blockage for the States run by non-BJP parties and my final
submission..

MR. CHAIRMAN: Doctor, conclude by saying that it was a slip of tongue that the
hon. Finance Minister has ~ for anyone.

DR. SANTANU SEN: Okay, Sir.
MR. CHAIRMAN: So, that is a slip of tongue by you!

DR. SANTANU SEN: Okay, Sir, | will just say a few words. Nowadays we are
listening to an unparliamentary, undemocratic and anti-federal word; that is 'double-
engine Government.' Lastly, when | go back to my home, | will be asked by my
daughter what you have done in Parliament. ... (Interruptions ... | know, Sir. | have

to say, A J&I &I A BINISIN B, 3fell @ F&¥ 4 371 §I1 §/

SHRI M. MOHAMED ABDULLA (Tamil Nadu): | thank you hon. Chairman, Sir. |

begin with a famous Tamil quote. | know you always like quotes. So, | wanted to start

il

my speech with one quote. Meaning thereby, '"there is dream or desire to rule, but,

* Not recorded.

T English translation of the original quote delivered in Tamil.
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the luck is only to herd or raise goat" as she said, ‘goat’. This is a famous quote in
Tamil. Why | wanted to quote is because of this.

Hon. Chairman, Sir, what were the expectations from public when this NDA
Government was formed in 2014 and also in 20197 The expectation was ‘an amazing
Government.” But, in the end, all they got is an ‘“Amazon Government’ which sells
everything that it sees. | used the quote for that reason.

Sir, the Union Government has given us a lackluster Budget, aimed not at
growth or welfare of the people of this country. The Budget lacks vision to create
jobs, tackle inflation and remove inequality. Sir, the CMIE data reveals that total
number of people employed in India, at the end of December, 2022, was lower than
the total number of people employed at the start of 2016! This is the CMIE data. This
Budget also fails to address the issue of unemployment and inflation. When
unemployment rate is at a historic high, the Budget reduces allocation for NREGA by
33 per cent! This Budget proves that this Union Government has no roadmap to build
India’s future. Instead, this Government is determined to push the fortune of the GIFT
City, Ahmedabad, at the cost of other commercial and financial centres in the
country! Hon. Chairman Sir, the Budget has cut down the Union Government’s
expenditure to reduce the fiscal deficit, while giving further tax concessions to rich.
No direct taxes have been reduced! There is no cut in the cruel and irrational GST
rates. There is no cut in numerous surcharges and Cesses which are not shared with
the States. Besides, making new tax regime, the default option is grossly unfair and
will drop the ordinary taxpayer off the merged social security that he may get under
the old tax regime.

The hon. Finance Minister, in her Press Conference, in August, 2021, had
said, ‘the UPA Government had reduced fuel prices by issuing Oil Bonds of Rs. 1.44
lakh crores. | cannot go back the trick played by the previous UPA Government. Due
to Oil Bonds, the burden has come to our Government. We are bleeding to pay the
Oil Bonds of Rs. 1.44 lakh crores of UPA Government.” This is what was said by the
hon. Finance Minister. While conveniently hiding the fact that the current NDA
Government has placed a far more dangerous ticking time-bomb on our heads. This
Government has no /locus standi to talk about the UPA or its Oil Bonds. What is the
time-bomb? | will explain what is the time-bomb? It is the Recapitalization Bonds
issued by this Government since 2017 which will deteriorate the Indian economy from
2028 and place it in a precarious situation by 2034-35. This Government, after coming
to power, changes the fuel prices daily, which affects the common man. It starts
crying out that it has to serve the oil bonds issued by the earlier Government. But,
here comes a big catch. The interest paid by the Government on the oil bonds is
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much lesser than what this Government earns through excise duty on oil. So, the
truth is that the Union Government is levying high fuel prices in order to raise
additional revenue. But, despite that need for revenue, the Government had cut
excise duty on petroleum products in 2017 and 2018, just before the Assembly
elections. The cumulative interest on the oil bonds comes to around Rs. 9,000
crores, per year; while, the interests on the recapitalization bonds are more than
double, that is, Rs. 19,000 crores.

Hon. Chairman, Sir, this Government introduced the recapitalization bonds
in 2019 for infusing equity in public sector banks to meet their capital requirements,
which had taken a hit due to writing off of non-performing assets. In December,
2020, to save the interest burden, the Government issued zero coupon
recapitalization bonds to the tune of Rs. 5,500 crores and again did the same in April
2021 by infusing more than Rs. 14,500 crores into public sector by issuing non-
interest bearing bonds to them, against the concern and reservations of the RBI. As
these special bonds are non-interest bearing, and issued at par to the banks, it would
be a dead investment, which would not earn any return, but would rather depreciate
with each passing year.

Sir, everybody is talking about Adani and Hindenburg Report, how this
Government has hand-held Adani in the last eight years by supporting through its
schemes, and things like that. The past is already written. The ink has dried. | do not
want to talk about the past. | am here to...(Time-Bell rings)... Sir, | have sixteen
more minutes. ...(Interruptions)...

MR. CHAIRMAN: | have to divide it equitably. ...(Interruptions)...

SHRI M. MOHAMED ABDULLA: | am here to focus on the future. | am here to
explain what this Government will be doing in future for their corporate paymasters.
Sir, | would like to explain the pathetic situation of the scheduled banks of
India. What is a bank? What is the role of a bank? What is the nature of a bank? A
bank is an institution that collects money from the public, as a deposit, and lends that
money as a loan to the people who need to start their business for some other
purposes, but mainly for business. So, banks do not invest in capital. No bank
invests in capital. It uses public money only for its lending operations. And, thereby
earn from the difference of interest between these two. This is how banks are always
supposed to be. The duty of a bank manager is to collect the money from the public
as a deposit and give loans to the needy people. This is one and only one duty of a
bank manager. But, what is happening today? A bank manager is spending more
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time of his work on selling mutual funds, on selling insurance, on selling other financial
products. After two or three years, when the public realise that their assets have
decreased in value, they go back to the branch only to realise that the bank manager
who had convinced them for the investment was no longer there and he has been
transferred. Even if a customer complaints, no action is taken on these officers
because banks today are only concerned with minting money instead of serving the
public.

MR. CHAIRMAN: Please conclude.

SHRI M. MOHAMED ABDULLA: Sir, my allotted time is 16 minutes.  Only nine
minutes have been over.

MR. CHAIRMAN: There are three speakers from your party and | have equitably
divided. Please round up.

You have made points impactfully. You started on a very good note. What
has impressed me very greatly is that a minor disturbance upsets you; | am sitting
here and the kind of disturbance | face! Cooperate with me.

SHRI M. MOHAMED ABDULLA: | can understand you. But | have time, Sir.
MR. CHAIRMAN: Please conclude.

SHRI M. MOHAMED ABDULLA: Yes, Sir.

So, 90 per cent of this country blindly believe the bank manager by thinking
they are educated. The activity of the bank managers has already brought down the
deposits made by the public in that bank. This will lead to a situation where the banks
are unable to function. Finally, this amazing Government will sell the bank at its
intrinsic value, which will be 50 or 100 times lesser than the real value, thereby
enriching your corporate, paymasters, of which Adani seems to be your favourite.
According to me, this Government has only two policies. One is, if any public sector
undertaking belongs to the people of India, they will immmediately sell the company to
their corporate master. This is one policy. Another policy is, while corporate
companies struggle, very recently, like your friend Adani’s company was struggling,
your Government takes common man’s money from the Government company like
the LIC and the SBI, and infuses your friend’s corpus who uses the money to
manipulate the stock market just for his personal gains. This amazing Government
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either sells all Government companies or uses the money from the Government
companies to invest into your friend’s struggling companies.

MR. CHAIRMAN: Thank you.

SHRI M. MOHAMED ABDULLA: One minute, Sir. | just want to conclude because
you are not giving me the time. Even when nobody is there, you are not giving me
time. One minute, Sir. | just want to conclude. My hon. Union Finance Minister
termed this Budget as ‘Amrit Kaal’.

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): No, no. | did not term the Budget as ‘“Amrit
Kaal’. | said, ‘Budget for Amrit Kaal.’

MR. CHAIRMAN: And, we can say Budget is for Amrit Kaalin Amrit Kaal.

SHRI M. MOHAMED ABDULLA: Okay. It is ‘Budget for Amrit Kaal.” But people are
calling this Budget and this Government as a ‘Raahu Kaal’. But in reality, this is
yamagandam or yama kaal, the ringing of the death bell of the Indian economy. With
these words, | conclude. Thank you.

MR. CHAIRMAN: Shri Sujeet Kumar. Please be very brief. No one knows better than
you do — brevity is the soul of wit.

SHRI SUJEET KUMAR (Odisha): Sir, | have much to say but because of your
instructions | will try to be brief and speak faster.

Sir, | will begin by conveying the message of my party President and the
hon. Chief Minister, Shri Naveen Patnaik, who has lauded the growth focus of the
Budget and | quote him, “The Budget has some good aspects, which need to be
appreciated, and, there are some concerns which need to be looked into and
addressed. Good steps are: increased capital investment, support to drinking water
initiatives and increasing rural housing. These will accelerate growth as well as have
social impact in rural areas.” Of course, he has some concerns which | will highlight
in due course. | will, certainly, compliment the very competent hon. Finance Minister
for laying out a blueprint to take the country to a five trillion dollar economy as we
celebrate 75 years of our independence, as we have the G-20 presidency.
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As regards the e-court projects, the allocation for the phase lll of the e-
court project has been Rs. 67,000 crores, which is very laudable, which will create
paperless courts and also help in the faster delivery of justice to the citizens. Capital
expenditure has been hiked by 37.4 per cent over the R.E. of 2022-23 to Rs.
10,00,000 crores. This will, certainly, have a trickle down impact and help the country
in its journey towards building physical infrastructure and connectivity in the country.

As regards the green growth or Net Zero,l will also commend her for the
steps taken by the Government to boost the green energy ecosystem in the country.
The National Green Hydrogen Mission with an outlay of close to Rs.20,000 crores will
facilitate transition to a low-carbon economy and also reduce our dependency on
the fossil fuel imports. Sir, it won't be out of place for me here to mention that Odisha
was the first State to keep track of and make public disclosure of the Government
expenditure made for climate action and to mainstream climate action into the State's
Budget.

Sir, one of the least-appreciated aspects for the Budget is 'Sports’, and, |
think, the hon. Finance Minister has not got the due which she deserves for this. Sir,
Rs. 3,400 crore is the highest Sports budgetary allocation which is an increase of Rs.
334 crore over last year. Sir, while we celebrate this focus on sports, | would like to
bring to the attention of the House how Odisha has emerged as the "Sports Hub of
India" under the leadership of our visionary CM, Shri Naveen Patnaik. Recently, we
very successfully organized the Men's Hockey World Cup and built the largest
capacity stadium in the world, hockey stadium, Birsa Munda Hockey Stadium. Also,
Sir, | am proud to state that we are the only State in the country to sponsor the
national team, both men's and women's hockey.

Sir, on Millet Mission, we welcome the hon. FM's thrust on millet, and | am
happy that millet has been given importance in this Budget. Sir, it is pertinent to note
that Odisha's Millet Mission is a pioneering initiative, and | urge the Government to
establish a Centre of Excellence for Millet Research in the State of Odisha.

Sir, on PVTGs, we welcome the 'Pradhan Mantri PVTG Development
Mission' for which an amount of Rs. 15,000 crore has been sanctioned to improve the
socio-economic conditions of PVTGs. Let me tell you, Sir, that we have 13 PVTGs in
Odisha, and the Government of Odisha has already started a Programme for PVTGs,
way back in 2015, eight years ago, called OPELIP (Odisha PVTG Empowerment and
Livelihoods Improvement Programme). Sir, over 32,000 PVTG households are
realizing the development objectives of this.

Sir, | will now come to some of the concerns which have been flagged by
our hon. CM, particularly, with regard to social-sector allocation.
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MR. CHAIRMAN: Conclude, conclude.
SHRI SUJEET KUMAR?: Sir, give me two-three minutes.
MR. CHAIRMAN: One minute.

SHRI SUJEET KUMAR: Two-three minutes, Sir.

Sir, 'Education' is an area which | would like to definitely talk about because
| am very passionate about it. Sir, the hon. FM articulated seven priorities in her
Budget speech which she called "Saptarishis' . Sir, | am very sad that 'education’ is
not one of the 'Saptarishis" since we know that investment in education is the
foundation of a nation. Sir, way back in the 60s, the Kothari Commission had
recommended that we should spend 6 per cent of our GDP on education. In NEP,
2020 also, that Vision is also articulated. But, Sir, we are nowhere close to it. | do
appreciate that Rs. 1.12 lakh crore has been sanctioned in this Budget, which is a
good hike over the last Budget. But, Sir, if you take the combined State and Centre's
education spend, it is still less than 4 per cent of GDP. So, | urge her to look into it.

MR. CHAIRMAN: Good.

SHRI SUJEET KUMAR: Just two more minutes, Sir.

Sir, | will urge the Government to give special consideration for Odisha when
it comes to sharing under the 'Disaster Response Fund'. You know, Sir, that we
witness cyclone almost on an annual basis, and the Western part of Odisha where |
come from is very drought-prone. Even the 15" Finance Commission has
recommended that the sharing-pattern between Union of India and State Government
for Odisha should be 90:10 under the Disaster Response Fund. Sir, that is a serious
and sincere request from us.

MR. CHAIRMAN: Thank you; thank you.

SHRI SUJEET KUMAR: Also, Sir, devolution of Rs. 100 crore towards Odisha for the
drought-prevention measures and Rs. 800 crores for strengthening the Early Warning
System is highly required.

MR. CHAIRMAN: Thank you; thank you.
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SHRI SUJEET KUMAR: Just one more minute, Sir. | will conclude.

Sir, | will talk of the Ayushman Bharat for which an amount of Rs. 7,200
crore has been earmarked. The Government of Odisha spends Rs. 6,000 crore under
the flagship scheme, health scheme, 'Health Assurance Scheme" of the State which
is called the "Biju Swasthya Kalyan Yojana" (BSKY). Sir, my colleagues have already
spoken about the need to reduce the GST on Kendu leaves.

MR. CHAIRMAN: Good. Now, Shri ...

SHRI SUJEET KUMAR?: Sir, | will conclude.

Finally, | will just conclude in 30 seconds by speaking about the KBK
districts, which is a cluster of eight districts in the South Western part of Odisha,
largely-tribal, largely-affected by LWE. Sir, there is an acute need to improve
connectivity, particularly, rail density in that part of Odisha. Thank you, Sir.

MR. CHAIRMAN: Thank you. Shri V. Vijayasai Reddy; not present. Prof. Manoj
Kumar Jha; not present. Dr. V. Sivadasan; not present. Shri Ram Nath Thakur; not
present. Shri Birendra Prasad Baishya.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Thank you very much, Sir. | stand
here on behalf of my Party, Assam Gana Prarishad, to support the Budget presented
by the Union Finance Minister, Shrimati Nirmala Sitharaman.

Sir, today, the world economy is passing through very critical times. | am
not speaking about Pakistan or Sri Lanka. Recession has already started all over the
world. Talking about the financial condition of developed countries, Germany is going
down like anything. The growth percentage of the big powerhouse, China, has
declined. As we saw recently, due to shortage of money, the Prime Minister of New
Zealand has resigned. She declared that due to the shortage of funds, they are
unable to give jobs to anybody and have got no money. In such critical times, under
the leadership of Prime Minister, Shri Narendra Modi, and the Union Finance Minister,
Indian economy is doing well. In such times, an economic growth of 6.8 per cent is a
modest growth. | must compliment the hon. Prime Minister for that. Secondly, | wish
to talk about inflation and draw the attention of Members of the Congress Party, who
are not present here but must be watching the TV -- BT b ST § R Eﬁ?ﬂ AT,
I BT TS B8l db T AT, TTd Bl YIS Hal db AT AT? 3MH JAMGHT R
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qIeAdT AT- § TR ! §, TeA-RITT W a1 § 3R B & TI5H H 9T el 1
ERINIE) Gﬂﬂjﬂi{, qlel é‘@‘c}v_{mil Such was the inflation during Congress regime.

Sir, this Budget is a growth-oriented Budget. This is a farmer-friendly
Budget.This Budget is for infrastructure development and this Budget is for economic
growth and employment generation in our country. In this Budget, the hon. Finance
Minister has announced seven lakh crore rupees for infrastructure development,
which is 37.4 per cent more than the budget of the previous years. With this, the
capital expenditure of our country would increase. While on the one hand the capital
expenditure is increasing, on the other, new airports, new railway stations and new
ports are coming in. The flow of money has increased in the market, which means
that more and more jobs would be created and more people would be
accommodated in jobs. One more thing that | would like to say and which is very
important is, today, India is a self-sufficient country.

Sir, give me two or three minutes. | am the only speaker from the North-
Eastern region.

Sir, self-sufficiency is not just a slogan under the leadership of Narendra
Modiji. It has been properly implemented on the ground. We remember what
happened during the Covid period in our country. There was a shortage of masks,
sanitizers and medicines. But today, India is self-sufficient. Not only that, India
exports medicines and sanitizers. This is the self-sufficiency of our country. One
more thing, India is the only country in the world where more than 200 crore people
got vaccinated. This is a great achievement of our Government under the present
leadership.

Sir, in 2014, the hon. Prime Minister, Shri Narendra Modi, took oath as our
Prime Minister. The period from 2014 to 2023 is the golden era for the North Eastern
Region. Sir, allocation for the North Eastern Region has increased. | would like to
cite two-three examples from the North Eastern Region.

MR. CHAIRMAN: Please conclude.

SHRI BIRENDRA PRASAD BAISHYA: Sir, | am the only speaker from the North-
Eastern Region.

During the Congress time, there was just one Cancer hospital in Assam. Now,
there are nine Cancer hospitals in Assam, under the leadership of Shri Narendra
Modi. Another ten Cancer hospitals are in the pipeline, under the leadership of Shri
Himanta Biswa Sarma. Sir, | would like to say one more thing here. Railway
infrastructure in the North Eastern Region was neglected like anything. For the first
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time, Rs. 77,634 crore have been earmarked for 19 projects in the North Eastern
Region. This is an all-time record.): Job is very important. Assam Government,
under the leadership of Shri Himanta Biswa Sarma, announced that they would give
appointment to one lakh people. They have already appointed 80,000 people and
another 20,000 are going to be appointed very soon. This is the success.

MR. CHAIRMAN: Please conclude.

SHRI BIRENDRA PRASAD BAISHYA: With the help of Narendra Modiji, Assam is
doing nicely. Madam Finance Minister, | again compliment you.

SHRI IRANNA KADADI (Karnataka):*""Hon. Chairman Sir, thank you for giving me an
opportunity to speak on the Budget in this esteemed August House. | come from the
State of Karnataka, from the State of Basavanna who had started the 'Anubhava
Mantapa ' for Sharnas, which was the world’s first religious Parliament. He was the
exponent of the theory “Work is worship”. | come from the land of the warrior Queen
Kittur Chennamma, who fought for the independence and self-respect of her
kingdom. | come from the land of Sangolli Rayanna.

Sir, | would like to thank our hon. Prime Minister, Shri Narendra Modi, and all
the leaders of our party, who have sent an ordinary person like me, who hails from a
farmer's Family to this prestigious august House and today they have given me an
opportunity to speak on the Budget.

Sir, today, when so many countries are facing an economic crisis, | would like
to welcome and support the Budget presented by our hon. Finance Minister Shrimati
Nirmala Sitharaman. This year's Budget would cater to all the sections of India and it
touches upon all the sections of our society. This Budget represents the philosophy of
“Sarva Jana Sukhino Bhavantu’. | hereby take this opportunity to applaud the
Finance Minister Shrimati Nirmala Sitharaman for the numerous agricultural projects
and schemes that she has announced in this Budget focussing on the rural areas of
our country. In this Budget, special importance is given to agriculture and the rural
economy. This Budget has been inclusive of all the farming activities right from sowing
of the seeds to harvesting and also selling their produce in the market, that is 'Beej se
Bazar Tak'. This Budget emphasizes Digital technology, Organic farming, supply of
high quality seeds and fertilizers, along with setting up of funds for farmers, helping
the new entrepreneurial activities in the rural regions. This year's Budget ensures that

: English translation of the original speech delivered in Kannada.
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farmers no longer depend on the conventional debts, and empowers them to become
financially independent. This is the greatest step towards fulfilling our hon. Prime
Minister, Narendra Modi Ji’s dream of doubling the farmer's income. In the year 2013-
14, Rs.21,933 crores were allocated for the agricultural sector. This year's Budget has
allocated Rs. 1,25,000 crores for the agricultural sector. Over a period of nine years,
the Budget for agriculture has increased six times. Hence, | can proudly say, this is a
Pro-Farmer Budget and a Pro-Farmer Government. Our Government ensures that
farmers are no longer alienated from modern technology. This Budget empowers our
'Annadaatas’ with digital technology in order to obtain higher yield from smaller land
areas. This includes use of the drone technology for spraying pesticides, crop
monitoring, and aerial surveys. Online marketing of agricultural produce helps
farmers save their time and money.

Mr. Chairman, Sir, in order to give impetus to organic farming, the
Parampragat Krishi Vikas Yojana' provides an assistance of Rs. 50,000 per hectare
to 10 lakh farmers thereby covering 6.19 lakh hectares. There has been an increase of
143 per cent in organic farming produce with 34 lakh tonnes in 2021 as compared to
23,612 metric tonnes in 2013-14.

Sir, today Millets are globally accepted as a healthier food option , and India has
already become a Millets' hub. This year's Budget has announced the establishment
of a dedicated research centre for Millets at Hyderabad. With the efforts of double
engine Government in Karnataka, every millet cultivator recieves Rs. 15,000.

| would like to bring to the notice of this House that for the development of
organic farming, this Budget has announced that one crore farmers will be provided
with necessary aid and assistance over the next three years.

Sir, this Budget financially empowers the farmer, as the amount sanctioned for
agricultural loan has increased from Rs.16.50 lakh crores to Rs.20 lakh crores.
Special steps have been taken to help the fishermen and the Dairy Farming Sector.
Sir, | would also like to bring to the notice of this House that the Karnataka
Government provides each farmer with zero interest loans up to Rs.3 lakh. Farmers
in our rural areas believe that, if a man dies, we bury him in the soil, but if soil itself is
dead, what do we do? In this Budget, PM-PRANAM Scheme has been announced
which aims to optimise the use of fertilizers and enhance the usage of organic manure
to rejuvenate the soil and improve the soil quality accross the states and union
territories.

Sir, | will conclude by quoting the poet, Rashtrakavi Kuvempu, He has said
that farming is the reason for humans to be civilized.

'No matter what happens in the world,

191



192

[RAJYA SABHA]

A farmer will never leave his work
In kingdoms, those on thrones do not sow,
But they all enjoy the reap
Let the soldier siege the lands
But only farmers cultivate the food grains
So, look at the farmers tilling the land
So, look at the farmers tilling the land
So, look at the farmers tilling the land.'

| would like to congratulate our Prime Minister, Narendra Modi Ji and our
Finance Minister Shrimati Nirmala Sitharaman for this visionary Budget. Thank you
Chairman Sir, Jai Hind! "

7.00 P.M.
MR. CHAIRMAN: Shri Randeep Singh Surjewala; not present. Shri Jawhar Sircar.

SHRI' JAWHAR SIRCAR (West Bengal): Sir, thank you very much for this
opportunity, but it pains my heart to see all the empty benches. You know why they
are empty, but | had to come back because | did not want West Bengal, the
Opposition and the Trinamool Congress to go unrepresented. | came back because
it is my duty to dispel a dangerous delusion that this Government suffers from. There
is a delusion that everything is well. And, in this self-delusion, the Government of the
day is going to cause irreparable harm to India. | will just quote a few international
statistics. In the Press Freedom Index, we have come down to 150 from 80. In the
environmental performance, we have fallen by 55 points. We are now the fourth
worst country in the world. It is established and no contest. Global Hunger Index has
been contested but | will still quote that we are one of the worst in the world. In the
Global Gender Index, we have reached a stage below Bangladesh. | have figures on
healthcare and many other aspects, but | will not take more time on this. This is only
a background of where we stand so that we don't suffer from dangerous delusions.
Five per cent of the Indians own more than 60 per cent of wealth. | am repeating this
Oxfam Report only to hammer down the point that this wealth could not have been
taken out from the poor to enrich a particular small group without a collusive legal and
economic regime. You know it, | know it that willingly or unwillingly, we have colluded
to enrich a small group and that inequality will be a dangerous harm.
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MR. CHAIRMAN: Hon. Member, your reflection is limited to your knowledge. To the
extent | know -- the moment | reflect, you will say that | am responding to the debate
-- as | have been away all over the world twice and felt something, which we will
share outside the House.

SHRI JAWHAR SIRCAR: Sir, please take me with you next time.

MR. CHAIRMAN: So, | do not share your perception at the moment. You said, we
both agree. No. Please go ahead and conclude.

SHRI JAWHAR SIRCAR: Sir, the humble suggestion that | made is that Oxfam has
come up with a wealth tax suggestion. The dangerous amount of concentration of
wealth, where 102 billionaires have now turned out to be 142, needs to be contributing
more to the national economy. It was higher percentage, 3.4 per cent of the GDP
which has now come down to 2.4 per cent. What | am saying is while | take
cognizance of the Oxfam recommendations; | would submit that we feel that wealth
tax is regressive. We feel that wealth tax is regressive. We are pleading for a tax on
securitization. All the share value and market capitalization is utilized by everyone,
not Adani only, everyone to gain loans. That is the act of securitization. A top
skimming can surely be made on that. We are pleading for a securitization tax that
would go above a level and would hit only a certain class, not the middle class.

Sir, | come now to the Budget. The fiscal deficit is still dangerously high. It
is a fact that the Government has reduced it. We have come to 6.4 per cent and we
are aiming for 5.9 per cent. God bless, we may achieve 5.9 per cent but it is nowhere
near the ideal of 3 per cent. We have to find ways and measures. Let me suggest
the measures. Sir, the tax-to-GDP ratio for a country like ours is one of the worst in
the sense that while the West has a tax-to-GDP ratio of as high as 40 per cent -- the
capitalist countries have 40 per cent tax-to-GDP ratio -- India has increased it from
10.3 per cent to 11.7 per cent, which will not give any Government, not this
Government, resources to fulfl commitments. This needs a serious thought; this
needs a serious examination by all of us.

Sir, forty per cent of the Budget consists of borrowings. This is dangerous.
All Governments have done it but | would still submit that this is dangerous. Forty-six
per cent of tax revenue goes for interest repayments. Most nations have a ratio of 8
to 12 per cent and we are there at such a high level of repayments. India has now 24
per cent of its Budget going in for repayments.
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Fiscal deficit is nothing but a debt burden. Fiscal deficit will only make the
situation worse. Added to the fiscal deficit and the whole problem of it is the current
account deficit. One hundred billion dollars is the deficit with China and all the Indians
who sent repatriation constitute that 100 billion dollars. Where will we get the
resources from? Another point is that this Government has stressed on capital
expenditure only. | will make two comments only. This capital expenditure of 10 lakh
crore of rupees by the Government indicates a complete failure of the private sector to
invest. The private sector has not invested and no measures have been taken.

MR. CHAIRMAN: Please conclude.

SHRI JAWHAR SIRCAR: We have exempted 3.5 lakh crore by way of corporate tax
but we have not been able to bring in animal spirits in them.

Sir, the second part which | would like to submit is that the capital assets
have a dangerous link with corruption. Contracts and corruption; it leads to
contractocracy; | fear that, | fear that. We have cut down the corporate taxes so
severely, from 30 per cent to 22 per cent. My projected loss is Rs. 3.5 lakh crore
foregone. | have mentioned the tax-to-GDP ratio. Sir, we call ourselves Vishwa
Guru. | also take pride when | see terms like Vishwa Guru. | am an Indian and very
much a part of the governance. But when we look at reality, away from the clapping
and self-adulation, we will see that India has a population of 17.7 per cent and our
contribution to the world economy is 1.42 per cent. How can 1.42 per cent of the
world economy every claim...(/nterruptions)...

MR. CHAIRMAN: Please conclude.
SHRI JAWHAR SIRCAR: We need introspection here to find out the reality.
MR. CHAIRMAN: Finally.

SHRI JAWHAR SIRCAR: Sir, 17.7 per cent contributing to just 1.42 per cent! On per
capita income, we can go by the entire GDP comparison from very different angles.

MR. CHAIRMAN: Hon. Member, please conclude.

SHRI JAWHAR SIRCAR: Sir, | have 15 minutes. Ig 31U <1 0% Bl



[ 10 February, 2023 ]

MR. CHAIRMAN: You are making your points very impactfully.

SHRI JAWHAR SIRCAR: Sir, just a few sharp points. | made a calculation. We
submitted it to the press, the media, and | have sent a copy to the Minister of State in
the Ministry of Finance to verify the figures that | am mentioning now in the House as a
matter of record.

MR. CHAIRMAN: Thank you.

SHRI JAWHAR SIRCAR: In the last eight years, the total NPAs have been Rs.65.5
lakh crore. Correct me, if | am wrong. Number two, after all deductions, the write-
off of the NPAs has turned out to be Rs.14.5 lakh crore. It is Rs.14.5 lakh crore even
if you are going for recoveries after NPAs which happen at 13 per cent or 14 Per cent.
| am deducting 20 per cent. There is no explanation for Rs.12 lakh crore in eight
years. It has never happened in the Indian history.

MR. CHAIRMAN: Thank you, Mr. Jawhar Sircar.

SHRI JAWHAR SIRCAR: We need to find out where Rs.12 lakh crore went. Because it
went to the people who were not punished.

MR. CHAIRMAN: Thank you, Mr. Jawhar Sircar.

SHRI JAWHAR SIRCAR: People have gone out with impunity.

Sir,one word on food only. On food, | would submit that while the
Government has got into this system of providing free food and | don't think any
Government can take it away, this left-handed compliment that it has paid this year is
a reduction from Rs.2.8 lakh crore to Rs.1.5 lakh crore. Almost Rs.1,00,000 crore
have been saved by the Government. What does 'saved by the Government' mean?
It means that the poor who don't get free food will now have to go to the market and

buy it. T B BT ATTA, I BIY DI S8 30 BUI | AT 81 This is an infliction

on the people.

MR. CHAIRMAN: Thank you.
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SHRI JAWHAR SIRCAR: They have also mentioned MGNREGA and health. In
health, we have just Rs.86,000 crore. Can a respectable Vishwa Guru nation with just
Rs.86,000 crore...(Interruptions)..

MR. CHAIRMAN: Thank you, Mr. Jawhar Sircar.

SHRI JAWHAR SIRCAR: Sir, on education, again, it is a disaster. It is Rs. 1.12 lakh
crore. Now the Education Ministry is making up figures. Every time | ask them, they
give me two figures. One is, 'We spent Rs. 1,00,000 crore from the Education Ministry
and the Central Government spends Rs. 2.3 lakh crore. Where does the Rs.1.12 lakh
core come from?

Sir, with these words, | draw the attention of the Government to what |
would term the need for urgent rectification.

MR. CHAIRMAN: It has been a rapid fire. Shri P. Wilson. He is not present. Dr.
Amar Patnaik. Hon. Member, audit your own time.

DR. AMAR PATNAIK (Odisha): Sir, | would like to start with what Odisha's hon.
Chief Minister, Shri Naveen Patnaik, once said. He said, "If you love your people,
you don't fight for elections, you fight for change and transformation. If you work for
the people, you will continue to live in the hearts of people like Mahatma Gandhi and
Biju Babu. If you keep people at the forefront, it is not a political journey, but it is a
spiritual experience.” He also said that every life is important and he wants Odisha to
be the top State of India.

We talk about the Odisha model of governance. Because of this governance
model for five terms, the people of Odisha have given us the chance. This is the sixth
term. What we have followed is a 5T framework. What | am saying | will say it in one
line. The 5T framework talks about Transparency, Technology, Timeliness and
Teamwork leading to Transformation. This is also the essence of the Union Budget
itself. This is the unique Odisha model of governance. What has happened because
of that? The State economy has grown faster than the national economy. Per capita
income growth rate is higher than the national economy; despite the pandemic, the
size of the Budget is 26 per cent more than the last time. Odisha has been
consistently generating revenue surplus and containing fiscal deficit and debt stock;
80 lakh people have been lifted out of poverty; from acute poverty, we have gone to a
state of rapid transformation of society. Sir, how have we achieved this? We have
achieved this because we do not make one Budget; we make seven Budgets. What
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are those seven Budgets? We make the Agriculture Budget. It is done for the first
time in the country. We make the Climate Budget. My colleague talked about it. We
make the Gender Budget; we make the Child Budget; we make the Nutrition Budget;
we make the SDG Budget; and, we make the Mission Shakti Budget so that there is
focussed attention to each of these sectors which the Union Budget itself has also
concentrated on. Sir, why am | saying this? This is the most important thing. We have
achieved this despite constant neglect from the Central Government. In what way? It
is by not giving Special Focus Status, by changing the sharing pattern of Central
schemes to 90:10 ratio; not sharing cess and surcharge with the State; not giving any
portion of the Clean Energy or Coal Cess despite being the second largest producer
of coal in the country; not giving adequate funds for building disaster resilient power
and road infrastructure; not giving 15 lakh houses under PMGAY ; not having any rail
infrastructure in six districts of Odisha even after 75 years of Independence; not
increasing tele-density and internet density, particularly in rural areas; not building
new National Highways; not paying Fasal Bima to small farmers on time; and, not
increasing MSP in true spirit of the recommendations of the Swaminathan Committee.
Thank you so much, Sir.

MR. CHAIRMAN: Shri A.D. Singh; not present. Shri A.A. Rahim; not present. Shri
Anil Desai; not present. Shri Abdul Wahab; not present. Now, Shri Ajit Kumar
Bhuyan. Please be brief.

SHRI AJIT KUMAR BHUYAN (Assam): Mr. Chairman, Sir, | thank you for giving me
the opportunity to speak a few words on the Union Budget for the year 2023-24. The
Union Budget for the year 2023-24 is as usual talking high and performing less. Since
the Modi Government came to power in 2014, all the Budgets phrased something new
and this year too, the Budget has phrased 'Saptarishi' related to Amrit Kaal.

Sir, | tried to go through the 'Budget at glance' and with my little knowledge of
economy, | did not find any such reference of achievement on the major claims and
promises made by the Modi Government in the past. Here, | would like to bring to the
notice of the House announcements like housing for all, doubling farmers' income,
Rs.100 lakh crore investment in infrastructure in five years and five-trillion dollar
economy by 2024. Will the Government tell the status of such promises?

In Budget 2023, the estimates of CGST collection are more than direct
corporate tax. The Government is more interested to tax the common people than the
wealthy and privileged.
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The employment and underemployment amongst youth have not been
articulated in the Budget and inflation issue has been locked in the ivory tower.
Perhaps, the Government must be not bothered about the concern of inflation and
unemployment as the Government may use the communal plank to win the poll.

It was expected that major announcement to fill vacancies in Government
Departments and Central-sponsored schemes for unemployed youth would be
reflected in the Budget but no such initiative had been reflected in the Budget.

Sir, | belong to the North-East region and | have already mentioned that | am
the lone opposition voice from the North-East in the Upper House. | was listening
very sincerely to the Budget provision. | am very sorry to state that no special
provision has been given to the region in the Budget. Here, | would like to know why
the region has been left to the routine provision of budgetary allocation when the
Government of India and the Prime Minister always claim that the region and its
welfare had been the priority of the Government.

Sir, as the North-East region has been lagging on several counts, will the
Government make corrective provision to meet the expectation of the region when the
Finance Minister replies after the discussion? | rise to speak a few words regarding
the ground realities of the projects of my home State of Assam. The State is lacking
in the field of heavy industry which plays an important role in the overall development
as well as employment. There is no such proposal in the Budget for setting up of any
kind of heavy industry. The closure of two paper mills of the State and non-setting up
of any new heavy industry is simply manifestation of the treatment towards the North-
East in general, particularly, to the State of Assam. The BJP rule has completed nine
years at the Centre continuously and in Assam since 2016 onwards. It is with a heavy
heart | have to mention that...

MR. CHAIRMAN: Thank you.

SHRI AJIT KUMAR BHUYAN: Sir, two minutes. The State is still deprived of
significant and tangible development of much vaunted double engine rule. The
Investors' Conclave hosted with a mass fanfare a few years back has not been able to
yield any investment in the State.

MR. CHAIRMAN: Thank you.

SHRI AJIT KUMAR BHUYAN: Sir, one minute, please. | am from North East. These
are priorities.
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MR. CHAIRMAN: Shri Dhananjay.....(Interruptions)...

SHRI AJIT KUMAR BHUYAN: Sir, one minute.

MR. CHAIRMAN: You have already made significant points.

SHRI AJIT KUMAR BHUYAN: Sir, one minute. The drinking water supply in
Guwahati city in this era is a matter of shame.The Government in position has to
conceal more than to disclose about the water supply projects in Guwahati in general
and, specifically, in South-West Guwahati on supply project wherein around Rs.400
crores of public money had been expended but the targeted area and people are still
deprived of drinking water.

MR. CHAIRMAN: Thank you, hon. Member.

SHRI AJIT KUMAR BHUYAN: Sir, the power scenario of the State is very grim.
Against a peak demand of around 3,000...

MR. CHAIRMAN: Shri Dhananjay Bhimrao Mahadik, not present. ...(Interruptions)...
SHRI AJIT KUMAR BHUYAN:?: Sir, it is very important point. | would like to mention...

MR. CHAIRMAN: Dr. L. Hanumanthaiah, not present.  ..(Interruptions).. Shrimati
Shanta Chhetri. ..(Interruptions ). You made good points. ...(Interruptions)..

SHRI AJIT KUMAR BHUYAN: Two minutes more.....(Interruptions)..

MR. CHAIRMAN: You know you were accommodated. ..(Interruptions).. Hon.
Member, you know for sure, you were accommodated. ...(Interruptions)..

SHRI AJIT KUMAR BHUYAN: It is the need of the hour..... (/m‘erru,oz‘/ons)...
MR. CHAIRMAN : Shrimati Shanta Chhetri.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | am a social worker, not an
economist. Hence, | shall speak on what the Budget means to a common man. |
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would dissect the Finance Budget from the point of view of a father. What it means to
a father who has to provide for a family, ailing parents and make sufficient savings for
the uncertain future. Come April, the new school session begins with a ritual increase
of the school tuition fees. Does the Budget relieve me from the extra burden, Madam
Finance Minister? After a hard day's work, | sip a cup of tea from the hawker near my
office. The price today is Rs.15 which was not more than Rs.2 in 2014. My parents'
medicine bills are climbing. Is there any relief from this? When everything is online, |
want to know why PM's medicine store is not providing online delivery because, as a
working father, | cannot stand in those long lines during office hours. The prices of
CNG increase every now and then which is affecting my monthly Budget. Is there any
hope? The prices of vegetables and grains are constantly on the rise. Does the
Budget assure some stability in this count? | dare not think of taking my family for a
holiday due to high ticket cost. The price of 3" AC Rajdhani from Delhi to Kolkata
was around Rs.1,200...

MR. CHAIRMAN: Thank you.

ST STie &3 W), WiiST g9 dla &b [Ty 98y SITY, because this is the real

truth.

MR. CHAIRMAN: Madam, you are not only social activist, you are already an
economist. ...(Interruptions)..

SHRIMATI SHANTA CHHETRI: Please allow me, Sir.

MR. CHAIRMAN: Okay, one minute. Please go ahead and conclude.
SHRIMATI SHANTA CHHETRI: How can | conclude, Sir?

MR. CHAIRMAN: Two minutes.

SHRIMATI SHANTA CHHETRI: No, Sir. Five minutes, please.

MR. CHAIRMAN: Go ahead.

SHRIMATI SHANTA CHHETRI: Now, it is beyond Rs.3,000. | was getting 10 per cent
in FD till 2014. Now, it is barely 6 per cent in FD. My savings are not increasing
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sufficiently at par with the rise in my spending. Sir, | am tied down and broken, with
an uncertain future for my children, my parents and me.

| see long queues before liquor shops growing longer by the day. | wonder if
people are so happy, then why are they taking external means to be happy? What
does the Budget say on increasing drug use amongst youngsters ?

How much of the Budget is spent on stopping human trafficking? | see
advertisements of online sports betting and gambling everywhere. Has gambling
been legalised ?

Now, | shall enter the second aspect of the Budget. The Budget provides
for cheap thrills for gamblers of the stock market which usually lasts not more than a
week. And, the fourth estate jumps in ecstasy and terms it hashtag Perfect Budget.

This short term feel good factor is harming the nation in the long run. The
basic structure of Finance Budget is faulty. Next is, Sir, stop depriving States of the
funds. Under MNREGA, the Union Government owes States over Rs. 10,000 crores.
The States are spending 60-80 per cent on Education and Health. On the other
hand, earlier the Union Government would take 10 per cent of cess and surcharge.
Now, they take 20 per cent. And, this is not shared with States.

If India has to truly progress, then constant mass migration has to stop. ....
(7'/'me Bell r/‘ngs.)... Sir, please. Since 1947, all Budgets have been plains and
coastal area-specific, as a result of which all opportunities lie there.

MR. CHAIRMAN: Thank you. Thank you.

SHRIMATI SHANTA CHHETRI: Sir, please. All big cities fall in these geographical
regions, hence inhabitants of hilly and desert regions have no option but to migrate.
This migration is creating a slow death to the already over populated cities.

MR. CHAIRMAN: Thank you. Thank you.

SHRIMATI SHANTA CHHETRI: Sir, last point. On 3 February, just two days after the
Budget presentation, Amul has increased the price of milk by Rs. 3 per litre. Hon.
Finance Minister, your Budget has already started showing depressing results. | rest
my case to your best judgment. Thank you, Sir.

MR. CHAIRMAN: Now, Dr. Kanimozhi NVN Somu; not present. Shri Muzibulla Khan;
not present. Dr. M.Thambidurai; not present. Shrimati Vandana Chavan; not present.
Shri Ramiji. Now, Shri Javed Ali Khan.
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SHRI RAMJI: Sir, present.

MR. CHAIRMAN: Shri Ramiji. | am so sorry. You are so pleasantly dressed.

SHRI RAMJI: Thank you, Sir.

MR. CHAIRMAN: | am sorry not because you are pleasantly dressed. | am sorry that
| couldn't locate you immediately. Now, Shri Ramiji.

it IHST (ITR UKD : AIER, 3MYHT giaTs & U Jel goic &I Tl U drel
D1 AR YT (BTl A1 T, § =11 UIcT Bl GRIAT, I8 AR HARATIA! Sif BT WY
3R <h BT AT ¢

ATAR, g9IC Bl YR Q2 B AT Bl SAGR I8l &1 59 goIe 3T dTell
BT § A1 T <97 I8 AT & [ IS goie o1 aTell 71 {5l ol IR ¥ o
Rarard =nfey 1 {1 Werd U, difd TRIe, ASGR, [HA AR AR a9 &
BT AR JaRll Bl goic | g1 SRS Bl & (b DR Dlg gl 8 Bl "INU[
BN TR Al g f a8 W @ 811, foae dEadr § {6 3 s & W
3 FAeill, IRGR WTe, &dl, 9197 3R fISiell & ™I § ®is Heldl Rl TR BT
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FATH TS, TR T SRS 31 &1 AR &b BRI ARR sl Fef_y 9+ 7|

AR, § P A B WISSH DI bR Tdl DR 8T gl Blell & - 59
31T Hery R X2 A Al 3T araT [T [ (g db | Bret g b1 9gd A1 U1 S+ 1 2
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cIfeh T 31Ty IHP R H BT ARIF 81 gl &l AT - 16 S, 2022 Bl & fo=g’
IRIIR H T8 Gl BUI fdh 2021 H @ieh A1 ™ §eb b 3R 50 URAC ST BR 5| AT
AT I87 4R I AT STHT DI ST R8T 81 AIgeR, $B Ruicd I8 41 dadi & fh 10 9 11
fofora .99, STeR <id 711 & ©U H geelliTell a9 9% H 51 a1l 2
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[ 10 February, 2023 ]

BT HEYH R 81 HIIdR, fur ®edl 8 fb &= el &1 U|T 4% 81 Wbl & I
g4 fHAMT BT UAT T A% 81 BIdT 572 89 TA-U™HT 984 &, BRI A1 A9 A%
BT AMRY, STD! AT FT &1 H ATTIG AT Sff I 39D A1 H Hg b d IH IR 4
SEIRE]

EIgd, 'Iooddll AT 6 d8d URBR 7 9.6 BIIS HIRM SU, I8 Th
IRTET HeH g1 $9P ToIU d IRIEAT &6 UTH 8, lfh TRIg B Thollh Bl dal TaSI
TRT| 37151 Riefex &1 T 1,023 TGV B AT B, 31T 7RG I I&T 81 T8 1,023 TUF BT
Riciex T2l R FabvdlT, ST AT ST YT T, SITae] QR ST Bl GeH B B
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HBIgY, H 3fd H U AR WIsc Hel arsdl gl A Sfeld g2ai & oY By
RITId U B b1 b1| 21 fharl snRey gferd iR T=K9 W yg=1 aredn 8, a8 W
eI & T H SONRIR, Slaey 3R ASUTH T | 8 B4 §-111, IHP oY Dls RIAd
TE1 Bl 399 A RITIT IS B BT B 6T Y| IRBR, BRR TIHI H
TS & IIRRAT B, ISP folU WIS s DI Ja=] B | § MYPh! TP BT Y
Reret TRY 91 ¥81 g1 AR, faH1e AR HR FTel BT T AS DI &, T8 HSIge] bRel
g SHDT 9T BT A TS TRIT Bieiol § TSN & forv o | ar=er, Rk
U e &1 9Ad < ARTTL...(FTHH).... 1Y AR Bl FedTs g1 a1yl 3T ARGR
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ATl § 50 BTR BYY ST fhU| ST 9t & TS & foIv 80 E9TR S0 HiN off,
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AT w301 St 991 g% €, g4fery § =redi § fb Wered Ybot & oy ths bl cgdee ol
ST, d1feh TR & gl Bl Y UgTs Bl HidhT el Tb|

TEIey, # oifm wise # el &t a9 SR grEdn €, Fifd g forar ot
J T B 7By, foar 98+7 ga1 iR #4891 §i1 9 e &, 78 Wi | e Bl
TS SATS AT & HUR 18 URIC SUAC! Bl sfdedss, URedss IR gfddgs v Y
21 390! F AT T2 S 319 T § of fb S99 Siuac! & SRR &l 68 fhar <)
ATIAR, $7o1 a1l & A1 H 37T 91 FATG BT §, F-Iala|

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Shri Imran Pratapgarhi, not present. Shri Abir Ranjan Biswas, not
present. Shri M. Shanmugam, not present. Shri Binoy Viswam, not present. Shri
Javed Ali Khan, not present.

Hon. Members, before | call upon the hon. Finance Minister, | need to indicate
that this was indeed a very important debate and discussion. People elect us to
participate in this debate that it is made out to be game-changer, and every Member
of the House has to contribute so that our progress continues to be on enhanced
trajectory.This is a rare opportunity. People expect us that we make our
contributions, our suggestions so that the Government may be enlightened. The
absence of the Members, on this most momentous occasion, does not augur well for
democratic values. We are facing a situation where dialogue, debate and discussion
is evading the hallowed presence of this House. We are yielding our ground to forces
outside the House and that will never strengthen democracy. There is no issue. This
cannot be determined by dialogue, deliberations and discussions. | do hope my
sentiments will be appreciated and we will, in future, work seriously to raise the level
of the debate. Hon. Members are very well informed. They are enormously talented.
They bring on the Table huge experience. But, it will do a great good if we are
attentive when the debate takes place so that we do not repeat a point that has been
hammered on a number of occasions. | am happy some of the Members have made
well-prepared contributions and that is highly impactful. It has sent a very bad signal
today, like yesterday, that there are no speakers; they are absent. There can be no
reason or rationale for such kind of absence from the House. | appeal to you before |
call upon the hon. Finance Minister, speak as | do from this Chair; | neither look this
side nor that side. | cannot be enlisted by any segment of the House. | have to carry
out my most onerous duties. | had to do one that was most unpleasant. | call upon
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the hon. Finance Minister as the discussion has concluded. Now, hon. Finance
Minister.

THE UNION BUDGET, 2023-24 -Contd.

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRII\/IATI NIRMALA SITHARAMAN): Thank you very much, hon. Chairman, Sir. |
share the sense of disappointment that you have expressed in the absence of
Members, who would have otherwise participated in the discussions. The Budget
was presented, especially, at a time when India's recovery from the pandemic had to
be strengthened so that we have a sustained growth which is the only sure way to
remove the disparity and also build greater strength for our people. The disparity in
income about which several Members spoke can only be bridged if the development
goals are achieved. And by better development, we will, certainly, be able to achieve
better prosperity, better income generation for people, more jobs for people.
Therefore, when | speak of Amrit Kaal,-- | said in the Budget that that is the first
Budget in the Amrit Kaal--we will be able to bring in all those factors which play to
create a more robust economy leading to 2047 when we will see a very developed
India, which is what the hon. Prime Minister has also dreamt of and spoke of and has
also laid the path for achieving it. And that is where the principle, which we hold
dear, and most of our policies are framed with that principle in our mind, 'Sabka
saath, sabka vikas, sabka vishwas and sabka prayaas' and that is where the
responsibility of the Governments in the Centre and the States and also the people of
India together to build India's economy. So, we have faced several challenges
inclusive of the external challenges, the war, the disruption in the supply chains and
so on. But, as | mentioned in the Budget, we are aiming at bringing in a greater
traction for this growth through the way in which we want to build and empower
women’s groups, which are spread all over the country--about 80 lakh women’s
groups spread all over the country--for whom we shall provide professional
assistance and also build their strength so that they can also become manufacturers
or service providers.

So, the Budget of 2023 balances very delicately the developmental objectives
as much as keeping the fiscal prudence. Therefore, this Budget, coming as it does at
this time, when we are looking at the Amrit Kaal--at the same time facing a lot of
external challenges--the Budget has carefully managed to provide for the challenges
if they emerge; at the same time, it also brings in more futuristic opportunities for our
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youth in terms of skills, in terms of Al centres that we are creating, in terms of
providing the industry equal opportunity to use all the labs and facilities for science
and so on. We are making opportunities open. The Budget spoke for itself, Sir. So, |
don’t want to get into details of the Budget although most of the Members, when they
speak--whether in this House or in the Lok Sabha--do raise questions about how
much of the Central revenues are being shared to the States. So, on that, | would like
to take a minute to say that the total resources being transferred to the States and the
Central share in taxes that is released under the Centrally-sponsored schemes as
well, both put together, under the BE 2023-24, the Budget under consideration now
for the forthcoming year is estimated at Rs.17.98 lakh crore. This is higher by Rs.1.55
lakh crore over the current running year, 2022-23, and by Rs. 2.9 lakh crore more
than the actual of 2021-22, the year before. So, consistently, we are increasing the
devolution in terms of the Central share to the States. So, the worry which comes in
the minds of the people is not well founded at all. Actually, the share is going up. The
capital expenditure as well for 2023-24 is at Rs.10 lakh crore. Actually, in 2019-20, the
year before the Pandemic, it was only Rs.3.39 lakh crore. Within a matter of three
years, we have progressively increased it from three to five to seven to ten. So, you
can see the growth. Whereas, for a minute, if | go back to the last year of the UPA’s
ten year rule, 2013-14, this amount was only Rs. 2.91 lakh crore. So, in 2013-14, it
was Rs.2.91 lakh crore, for pre-Pandemic period--for 2019-20--it was Rs. 3.39 lakh
crore, whereas for this year we have given Rs. 10 lakh crore.

The States will be partners in this massive capital drive. Budget 2023-24
has, from this Rs. 10 lakh crore, given Rs.1.3 lakh crore for the States’ exclusive use.
So, because, in principle, we believe in capital expenditure, the provision for the
capital expenditure has actually given us the traction in growth post-Pandemic and
for the year after that as well. So, this year too, we have given that emphasis and that
emphasis is being shared with the States where we give them the amount on a 50-
year loan with no interest charged on the States. So, other than that, there are
obviously the details of the Budget itself; it has come up with a lot of provisions for the
middle-class for the employment generation, for MSMEs, for agriculture, for rural
population, specific pointed programmes and outlays, for health and for green
growth. Now | would rather focus on the issues on which Members spoke and raised
questions. | want to clarify a few things which many Members spoke about. Dr.
Santanu Sen, who is here in the House representing Bengal spoke and asked quite a
lot of questions.
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MR. CHAIRMAN: But he withdrew. He has no : . He said so.

SHRIMATI NIRMALA SITHARAMAN: He said, '| heard the FM speech in the Lok
Sabha, but still | have certain questions to raise.' | want to very clearly say that in the
case of West Bengal, amounts pending are not for any other reason, but there are
due diligences which have to be followed while submitting the claims for the various
schemes under which they are entitled to get money. If they do not submit the
relevant documents, whether it is an AG's authorization for the expenditure or
questions are raised when you change the name of a scheme which is approved by
this Parliament and the money is given to the State, and if the project or the scheme is
not carried forward in the very name in which this House has cleared it. It is therefore,
the Department's duty to raise the right questions. So, they do raise questions and
when answers don't come in time, the money sits with us. | will just highlight two
points. GST compensation is a matter on which repeatedly, not just Bengal, but
many other States also say. We have not been given. Even now, when Dr. Santanu
Sen spoke, 'net of something is being given but gross is being raised', he mixed up a
lot of things, eventually indicating that we have not paid the compensation in total for
them. Sir, as | said, compensation is something which takes claim with due
authorization of the AG. If your AG's certificates don't reach me, | can't really clear
the compensation dues. West Bengal's case, -- | can't see Dr. Santanu Sen here;
but for the record -- AG certified figures are not received. You know from when, Sir
and from that year, every year. In 2017-18, there was no audit certificate from the
AG. In 2018-19, there was no audit certificate from the AG. In 2019-20, there was no
audit certificate from the AG. In 2020-21, there was no certificate. In 2021-22, there
was no certificate. Dues do pile up. | would actually, through you, Sir, suggest that
for Bengal, let them please sit with their Finance Department and the authorization,
which is very important to be obtained, they should rush it, get it and send it to us.
The moment it comes to us, we can, at least, clear it. So, with no authorization, but
to repeat that the money is pending is not fair at all. And the AG's certificate is
pending not for one year. From 2017, every year, it is pending. | am really astonished
that they keep saying that we are not sending it. Similarly, if there is worry about
money not going from here, | am more concerned for the money which is not coming
from Bengal to me. We provide the Central Armed Reserve Force for any request that
they may have. We do send them like many other States also and, if we send to
them, there is a payment that they have to make. Bengal has not paid us for the

*

Not recorded.
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Central Armed Reserve Force which was given to them and the amount is Rs. 1,841
crores. Service is provided, but payment not received. AG certificate is not sent.
We are sitting with the money. | will be happy to get the money going to the State
and, of course, | am glad to hear that he has taken the word back that | have " for
Bengal. No, Sir. Bengal has been the landmark for Renaissance movement in this
country. Bengal’s intellectuals have paved the way and inspired the entire country
during the freedom movement. There are many of them. Bengal, because of direct
action, had seen massacre on the streets of Kolkata. Any Indian will cry even today if
he just sees the pictures of Bengalis who died during the direct action. Even worse,
during British Raj grains were all sent away for the Second World War, the number of
people who died of the man-made famine in Bengal can really bring tears to everyone
of us, both the way in which they have provided leadership and also how the common
people suffered. So, who, in this country worth their salt will ever have anything but
only gratitude in their mind about Bengal? So, not even in my dreams will | ever think
less of Bengal. It is the land of Aurobindo. | just cannot but go on thinking the way in
which his speech came out. So, there are so many reasons that all of us can have
great respect for Bengal. But, | am sorry, data and due process will have to be
followed. So, that is about one thing.

If | am not picking holes in Shri Jawhar Sircar’s speech -- also, because he
is from Bengal -- | will come to others. He said, ‘No freedom of speech in this
country.” And, said, ‘dangerous development.” | am not sure if | was undistracted to
count the number of times he used the word ‘dangerous.” | thought he said
‘dangerous’ four times and ‘disaster’ about two time. But, overall time he spoke was
only for six minutes! How ‘danger’ and ‘disaster’ from a person who represents
Bengal from where | just wanted to give a random example of freedom of expression
and other things! There was one Professor in a university. | am not sure, whether it
is Jadhavpur or some other university. This Professor, who innocuously sent or
forwarded whatever he received — it was not to the liking of the administration there
— and he ended up in jaill For four years, he was languishing in jaill And, only
recently, he came out. | don’t know whether it is on bail or the court, in its wisdom,
released him. Sir, he used ‘dangerous’, ‘disaster’ repeatedly and also says that he is
worried, this country is worried that there is no freedom of expression. Bengal, Sir,
arrested a Professor for sheer forwarding a cartoon or something and the man was in
jail for four years! | honestly request Jawhar Sircarji to go to Bengal and show
‘Madam’ the speech before delivering. Whether it is Dr. Santanu Sen or he was

* Not recorded.
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worried that | took the hon. Chief Minister’s name. So, using four times ‘dangerous’,
two times ‘disaster’; come on, Sir, | would appeal to the hon. Member that there are
important things that all of us can speak about. And, he is also worried on
borrowings. Let me assure you that India wouldn’t be borrowing if there is a wider tax
base. When did we borrow? It was at a time when pandemic happened and States
needed money. | remember the role of West Bengal which is rightly reminding me
that money should go to the States. | fully appreciate that sense. So, | just wanted to
highlight that it cannot be a one-way street.

Sir, | am extremely thankful to hon. Sujeet Kumar for having spoken about
the importance of sports in this Budget. We have made a good beginning. | hope the
trend continues. | also appreciate Odisha and its emphasis on sports and for
conducting the Men’s Hockey World Cup. It was a very good thing, although India
did not win. | felt very unhappy.

| am going back to another speaker. But, | want this to be on the record,
not wrongly. It was about NPAs. This was replied to by my colleague in the Lok
Sabha. But, | thought there was a bit of — if the House allows me to say — distortion.
There was a distortion the way in which numbers were read. So, | wanted to put it on
record. | would just put it on record to say that we have received inputs from the RBI,
which say, that scheduled commercial banks wrote off an amount of Rs. 10,09,511
crores in the last five years. And, write off is not waive off and every account, which
has a write off, is being legally pursued to get the moneys back and also auction their
properties, if they do not pay up. So, write off is Rs. 10,09,511 crores in the last five
years and the borrowers of the written off loans continue to be liable for repayment.
The process of recovery of dues from these borrowers in written off loan accounts
always continues till we get all. So, the figure and the reference to the NPA may need
to be placed on record.

Sir, a reference was made to Oxfam Report. | do not want to give credibility
to Oxfam Report whose methodology is thoroughly questionable. In that Report, they
have mentioned in the footnote that they have done only on some items, and not on
all. However, the conclusion about the GST is for everything! Methodologically, that
is completely unacceptable. It was totally wrong. It is only true for GST revenue
contributed by the goods that they studied, that’s what they say, but not all goods
that are covered by the GST. So, its methodology itself is wrong. And, that is being
quoted in this House. | do not want to give credibility to the Oxfam Report. | am
sorry, that is absolutely unacceptable.

Coming to poverty alleviation, both the UNDP and the IMF have spoken
elaborately on how the free food under the PM Garib Kalyan Ann Yojana has actually
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saved people from getting into poverty and die of poverty and, but for that Scheme,
India would have really been badly off. The relative reduction from 2015 to 2016 is also
referred to here. 2021 was faster’, says the UNDP Report, at 11.9, compared to only
8.1 from 2005 to 2006. So, India’s well-tailored programme, carried out over the past
two years, to support people and ensure that they do not run the risk of slipping into
poverty, seems to have made an impact on the ground. This is a quote from the
UNDP Report. And, so does the IMF Report say. It says, "Extreme poverty was
maintained well below one per cent in 2020 due to Pradhan Mantri Garib Kalyan Ann
Yojana" . This is what the IMF paper says. And, then, it also says that the expansion
of India’s food subsidy programme absorbed the major part of the pandemic shock.
It also says that extreme poverty was as low as one per cent in 2019, a level
substantially below the poverty rates of 2011. So, that reference and using the Oxfam
Report itself is not really appropriate. Here are two Reports by the UNDP and the
IMF, which clearly say the opposite of what hon. Member, Jawhar Sircaryi, is trying to
say.

There are others who had spoken and had spent too much of time. It is
important to put the record straight. My friend, new Member, Mohamed Abdullayi,
representing the DMK ... (Interruptions)...

SHRI M. MOHAMED ABDULLA: Brother also. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Yes, brother also. | am happy to hear that. |
will share that happiness. Representing the DMK, he has spoken quite a lot on many,
many things. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, we will continue with the debate till the conclusion

of hon. Finance Minister’s reply. Do | have leave of the House for this?
SOME HON. MEMBERS: Yes, Sir.

MR. CHAIRMAN: Okay. The House will sit till conclusion of the reply of the hon.
Finance Minister.

8.00P.M.

SHRIMATI NIRMALA SITHARAMAN: Thank you, Sir. Like all of us have been at one
point in time or the other, he is also new in this House. All of us would, of course,



[ 10 February, 2023 ]

work together with him and so on, but a few things which | thought | should, in this
context, put forth. The IFSC does not get any privilege which commercial and other
places get; it cannot. Commercial places, commercial centres are all there; the IFSC
is not, in that sense, a commercial centre. It is a financial Special Economic Zone. It
is an SEZ for financial things. So, the rules and the regulations which are being
relaxed or provided for in their favour are given because India should also have a
global standard SEZ, which deals with financial matters. So, there are no other such
centres in the country as yet. Nothing stops any State which wants to set it up. But,
as of now, an SEZ, financial SEZ is in GIFT City. So, if there are other centres, the
same thing will apply to them. Actually, the Act which is providing for the GIFT City
does not say it in singular; it says in plural - International Financial Services Centres.
If you start one in Tamil Nadu, | am sure that will also get the benefit. But, it is not any
commercial centre in that sense; it is specific SEZ for creating a global-standard SEZ,
which is required specifically for the financial sector.

Sir, another thing is GST rates on which there was this comment made --
oh! It is all too high. GST rate is not fixed or determined by Prime Minister, Narendra
Modiji, it is determined by the GST Council in which the Finance Minister of Tamil
Nadu is also a member. So, if rates are not happy, rates for hon. Member, he should,
actually, tell the Finance Minister of Tamil Nadu to say, ‘I am sorry, all this has got to
be changed.” And, if other Members concur, we are quite okay to change it.

Corporate paymasters — | am not sure any Government in any State or the
Union Government can be referred to as doing things at the bidding of the corporate
paymasters. | would humbly request the hon. Member to himself withdraw that
comment because | can, then, say data centres are coming up in Tamil Nadu,
petroleum refineries are coming up in Tamil Nadu, massive solar parks are coming up
in Tamil Nadu. Are they doing it in response to corporate paymasters? Surely not.
So, | think we should be a bit careful about those sort of things. And, on a lighter
note, if the hon. Member would take it -- he comes from DMK, Sir, which | know
from my childhood is a party which strongly believes in atheism -- it does not
propagate any religion of any kind. Very well. But | was very impressed by the hon.
Member referring to rahukaalam, yamagandam, kuligai — all these are Hindu
panchang.

SHRI M. MOHAMED ABDULLA: | said what people say.

SHRIMATI NIRMALA SITHARAMAN: Never mind. ..(Interruptions).. These are
expressions which are so typical to Hindu panchaang. In Tamil Nadu, people refer to
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rahu kaala. When it is yammaganda, we don’t want to do anything good during that
time. But DMK Member referring to this! Ahl music to my ears. With that, Sir, |
want to just say, thank you for all the Members who have spoken. It is a good day
when a DMK Member speaks from a panchaang. Sir, the one bit | have missed out
is, in passing, | think, Amar Patnaikji, who is not here, said, ‘we are neglected by the
Centre.’

MR. CHAIRMAN: It is Dr. Amar Patnaik. Am | right?
SHRIMATI NIRMALA SITHARAMAN: Yes, Sir.

MR. CHAIRMAN: | have been extremely careful. Hon. Finance Minister, after my wife
got a doctorate, | don’t make any mistake on that. If any Member is a doctor, | say
‘Doctor’.

SHRIMATI NIRMALA SITHARAMAN: Sure, sure.

MR. CHAIRMAN : Because no one can go against the supreme mandate. Now, hon.
Finance Minister. ...(Interruptions)..

AN HON. MEMBER:?: It is your generosity, Sir.

SHRIMATI NIRMALA SITHARAMAN: Dr. Amar Patnaik mentioned that Odisha is
being neglected by the Centre. Not at all, Sir. He came up with a list of things, saying
on all these, it is so. No, we don’t neglect any State. In fact, hon. Prime Minister’s
one line which is repeated, “If India has to be developed, every State has to develop.”
That is why he goes on talking about North-East.He says, even if one State lags
behind, that will pull down our growth possibilities, and, therefore, he is of the view
that all States should be given all the attention and every State should grow equally.
So, no, we are not neglecting Odisha, and, personally, | have a great admiration for
that State. Within my own capacity, | will never allow that to happen.

Sir, there was a brief reference made about the oil bonds and also about the
-- this is my last point, Sir; | won't take more time -- special bonds with which we do
capital-infusion into the banks. Sir, first of all, under oil bonds, we have already paid
Rs. 2.34 lakh, inclusive of interest. The amount mobilized under oil bond during
UPA-times was, inclusive of, probably, a small amount earlier, Rs. 1.71 lakhs. But we
have already paid Rs. 2.34 lakhs, inclusive of interest, and we are yet to pay Rs. 1.07
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lakh. The last payment will be made between 2025-26. Regarding capital-infusion in
public sector, the special bonds that the hon. Member was referring to, again
Member from Tamil Nadu, Mohamed Abdullaji, for five years, different amounts were
raised for bringing in the capital-infusion for the public sector banks. It will, as he
rightly pointed out, end in 2037. But these are very different from oil bond, and | will
tell you for a minute as to why it is different. The oil bonds, first of all -- and he did
rightly recalled that word which | used; and | use it even now 'trickery' -- was a
trickery', a trickery because you want to give a subsidy to relieve the burden today.
Like we reduce the excise duty, they could have reduced something or given some
incentive or a subsidy. They didn't do that. They claimed that they are giving the
subsidy, but instead of paying the subsidy, they deferred the cash payment by putting
it -- the Petroleum Minister is here -- onto the oil-marketing companies' accounts.
This is what constitutes a revenue-expenditure. The revenue expenditure does not
create assets. It is a subsidy. You give it; finish it. But you gave it apparently. But
the burden has been shifted to the oil-marketing companies, and that is getting
repaid by us now, by any Government which follows, whereas, the capital-infusion,
which we are undertaking since 2017-18, and to say that you have also taken this
huge amount, it is going to be paid till 2037, yes it will be paid till 2037. But why is it
used? It is given as a capital to the bank to promote greater credit-availability for aam
aadami, common man, to do his business at whatever applicable rate so that people
can build businesses, earn out of it, take care of their families, save money or pay
wages of people who work with them. So, that is one.

Second, it also helps the banks to have correct capital adequacy ratio.
Otherwise, the banks will be in a precarious condition like the way they became fragile
and have a twin balance-sheet problem because the phone-calls were made to
banks during UPA-time saying, 'Give this loan to my cousin, give the loan to my Jijaji
and so on.' At the end of day, the bank had no money to lend anymore and they were
all in bad balance-sheet position. Now, in order to restore them to health -- and
today they are restored; | am very happy to say so -- | had to keep giving them
capital, year-by-year, infuse capital, so that their balance-sheets improve. Why did
the balance sheet come to that level because during UPA, you went about calling
people and say, 'Give it to this man, give it to that man?' But whether that man, the
customer, may be worthy or not, you paid it all up. Now, | have to take care of filling
those 'gaddas'. Increased capital adequacy ratio enhances lending capacity of banks
and, as a result, after the four 'R's with which we restored the health of the bank --
Prime Minister monitored it almost on a monthly basis -- today, our banks' health is
all back again. They are today standing on their own. They can go and raise whatever
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amount they want, and this capital infusion is also, if | may be permitted to use the
word, the paap created by them. SHHT AP 8H HR 38 o IS g7 4 781 8,
d& 91 T8I 1 919 IS9P IR UrafTad 89 B 32 &1 So, Mr. Abdulla, it is good that
you brought up this point because it gave me an opportunity to explain JIA S T

&, [BTS 3ER &H Y T2 & 3N A9 -UIoT 4l &4 & B X8 &
MR. CHAIRMAN: Hon. Minister will have to find some other word for 'paap .

SN T WA : T UTY STep T8l & AR ? WIS AT HATSIT bl =1 RIRgRET <=1
q7q Tl 87 S 8 WX, 319 & DIy IS I 971 31|

MR. CHAIRMAN: | will take care of it.

SHRIMATI NIRMALA SITHARAMAN: Okay, Sir.

So, | thought it was just the oil bonds, but thank you for having reminded me of
the recapitalization monies that | had to give. That is also because the entire balance
sheet on one side had been scraped out. Now, | have to refill them, which | have
successfully done and with the guidance of the hon. Prime Minister, banks are today
on their own, making profit, giving dividend and also doing the best banking for the
common people.

With this, Sir, | would thank you for giving me the opportunity.

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL; AND THE
MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, 'paap "is not unparliamentary.

MR. CHAIRMAN: Well, hon. Parliamentary Affairs Minister knows, | recall an
incident, when | became the Parliamentary Affairs Minister in 1990, a prominent
magazine carried my quote and what | said was this -- 'Not even my Post Graduate
wife knows what is meant by parliamentary affairs'.

The House stands adjourned to meet at 1100 hours on Monday, the 13"
February, 2023.

The House then adjourned at twelve minutes past eight of the clock
till eleven of the clock on Monday, the 13" February, 2023.
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